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| The Lok Sabha met- at Eleven of the

!

Clock.
[MR. SPEAKAR .in the Chair]
'ORAL ANSWERS TO QUESTIONS

Location and production of Mini
Cement Plants

*989, SHR; NARSINH MAKWANA:
Will the Ministey of INDUSTRY be
pleased to lay g statement ghowing:

(a) the names of the places where
mini cement plants have been set up
during the last three years end the
quantity of cement in tonnes produced
by each of them;

(b) the number of epplicationg for
setting up mini cement plantg as are
lying pending at present and the time
by which a decision ig likely to be
teken thereon; ang

(c) the per tonne cost of production
in g minj cement plant as also that in
a big factory?

" THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRY (SHRI
P, A, SANGMA): (a) One mini
cement plant at Netra, District Kutch,
Gujarat went into production in
March 1880, The production during
March.December 1980 was 1909
tonnes.

(b) Fifteen applications for grant
of letters of intent Yor establishment
of mini cement plants are pendingat
present, Decision on these applica-
tions i3 likely to be taken shortly.

796 L1

2

(¢) According to the report of the
Working Group set up by Govern-
ment in 1978, to recommend policy
and other incentiveg for establishment
of mini cement plants, a mini cement
plant of 100 tonnes per day capacity
will have an exfactory cost of produc-
fion between Rs, 50/- and Rs. 60/-
per tonne higher than the exfactory
price of Rg, 206/~ per tonne admissibla
for a new cement plant of 1200 tonnes
per day capacity, after providing for
a post.tax return of 12 per cent:
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Sir, the hon, members will be glad to
know that the number of applications
pending is 15, and these applications
were received only in the monty of
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March, 1981 and normally the pres-
cribed time limit is 60 days ang they
are being processed. But the hon.
Member would like to know that as
on 24-4-1981, 39 parties have been
granted letters of intent for indus.
trial licence and 58 parties have been
registered with the
General of Technical Development for
sétting up of mini cement plants
covering a tota] capacity of 4.63
million tonnes, T hope this could
encourage the hon, member.

MR. SPEAKER: Are you encourag-
ed?

ot adfgg wewAr @ wEAT
wER| Y, § AAT A ¥ AG AWAC
wgar § fF S @iz wfagat @
NegrgT 37 & fog §@ .3 M
wigwlt W fagw foar ar, &
IaFr e & g wfagal
Far-xar o 39 & faq fawrfed
#rtaf g ?

SHRI CHARANJIT CHANANA
- With the acceptance of the rétommen-
dation of the Working Group now, a
retention price of Rs, 296 per tonne
for cement produced by mini cément
plants ig allowed. Secondly, enini
cement plants are also alloweg g re-
bate in the payment of excise duty
upto 50 per cent for a perlod of flve
years

SHRI RAM SINGH YADAV: 1s it
correct that the geologica] survey at
nationa] level hag revealed that
highest percentage of deposifs’ ~ of
rew material or limestone for cement
p‘lants ig available within the tertitory
of Hajasthan? If so, doés the Gov-
ernment of Indiy propose to set up
thore tement plants in the State of
Rajasthany

SHR] CHARANJIT CHANANA:
Ag far as the geologica] survey of
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Rajasthan State ijg concerned, that
doeg not form part of this question.
But I would only like the hon, mem.
ber to know that all the applications
which come ty the Ministry of Indus-
try for setting up of cement plants are
based on a certificate by the State
Government and further baseq on
geological survey of the pofentia] of
the limestone gr raw material availa-
ble,

ot ad e W @ o AREw,
W Wt ARy qg qTH B w2
®IT fr g I A gw W oW
fraar dviie adgy o sod qfa
& fr @ *r durw W T
FT Wy ?

WS WP
aFe § | .
SHRT CHARANJIT CHANANA: .

Thig data has already been gupplied
to this House.

7g g

Conference of State Panning
Snisters
o)
*990. SHRI RAMAVATAR SHAS-
TRI:
SHRT KRISHNA PRATAP
SINGH:

Wily the Mirisier of PLANNING be
pleased to state:

(a) whether g Confesciice of State
Plahning Minicters wag held in  New
Delhi in thHe firsf week of Aptil, 1981;

(b) if so, the names of participants
in the Conference;
(¢) the detaily of main guggestions

arid recommendations of the Confer-
ence; and . wam

(d) what steps have been taken to
implement the suggestionis/recom-
theéfilations of the Corferetice?

'THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN .
DATT TIWARI): (a) Yes, Sir,
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(b) A statement ig laid on the
Table of the,House.

(¢) The Conference provided a
forum for ipter-action hetween the
Planning Commission and the State
Planning Ministers, Vice~-Chairmen
and whole time members of the State
Planning Boardg to take stock of the
States’ capabilities to plan, implement
plan programmeg ang to understand
their varioug problems including
personne] ang training problems, The
importance of decentralised planning
ywas emphasiseg ang apprec:ated by
all States. The need for strengthen-
ing of the Planning machinery at the
District level was emphasised and the
Planning Commission wag requested
to extend assistance for thig purpose.
The need for strengthening project
formulation ang monitoring in  the
case of special projects introduced
during the Sixth Plan wag emphasised,
The Planning Commissmn was re-
‘quested to provide guidelines to the
States on the methodology of House-
. hold Planning.

(d) The preparation of guidelines
for Household Planning gng action for
extending the strengthening of the
Planning Machinery schemme to the
District level are being taken on hand,

Statement

List of Ministers, Dy, Chairmen gnd

Whole-time Mgmbers of State Plan-

ning Boards, who pdrticipated in the
meeting.

Andhra Pradesh
1. Shri G. R'aJa Ram,
(Minister for 'Fimance and
Planning),
Assain,
- 4. Mrs, él.:lwara- Ta{piur,
" Chict Minister. -
‘8, "Bﬁrf Ramash:lry;
Minlater for Industries,

Prasad
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10.

11.

12.

13.

14,

15,

16.

17.
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Dr. Prabhu Nath Singh,
Mmlstar of State for Finance.

Shri K. A. Ramasubrama-
nlam, .
Deputy Chairman State Plan-
ning Board,

Dr. C. D, Sinha,

Member (Economics),

Shri S. K. Banerjee,
Member (Technical),

Gujarat

Shri Sanat Mehte,
Minister Finance and Plan-

ning,

Shri Harihar Khambholja,
Minister of State for
Finance and Planning,

Dr, R,'J. Chelliah,
Member State Planning Board

Shri R, S. Bhatt,

Mémbey State Planning Board
Haryana

Thakur Bir Singh,

Planning Minister Member

Shri Khurshey Ahmad,
Fmancg M1mster Member

Ch, Partap Singh Thakran
Deputy Chairman

Himachal Pradesh

Shri Gauri Shankar,
Deputy Cha[rma.n
State Planning Board.

Jammu cmd Kashmf

Shri D. D. Thaekur,
Minister for Planning and
Finance,

Karnataka

Shri R. Gundu Rao,
Chief Minister, ~ -



18.

18.

20,

21.

24,

25.

28.

27.

28,

3L
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Shri Veerappa Moily,
Minister fop
Finance and Tourism.

Shri G. M, Ibrehim,
Minister for Planning and
Wakfs,

Kerala

Shri M. J, K, Thavaraj,
Vice-Chairman State Plan.
ning Board,

Madhya Pradesh

Shri Arjun Singh,
Chie! Minister, _
Shri Muni Preshag Shukla,
Minister of State for Plan-
ning.

Maharashira

Shri N, M. Tldke»
Minister for Planning,

Shri S. N. Desai,

Minister of State for Plan-
ning,

Dr. V. Subramanian,

Vice President gnd Executive
Chairman,

Mamipur

Shri G. C. Baveja,
Adviser to Governor,

Meghalaya

Shri S, D. Khongwir,
Deputy Chiet Minister,
Incharge Planning,

Shri W. A. Sangma,
Chairman, State Planning
Board.

Nagaland

Shri Vamuzo,
Minister for Finance,

Orissa

Shri Lalit Mohan Gandhi,
Minister of State Planning.

Shrj Raghunath Patnaik
Minister, Finance,
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33

34

85.

36.

87.

8.

41.

42
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Punjab

Dr. Kewal Krishan,

Finance ang Planning Minis-

ter and Deputy Chairman,
Rajasthan

Shri Badri Prasad Gupta,
Minister for Planning.

Shri Narendra Singh Bhatti,

Deputy Minister, Planning.
Siklkim

Shri N. B, Bhandari,

Chiet Minister, Sikkim,
Tamil Nadu

Shri T, K. Sreenivasan,
Vice Chairman, Planning
Commission,

Dr. Bright Singh,
Fu]} Time Member,
Planning Commission,

Tripura
Shri Samar Chowdhury,
Vice Chairman,
State Planning Board.

Shri Abhi Ram Deb Barma,
Minister of Animal Husbandry
Cooporation etc.

Uttar Pradesh

Shri Brehma Dutt,
Planning Minister, .

Shri Kashinath Misra,
State Minister for Planning.
West Bengal

Dr. Ashok Mitra, :
Planning ang Finance
Minister,

List of Persons from the Planning
Commission.

1. Shri Narayan Datt Tiwarj,

Labour and Deputy Chalr..
man, : .
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‘2. Dr. M, S. Swaminathan,
Member, Planning Commis.
sion.

3. Shri Mohd, Faza],
Member, Planning Commis-
sion,

4. Dr, Manmohan Singh,
Member-Secretary,
Planning Commission.
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AET § fr ot & A0 & R
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SHRI JANARDHANA' POOJARY:
May ] know the recommendations gnd
suggestions of the Conference, with
regard to assmtance, specially by the

Stdte Governments, for the eéffective
implementation of the lang. reforms?

MR. SPEAKER: No. Doeg it arise?
SHRT NARAVAN DATT TIWARI:
Sir, there has béen no mcfﬂc"reter-
ence to lang reforms ag such, .
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SHR] J’AGANNATB RAO In the
Plannifig ‘Ministers’ Cohferenice you
vightly stressed the reed for district
leve] planning. But Where there
are no State Planning Boards
or zila parishads or panchayat
gram 'parishads, would
you advice those Statés to have
at least ag hoc committees till the
regular institutions are duly elected
so0 that the planning can go on, I
wrote to you in thjs connection and
your letter of rep}y was beautifully
vague. You saig ‘all assistance’, What
is the assistance You are going to give
to ‘the State Governmentsy Would
you’ advise them now? : )

_SHRI NARAYAN DATT TIWARI:
Sir, there are two aspects relating to
this question, One jg " the statutéry
aspect—whether or not we should
nominate ad ho¢ committees in place
of statutory bodies, It is up to the
State Governments and if they want
to nominate ad hoc bodies in place of
statutory bodies like zila parishads,
they can do so. But I think it is only
a temporary and transitional arrange-
ment. We cannot suggest that we
shoulgd have nominateg bodies where
there should be elected bodies where
the State Minigters have assured me
that they will take immediate steps to
strengthen the ° gdistrict ° planning
machinery. . e

As far ag the second part goes, that
is, how go we help the State Govern-
ments g strengthen the district plan-
ning set up, for that purpose we are
consldenng that the tota] plan outlay
of Rs. 10 ¢roreg that' wé have in the
Planning Commission for strengthen-
ing plan’ machj'nery could also be
extended to finance on'a matching
basis the district planning machinery.

SHRI BIJU PATNAIK: The hon.
Minister has' stated ‘that he is. ‘going
to remove. regional imbalances, Look-
ing at the Plan and looking at some
of the State plang of the backward
States, thete does not feem ot any
possibility of these State; coming up
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even 40 50 per ceat level of the
adyenced States during the Sixth Five
Year Plan. Woulyg the Minister kind-
ly enlighten us ag to how he proposes
to remedy jt? And in view of the
situation of the backward Stateg not
having any capital assets of their own,
would it not be futile to ask themto
provide 50.per .cent of the funds -to
attract the Central grant of 50 per
cent to complete their plan?
there is mo .possibility of raising any
more revenue. directly. or indirectly, is

it not improper, in the view of the
Minister, to demeand from them 50 per
cent provision i the plan so that they
can attract the Central grant? A _And
in the case of failure, the Plan
naturally goes down., Your money is
saved. They cannot provide the
money. The infrastructure that . is
asked for in the Plan.goeg down. Has
the Minister any remedy for this?

SHRI NARAYAN DATT TIWARI:
Sir, the learneq gquestioner will see
that ‘the question relateg not to the
Plan_as such, 8ot to the size. of the
plan ag such, and that the question of
regiona)-imbalance is not involwed. It
is a guestion pertaining to the estab-
lishment and strengthening of the
planning. machinery at the State level
So, the. question here is-that the State
Governments bhave only to .provide
for ‘50 per cent as matching grant, for
example, provision.for the staff of the
State ‘Planning Boards and the
researcherg who are - going .to .be
recruited by the State Planning
Boards for specific purposes. So, Ido
not think State Governments have
taken any objection for giving 60 per
cent.on their part.

Ag far as regional imbalances go, 1
may assure the learned Member: that
the, Sixth Plan js. designed to lessen
imbalances—of courtg in the spaceof
time the Sixth Plan has o definite

periodicity, so we cannot say that we.
shall be able tp remove all regional |

irsbalanges just. Within the, periphery

.of,¢he Sixt & d. But the
- s Gh‘%:ln perio

formula, enhAnced
Centnl aasiltance from the banking
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sectors, from the market borrowing
sector etc, I think, it wil] ultimately
go a long way in removing some of
the regional jmbalances,

SHRI K. LAKXKAPFA: The recent
Conference of the State Planning

Ministers has envisaged certain
principles on which the Planning
Commission has to evolve certain

criteria including mobilisation of
resources from the wvarious States.

So far as this vital aspect is
cgoneerned, certain States like
West Bengal have differed in

regard to the basic system of plan-
ning in this country, Is it a fact?
In what aspect have the States not
co-operated on the point of planning
envisaged in such conferences, in-
cludiog the recent conference? .. What
were the criteria, on which West
Bengal d}ffered'*

SHRI NARAYAN DATT TIWARI
States like West Bengal had basic
ideological differences regarding ap-
proach to planning. Well, they had
discussed the plan frame with us.
They had emphasised this ideological
aspect. But, later on, in the Natiopal
Development Council meeting, while
insisting on their ideological frame-
work, they agreed'that they will ime
plement the programmatic part of the
Sixth Plan.

PROF. MADHU DANDAVATE:
From the Statement that is laid on
the Table of the House, it is very
clear that from Maharashtra, two
Ministers and one officer were pre-
sent at the Conference. I would like
to know . precisely from the hon.
Minister whether these Ministers
brought to.the notice of the Con-
ference that as -early as 1966 -for the
backward Konkan region of Ratna-
giri Distt, aluminium plant was al-
ready cleared by the Planning Com-
mission? How is it that even upto
1981 that particular plant in the pub-
lic sector hasg remained uncleared
and unimplemented and what do you
propose to do in that connection?

MR. SPEAKER: Before you angwer
the question, 1 have to ask g ques-
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tion from Prof. Dandavate,
. are the Ratnagiri mangoes?

PROF. MADHU DANDAVATE:
You give us the aluminium plant and
I will give you alfanso mangoes.

SHRI NARAYAN DATT TIWARI:
The hon. and learned Member with
his erudite knowledge and experience
knows that this question does not
relate to any specific project, It would
have been very difficult and irrele-
vant on the part of any Maharashtra
Minister to discuss any aluminium
project in a Conference which was to
discuss only the planning machinery.

sitwelt woorr Wt : s A,
59 o ariy g §  fafrra
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SHR] SATYASADHAN CHAKRA-
BORTY: The hon. Member, Mr.
Lakkappa, has said about the non-
cooperation from West Bengal Gov-
ernment. May 1 ask the hon, Minis-
ter, through you Sir, whether during
the last 20 years there has been no
Central investment in West Bengal
and I also want to know whether all
the projects which have been for-
warded to the Central Government
have been given a green signal by
the Central Government? This
arises precisely because Mr, Lakkap-
pa was saying that West Bengal
Government. is refusing to cooperate.
Instead of that, I say, they are co-
operating and demanding that there
should he more projects, more Cen-
tral assistance and more successtul
planning.

MR. SPEAKER: g it an answer
to that question?

SHR] SATYASADHAN CHAKRA-
BORTY: It is a question to the
Minister. ’

My specific question is, whether it
is a fact that during the last 20 year$
there has been no Central invest-
ment in West Bengal.

SHRI M. RAM GOPAL REDDY
Whetheritiaarednlmal,oramﬂl
signal?
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. SHRI- SATYASADHAN CHAKRA-
BORTY: So. far as I am concerned, I
want an answer from the Minister,
not from Mr. Ram Gopal Reddy.

SHRI NARAYAN DATT TIWARI:
1 do not want to launch into a ter-
minological inexactitude by saying
yes to the hon, Member.

SHRI SATYASADHAN CHAKRA-
BORTY: 1 only wanted to know
whether Tt 1§ a fact or not. Are you
satisfleq with the answer? If you
are satisfied, I shall confess, J am
satisfied. : )

MR. SPEAKER: He has to satisty
you.

SHRI SATYASADHAN CHAKRA-
BORTY: 1T asked a specific question
whether there has been any General
investment in West Bengal during
the last 20 years. T am not entering
into an ideologica] debate, It is a
simple question, whether there has
been any Central investment in West
Bengal in the last 20 years.

wsa AgRy ¢ qan SN0, TR0
foaigr wia 7T AT

SHRI NARAYAN DATT TIWARI:
It would be incorrect to say that
there have been no Central projects
or investment in West Bengal
during the last 20 yeras. It is correct
to say that the West Bengal Govern«
ment have assured wus of their co-
operation. Of course, it is a subject
matter of debate whether they are
cooperating or not.

Special Central Assistance for tribal
sub-plan

*991 SHRI GIRIDHAR GO-
MANGO: Wil] the Minister ot
PLANNING be pleased to state:

(a) whethey the Working Group
on Tribal Development for 1980—835
recommended Rs, 1000 crores for
Tribal , Sub-Plan
assistance;

by liso thespecialCentralaxds-
_huee provideg io;- thene aréas ‘i ‘the
mr 1880-81;

VAISAKHA 9, 1903 (SAKAY

.as special Central

Oral Anewers 18

(¢) is it a fact that in the Annual
Plan discussion for tribal sub-plan in
the year 1880 the Government of
India decided to set apart Rs. 90
crores as special Central assistance
for the year 1981-82;

(d) if so, is it also a fact that in
the year 1981 when there was dis-
cussion for finalisation of annual
allocation for sub-plan it was ree
duced to Rs. 85 crores; and

(e) if so, is the reduction in keep-
ing with the policy of Government
of higher financial allocations for
accelerated tribal development and
the reasons for reductions therefor?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) During 1980-81 Annual Plan,
Special Central Assistance provided
for Tribal Sub-Plan was Rs. 70
Crores,

(¢) to (e). The main thrust of the
programme for the welfare of the
triba) people has to come from the
various sectors in the Plansg of the
States and of the Centre and the
Special Central Assistance is only
supplementary to them. Taking into
consideration ‘the supplemental na-
ture of special central assistance, the
past performance and the overall
financial constraints, Rs. 85 crores
have been provided as Specia] Cen-
tral Assistance in 1981-82 as against
Rs. 70 crores provided in 1980-81.

SHRI GIRIDHAR GOMANGO: The
Working Group Report for the Sixth
Plan which has heen gsubmitted to
the Planning Commission is a docu-
ment on Tribal Development the
tribal areas. I want to know whether
the hon. Minister would like to place
that report on the Table of the
House by which we will know the
criteria, the policies and the pro-
grammes yecommended by the Work-
ing Group in their report. In this.
context, I would like to know on-.
what basis, on what criteria, the
Working Group had suggested
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Rs. 1000 croreg for a five year .plan .of
tribal development wnd the circum-
stances in which the amount has been
reduced {0 Rs. 470 crores, ‘What .are
the constraints, apart from the finan-
cial constraints, coming in the ‘way
of allocating Central assistance as
guggested by ‘the Working Group ‘for
the development of tribal areas?

* SSHRI NARAYAN DATT TIWARI:
The hon., ‘Member wil]- agree that it
is not possible for the Planning Com-
mission because of general cons-
traints of resources to accept all the
recommendations of all the Working
Groups that are set up by the Plan-
ning Commission or by the various
Ministries and Departments. If we
had aécepted all the recommenda-
tions of the Working Group—it is not
mandatory, of course—then the Plan
size'would have gone to more than
Rs. hundred thousand crores which it
was not possible to -finance, But I
may tell the hon. Member that the
special Central assistance to the tribal
sector hag been enhanceg from
Rs, 180 crores in the Fifth Plan to
Rs.! 4%0 croreg-which iz ~more than
two-fold. The total ‘tribal’ plan out-
lay in ‘the Fifth Plan wag Rs. 1,046
crorgs. Now it has gone up ‘to
Rs, - 8,470 ‘crores - which is more 'than
three-fold.

"SHRI GIRIDHAR GOMANGO:
Will' the ‘report be placed on the
Table of the House?

SHRI NARAYAN DATT TIWARI:
I am going to lay the Sixth Five Year
Plan itself 'on the Table -of '‘the
Rouse.

~SHRL. GIRIDHAR GOMANGO:

Acto g ' to “'you -statement, the
sub-plan” mesns the plan within the
State Plan :and the plap within the
Central: plan,iapart from the ‘special
Central gssidtance,

“The''Hon, Prime’ Minister - wrate a
létter to Cemtral Ministries in “March,
-18480, 'to earmark funds sector-wise
and’ department-wise ahd to prepare
the 'sthémes op the ‘t¥tbal sub-plan.
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mﬂd like to knmow rem the:'h'on.

inister 'whether they have prepewiil
Dentral tribal sub-plan Ministry-
ise xnd Department-wise,

‘E"H

1 would also-like to knew whether
the Ministry of Home Affairs and the
Planning Commission pursued the
matter with the Central Ministrieg to
prepare the Schemes and quantify
the funds for the tribal areas,

Have the Central Ministries pre-
pared the sub-Plan for tribal areas
in the Sixth Rlan?

SHR] NARAYAN DATT TIWARI:
This is peing.done. Discussions have
already been held with 12 States and
the remaining States are also being
covered. All concerned Ministries
are hawing their tribal plan compo-
nents in it

DR. KARAN SINGH: Mr. Speaker,
Sir, as you knew, the tribal areas
where the tribals live are, in fact,
generally forest areas and areas
which are gravely endangered ag far
as environment is concerned.

‘“Would the Hon, Minister be pleased
to -inform -the ‘House whether in -the
preparation of -these tribal sub-Plans,
special attention is -being paid not
only to the preservation of the matu-
ral environment where the tribal live,
but also to reconstruction of these
areas which have been.ravaged -over
the last 30 years?

SHR! NARAYAN DATT TIWARI:
Yes, Sir, our efforts. are directed to-
wards some of these ends,

Wt om Feerre-qrewy ol
e ¥ qrw ¥ owgr ¥ w70
AT 1980-81 ¥ forg @ 7T §
Q’Mﬁ!ﬂ#ﬁwmm
AT ¥ g% gH *AT fo-why W
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Subarharekha Muoltipurpose Project vf
) ‘Otissa

_ *992, SHRI RASABEHARI BEHRA:
Will the Minister of PLANNING ' ‘be
pleaseq o state:

(a) the final position regdrding the
plan ‘and scheme of ‘the Subarnarekha
multipurpose project of '‘Orissa;

(b) what will be the amobunts
required for its implementation; and

(c) whether the implementation of
the project has been strated snd ex-
pehditure incurred thereon?

THE MINISTER OF- PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Subarnsrekha
Irrigation Project of -Orissa iz viow
under examination 9 the OCentral
Water Commission,
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(b) As per estimated cost of the
Project under examination in the

Central Water Commission an amount

of Rs, 65.92 crores will be required
for implementation of this Project,

Lc). No works on thig Project have
been started in Orissa,

SHRI RASABEHARI BEHERA: 1
want to know from the hon, Minister
categorically when the Subarnarekha
Irrigation Project Report will be
finalised and when the work will be
commenced.

SHRI NARAYAN DATT TIWARI:
The Project Report will be finalised
as soon as the Central Water Com-
mission clearg it; then. it will come up
to the Planning Commission.

SHRI RASABEHARI BEHERA: 1
would like to know categorically when
it would be finalised, how long it would
take. My second question is, how
many acres will be irrigated and the
stipulateq time fixed for the comple-
tion of this project,

SHRI NARAYAN DATT TIWARI:
It is upto the Central Water Comis-
sion to expedite the clearance of this
Project, It is a technical question.
But we will try to expedite it.

SHRI ARJUN SETHI: 1 woulg like
to know from the hon. Minister since
when thig particular Irrigation Project
is being examined in the Central Water

Commission and how much time it ~

will take to implement this particular
project, whether there is any possibji-
lity of this Project being implemented
during the Sixth Five-Year Plan,

SHR] NARAYAN DATT TIWARI:
The Project was first received by the
Central Water Commission on the 18th
May, 1978, and the comments were
sent to the State Government in the
months of Feb and October 1979,

According to our information, the

reply|clarifications to these comments
are gtill awaif-gﬂ from the State Gov-
ernment. ) .
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SHRI NARAYAN CHOUBEY: The
river Subarnarekha passes through
three States—Bihar, West Bengal and
Orissa. We have been hearing about
this Project for a long number of
years, Every year the Subarnarekha
floodg large areag of West Bengal and
Orissa; also the highway between
Kharagpur and Balasore is endangered
at some places. In view of this, I
woyld like to know whether he will
try to see that this scheme ig expedit-
ed, Also it does not concern only the
Government of Orissa; it concerns
West Bengal and also Bihar. I want
to know what exactly is the main
scheme that is lying with the Central
Government and what are the propo-
sals that he has received from the
State Governments of these three
States.

SHRI NARAYAN DATT TIWARIL
The main scheme is construction of
two dams, one on the river Subar-
narekha at Chandil and the other on
the river Kharkhai at Icha and two
barrages, one on Kharkhai at Bhua
and the other on Subarnarekha at
Galudih, The scheme envisages 2.37
lakh hectares of irrigation in Orissa
ang also additional irrigation in Bihar,

As far as expedition of this project
is concerned, I have already assured
the House that we will try to expedite
this. I would request the authorities
of the State and the Central Water
Commission to expedite clearance.

SHRI CHINTAMANI JENA: May I
know from the hon, Minister what are
the other objects to be achieved by
this Subranarekha multi-purpose
project, other than irrigation and
which are the States which will, be
benefited by this Project? I also want
to know when the Project was receiv-
ed by the Central Water Commission
and when they will clear it. Will the
hon. Minister take steps to expedite
clearance of this Project?

SHRI NARAYAN DATT TIWARI:
Sir, I have already assured the House
and the hon, *embe;- that wa_will try
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to expedite it, We wil] request the
State Government to furnish the clari-
fications as soon as possible and then
we ghall gee that this multi-purpose
project ig cleared,

MR. SPEAKER: Shri Singh Deo.
(Interruptions)

SHRI K. P. SINGH DEO: I want to
know from him what is the normal
time processing such a type of project
by the Central Water and Power Com.
mission and the Planning Commission?

SHRI NARAYAN DATT TIWARI:
The hon, Member will agree that it
ig very difficult to furnish or supply
or adhere to any time-schedule for all
the projects because of technical diffi-
culties, If there are no technical
difficulties, it will be cleareq earlier
but, it there are technical difficulties,
then it will take some time,

SHRI BIJU PATNAIK: As far as
Orissa is concerned, the replies have

not come from the Orissa Government.

to the Central Water and Power Com-
mission ag the Minister stated just
now. Will the hon. Minister assure
the House that he will take up the
matter with the Orissa @Government
to ensure that the replieg come quickly
8o that the projects could be imple-
mented? ‘

SHR] NARAYAN DATT TIWARI:
Yc_ﬂr, Sir. The State Government
ﬁm;ght also be facing technica] difficul-

es,

Construction of New Bungalows by
NDMO

*994. SHRI JYOTIRMOY BOSU):
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that New Delhi Municipa] Committee
has alloweq construction of many new
bun_zalows at 10 Aurangzeb Road, 7
Tees January Marg, and 17 and 18
Prithvi Ra] Road in violation of
Municipal Rules ang Regulations;

VAISAKHA 9, 1003 (SAKA)
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(b) if go, the facts thereof;

(c) the nameg of parties who have
been allowed to construct houses in
violation of rules and regulations; and

(d) what ig the exact position and
what action, if any, is being taken on
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d) A Statement is laig on the
Table of the House.

Statement

The New Delhi Municipal Committee
has reported that it has not allowed
any new construction of bungalows

.at 19 Aurangzeb Road and 7 Tees

January Marg, which belong to
|s. Saurashtra Chemicals and nlﬂs.
Birla Cotton and Spinming 1s
respectively.

2. In respect of property at 19
Aurangzeb Road, the N.D.M.C. approv.
ed plang for additions|alterations in
July, 1974, On application for
Occupation Certificate, the site was
inspected and it was observeq that
the owners had undertaken unautho-
rised construction|remodelling and had
also covered an extra area of about
120 Sq. feet. As the additional area
coveredq was within the permissible
limits and as there has been no change
in the number of storeys, dwelling.
units etc., the deviation|remodelling
undertaken by the owners was com-
pounded by charging an ad hoc
penalty of Rs, 50,000]-,

3. As regards property at 7 Tees
January Marg, the party wag earlier
charged a penalty of Rs. 50,000(- in
1976 for undertaking unauthorised
additions[alterations over and above
the plans approved in 1973. In 1979,
they were permittey some further
additions|alterations. However, at the
time of inspection, on an application
for the approval of completion plans,
some deviations were noted. The party
has been asked to domolish unautho-
rised construction on an area of 82 sq.
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feet on the Ground Floor. The rest of
the. deviations were compoundeg by
chm R‘- 5;0001-.

-4, The property at 17 Prithvi Raj
Road is, owned by the Embassy of the
United States of America, A plan for
the construction of 8 two-storeyed
dwelling unitg by demolishing the
exigting old building was approved
by the N. D, M, C, in 18970. Some
minor deviations/modifications were
noticeq at the time of grant
of completion certificate.  These
were primarliy internal modifications
and the addition of one basement yn-
dep the garrage block, Because of the
fact that the modifications were with-
in the purview of the building bye-
-laws and because these pertained to a
foreign Mission. Completion Certi-
ficate. was granted.

5. In respect of 18 Prithvi Raj Road,
the NNDM.C, has reported that no
plans for new construction for addi-
tion falteration have been sanctioned.

SHRI JYOTIRMOY BOSU: Sir,
first of all, I would request the hon,
Minister to clarify why the reply had

to be revised? This was given to me’

just now. Therefore, I did not have
time to check it up with the original
reply., But, I can make out one
thing at a glance that in para 3, it
wag stated that as regards property at
7, Pees January Marg, the party was
earlier charged a penalty of Rs. 50,000/-
in 1975 for undertaking un-authorised
additions/alterationg over and agbove
the plans approved in 1973.

Why was it omitted in the original
reply and why has been given in
the revised reply. First of all, 1
want g clarification on this,

SHRI YOGENDRA MAKWANA:
Becguse there was a mistake in typ-
ing, it was changed later on. ‘This
is the factyal pasitipn,

SHRI JYOTIRMOY BOSU: That
is why it was given one minute prior
to the question being called. Now,

APRIL 28, 1881
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Mr. Speaker, I would like to ask the
hon. Minister for what consideration
—because Birlas and Saurashtra Che-
micals are involved moneyed peo-
ple, very lavish and liberal with those
who are in power—this was allpwed?
When yoy have admitted that they
have undertaken unauthorised const-
ruction/remodelling ang had. also cov-
ered an extra area which will be
punishable severely, for what con-
sideration, was this allowea? Why
the penalty charged a puny sum al-
though the area covered in question is
of very high value?

SHRI YOGENDRA MAKWANA:
Sir, they have covered some extra
area not according to the Municipal
Act but according {o the Urban Land
Ceiling Act because this Urban Land
Celling Act came into force in 1976.
(Interruptions) So, it is not permis-
sible under the Urban Land (eiling
Regulation Act, 1876.

Therefore, we have asked the party
to demolish the exira anrea which
they have constructed this 82 gq. feet.
For committing this irregularity, we
have imposed a compounding fee of
Rs. 5,000/~

SHRI JYOTIRMOY BOSU: Sir, as
the Minister “has admitted that an
offence has been committed, you will
agree with me that if a man is
stabbed, the man who stabbed can-
not say “You stitch the stab. I will
pay for it", and then get away with
it. This js the case whgre I am draw-
ing your at attention, The Minister
hag failed {o safisfy the House that
there was no malaa'de action in this
case, My second question is that 17,
Prithvi Raj Road is owned by the Em-
bassy of USA. New js it that this
Embassy was allowed to make illegal
construction for nefarious ar ulterior
motives? You should consult Ayotullah
Khomeini and he will fell you what
Americang do in thejr embassiel Haw
is it your watchdogs failed miseraply
to tell you that thig Embassy has been
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violating the law of your seil and you
allowed thig to go.on? . What action
do you propose to take against it?
Why have you not taken action
against this? We know your weak-
ness about Americans.

SHRI YOGENDRA MAKWANA:
Sir, first of all I would like to clarify
the first question which the hon, mem.
ber put. The compounding fee is
Rs. 5,000/- and the penalty imposed
is Rs. 50,000/-. I am talking about
Birlag because you said why it was
Rs. 5,000/-. In the case of Ameri-
can Embassy they have committed
certain irregularitieg in construction...

SHRI JYOTIRMOY BOSU: ‘Irreg-
ularities’ how polite!

SHRI YOGENDRA MAKWANA:
It is not. according to the-law..

SHRI JYOTIRMOY BO®&U: - Say
breaking the law.

SHRI YOGENDRA MAKWANA:
We considered this breaking the
law, In many cases it is allowed
also, In this case because it ig a for-
eign -diplomatic’ missibn we have al-
loweq it. -
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SHRI JYOTIRMOY BOSU: Because
they are Americang you have gllowed
it. :

Allotment of Cement to Andhra
Pradesh

*995. SHRI M. RAM GOPAL RED-
DY: Will the Ministey of INDUSTRY
be pleaged to state:

(a) what is the basis for allotment
of cement to different States; and

(b) the quantum of cement allotted
to Andhra Pradesh during 1980-81
and quantity actually delivered
(quarter-wise)? '

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P:
A SANGMA): (a) The States are given
allocation of cement every guarter on
the basis of past consumption and
keeping in view overall availability of
cement. ,

(b) Quarter-wise allocation and
despatcheg of cement made in favour
of State of Andhra Pradesh during
the year 1980-81 were as under:—

Quarte-r_

Allocation Despatches
_ . (in tonnes)
April—June’' 80, . . - - 4,04,600 3,490,400
July—Sept’ 80 .. . 447,800 ©  3,04,700
Qot,~Des. 80 3,61,500 4,009,200
.+« + 413800 41550

- Jans—March’ 81 . . . .

~—

SHRI M. RAM GOPAL REDDY:
Sir, in the despatcheg and allocations
there is a difference of 63,100 tonnes
in a year. 1 want to know whether
Government of India is going to make
good this difference, .

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Sir, this
pattern of allocation has been evolv-
ed in view of 'the shortage of cement
production in the country. As for as



31 Orgl Answers

the gap is concerned efforis are being
made to fill in the gap in other States
as well. Sir, the figure given by my
colleague also includes the ad hoc al-
lotments given to the State for emer-

gency purposes and the figures of that
are: .

January to March 1980
April to June 1980
July to Sept., 1980
Oct. to Dec., 1980
Jan. to March, 1980

30,000 tonnes

1,290,000 tonnes
42,700 tonnes
97,000 tonnes

Sir, a few days back an ad hoc allot-
ment of 35,000 tonnes was made to
them. This only shows that we are
making efforis as far as possible to
cater to the emergency requiroments
of each State,

SHRI M. RAM GOPAL REDDY:
Sr, Andhrg Pradesh is constructing
many river valley projects and the

" cemept supply is very essential. I
would like to know what percentage
of cement ig being allotted to Andhra
Pradesh as compared to different
States of India.

SHRI CHARANJIT CHANANA:
Sir, if the hon. Membey wants I can
lay on the Table the State-wise allo-
cations and even help him work out
the percentages later.
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" THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
Yes, Sir. Government i{s presently
engaged in preparing a Wage Folicy
Statement. It is proposed to finalise
it in consultation with the represen-
tatives of employers and workers at
the next national tripartite confler-
ence,

(c) The State Governments have
been requested to communicate their

views regarding wvarious aspects of
the national wage policy.
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& Qi F gy A gor 7 & ag
Fg a1 R E !

SHRIMATI RAM DULARI SINHA:
The date of the meeting is not yet
decided. But it will be held shortly.
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A target of national minimum
wage of Rs. 150 p.m, at 1978 prices
should be achieved in about 7 years.
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sfraeft T gerdr  faegr @ wenw
FERT, TF AMAA FTHMA WA AL
1966 ¥ UATET FAT 4T, JAH aga &
fagut wx gam fag 4
gud 3z wr wgr g fw
the national minimum wage is neither
‘feasible nor desirable, oF THadT
FAEY e, st & 1973
§ garic gf @, s § Wy w%
‘fagal o gEa few wog &
s ow fag wm &
National Wage structure must be

evolved. WIfem RS F 150

o wfmmg wwgd  w@ ¥
A g d§ WY qgy &
¥ E | THR W T ¥ gas
) Wi ¥ gramE AW qegy
gfaa & sfafafudl & s s
FW § WX € maddy qur AR
feaédie & wgam & F@R W™
AT & gH W & fqu Faw

g !

SHRI XAVIER ARAKAL: I con-
gratulate the hon. Minister for lak-~
ing “this bold step. I would like to
know, who are the people who are
going to examine the wage policy.
Are they going to consider the previ-
ous reports, recommendations of vari-
ous trade unions as well as the Com-
‘mittees? And when will this report
be placed on the Table of the House.

SHRIMATI RAM DULARI SINHA:
All the previous reports and recom-
mendations will be kept under consi-
deration. Further suggestions are al-
so invited from the state governments
and those will be also taken into con-
pderation.

WRITTEN ANSWERS TO
QUESTIONS
AT AWM & gdery fawi W
fas¥ wa affwd won
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FT QIAAT Fall 48 T #7907 FGT
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yegr W@ ¢ fawr W @,
grafrga F+dte wWamwdl A el
el & quad § o i or @
g
Enhancement of Special Central As-
sistance for tribal sub-plan areas

*083. SHRI BHEEKHABHAI: Will
the Minister of HOME AFTFAIRS be
pleased to state:
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(a) whether it is a tact t.hat some
State Governments have sent wrilten
requests for enhancing the ceiling of

Special Central Assistance for Tribal
sub-Plan Areas of their States;

(b) if so, Government’s reaction

thereto;

" {¢) whether it is a fact that some
Members of Parliament have submit-
ted a memorandum on the subJect to
Government and

(d) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The initial quantum of
Special Central Assistance was en-
hanced for tribal sub-Plan areas in
respect of the following States during
1980-81 subject to the overall 1980—
85 ceiling.

(1) Andhra Pradesh
(2) Bihar
(3) Gujarat
(4) Himachal Pradssh
~ (5) Madhya PFradesh
(6) Maharashtra {
(7) Orissa
(8) Rajasthan
(9) Tamil Nadu
(10) Tripura
(11) West Bengal.

(c) Four Members of Parliament
submitted a memcrandum to the
Prime Minister regarding enhance-
ment of the Special Central Assistance
for Tribal sub-Plan,

(d) The total special Central assis-
tance for the five-year period 1980—85
has been fixed at Rs. 470 crores.

APH‘II.SB 1981

Writhn sdmmdu __ _
Spare p_pm for Earth Moving. m'
~ Construction’ Equipments -
*997. SHRI RAMA ciIANm
RATH: Will the Minister of INDUS-

TRY be pleasad to lay a stahement
showing:

(a) th> total quantities of spa!‘_e
partg of earth moving and construc-
tion equipmentis imported during the
years 1978-79, 1979-80 and 1980-81,
and the value thereof;

(b) the steps Government propose
to take for augmenting the pmdue-—
tion of spare parts of earth moving'
and consiruction equipments; and

(¢) the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTIRY
(SHRI CHARANJIT CHANANA); (a)
All import statistics are contained in
the Monthily Statislics of Foreign
Trade of India, Volume II {Imports}
published by the Direclorate General'
of Commercial Iniclligence and Sta-
tistics, Calcutta. This publication
follows the Indian Trade Classifica-
tion which is essentially based con
Standard International 'I'rade Classi-
fication, Due to classification cons-
traints, it is not possible to furnish
separate figures for import of spare
parig of earthmoving and counstrue-

tion equipments. N

(b) and (c). Spare paris of earth-
moving and construction equipment
are not only manufactured Ly the .
indigenoug  manufacturers of these )
equipment but also by other indepean-
dent ancillary manufacturers, By and
large the ancillaries reguired by
earthmoving and construction equip-.
ment manufacturers are the same
nature ag those required in the auto-
motive sector with only dimensional
variations. The auto ancillary manu-
facturers are, therefore, catering- to
not anly the automotive sector but
also to the earthmoving and construe-
tion equipment industry, The Guy-
ernment have becn taking steps. 19
develop the production capabilities of
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the wto amcillary industry by ‘accord-
ing'high priority to it. Licensing/re-
gistration of new umits as well as
substantial expansion of existing units
aré being allowed on merits in this
field. Besides, the facilit'es of automa-
tic growth and regularisation of ex-
cess capacity have been allowed to
this jndustry. The tota] production in
thig sector has registered nearly 15
per cent increase in the year 1979-80
as compared fo 1978-79.

Child Labour

*908. SHRI RAM SINGH YADAV:
SHRI CHITTA BASU:

Wil] the Minister of LABOUR ~ be
pleased to state:

(a) what is the C2nsus of Children
balow fifteen years of age whn are

'employed as labour in the countiry;

(b) whether Government propose
to. make a legislalion to prevent em-
ployment of children by prescribing
fiftcen years as the minimum age for
entering any regulated employment;

(¢) whethor the Central Advisory
Board on Child Labour and Gurupa-
daswamy Committee made some sug-
gestions in this regard to the Central
Government; and

(d) if so, thw reaction of Govern-
ment to thesz guggestions?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) The number was 10.7 million ac-
cording to the 1871 Census.

(b) No proposal ig under consider-
ation at present.

(¢) The Central Advisory Board
has .not made any suggestion, The
Gurupadaswamy Committee recom-
mended that the minimum age for
eniry into any employment should be
15 years and that the existing laws
‘which prescribe an age lower than
this should be suitably amended,

(d) Government is of the opinion
that child labour is the product of
the socio-economic conditiong prevail-
ing in the country. Tt is, therefore,
the endeavour of Government to en-
sure the welfare of such children, as
have of necessity to work, with re-
gard to their health, education and
recreation. Government are alsp await-
ing the recommendations of the Cen-
tral Board on Child Labour regarding
steps to be taken on the progressive
elimination of child labour both in-
dustry-wise and area-wise.
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’ % bk sa Y w storage and oil as heat iransport
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¥ gferd 9k fard  afw
gt gumt gfgs oft wwR &
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Research work on storage of Soiar
Euergy

*1000. SHRI PRATAP BHANU
SHARMA: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state;

(a) whether any new development
or research work hag been done on
the storage aspzct of solar energy
other than conventional stcrage cells;

(b) if so, the Cetails thereof;

(¢) whether any work hag ‘been
done on storage of energy in saline
water tanks as developed in Israel;
and

(d) if not, what are the prcspects
and views of our scientists on this
line? .

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (d).
Under the renswable energy pro-
gramme of the Department of Science
and Technology, the following deve-
lopments have taken place:

Solar thermal energy storage sys-
tems based on sensible heat using
water as the storage medium for tem-
peratureg upto 05°C, have bren sguc-
cessfully developed.

The development of a solar ther-
mal energy storage system for tem-
peratures upto 250°C js nearing com-
pletion. The sysigm is based on sen-
sible heat storage using pebble-bed
ag storage and oil ag heat transport
media.

Another solar thermal energy sto-
rage project ig lbeing undertaken, for
temperatures upto 300°C. This is based
on latent heat storage using phase-

media.

Experimental solar ponds have
been constructed at CSMCRI, Bhav-
nagar, TERI field research unit, Pon-
dicherry. Their performance is being
evaluated for such applicationg as
heating, drying or power generation.
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Bonded Labour

*1003. SHRI ATAL BIHARI VAJ.
PAYEE:

SHRI MOOL CHAND DAGA:

Will the Minister of LABOUR be
pleased to lay a statement showing:

(a) the details of survey conducted
"regarding Bonded Labour in India;
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(b) the Statewise progress made
for the release and rehabilitation of
Bonded Labour in the last 12 months;

(c) whether there is any proposal
for time-bound programme {0 end
bonded labour; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMA-
TI RAM DULARI SINHA): (a) to
(d). The Government has been accep-
ting the figures reported by the State
Governments, which, as on 1-4.1981
was 1,21,973 identified and freed bond-
ed labour in the country. Of these
1,09,012 stand—rehabilitated (includ-
ing 19,300 rehabilitated during 1980-
81), leaving 2,961 to be rehabilitated
during the current year. The State-
wise details are given below:—

(Number of bonded labour)

Sl. State Identified  Rchabili- Rchabili- Total Remaining
No. and freed tatedason  ted in rchabili- to be rcha*
31-3-8o 1980-81 tated bilitated
1 Andhra Pradesh . 12,701 7,386 2,268 9,654 3,047
2 Bihar 4,603 2,137 1,876 4,013 590
3 Gujarat . . . 42 42 .. 42 -
' 4 Kamataka 62,699 42,008 13,436 55,444 72,55
5 Kerala 700 308 308 592
6 Madhya Pradesh 1,531 58 . 58 1,473
7 Orisa 854 337 517 854
8 Rajasthan 6,000 5,656 344 6,000
9 Tamil Nadu 27,874 27,311 359 27,670 204
10 Uttar Pradesh 4,969 4,469 500 4,969
1,21,973 89,712 19,300 1,09,012 12,061
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Duriing the Sixth Plan, the rehabili-
tation of bonded labour is being taken
up as part of the accelerated r_ural
development programmes in a time-
bound manner. To begin with in
1981-82, the remaining 12,961 bonded
labour will be rehabilitated for which
a budgetary provision of 3.25 crores
have been kept. Statcs have bren
requested to take urgent and effective
steps to adhere to this commitment,
Stateg have also been requested to
further identify, free and rehabilitate
bonded labour wherever existing,
under their own and central on-going
developmental programmes, making
use of the specific Centrally Sponsored
Scheme for rehabilitating bonded
labour. The Sixth Plan outlay for
this purpose is Rs. 25 crores as the
central share,

In 1978, a Survey on the incidence
of bonded labour in the agricultural
sector was also conducted by the
Gandhi Peace Foundation and the
National Labour Institute, on a ran-
dum sample basis. In their prelimi-
nary report releazed in November,
1978, this survey cstimated 22.44 lakhs
bonded labour, but its final Report
projected the estimatc at 26.17 lakhs.
According to Government these figures
are only projected estimates.

News-Item captioned “Centres sug-
gestion for plan body in States
opposed”

*1004. SHRI CHINTAMANI JENA:
SHRI R. N. RAKESH:

Will the Minister of
be pleased to state:

PLANNING

() whether the news items publi-
shed in the “Sunday Standard” of the
5th April, 1981 with caption “Centre’s
suggestion for plan body in States
opposed” hag been brought to the
notice of Government;

(b) if so, the decision taken in
Planning Ministers’ Conference held
on 4th April, 1931 and the reaction of
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the various State Governments - to"
this issue; and '

(c) what was the devision taken in
the meeting for decentralisation of
Planning and the State Governments’
reaction to the issue?

1

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Government
have scen the news item, carrying an
inappropriate title.

(b) In the Planning Minister’s
Conference, it was decided that the
States should have an apex planning
boldy appropriate to their circums-
tances,

(¢) The need for decentralised plan-
ning was appreciaied by the  Stale
Governments and the problem of
strengthening the pianning machinery
at the district-level was discussed,
The State Governments sought the
assistance of the Planning Commission
for strengthening  the planning*
machinery at the district level.

Facilities available in defence units
for Space programme

*1005. SHR1 K. P. SINGH DEO:
Will the Minister of DEFENCE be

© pleased to stato:

(a) whether the Defence produc-
tion units have all the necessary faci-
lities for being able to assist the
country's space programme by manu-
facturing the components indige-
nously;

(b) if so. whether
utilised; and

this is being

(c) if so, the extent of help the
Defence units are able to give and the
foreign exchange saveq by such pro-
duction?

THE PRIME MINISTER (SHRL.
MATI INDIRA GANDHI): (a) to (c).
The capacity created in Defence Pro-
duction Units is primarily to meet the
requirements of Defence Services. The
Indian Space Research Organisation
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utilises some of their facilities for
components and sub-assemblies, Some
of these units have made worthwhile
contribution in this respect. Consider-
ing the nature of the work under-
taken, it is not possible to indicate
the amount of foreign exchange
saved. 1 Ifﬁ’l

Sikh Educational Conference

*1006. SHRI BHOGENDRA JHA:

PROF. NARAIN CHAND
‘HYHSVHVd

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Sikh Educational Con-
ference had held its session at Chan-
digarh on 17th and 18th March, 1981,
presided over by one having roaring
business in the U.S.A,

(b) if so, the details thereabout;

(¢) whether the Conference had
been held under the auspices of the
Chief Khalsa Dewan;

(d) whether the Conference adopt-
ed a resolution demanding indepen-
dent Khlistan and associate member-
ship for it at the U.N.O.; and

(e) if so,
thereto?

Government’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(by to (d). b54th Al] India Sikh
Educational Conference was held at
Chandigarh, A resolution was passed
for seeking associate membership of
United Nations for the Sikhs, Subse-
quently, however, the Chief Khalsa
Dewan who was authorised by the
O4th All India Sikh Educational Con-
ference to approach the United
Nations for associate membership have
after re-consideration decided to dis-
sociate themselves with the resolution.

(e) The Government of Punjab
have stated that action would be
taken according to law,
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" Cracks in Tarapur Unit
108, SHR1 VIJAY KUMAR
YADAV: Will the PRIME MINISTER

be pleased to state:

Government's atten-

(a) whether wards | the

tion has been drawn )
news item of 1st April, 1981.pubhshed
in Indian Express captioned - as
“Cracks in Tarapur Unit"; and

(b) if so, the reasons of the said
cracks and the reaction of Govern-
ment thereon?

THE PRIME MINISTER (SHRI-
MAT! INDIRA GANDHI); (a) and
(b). Yes, Sir. However the news
item is incorrect. The report refers

to cracks in the feed water nozzles

Its of
of the Tarapur reactors. Results
inspections have not revealted exist-

ing of any cracks in these nozzles,

F. bY
Non-deposition of amount .ot EP
Public/Private Companies, pelhi

+1p09. SHRI H. N. NANJE GOWDA:
Will the Minister of LABOUI!. be
pleased to lay a statement showing:

(a) whether it is & fact that many
public/private companies in l?elh:
have not deposited the Provident
Fund of their cmployees with the
Provident Fund's office;

(b) if so, the names of such public
and private companies in Delhi_who
have not deposited the Provident
Fund during the last three years; and

{¢) the action contemplated ‘by
Government against these companies?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to (c).
According to the information furnish-

ed by the Provident Fund authorities,

there were 5139 establishments cover-
ed under the Employees' Provident
Funds and Miscellaneous Provisions
Act, 1952 in the Delhi region as on
31-12-1980. Of these 167 were exemp-
ted and 4972 were unexempted,
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A statement showing the particulars
of unexempted establishments, which
had defaulted in the payment of dues
to the Provident Fund Organisation
in the Delhi region as on 31-12-1980,
the amounts involved, the periods fo
which the defaults relate -and the
action taken against each is laid on
the Table of the House [Placeqd in
Library. See No, LT-2468/81],

Rehabilitation of BMG! Labour

9093. SHRI BAGUN SUMBRUI:

SHRI S. B. SIDNAL:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that a survey
had been undertaken to evaluate the
implementation of the rehabilitation
schemes for the rehabilitation of bond-
ed labour in the country;

(b) if so, the conclusions

thereof; and

(c) what concrete proposals are in-
cluded under the Sixth Plan for eradi-
cation and rehabiiitation of bonded
labour?

broad

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
Recently, the Planning Commission has
entrusted to their Pogramme Evaluas
tion Organisation, an evaluation study
of the Centrally Sponsored Scheme for
the rehabilitation of bonded labour in
the country which is being conducted.

(c) During the Sixth Plan, the re-
habilitation of bonded labour is being
taken up as part of the accelerated
rural development programme in g
time-bound manner. To begin with, in
1981-82, the remaining freed bonded
labour will be rehabilitated. States
have been requested to take urgent and
effective steps to  adhere to this com-
mitment and further identify, free and
rehabilitate bonded labour (wherever
existing) under on-going development-
tal programmes including the Central-
ly Sponsored Scheme for this purpose
for- which sufficient funds exiet,
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Demand to make Villages of Gallantry
Award Winners as Model Villages

9094. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether Government have re-
ceived a demand for making viilage of
the Victoria Cross Winners/Param Vir
Chakra Winners and Ashok Chakra
winners as model villages;

(b) if so, action taken by Govern-
ment in this regard alongwith the
names and addresses of the villages,
with districts and States in which these
brave men winning the highest awards
are living at present or were living
prior to their passing away?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI

(SHIVRAJ V. PATIL): (a) Yes, Sir.
But the demand relates only to villages
of Victoria Cross and Paramvir Chakra
winners.

(b) The matter being a State sub-
ject the state Governments and Union
Territories Administration were re-
quested to develop the native villages
of the winners of Victoria Cross and
Param Vir Chakra gs model villages.
Some of the State Governments sug-
gested that if the entire expenditure
on the development of villages could
be borne by the Central Government
necessary action would be taken by
them. This was not found feasible,
A lost showing names and address of
winners of Victoria Cross, Paramvir
Chakrg and Ashok Chakra is enclosed
as Statement.

Staternent
List of witnners of Vicloria Cross | Parmavir Chakra | Askok Chakra.

Victoria Cross Rank and Namse

Address

1. NK Darwan Singh Negi.
2. S:p Chatta Singh
L/Dfr Gobind Singh .
Rfmn Karan Bahadur .
S:p Ishar Singh

aflé;l(Lt Gen. ) Premindra Singh

3

4

5

6. Rfmn Kulbir Thapa .
7

agat

8. Sub Richpal Ram (Posthumous)
9. Jem Lal Bahadur Thaoa

10. No. 8638 CHM Chhely Ram
11. No. 6816 Hav Gaje Ghale.

12, 13068-8=p Nand S‘ngh . . .

Not available.

Dol

e
Do.
Do
Do.
Do.

Bhagat Kot, Mussoorie (UP)

Vill. Barda; PS Satnali, Teh. Narnaul
Patiala.

. Vill. Somasa Tch. Gulmi Distt. Daglung
(Nepal)

Vill. Dhenod Teh- Bhiwani. Distt. Hissar.
Vill. Barpak Zilla Gorkha Teh. No. 2 West
Nepal. ’

Vil‘l?'- Bahadur Pur PO Parating Distt. Patiala
tate.
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V'eloria Cross Rank and Name - Address

13. 35408 Szp Kamal Ram . . . . Vill.Bholupura Teh- Karauli.

14. Jem Abdul Hafiz (Posthumous) . . . VillKalanuur Distt, Rohtak.

15. 63219 Rfn. Agan Singh Rai. . . Vill Amsora Thum Chisthanku, Zilla
Okhaldunga Teh Ne. 3 East, Nepal.

16. 78763 Rfn. Gunju Lama. . . . Vill.. Sangmo Dusty Distt. Sikkim State.

17. Jem Netra Bahadur Thapa (Posthumous) Vill.Rahu Thun Rahu. Zilla Bhirkot Tch.
No. 4, West Nepal.

18: grge NK Yashwant Chadge (Posthumous)  Vill. Phaltsgaon PO Mangaon Distt. Kolaba

Bombay.

19. 1019 Rfn Tulbahudu Pun. . . Vill. Banduk PO Rakhu, Teh. Gulmi,
Distt. 4000 Parbat, Nepal.

20, 470690 Rfn Sherbahadur Thapa (Posthumous)  Vill. Ghalechhap- ;Jyamruk, No. 3, West
Tanhu, Nepal.

2r. 24782 S:p Bhandari Ram. . . Sarunia, Bilaspur (HP)

22. Jem Ram Sarup Sinzh (Posthumous) . Khere, Nalnol, Patiala State.

23. 57537 RM. Thaman Gurung (Posthumous)  Singla, Barpak, Gurkha, No. 2 West,
Nepal.

24. Jem Parkash Singh (No. 49170) (Posthumous) Kohna Chak, Hira Nagar, Kathua (J.&K)

25. N.K. Gian Singh (No. 11620). . . . Shabpur. PO.Tadla. Trh. Nawashahar Distt.
Jullundur, Punjab.

26. 18Go2 Nk Fazal Din. (Posthumous) . . Vill. Hussainpur Distt. Hoshiarpur, Punjab

27. 44928 Hav. Umrao Singh . . . Vill. Palra, Tch. Jrajur, Distt. Rohtak.

28. 10020 R Bhanbhagata Gurung. . Vill. Phalby Thum Atrikot. Distt.
Gorkha, Nepal.

29. 18706 S=p Namdeo Jadhao. . . . Nimaj. PO Sangamner Distt. Ahnicdnagar

Bombay.
30. Lt. Karamjit Singh Judge (IEC 5504 ) ‘Sunder View’, Kapurthala State.
{Posthumous)
31. Rfn Lachiman Gurung (No. 67726) . . Vill. Dakhani, Tch.No. 3 West, Distt.
- Thanhu, Nepal.
32. Vill, Chak No. 266, RR. Sharikar P.O

No. 14696 Hav Parkash Singh

Param Vir Chakra

33. Maj. Somnath Sharma (ICs21) Kumaon
(Posthumou-) .

22356 L/Nk (Ex-S1b & Iipn Captain )
Karan Singh, Skh P

2fLt. (lather Major) R.R. Rane (SS-
14246) Engincers (Released )

34

35.

Khundrianwala, Tch. Khundrianwala,
Distt. Lyallpur.

E—1, Defence Colony, New Delhi.
Vill. Mallianwala P.O. Schna Distt.
Sangrur (Punjab).

23, Yashwant Nagar, Ganesh Khind Road,
Pune—7.
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Victoria Cross Rank and Name

- —

Address

36.
a7
38.

39-

40.

41.
42.
43-

44-
45-

46.

47

49-

50.

51,

52.

53-

9%

56.

27373 Nk, Jadunath Singh-Rajput
Regt. (Posthumous)

2831592 CHM Piru Singh Raj. Rif:— (Pos-
thumous)

Vill. & P. O. Khazuri Distt. Shahjanpur
(UB).

Vill.—Bari P.O. Ram Pura Beri Distt,
Jhunjhunu (Rajasthan)

Capt. G. S. Silaria (IC-8497) Gorakh Rifles Vill. Jangal, P.O. Gharota, Gurdaspur,

(Posthumous).

(Punjab).

Maj. Dhan Singh Thapa (IC-7990 ) Gorkha Vill.—Thakurpur, Dehradun (UP)

Rifles.

JC-4547 Sub. Joginder Singh,
(Dcceased )

Maj. Shaitan Singh (IC-G400)
(Posthumous)

Lt. Col. A.B. Tarapore (IC-55635)
Horse (Posthumous) 7

2630985 COQMH Abdul 1lamid, Grenaidcrs,
{Posthumous)

Maj. Hoshiar Singh (1C-14608) Grenadiers.

Flying officer Nirmal Jit Singh Sekhon (10877)

Flying Branch (Pilot) (Posthumous)

2/Lt Arun Khetrapal (1C-25067) 17 Horse,
(Posthumous)

4239746 T/Nk Albert
humour)

ASHOK CHAK RA
NAME

13730 Hav, Bachittar Singh 2 Sikh (Posthumous) Village & P.O.

1931 Nk Narbahadur Thapa 5 GR

Capt. D.K. Jathar, Commander of AIICC
‘Kashmir Princes (Posthumous)

15013 L/Nk Sunder Singh, 4J&K Inf.

Lt Col J.R. Chitnis (IC 3472) 1/3 GR (Post-
humous)

a/Lt. P.M. Raman (IC7415) Sikh LI
(Posthumous)

Sikh Regt.

Poona

Ekka, Guards (Post-

Vill, & P. O. Mahlakalan.
zepou (Punjab).

Distt.Fero-

Kumaon Vill. Banasar P.O. Phaledi Distt, Jodhpur

(Rajasthan).

3, Parvatti Villas, Golibar Maidan Pune-
—1 (Maharashtra).

Vill. Dhampur, P. O. Jalalabad, Teh.
Saiddpur, Gazipur (UP)

Vill, Sisana Distt, Rohtak, Haryana,
Vill.& P.O. Iscwal Distt. Ludhiana Punjab.

B-24, Naraina, New Dclhi-28.
Vill. Zari P.O. Chainpur, Ranchi (Bihar)

Permanent Address

Mogha Distt, Ferozepyr

Punjab

Village : KHORBARI, Thum : Bagnas,

Tch. & Distt. PALPA Nepal.

Flt. Lt, Sushas Biswas (2883) F (P) (since decased) 11, Greck Row, Upper Flat, Calcutta-14

West Bengal.
Uma Niwas, Plot No. 134/3-4, Near Mahas-

tra Electricity Board Colony Pune-
(Maharashtra)

Chowki Handan P.O. Naoshera Distt :
Poonch, J&K

250, Talang Road, Bomaby-19

Cjfo Savitri Muthuswany{Maother) Mylapor € ,
Madras-¢4

18576 Hav Joginder Singh, 2 Sikh(Posthumous) Village : Datewas PO : Dudlada Distt - ¢

Capt, Eric_James Tucker (IC-5034) Maratha

Light Infantry (Posthmous)

Bhatinda, Punjab.

142, Chagan Niwas, St. Paul's Street, Dadar
Bomaby-14
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 Cross Victoria Rank and Name

Address

—

57 Cl.pt Man Bahadur Ria(IC-5261)MCI,DSM 11 Downhill, Hill Road Police stations :

58. 30305 Sub Maj K.B. Limbu Assam Rifles
(Posthumous)

59. Shri Tej Singh {Posthumous)
60, Shri Chaman Lal (Pothumous)

61. Shri Lajjaram (Posthumous)
62, Shri Purshottam (Posthumous)
63. Shri Shankar Lal (Posthumo.s)
64. Shri Hukam Singh)

65. Shri Lakhan Singh

66. Shri Govind Singh J
67. Shri Takhat Singh (Posthumous)

Shri Dhanpat Singh
69. Capt. Jas Ram Singh (EC-53763)6, Rajput
7o. Shri Baijnath Singh (Posthumous)
71. Capt. U.S. Mahara (IC-17696) Raj Rif
(Posthumous)
72. Shri Bhure Lal
73. Shri Munni Lal (Posthumous)

74. JG (3

nmous

2 Nb Sub Gumam Singh Engincers

Darjecling (W.B.)
Mantri Pukhari Imphal, Manipur.

Kunuung, Distt :

Village : Churehla Distt : Morena (M.P.)

O i
(Punjab)

Village : Churchla Distt : Morena (M.P.)

Village : Churehla Distt Morena (M.P.)

Village : Muderi Madhya Pradesh

Village : Gour Distt : Chatarpur. Madhya
Pradesh

V%Iage : Gour Distt ;: Chattarpur Madhya

radesh.
Village: Kharehta Distt :Jablapur, Madhya
Pradesh.
Village : Bhabokra. PO : Thora Distt :
Bulandsaher (U.P.)

Village - Chachipura Distt : Bhind Madhya
Pradesh.

Village: Jankanday, PO: Khetikhan, Tchail:
Chempawat Distt : Almora (U.P.)

Village : Bajrangarh Distt : Guna, Madhya
Pradesh.

Village - Vinayaki Distt : Sagar, (M.P.)

Village & PO : Bhullar , Tehsil : Ajanala
Distt : Amntsnr, Punjab.

Development of Darjeeling Hills Areas

9095. SHR] HANNAN MOLLAH: wil
the Minister of PLANNING be pleased
to state:

(a) whetler Government have any
plan for development of Darjeeling
Hill grea in West Bengal, in the Sixth
Pian period: and

(b) if so, what are the schemes, pro.
grammes and propeosals?.

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The .
Hil] Area Development Programme in
operation since 1874-75 is being con-
tinued in Darjeeling District during
Sixth Five Year Plan period also. .

The important schemes/programmes
being implemented under the Darjecl-
ing Hill Areg Sub Plan relate to de-
velopment of Cinchona plantations,
high yielding variety of maize, soya-
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peans, potato, ginger, cardamon and
revitalisation and expansion of orange
orchards. Improvément of breeds of
tbe animals together with streamlining
the arrangements for marketing and
-veterinary services has ‘been the main
plank of the animal husbandry pro-
gramme. Schemes to develop ‘sericul-
ture have also been in operation. Soil
conservation, water supply and de-
velopment of tourist resorts are some
of the other important items being
accorded priority under the Sub-Plan.

Grievances of Delhi and Andaman
Nicobar Civil Services

9096. SHR] MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
that Delthi and Andaman Nicobar Civil
Serviceg Association and A & N Is-
landg Revenue Officers Association,
Port Blair, submitted representations
to the Chief Secretary, A & N ad-
ministration, highlighting their grie-
vances time and again without any
redressal;

(b) if so, what gre their demands
and what action Government propose
to take on each of the grievances,

(c) what are the pay scale of Tesil-
dars, Revenue Inspectors and Patwaris,
in other Union Territories including
A & N Islands;

(d) it the pay seales of Tehsildars,
Revenue Inspectors and Patwaris in
A & N Islands are lower than any other

N'rl;ion Territory, the reasons therefor;
an

-(e) whether Government propose to
bring them at par with other Union
Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (e). Andaman and Nicobar
Administration have reporteq that
Delhi and Andaman Nicobar Civil Ser.
\Vices Association and ‘A & N Islands
Revenue Officers Association submit-
‘ted some representations to the Chief

Secretary highlighting their grievan- ,
ces. It has been ascertained from.
the Administration that the following
demands have been piit forward by

these Associations:—

(1) All group B’ and group ‘A’
Civil posts in Andaman shouldg be
included in DANI Givil Service.

(2) Officers officiating in DANI
Civil Service for a number of years
should be considered for promotion
to Selection Grade.

(3) Existing group ‘B’ duty posts
of Additional District Magistrate
and Supply Officer should be up-
gradeq to group ‘A’ posts in the
scale of Rs. 1200—1600, .

(4) Lien of officers officiating in
DANI Civil Service should be sus-
pended.

(5) More officers in the feeder
categories may be inducted against
duty posts in DANI Civil Service
and junior IAS officers should not
be posted against duty posts.

(6) Concession of special allow-
ance and rent frée accommodation
may be allowed to officers appoint-
ed to DANI Civil Service on an
ad-hoc basis.

(7) DANI Civil Service may be
bifurcated.

(8) Anomaly in the matter of
writing character rolls of DANI
Civil Service officers may be re-
moved.

(9) Character roll of Shri _R.
Shyamji Krishna for the year 1975-
76 has not been written up and
same may be written.

(10) Scale of Pay of Tehsildar
may be upgraded and the post de-
clared as a gazetted post,

(11) Scale of pay of Revenue Ins-
pectors and Patwaris may be up-
graded.

(12) Selection Grade may be
created in the grade of Tehsildars
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ang Naib Tehsildars, Revenue Ins-
pectors and Patwaris.

(13) Post of Treasury officer may
be redesignated as Sub-Registrar-
cum-Electoral Regional officer in
the existing scale of pay.

(14) Two Civil Supply Inspectors
may be reverteq to their parent
cadre.

(15) Cadre control of the revenue
staff may be restored in favour of
Deputy Commissioner, Andsman
district.

The position in respect of thes2
grievanceg is given below seri-
atism:—

(1) Group ‘A’ posts cannot be in-
cludeg in DANI Civil Service with-
out down grading them since DANI
Civil Service is a group ‘B’ service.

(2) Officers who are officiating in
duty posts of DANI Civil Service
are not members of the service and
as such, cannot be appointed to
Selection Grade,

(3) DANI Civil Service Rules
provide 20 per cent of posts in
the cadre as Selection Grade posts
without specifying the selection
grade posts by designation. Since
thege Selection_Grade posts are
available on a non functional basis,
the question of upgradation of the
post of Additional District Magis-
trate to group ‘A’ post does not
arise,

(4) This aspect was considered re-
cently. Suspension of lien of offi-
ciating DANI Civil Service offi-
cers helq in feeder posts will not
be of any advanfige for permanent
absorption of officers of feeder
service.

(5) DANI Civil Service posts in
Andaman are held by the officers
of feeder services. As and when
vacancy occurs, the Administration
appoint officers of feéder service on
an ad-koc basis. Posts in the junior
time-scale of the IAS are not spe-

cified. Officers in the jurior 1AS
scale hold posts included jn the
State Civil Service of the State con-
cerned. Their appointment to DANI
posts is also made jn accordance
with provisio to rule 28 of DANI
Civil Service Rules, 1971,

(6) The Ministry has recently de-
cided that officers who are ap-
pointed to DANI Civil Service on
an ad-hoc basis should be allowed
Andaman special gllowance and
rent free accommeodation,

(7) The question of bifurcation
of DANI Civil Service can be exa-
mined if a formal proposal is recei-
ved from the Chief Commissioner,
Andamap Administration with ade-
quate justification.

(8-9) The Chief Commissioner,
Andaman, is considering these mat-
ters.

(10—15) The Andaman Adminis-
tration has been askeq to examine
the demands keeping in view the
recommendations of the Staff Ins-
pection Unit of the Ministry of
Finance, which is currently visiting
the Islands.

Ratio of expenditure on establishment
as compared to annual revenue of
D.MC.

9097. DR. A. U. AZMI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the ratio of expenditure on
Establishment a5 compared to the
annual revenue of the Delhi Munici-
pal Corperation; and

(b) what measures have been or
are being taken to cut down heavy
expenditure on Establishment so as
to lighten the burden of beavy taxes
on the citizens of the capital?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): {
(a) The Muhicipal Corporgtion of



Delhi has ﬁ'ﬂm tha foliowinx in!or
ma'tion —

(1) 8.68 per cent on Administra-

_tion and supervisory establishments
Municipal Secretary’s Office and

' the Revenue Collection Establish-
ment.

(i) 55.80 per cent on executive
and service Establishment. (The
expenditure on establishment in-
cludes pay and allowances, Provi-

' ‘dent Fund contrfbutions gratuity
" and pension, welfare grantg etc.).

(b) During the year 1980-81 a ban
was imposed on the creation of new
posts and filling up of the vacant posts,
80 as {0 economise expenditure _on
establishment, unlesg the same was
considered absolutely necessary in the
public interest.

Proposal to sfart a naval establishment
at Nandivade in Ratnagiri Taluka

9098. SHRI BAPUSAHEB PARU-
LEKAR: Will the = Minister of DE-
FENCE be pleased to state:

(a) whether Government propose
to start any type of Naval establish-
ment gt Nandivade in Ratnagiri Taluka
in Maharashtra’and whether any sur-
vey has been made;

(b) if so, the details; and

(¢) whether any land acquisitions
proceedings aré going on in this vil-
lage for defence purposes, i1 so, the
details?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) There is
no proposal with the Government, at
present, to start g Naval Establishment
in this area.

. (b) and (c). Do not arise.
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Sublidy.’ﬁorsetﬁnguphdustriﬂ in

-Backward Areag

9089. SHRI S. M. KRISHNA: Will
the ‘Minister of INDUSLI.‘RY be plea-
sed to state:

(a) whether his Ministry has de-
cided to give 15 per cent investment
subsidy for all industrial units, who
mede investments in land, building,
plant and machinery an or after 1st
October, 1970 to Ms&rch, 1978 and
located in the areas identified as back-
ward by the Central Government; and

(b) if so, the brpad outlines of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). The Central Investment Subsidy
Scheme has beep in force in the spe-
cified industrially backward districts/
areas w.e.f. 1-10-1979. Initially the
industrial units get up in the speci-
fied backward areas were entitled to
Central Outright Grant or Subsidy
at 10 per cent subject to a ceiling of
Rs, 5 lakhs on the fixed investments
made on land, building, plant and
machinery. Subsequently, the quan-
tum of Subsidy was enhanced to 15
per cent subject to g ceiling of Rs. 15
lakhs on the fixed investments made
on or gfter 1-3-1973.

Subsidy for setting up of industries
in Madhubani and Darbhanga

9100. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY be
Pleased to refer to the reply given on
18th March, 1981 to the ‘Unstarred
Question No. 4044 regarding setting
up of industries in Madhubani and
Darbhanga and state:

(a) what exactly is the ratio of
credit, subsidy etc. to be given to the

. marginal farmeérs and others o the

lowest income group and those above
that level for setting up of cottage,
mini and small industries in Madhu-~
bani, Darbhanga and other backward
areas of Bihar;
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(b) what exactly is the duration
of intepest free loan ratio of subsidy
for electricity, ~pun of diesel,
generating sets and other facilities
and incentives; and

(c) hew may petitions for registra-
tion in the districts of Madhubani and
Darbhanga are pending disposal or
have been registered, how many en-
trepreneurs have been and are being
traineg during the last three months?

" THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and

(i) Tool-kit
(ii) Plant & Equipment .
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(b). The Districts declared as spe-
cially backward (which includes
Madhubani and Darbhanga also) by
the Central Government qualify for
15 per cent capital subsidy on fixed
investment towards - land, building,
plant ang equipment. This provision
applies to all categories of entrepre-
neurs. Under the District Industries
Centres promotional scheme, all mar-
ginal farmers, landless labourers and
artisans, after training, receive the
following subsidies for establishing
their own units:—

On 100% subsidy basis subject to ceiling of Rs. s500/-
33-§% to individuals and 50% to Cooperatives sub-

ject toa ceiling of Rs. 8,000/~ for individuals and
Rs. s5,000/- for Cooperatives.

(iii) Managerial Subsidy .

For the Cooperatives of ex-trainee artisans:—

1. 1st Year—100%
2. 2nd Year—66-2/3%
3. 3rd Year—33-4%

{iv) Subsidy for Worksheds

(v) Power Subsidy

4. 4th year—Nil

Upto 33-1% subject to a maximum of Rs. 3,000/

for individuals units and Rs. 5,000/ for Coopera-
tives.

The subsidy consists of difference between 15 paise

and the actual tariff paid by the units, with a pre-
ferential treatment to artisans and small units
having an investment upto Rs. 25,000/~ For those
who are unable to meet the initial enses on installa
tion of electrical connections, subsidy may be given
upto Rs, 250/~ or 50% of the actual expenditure
incurred for installation of electrical connections,
whichever is less. A special scheme of differential
interest by all Public Sector banks has also been for-
mulated the Deptt. of Banking for helping en-
trepreneurs of economically backward sections with
an annual income of Rs. 2,000/ in rural areas and
Rs. 3,000/- in Urban/Semi-urban areas.

The Government do not provide interest free loan.

(€) () Peiitions for registration

Year No. of registrations ~
Madhubani 197980 148 (provisional & Permanent)
1980-81 . 606 Do.
: (upto Feb., 1981)
M 1979-% 448 Do.
_ 193;’-3! 386 Do. .v
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(i) Mnino of entrepreneurs:

In the districts of Madhubani and
Darbhanga the total pumber of en-
trepreneurs “trained during the last
one year are 228 and 75 respectively.
37 entreprencurs were trained in
Madhubani during - the last three
months. No entrepreneur was train-
ed in Darbhanga during this period.

Extension and implementation of
Payment of Guilty Act

9101, SHRI K. A. RAJAN: Will the
Minister of LABOUR be pleased to
state what steps Government have
takep for extension and implementa-
tion of the provisions of Payment of
Gratuity Act, 1972 in various Cham-
bers of Commerce jn the country in-
cluding the Bengal Chamber of Com-
merce and Industry, Ca]eufta, and its
affiliated ang and/or associated Indus-
trial Associations Calcutta?

THE MINISTER OF STATE IN...

THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): The
Central Government has already ex-
tended the coverage of the Payment
of Gratuity Act, 1972 to Chambers of
Commerce and Industry and Asso-
ciated/Federation of Chambers of
Commerce and Industry vide notifica-
tion No. S.0. 3208 dated 30th Octo-
ber, 1960 as published in Part II,
Section. §, sub-section (i) of the Ga-

zette of India, dated 15th November,
1980. Regarding the implementation
of the provisions of the Act by the
Chambers of Commerce and Industry
in West Bengal and their affiliated
and/or associated Industrial Associa-
tions, information ig being collected
and will be laid on the Table of the
House.

. Fall in crimes in Delhi

9102. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of HOM AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
incidence of crime in Delhi has fallen
during the first quarter of 1981; and

(b) if so, how the figures relating
to different categories of crimes dur-
ing this quarter compare with the
corresponding figures for the four
guariers of 19807

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). As will be seen from
the figures indicated in the statement
attached, there is a decling of 20 per
cent in the crime rate during the
1st quarter of 1981 as compared 10
the 1st quarter of 1980, The compAa-~
rative figures of the remaining three
querters of 1980 are elsa Indjcated ip
the statement sitpched.
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Att. to murder . 57 59 87 54 61
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Setting up ol industirial projects in
Nagaland

9104. SHRI CHINGWANG KON-
YAK: Will the Minister of INDUSTRY
be pleased to state:

(a) the industrial projects so far
taken and proposed in future in Naga-
land in the 1'ght of the techno-econo-
mic data collected by the National
Council of Applied EconOmlc Research
and

(b) the projects by the Union Gov-
ernmenf, joint ventures of the Union
and the State Government, and exclu-
sively by the State Government after
the investigation by the National Coun.
cil of Applied Economic Research?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Nationa]l Council of Applied Eco~
nomic Research carried out a techno-
economic survey of Nagaland in 1964~
65 under sponsorship by the Govern-
ment of Nagaland. In their report
submitted in 1968, the Council made
recommendations for establishment of
sugar m’lls, horticultural industries,
forest based industries,.livestock-based
industries, PVC pipes and fixtures, ge-
neral engineering workshops and utili-
sation of cane by-products in the State
of Nagaland. Information in regard to
varioug industrial projects established
or being established in the lirht of
these recommendations is given as
under:—

(i) One sugar mill with an installed
capacity of 1000 TCD along with a
aleohl unit has been set up by the
‘Nagaland Government at Dimapur.

(iiy The State Government has
proposed to set up a Fruit Canning
unit during the Sixth Plan period
under the Small Scale Industries
Sector. '

-

(ili) A pulp and paper projecis
with a capacity of 33,000 TPA is
being set up by the Hindustan Papesr
Corporation in which the Nagaland
Govt. holds 1/8th equity. The latest
cost of the project is estimated at
Rs. 80.53 crores.

“(iv) A plywood factory, which iz a
joint . venture between the Govt, of
Nagaland and a private indus_trial-
ist hag also been set up and is al-
ready functioning. At present the
plant has an annual installed capa<
city of 1.8 million Sq. mts. of ply=
wood which is being expanded te
2.4 million sq. mts.
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Fixation' of Rateable Value of Houses
in Ashok Nagar, New Delhi

9106. SHRI KESHORAO PARDHI:
“Will the Minister of HOME AFFAIRS
‘be pleased to refer to the reply given
-0 Unstarred Question No. 7505 on the
15th April, 1981, regarding fixation of
rateable value of houses in Ashcok
Nagar, New Delhi and state;

(a) the graduated scale of rate of tax
for the years 1974, 1975, 1976 as refer-
red to in part (a) of the question;

(b) the Reteable value of houses in
block 30 to 69 alongwith their covered
area as desired in aforesaid question;
and

(c) the basis of ‘reopening of old
cases'?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA): (a)
‘The graduated scale of rates of tax for

the years 1874, 1975 and 1976 are given
in Annexure ‘A’ attached.

(b) There are approximately 700
properties in Block 30 to 69 in Ashok
Nagar. Originally there were one
room tenements each comprising of one
room 14'X10’ with open space on both
sides i.e. front and back., Additions
have been made in majority of the
cases. The details as regards additio-
nal covered area and rateable value of
each property are being collected and
will be laid on the table of the house.

(¢) The Corporation has reported
that every year General Objections are
invited through a public notice before
authentication of assessment list under
section 124 of the Delhi Municipal Cor-
poration Act, 1957. The objections
against higher assessment are consider.
ed on merits of each case.

Statement
Graduated Scale of Rate of Tax for the year 1974, 1975 and 1976

197475

1975-96 (b) (i) In the urban area lands and buildings except as otherwise defined in para (b)

(ii) below, the General Tax is levied as under:—

Ratable value of land and Building

Rate of General Tax

Upto Rs. 1,000

‘Over Rs. 1,000 to Rs. 2,000 .

10% of the Rateable value.

Ras. 100/- plus 12% of the am>sunt by which the Rateable

value exceeds Rs. 1,000/-.

Over Rs. 2,000 to Rs. 8,000 .

Rs. 220/- plus 15% of the amount by which the Rateable

value exceeds Rs. 2,000/-.

Over Rs. 8,000 to Rs. 12,000 . . Rs. 1,120/~ plus 20%, of the amount by which the Rate-
able value exceeds Rs. 8,000/-,

Over Rs. 12,000 to Rs. 20,000

Over Rs. 20,000

Rs. 1,920/- plus 25% of the amount by which the
Rateable ceeds

value ex Rs. 12,000/,

Ras. 3,920/- plus 30%, of the amount by which the Rateable

value exceeds Rs. 20,000/-.

-
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(b) (iiy In the urban areas lands and
buldings or portions thereof occupied
for purposes of cinema house, residen-
tial hotel, manufacture of textiles, ra-
yon, silk and woollen fabrics (this will
include all cases where man-made fibre
is used and exclude khadi), manufac-
ture of chemicals, manufacture of ce-
ment pipes and cement sheets, manu-
facture of tyre or retreading thereof,
body building of motors, buses and
trucks, steel or metal rolling mills,

APRIL 29, 19881
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flour mills (excluding chakkies running
in shops), cold storage, ice factory ae-
rated water {factory, rallway wagon
building factory, pottery, petroleum or |
diesel or installation including storage
and tanks, petrol and diesel oil pump
and service station, and insurance and
banking business including godowns,
stock exchange and electricity (genera-
tion and distribution) highér rate of

the General Tax be levied a5 under:—

Rateable value of Land and Buildi of Rate of General Tax
or portions thereof
Upto Rs. 1,000 15%.
Over Rs. 1,000 to Rs. 2,000 . Rs. 150/- plus 18% of the amount by which Rateable:
value Rs. 1,000/~
Over Rs. 2,000 to Rs. 8,000 . Rs. 330/- plus 21% of the amount by which the Rate~
able value exc Rs. 2,000/-.

Over Rs. 8,000 to Rs. 12,000, Rs. 1
Rateab

Over Rs. 12,000 to Rs. 20,000 Rs. 2,630
able

/- plus 26%, of the amount by which the
e value exceeds Rs. B,000/- :

us 28% of the amount by which the Rate-
ue exceeds to Rs. 12,000/-.

Over Rs. 20,000 . Rs. 4,870/- plus 30% of the amount by which the
Rateable value exceeds Rs. 20,000/-.
1978-77 steel or metal rolling mills, flour mills

(b) (i) In the urban area lands and
buildings except as otherwise defined
in para (b)(ii) below, the Genera] Tax
be levied at the rate of 124 per cent of
the Rateable Value of land and build-

ings.

(b) (i) In the urban lands and build-
ings or portions thereof occupied t.or
purposes of cinema house, residential
hotel, manufacture of textiles, rayon,
silk and woollen fabrics (this will in-
clude all cases where man-made fibre
is used and exclude khadi), manuiac-
ture of chemicals, manufacture of ce-
ment plpes and cemet sheets, manufac-
ture of tyre or retreading thereof, body
building of motors, buses and trucks,

(excluding chakkies running in shops),
cold storage, ice factory, aerated water
factory, railway wagon buildin, g fac
tory, pottery, petroleum or diesel oil
installation including storage and
tanks, pefrol and diesel oil pump and
service station, insurance and banklug
business including godowns stock éx-
change and electricity (generation and
distribution), where any other business,
trade or manufacturing activity s car-
ried on including journalistic or print-
ing establishment, any hotel, restau-
rant, boarding/eating houses or any
office premises higher rate of the Ge-
neral Tax be levied at the rate of 18
per cent of the Rateable Value of land
and building or portions thereof,
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9107. SHRI NAND KISHORE SHAR-

MA: Will the Minister of HOME AF-
FAIRS be pleaszd to state:
(a) whether Government have de-

cided to have a common cadre of Hindi
posts in all Ministries/Departments;

(b) whether those translators of ihe
various Ministfies/Departments who
are at present on deputation to other
Departments or who have gone,
through proper channel to offices other
than Ministry/Department but have
lien in their parent Department will be
considered for inclusion in the cadre;

(c) whether there is any proposal to
include all those who were Hindi
Translators/Senior Hindi Translators
ete. since 1977 and have now left their
parent office also; and

(d) whether those who are on depu-
tation to Ministries from other bodies
would be considered for inclusion in
the cadre?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir.

(b) to (d). All the persons appoin-
ted, otherwise than on tenure basis,
against the posts of Hindi Translators,
Hindi Officers, etc.,, in the different
Ministries|Departments and their At-
tached Offices which are being inclu-
ded in the proposed Central Secre-
tariat Official Language Service and
hold such posts or hold lien on such
posts on the commencement of the
rules for the Service will be consi-
dered for induction into the Service.

Reteation of Llen on Lower Posts Con-
Sequent on' Conflirmation on Higher
Grade Posis

9108. SHRI MANMOHAN TUDU:
Will the Minister of HOME A!'FAIRS
be pleased to state:

(a) whether it is a fact that under-
the Central Government Rules, any
person confirmed in a lower grade post.
which appointed and confirmed on a
higher grade post can still retain his
lien on the lower grade post held by
him previously; and

(b) if so, what are the rules in such-
cases of holding lien by persons con-
firmed in a particular post?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND"
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) No, Sir. According to the-
rules a Government servant cannot bhe-
appointed substantively to two or more-
permanent posts at the same time.

(b) The question does not arise.

Coordinating Commitiee for transfer of’
Technology

9109. SHRI A. A. RAHIM: Will the
Minister of INDUSTRY be pleased to-
state:

(a) whether there is any coordinat-
ing body which can help transfer of
technology between  different public:
sector industries and avoid foreign col-
laboration in the fields where know-
how is available in the country;

(b) if so, details thereof; and

(c) if not, whether there is any pro-
posal to set up such a body to help new:
industrial ventures in the country?

THE MINISTER OF STATE IN THE.
MINISTRY OF INDUSTRY (SHRI
CHARNJIT CHANANA): (a) to (c).
Government’s endeavour is to facili-
tate the transfer of technology from
efficiently operating units to new units
and the policy in this regard is based
on national priorities. Companies
which have well established R & D
organisations and have demonstrated
their ability to absorb, adapt and dis-
seminate modern technology are per-
mitted to import such technology as
will increase their efficiency and cost-
effectiveness.  Foreign collaboration is



“permitted in  sophisticated and high
priority are as, in export-oriented or
import-substitution  manufacture and
:for enabling indigenous industry to up-
«date existing technology in India to
meet effectively changing consumer
preferenceg and/or to become competi-
tive in the export market.

The proposals for foreign collabora-
tion including ithose from public sector
undertakings are examined in detai] in
«consultation with the various techmical
-authorities such as Directorate General

~of Technical Development (Technical
Evaluation Committee), Deptt. of Sci-
ence and Technology and NRDC, as
well as the concerned administrative
Ministries. Due regard is given to tech-
nical competence, magnitude of opera-
‘tions, economic viabMlity of the projects
and availability of indigenous resour-
<ces as well as the recipients’ present
.and future technical and technological
resources and capabilities.

[Expensaion/modernisation of automo-
bile manufacturing units

9110. SHRI R. L. BHATIA: Will the
‘Ministry of INDUSTRY be pleased o
-state:

(a) which of the automobile manu-
facturing units in India have been per-
mitted to launch upon their modernisa-
‘tion and expansion plans for increas-
ing their production capacity;

(b) the type of vehicles to be manu-
‘factured by them and the extent of
'such  modernisation and expansion
allowed;

(c) whether Government propose ox-
-ercising any control over their pro-
-ducts;

(d) if so, in what manner; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) (a) and (b):
From time to time various automotive
units in the country have been accord-
ed permission for upgrading their pro-
-duct, modernising their production line

'and for increasing the production capa-

city. The following approvals have
been specifically granted for increasing
the production capacity:

(i) M/s. Ashok Leyland have been
given a letter of intent in July,
1980 for expanding their capacity for
the manufacture of medium duty com-
mercial vehicles from 12,500 to 40,000
Nos. per annum.

(ii} M/s. TELCO have been permit-
ted in November, 1879 expansion of
their capacity under the scheme of au-
tomatic growth from 36,000 to 44,640
Nos. per annum.

(iii) M/s. Standard Motors, Madras
have been permitted in September, 1979
automatic growth in their capacity lor
the manufacture of commercial vehicles
from 3000 Nos. to 3750 Nos. per annum.

(c) to (e). There is no proposal in
this regard as the existing arrange-
ments are adequate.
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Enhancement of House Rent of the

EPF Organisation Offices Located in ‘A’

class cities

9112. SHRI R. L. P. VERMA: Will
the Minister of LABOUR be pleased to
state:

(a) whether it is a fact that the
Finance Ministry has issued orders for
payment of House Rent Allowance(®
U5 per cent to the offices of the EPF
Organisation situated in ‘A’ class cities;

(b) whether it is a also a fact that
accoru:ng to the Government instruc-
tions House Rent Allowance is paid to
the offices of Government situated in
B-1 cities like ‘A’ class cities; and

{c) if so, why the PF authorities
have not paid House Rent Allowance
at 25 per cent to their employees at
Ahmedabad and Bangalore?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR [(BSHRIMATI
RAM DULARI SINHA): (a) Orders for
grant of House Rent Allowance @25
per cent to offices of the Employees
Prvident Fund Organisation situated in
‘A’ class cities were issued with the
approval of the Ministry of Finance.

(b) As the employees of the Em-

- ployees Provident Fund Organisation
posted in class ‘A’ cities are entitled
to Houge Rent Allowance at higher
rates than their counterpartg in Gov-
ernment, the parity in the rates of
House Rent Allowance as between class
'A’ and class B-I cities has not been
extended to the employees of the Em-
ployees Provident Fund Organisation.

(c) Does not arise in  view of (b)
above. ) o :

Implementation of Faqir Chand Com--
mittee’s Recommendations
for Payment of Bonus eic,
to P. F. Employees

9113. SHRI S. T. QUADRI: Will the-
Minister of LABOUR be pleased to-
state:

(a) whether it is a fact {hat the Em-.
ployees Provident Fund Organisation.
is a self-financing Organisation and
having surplus funds to meet out all.
the agreed demands of the Provident
Fund employees;

(b) whether it is also a fact that the-
Central Board of Trustees (Employees
Provident Fund) have already agreed
to the Faqir Chand Committee's re-
commendation for payment ol bonus,
fixed medical allowance, conveyance
allowance and other fringe henefits to
the employees; and

(e) it so, why Government are not
implementing the decisions of the-
Board?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) The Em-
ployees’ Provident Fund Organisation
is financed out of coniributions through
employers, workers and Government,
The unaudited accounts of the Orga--
nisation for the year 1979-80 shows a
surplus in the administration account.

(b) and (c). The Central Board of"
Trustees, Emplovees Provident Fund,
have adopted thz Fagir Chand Com-
mittee Report with some modifications .
Approval of Government in respect
of some recommendations as adopted
by the Board has already been
conveyed. Particulars of such re-.
commendations were laid before Par-
liament in reply to Lok Sabha Unstar-
red Question No. 5982 for 1st April,
1981. Recommendation of the Com-.
mittee relating to general increase in.
the pay of the employees, grant of in-
terim relief, payment of conveyance-
allowance have not been accepted by
Government. The Central Board of
trustees have been requested to re-
consider the recommendation regarding
fixed medical allowance. The other
recommendations of the Committee are -
under examination.
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Misnse of name of Recognised Al
" India EPF. Staff Federation

9114. SHRI R. P. SARANGI: Will the
Minister of LABOUR be pleased to
state:

(a) whether it is a fact that a group
" of persons are misusing the name of
recognised All India E.P.F., Stafl Fede-
ration in the E.P.F, Organisation:

(b) if so, why Government is not
taking action against such persons?

THE MINISTER OF STATE IN THE
"MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
The All India Employees Provident
Fund Staff Federation is an apex body
that stands recognised. However,
there are two sets of office bearers
using the same name and style viz.
All India Employees Provident Funo
Staff Federation, New Delhi and AL
-India Employees Provident Fund Stafi
Federation, Bangalore. The Federa-
tion with its Headquarters at New
Deelhi, is being trated as the recognised
Federation by the Provident Fund
authorities. According to records uvail-
able the majority of the recognised
unions of the Regional/Suz-Regional
Office are affiilialied {0 the All India
Employees Provident Fund Stat Fede-
ration, New Delhi. Action for the veri-
fication of the strength of membership
of various uninns/lederations iz under
process in consultation with the Chief
Labour Commissioner (Central).,

Production of Tamarind powder by
CFTR, Mysore

9115. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether it is a fact thai the Cen-
tral Food Technological Research In-
situte, Mysore has developed a pro-

-cess on the production of dehyrated
“Tamarind Powder’' opening vast possi-
bilities for its use in kitchens, indus-
“tries, pharmaceuticals as also its ex-
.ports; and
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(b) if so0, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH(: (a) Central Food Technolo-
gical Research Institute (CFTRI),
Mysore hag developed a process for
manufacture of tamarind powder.

powder is obtaiged
from cleaned, deseeded and defibred
tamarind pulp. The pulp is mixed
with a suitable diluent, dried, pulverizs
ed, granulated and packed.

(b) Tamarind

The process has so far been released
to seven firms through National Re-
search Development Corporation of
India and one of them has gone into
production.
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Development of Tank Arm Ammuni-
tion and hard to Pierce Armour by
Defence Scientists

9117. SHRI K. PRADHANI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that a very
sophisticated tank arm ammunition and
hard to pierce armour has been de-
veloped by Indian Scientists of De-
fence Ministry for the main battle;
and

(b) if so, the details thereof?.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
Both the tank ammunition and hard to
pierce armour are under development
by Defence Research and Development
Organisation. Hmcouraging resulls
have been obtained.

Production in Heavy Vehicles Factory,
Avadi
9118, SHRI ERA ANBARASU: will
the Minister of DEFENCE be pleaseg to
Rate;

(a) whether it is fact that produc-
tion in Heavy Vehicles Factory at Avadi
in Tamil Nadu has gone down due to
mismanagement;

(by whether it is a  fact that the
situation in Heavy Vehicles Factory at
Avadl is always tense due to commu-
nal clash; and

(c) what steps have been taken to
put down the atrocities committed by
some elements in the name of caste
and community?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL); (a) No, Sir.

(b) During the last six months there
have been some incidents of clashes
between different sections of employees
of the factory.

(c) All necessary steps are being
taken, when required, to maintain law
and order and protect IiTe and property
at the factory.

Training to Pak Armed Forces by
U.S.A.

9119. SHR1 AMAR ROY PRADHAN:
Will the Minister of DEFENCE be
pleased 1o state:

(a) whether it is a  fact that the
USA has agreed to impart military
training to the Pakistani armed for-
ces; and

(b) if so, fHe details thereof and
what type of training would be given to
them and what action Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Government
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are aware of the on-going discussions
between the Governments of USA and
Pakistan on the scope and guantum of
US military and enconomic aid to
Pakistan. According to available indi-
cations, the aid may Comprise supply
of sophisticated military bhardware
and training of Pakistani Armed For-
ces personne]l in their use.

(b) Discussions on the subject are
faid to ba still continuing. Govern-
mexnt of India have already conveyed
their grave concern to the Us Govern-
ment at these reported moves of the
U3 Government for massive militaiis-
ation of Pakistan.

Development of Border Roads in West
Bengal and North Eastern Region

9120. SHRI PIUS TIRKEY: Will the
the Minister of DEFENCE be pleased
to state:

(a) the details of tha programme of
developing border roads in West Ben-
gal and North Eastern Region States
during the Sixth Plan period, State-
wise; and

(b) the details of the action taken up-
to date to implement the Sixth Plan
target in these States, State-wise?

APRIL 20, 1081 *~ ~Written Answers 96

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b):
The programme of border roads de-
velopment funded by the Border
Rcads Development Board does nut:
form part of ihs Five-Year Plans.
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- Tripuea’s Demund for Cement
9122. SHR; AJOY BISWAS: Wil

the Minister of INDUSTRY be pleas-
ed to state:

{a) what was the total demand of
cement of Tripura for 1879 and 1980,
separately;

(b) how much quantity was allot-
ted to Tripura in the sald years;

(c) how much actually reachedTri-
pura; and

+.. (d) if not reached, reasons therefor?

THE MINISTER OF STATE IN THE
‘MINISTRY OF INDUSTRY (SHRI
* CHARANJIT CHANANA): (a) The
demands of the State Governments
for cement are not collected, . How-
ever the Government of Tripura have
indicated recently that their require-
ment would be 16,500 tonneg of ce-
ment per guarter.

(b) and (c). The allocation and dis~

patches of cement to the State of Tri-

¢ pura during the year 1979 and 1980
i8 as under:—

(in tonnes)
Year Allocation Despatches
1879 43,000 24,000
1880 48,000 18,100

(d) Short supplies of cement as
against allocation made to the State of
Tripura was primarily due {o trans-

jport constraints.

. Visit of an Indian Industry Team .to
Brazil

) 9123. SHRIMATI SANYOGITA
. RANE:
SHRI CHINTAMANI PANI-
GRAHNI:

" Will the Minister of INDUSTRY be
pleased to state:

* (a) whether a high level Indian In-
dustry’ Team had recently visited
qdrml and reached an agreement with
the Brazilan indystrialists for ex«

change of technolofy and experience
and bilateral collaboration in several
ficids;

(b) if so, the details thereof;

(c) whether any agreement had
been reached on specific projects; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d).
A delegation from the Federation. of
Indian Chambers of Commerce and
Industry visited 5 countries in Latin
America including Brazil in March/
April 1981. The delegation concluded
an agreement of cooperation with the
Confederacino National Da Industria
(CNI) of Brazil. This agreement pro-
vides, among other things, for the ex-
change of comamercial information bet-
ween the two organisations with a
view to promgting mutually beneficial
bilateral trade, joint wventures, trans-
fer of technology and joint collabora-
tive enterprises in third countries, It
has also been proposed to exchange
visits between business delegations of
the two countries and to Identify
areas of mutual cooperation in the
field of trade, services and collabora-
tive enferprises in Brazil and in India
as well as in third countries,

Development of Solar Energy

9124 SHRI R. P. GAEKWAD: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government have seen
press reports about the visit of Dr.
Edward Lumsdaine, Director of the
Energy, Environment and Resources
Centre at the University of Tennessee
(USA) to India to exchange views with
Indian scientists on the full range of
alternative uses of energy;

(b) 1 so, the steps taken to explore
and develop solar energy in the coum-
try;

{c) whether Government are aware
that the U.SSR. has made tremend-



103  Writlen Ansivers

ou! progress in the development of
‘solar energy as an important backup
source of energy; and

(d) if so, whether Government in-
tend to utilise the research done by
the USSR for dévelopmg aolar energy
‘in India?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Dr. Edward Lumsdalne,
Director, New Mexico Solar Energy
Institute, New Mexico State Univer-
sity, USA visited India in March, 1981
and exchanged views with Indian
scientists on various aspects relating
to alternative sources of energy. Gov-
ernment are aware of the press re-
ports in this connection.

(b) A statement is attached.

(c) and (d). Government are aware
of the work being done in USSR for
the development of solar energy. This
area has been included in the Pro-
gramme of Cooperation between India
and USSR in the fields of Science and
Technology for the years 1980 fo 1983.
Three cooperative research projects
have been identified for implementa-
tion between Indian and Soviet organ-
isations. The problems covereq by
these projects are: (1) Development of
Solar Selective Collector; (2) Tevelop-
ment of Solar Thermo Electric Gene-
rator; and (3) Development of an Ex-
perimental Solar Power Pack based
on Stirling Engine.

Statement

The development of technologies for
the utilization of solar energy and
other renewable sources of energy
has been accorded high priority by
the Government. The programme
undertaken by the Department of
Science and Technology in +‘his area
covers regsearch, design, development
and demonstration activities with the
participation of research Iinstitutioms,

-APRIL 29, 1981
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industry, user and extension agencles.
The programme nus been signit ~antly
stepped up In the Sixth Pian,

2. In the area of solar thermal tech-
nologies, systems have been develop-
ed for water and space heating, crop
drying, desalination etc. Demonstra-
tion water heating systems and dry-
ing units have been set up at a num-
ber of locations. A Solar Thermal
Energy Centre is to be set up to deve-
lop systems and prototype eguipment
for various applications, leading ¢o
commercialisation, '

3. In the area of solar photovoltaic
technologies, the Department of Sci-
ence and Technology is placing em-"
phasis on increasing the level of fab-
rication and improvement in process
technologies and efficiencies of solar
cells and development of indigenous
production of solar grade silicon. A
pre-commercial pilot plant is being
established at the Central Electronics~
Limi'ed to preduce phoiivolt:ai: mo-
dules at the level of at least 1 MW by .
1985. Solar photovoltaic' pumps and !
other systems have been installed for
demonstration and evaluation pur-
poses at a number of locations in the
country.

4, Efforts to utilise indirect forms of
solar energy such as blomass and wind
have also been stepped up recently. A
number of community biogas plans and
wind mills are being set up in vari-
ous parts of the country. Specialised
cenires are being established for fur-
ther work in these areas. The Sixth
Plan makes a provision of Rs. 50 ero- .
res for the development of new and
renewable sources of energy as well as
the development of technologies !orh
the efficient utilization of eonvention-
al sources.

5. In order to formulate policies and
programmes and coordinate and inten-
sify progrannnes in the area nof new
and renewable sources of energy, Gov-

 ernment have established a Comumise

si:n for Additional Sources o! Energy,
with full executive and ﬁmndﬁ
powers. : .
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_ Bangladesh Rifies Team Visit to India
tv Discuss Trans-Border crimts

9126. SHRI G. NARASIMHA,
REDDY:

SHRI ARJUN SETHI:
SHRI M. V. CHANDRA-
SEKARA MURTHY:

SHRI N. E. HORQ:

Will the Minister of HOME AF-
FAIRS be pleased: to state:

(a) whether it is a fact that a Bang-
ladesh ‘Rifles’ team— visited India to
discuss matters relating to trans-bor-
der crimes and boundary problems;

"(b) it so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME - AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir. A Bangladesh Rifleg de-
legation visited Delhi® from 31st
March, 1981 to 3rd April, 1981,

~ (b) They held discussions with BSF
officers on border problems and related
matters of mutual interest. BSuch De-
riodical contacts are. intended' to help
In maintaining good relations between
the two Forces,

APRIL 29, 1081
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"91217, SHRI 'V. S. VIJAYA RAGHA-
VAN: Will the Mlnister o! LABOUR

be pleased to state:

(a) how many new institutes for ad-
vanced training in various trades will
be set_up during the Sixth Plan;

(b) the total allotment made for ihe
purpose; and

(c) the states where - these will be
set up?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR. (SHRIMATI
RAM DULARJ SINHA): (a) Three new "
institutes for Advanced Training, in-
cluding one for supervisory/foreman
Training, are proposed to be set up
during the 6th Plan period by the
Ministry of Labour,

(b) A total allotment of Rs. 3.00
crores is made for the purpose during
the 6th Plan period for the three insti-
tutes,

(c) An Advanced Training Institute
for Farm Machinery and Power is
proposed to be .set up in Punjab. The
Second Foreman Training Institute is
proposed to be set up in Bihar. The
Second Advanced Training Institute
for Electronics and Process Instru-
mentation is proposed to be uet up in -
Uttar Pradesh,

Non-neﬁdtlono!nl' F. Public/
Private commmcum b

9128. SHRI D, M. PUTTE GOWDA
Will the Minister of LABOUR be
pleased - to state:,

' (a) whether it is a fact that many
public and private companies inCal
cutta have not deposited the Provi-
dent Fund of their emplcyeu with
the Provident Fund Office;

(b) if 8o, the names of suckh public
and private companies in .
who have' not deposited the

Fuhd durlng the last three yam ‘and
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~ (¢) the action contemplated by Gov-
ernment against these companies?

_ THE MINISTER OF STATE IN THE
 MINISTRY OF LABOUR (SHRIMAT]
~ RAM DULARI SINHA): (a) and (b}
Information is being collected and
will be laid on the Table of the House.

{c) In addition to the issuas of re-
covery certificates, launching of prose-
cutions under section 14 of the Em-~
ployees Provident Funds and Miscel~
laneous Provisions Act, 1952 and filing
of complaints under sections 406/409
of the Indian Penal Code, certain pro-
posals to amend the Employees Pro-
" vident Funds and Miscellaneous Provi-
sions Act, 1952 suitably to make it
more effective are under considera-
tion.

World Bank Fund for Modernisation
of Cement Industiry

9129. SHR] S. B. SIDNAL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government propose to
approach the World Bank for funds
for modernisation of cement manuface
turing units in the country;

(b) the proposals submitted by the
cement manufacturing companies in
this regard; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
CHARANJIT CHANANA): () to (o).
The need for modernisation of cement
industry has been engaging the atten-
tion of the Government. The details
are being worked out. No such pro-

(a) whether Government had offer-
ed substantial ald to the cement in-
dustry in its modernisation plant;

(b) whether Government had re-
ceived any proposal Indicating the in-
dustry’'s requirements in order to
carry out its modernisation plant;

(c) it go, the detais thereof; and

(d) the Government

therto?

reaction of

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d).
The need for modernisation cf cement
industry has been engaging the atten-
tion of the Government. The details
are being worked out. No such pro-
posal has been received from the in-
dusiry so far,
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_'an ‘deposition of amqunt of em.
ployeex’ pmvidgnt fund hy puhuc[
Private compmm Bombay

9132. SHR] K. LAKKAPPA: Will
the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that many
public/private companies in Bombay
have not depositeq the Provident
Fund of their employees with the
Provident Fund Commissioner of
Bombay;

(b) if so, the names of such public
and private companies in Bombay
who haye not deposited the Provi-
dent Fund so far during the last
three years; and

(c) the action contemplated by the
Government against those com-
panies?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARY SINHA):
(a) and (b). Information is being
collected and will be placed on the
Table of the House,

(¢) In addition to the issue of
recovery certificates, launching of
prosecutions under section 4 of the
Employees © Provident Funds and
Miscellaneous Provisions Act, 1952
and filing of complaints under 406/
409 of the Indian Penal Code, certain
proposals to amend the Employees
Provident Funds ang Miscellaneous
Provisions Act, 1952 suitably to make
it more effective are under considera-
tion, ]

Forwarding of applicationg to ouiside
oﬂicpg_a iln_a_rmy‘l_uadquarty’

9138, SHRI T. S. NEGI: Will the
Minister -of DEFENCE be pleased to
state:

‘(a) whether it is a fact that the
applications of the stenographers and
clerks in the Army Headguarters at
Delthi are not being forwarded to
outside offices on the plea that the
employees concerhed are not perma-
nent or quasi-permanent;

" APRIL ﬁ%,":bai

Wirkien ool 1

(b) how many emplo;rees (Steno- -
graphers ang Clerks) have complel:ec!
more than three years' of service but
have not yet beep declared ‘perma-
nent or quasi-permanent in accord-
ance with the relevant rules;

(¢) what are the reasons for not

_declaring these employees at, least

quas;-penmnent and

(d) do Government propose for-
warding the applications of such em-
ployees outside the Army Headguar-
ters as have put ip more than three
years of service as is done in the
Ministries of “the Government of
India?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL): (a)
No, Sir.

(b) 192 clerks and 106 steno-
graphers of AFHQ, who have com-
pleted more than three years service
as on 1-4-1981 have not yet been
declared permanent or gquasi-perma-
nent,

(c) It is not always possible to
declare a person quasi-permanent
immediately -on completion of 3 years
service in view of the administrative
checks and formalities to be com-
pleted.

(d) Applications of temporary em-
ployees are being forwarded as per
instructions laid down by the Depars-
ment of Personnel and Administra-
tive Reforms on the subject,

Meeﬂmc:fmm Advisory

© 8134 SHR] HARIKESH BAHA-
DUR: Will the Minister of HOME
AFFAIRE be pleageg to state;

(a)” the number of Hindi Advisory
Committees which did not hold their
meetings even once far. the, last.one
year; and

(b) whether Government propose
to give directives to the Ministries
concerned for holding the meetinigs of
these advisory committees at least
once in a year to review the imple-
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“mentation of the provisions of the
official Languages Act?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK.
WANA): («) Hindi Advisory Com-
mittees of 14 Ministries did not meet

during the last one year.

(b) All concerned Ministries/De-
partments have been requested te
regularly. hold the meetings of their
respective Committees once in every
three months,

Employment through district Indus-
triey Centres

9135, SHRI K.-MALLANNA: Wil
the Minister of INDUSTRY be
pleased to state:

(a) whether Government have in-
tioduced a scheme to provide em-
ployment to people in cottage indus-
tries through district industries Cen-
tres;

(b) if so, the number of people
so far provided employment under
this s:heme in each State; and

(c) the efforts made to attract the
people toward this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. The District Industries
Centres Scheme provides an institu-
tional framework for the provision of
all the services and support under a
single. roof to the small and decen-
tralisd sector ~industries including
cottage industries,

~ (b) A statement is enclosed of the
emplayment generated by District
Industries Cenires Scheme accanding
to. reparts received from District
Industries Centres.

(c) Intensive motivation campaigns
are organised jointly by the Small
Indbetmies Service. Institutes and' the
Digteiet Industries. Centzes to. moti-
\'ate and inform the people about

Written Answers 1 14

possible programme that can be set
up as cottage industries. Similar
promotional activity iz also under-
taken by KVIC, Handicrafis and
Handlooms Boards etc. A monthly DIC
Newsletter is also being published in
Hindi and English with effect from
August, 1978,

Statement

& e,
Name of State/UT ment .

4 under

the DIC

Schemex

1. Andhra Pradesh y5101
2. Assam 9,490
3. Bihar 1,52,670
4 Gujarat . 1,649,183
5. Haryana . 27,566
6 Himachal Pradesh 17,410
7- Jammu & Kashmir . . 8,696
8. Karnataka 95,100
Kerala . 25475

10 Madhya Pradesh 1,10,768
1t.  Maharashtra 1,70,201
12.  Manipur 5,320
13 Meghalaya 5191
14- Nagaland . . ggﬁ
15 Orisse: 1,168,907
16. Punjab A48
17 Rajasthan- 50,945
18. S'kkim. . . . . 45
19. Tamil Nadu ©1,98,437

20+ Tripura . &m
21 West.Bengal 15,830
ge. Uttar Pradesh . 1,135,760
25 A& Nlleads. . . oy
24- Arunachal Pradeshe . . ‘e47

1



115  Written Anawers
1 2 3
25. Chandigrah
‘26, Dadra & Nagar Haveli . 675
. a9. Goa, Daman & Diu

28. Mizoram . . . 284

29- Pondicherry . . . 2,772
‘ToTAL . 13,70,808

News Item captioned ‘Pollution threat
to heredity’

9136. SHR CHINTAMANI PANI-
GRAHI: Will the Prime Minister be
_pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item pblished in Hindustan Times of
the 20th January, 1981 captioned
‘Pollution threat to heredity’; and

_(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE iN
THE DEPARTMENTS OF SCIENCE
& TECHNOLOGY AND ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N, SINGH): (a) Yes, Sir.

(b) The forces responsible for

cauging harm to the human system
are quite complicated and several
factors come into play. However,
according to present day scientific
research, serious environmental pol-
lution may induce genetle mutations,
Government js quite concerned with
the degradation of the general en-
vironment and has therefore taken
several measures in recent years for
its contro] so that not only the pre-
sent generation but succeeding gene-
rations also are safe from such risks
‘ag reported in the news item. The
Department of Environment hag been
recently created for a coordinated
‘approach to the preblems in this area
that need attention,
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States

9137, SHRI Q. Y. KRIBHNAN will
the Minister of INDUSTRY be pleas-

" ed to state:

(a) what are the detailg reprdlnx
the Hindustan Machine Tools [fac-
tories working in different States at

present;

(b) the details regarding the pro-
duction at the end of 1980-81 in com-
parison with the percentage over the
corresponding figures of the previous
years;

(c) what has been the production
of HMT during 1979-80 in so far as
the question of achievement is
concerned; .

(d)' whether there had been any
shortage of power cuts, raw materials
or some other problems regarding its

- production; and

(e) the details regarding its pro-
duction plan for 1981-82?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) HMT's factories are located in
Karnataka, Haryana, Kerala, Andhra
Pradesh, Rajasthan "and Jammu and
Kashmir States, the details of which
are given ipn the attached statement.

(by Production in HMT registered
an increase of 2 per cent in 1980-81
to Rs. 186.30 crores over 1979-80 in
which year the growth was 10 per
cent over the previous year’s (1978-
79) production of Rs. 166.90 crores.

(c) HMT achieved a production of
Rs. 18253 crores which was 95 per
cent of the target of Rs, 191,44 crores.

(d) The main constraint to pro-
duction of HMT in 1980-81 was the
labour strike in some of its units
which joined the 77 days strike
of the Bangalore- based public sector
undertakings, Power cut also affect-
ed production to g limited extent.

(e) HMT have planned a produc-
tion of Rs. 258 crores during 1980-81.
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Another project for manufacture of
Dairy Machinery is under implemen-
tation at Aurangabad in Maharashtra
State.

Use of Lady Police for
Demonsirations

‘Women's

9138. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have issued instructions to
State Governments and TUnion Ter-
ritories to deal the women's agita-
tions and demonstrations of women
solely by the ladies police;

(b) whether these instructions have
been followed by the concerned po-
lice in States and Union Territories;

(c) whether there are growing in-
cidents of police excessiveness by
men police against women; and

(d) it so, what action has been

" taken by Government against the
police in Union Territories?

- THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes Sir.

(b). These instruction have been
specifically issued on 4th April 1981,

~ and the situation is being monitored.

.(e). No, 8ir..
* (d) Does not arise,

‘Karnataka - 1. HMT L&I1, Baogaloro—Machine Toal Division Dic Casting
2. Horological Machinery Division, Bangalore
3. HMT Watch Factaries I & 11, Bangalore
_ 4 HMT Watch Factory IV, Tumkur
Haryana . HMT I1I, Pinjore—Machine Tool Divsion, Tractor Division
Kerala . . . . Hﬂ Dlwm Tool Division, Printing Ma«
Andhra Pradesh . HI:I‘II;] g.' gﬁlﬂm—-mm Tool Division, Press Division,
Rajasthan . » HMT VI, Ajmer—Machine Tool Division
Jammu & Kashmir . HMT Watch Factory I1I, Srinagar.

Study on Eooio;lul aspect of new
Power and Irrigation Projects

9139. SHRI INDRAJIT GUPTA:
Will the Minister of PLANNING be
pleased to state:

(a) whether his attention hag been
drawn to a gtudy flnanced the
U.G.C, and carried out by the Indian
Institute of Science, Bangalore, inio
the ecological aspects of new power
and irrigation projects;

(b) whether the study has empha-
sised that the interests of the local
peasants and tribals, particularly in
respect of food and fuel, should be
fully safeguarded when planning new
projects; and

(c) if so, whether there are any
Planning Commission directives on
the subject?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Yes,
Sir. A study entitled *“Assessment

~ of ecological impact of man and his

live stock on the forest Ec’o . system
of Western Ghats—development of
alternative strategy for utilisation of
fuel and fodder resources of forests
of Western Ghats” was made by In-
dian Institute of Science, Bangaloye
sponsored by the University Grants
Commission and several other agenci-
es. The study emphasised that the
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planning of future development must
he taken up, keeping in wiew the in-
terest of the weaker sections of the
society. -

{¢) In November, 1975 Planning
Commission had issued some guide-
lines to the State Governments for
preparation of project reports on
Multi-purpose, Irrigation, Flood Con--
trol etc., projects which included
congideration to be given to the im-
pact of the ecological factors on
planning, construction and operation
of the projects. At present, all
river valleys projects—power, irriga=
tion and multipurpose—are scruitini-

sed by the inter-Ministerial En-
vironmental Appraisal Committee
constituted by the Department of

Science & Technology under the new
Department of Environment,

Civie Amenities 6 slum dwellers of
hutment colony omr Defence Land in
Ghatkopar

9140. DR. SUBRAMANIAM SWA-
" MY: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are aware
that there is a large hutment colony
on Defence land at Ghatkapar (West)
Bombay;

(b) whether it is correct that these
poor slum dwellers have not been -
provided the basic civic amenities be-
cause the land belongs to the Central
‘Government;

(¢) whether it is true that the civic
amenities have been provided to hut-
ments on the neighbouring slums that
belong to State Government and pri-
vate owaer; and

APRIL 29, 1081
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(d) if so, why are the civic menis
ties denied to these slums on Defence
land?

THE MINIS OF STATE IN THE
MINISTRY OF' DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) It is correct that the slum
dwellers on this piece of defence land
have not been provided basic civic
amentities so far.

(c) Basic amenities to hutments on
some private and State Government
lands in neighbouring areas have been
provided,

(d) Certain decisions were taken
by the Central Government in con-
sultation with the State Government
which envisaged removal, on certain
terms, of hutments from Central Gov-
ernment lands which were required
for immediate use and provision of
basic amenities to hutment dwellers
on the remaining lands, The manner
in which these decisions would be
implemented, is under discussion with
the State Government,

Planning Boards im States

0141. SHRIMATI MOHSINA KID-
WAI: Will the Minister of PLANN-
ING be pleased to state: '

(a) whether the States have been
advised to have planning boards to
have a watch on the planning func-

tions there;

(b) if s, the reactions of the States

. in the matter; and

(c) whether Centre will be repre-
sented on these bosrds ~In any
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THE MINISTER OF PLANNING
AND LABOUR
DATT TIWARI): (a) States have
been advised to have an apex plan-
ning body appropriate to their cir-
eumstances to guide the planning
functions in the State.

(b) The States have appreciated
this need.

(¢) There is no necessity for the
Union Government to be represented
on the State Planning Boards. The
composition of the State Planning
Board is a matter in which the deci-
sion has to be taken by the State
concerned.

Protedted water supply schemes for
Mica Mines at Tharlupodu and
Sydapuram

9142, SHRI P, PENCHALAIAH:
Will the Minister of LABOUR be
pleased to state: .

(a) whether the Central Govern-
ment have sanctioned the Protected
Water Supply Schemes for mica mine
labourers at Tharlupodu and Sydapu-
ram in Nellore District in Andhra
Pradesh; and

(b) if so, what
stage?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
The Deputy Welfare Commissioner,
Kalichedu has referred to Government
requests for grant of financial assis-
tance for water supply schemes in
respect of Thummala Talupur village
and also Sydapuram, These are being
studied in consultation with the Gov-
ernment of Andhra Pradesh. No pro-

is ,the present

posal relating to Tharlupodu has been

referred to us,

(SHRI NARAYAN

Electronic watch and calculator manu
facturing companies.

8143. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased
to state:

(a) the companies which are en-
gaged in the manufacture of electro-
nic watches and electronic calculators;

(b) whether it is a fact that in
order to assemble electronic watches
and calculators, these companies are
allowed to import components from
abroad; and

(¢) if so, the steps being taken by
Government to develop indigenous
production of components for these
industries?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH): (a) The names of the com-
panies approved/engaged in the
manufacture of electronic watches and
electronic calculators both in the
organised and the small scale sector,
are given in the Statement I and II

" respectively.

(b) The components, which are not
indigenously available, are allowed to
be imporied.

(¢) Industrial approvals have been
issued to a number of companies to
undertake the manufacture of all
such imported iterys including for the
basic electronic components viz. LSI,
and these companies are taking effec-
tive steps to start early production of
these items. -
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Seatement-1

Namas of Companies approved|engaged in the manufacturs of Elsctronics Digital waiches
A. ORCANISED SECTOR '

1.

M/s Electronic Corporation of Tamil Nadu, Madras.
M/s Punjab State Electronics & Production Development Corporation Ltd. (PSED &
Chandigarh. ( Pa)

Léischut Bengal Electronics Industry Development Corporation Ltd. (WBEIDC)
utta.

M/s Haryana State Industrial Development Corporation Ltd, Chandigarh.

5. M/s Karnataka State Electronics Development Corporation Ltd., Bangalore.

10,
11.

12.

18"

Mfl Industrial Promotion & Investment Corporation of Orissa Limited, Bhubaneswar,
M/s Hyderabad Allwyn Metal Works Ltd., Hyderabad.

M]/s Kerala State Electronics Development Corporation Ltd. (KSEDC), Trivandrum.
M/s Maharashtra Electronics Corporation Limited (MELTRON), Bombay.

M/s Jammu & Kashmir State Industrial Development Corporation Ltd., Srinagar.
Mys UP Electronics Corporation Ltd., Lucknow.

M/s Bihar State Electronics Development Corporation Limited, Patna.

M/s HMT Ltd., Bangalore,

B. SMALL SCALE SECTOR

® @ w P Y s oW

10,
1.
12.
13
4.
15.
16,
7.
18,

M/s Zenith Electro Pvt. Limited, Nasik.

Ms Monica Electronics Pvt. Ltd., New Delhi.

M/s Raghav Electronics (B.C. Kapoor) New Delhi, Location Solan (HP).
M/s. Punjab State Industrial Development Corporation, Chandigarh.
M/s-Electronic Time Corpn., Gujarat { Jamanagar).

MJs Polestar Electronics Pvt. Ltd., Bombay.

M/s Morena Electronics Pvt. Ltd., Panaji, Goa.

M{/s Rockwell Industries, Bombay.

M/s Kaycee Sons, Jaipur.

M/s South India Watch Industries Electrical & Electronic Indl. Estate, Madras,
M/s Logitronic, NOIDA Complex Distt. Ghaziabad (UP).

M/s C. Balkrishnan, Chambadathil House, Perinthalmanna , Kerala.

MJs Accutimes, Mohali, Punjab.

M/s National Electronics, Calcutta.

Ms Sikkim Time Corporation, Deorali, Sikkim.

M/s Teknika Watches, Solan (FLP.)

"M/s Micronix India, Faridabad, Haryana. '

M{s Television and Componeats Pvt. Ltd., Narods (Ahmedabad).
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19. M/s Landteam Ltd., (Shri RX. Parsad) London, Location Ranchi, Bihar.
20. M/s 5.D.D. Nichols Roy Pokhesh, Shillong, Meghalaya.
g1, Sh. K.B. Nagmani, C/o Sh. 8. Venkatram & Co., Madras, Location—Pondicherry.
22. M/s Shrad Electrical Industries, Bombay.
a3. M/s Mirc Electronics, Bombay.
24 MJs Priyadhwani Electronics Pvt. Lt., Secunderabad.
25 MJs Orient Electronics Bargulla, Srinagar.
Statement-II
Awxune-IL referred to in reply to part(s) of 9:3;8 Lok Sabha Unstarred Question No. 9143 f0F

Names of Companies approvedfengaged in the manufacture of Electronic calculators

A. ORGANISED SECTOR
1. M/s D.C.M. Data Products, Delhi,
2. M/s Bush India Ltd., Bombay.
3. M/s Bharat Electronics Ltd., Bangalore,
4. M/s Electronics Corporation of India Ltd., Hyderabad.
5. M/s National Radio & Electricals Co. Ltd., Bombay.
6. M/s Kerala State Electronics Development Corporation Limited, Trivandrum.
5. M/s Webel Business Machines Ltd., Calcutta.
8. M/s Bombay Burmah Trading Corporation, Bombay.
B. SMALL SCALE SECTOR
t. M/s UMS Radio Factory (P) Ltd., Coimbatore.
2. M/s Radio Supply Stores (P) Lid., Calcutta.
g. M/s Applied Electronics (P) Ltd., Baroda.
4. M/s NSH Business Machines (P) Ltd., Ghaziabad.
5. M/s Digital Equipment Co. (P) Ltd., Secunderabad.
6. M/s India Electronics Corpn., Bombay.
7. M]/s Weaton Electronics, New Delhi.
8. M;/s Singh Radio Co. (India) Pvt. Ltd., Delbi.
9. M/s Shreeshyla Times (P) Ltd., Bangalore.
10, M/s Business Machine (P) Ltd., New Delhi.
11.  M/s Kaycee Sons, New Delhi.
12. M/s Data Electronics, Delhi.
18. M/s Electronic Calculators & Computer Company, Bangalore.
14- M/s Sharma Engineering Corporation, Chandigarh.
D ,. 1«0 1010 Specialities, Ahmedabad. -
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16,
17.
18,
19.
20.
a1,
2.
23.
24.
25.
26.
27
28.
9.
30.
gl.
32.
33
34-
35
36.

b

50.

M/s Industrial Electronics, Bombay.

M/s Mecotronics Pvt. Ltd., Madras.

M/s Steva Lamba & Co., New Delhi.

M/s Chaudhary Electronics (P) Ltd., Delhi.

M/s Televista Electronics, New Dethi, -
M/s Multiplex Electronics, Bombay.

M/s Intronix (India) Pvt. Ltd., New Dethi.

M/s Hindustan Computers Lid., New Delhi.

M/s Logitronics, Delhi.

M/s Andhra Pradesh Small Scale Development Corporation Lid., Hyderabad.
M/s Orient Electronics, Srinagar.

M/s Superior Electronics System (P) Ltd., Bombay.

Shri C. Balakrishnan, Peninthalmanna, Kerala,

M/s A.D. Katrak, Bombay.

M/s A.K. Pai, ‘Aasara’ Bramhagiri Udupi, Karnataka.
Shri K.G. Goyal, Balniketan, Alwar,

Shri Ramesh Potnani, Hyderabad, A.P.

Shri Sureka Krishna Kumar, Indore, M.P,

M/s Taurus Enterprises, Madras.

M/s Office Machines Pvt. Ltd., New Delhi.

M/s Sonywell Electronics Industries Pvt. Ltd., New Dalhi.
Dr. Inderjit Singh Hudiara, Chandigarh.

Shri A.K. Jain, New Delhi.

M/s Consumer Electronics Punjab Ltd., Chandigarh.

- 128

M/s Punjstar Standard Electronics Limited, Sahibjada Ajit Singh Nagar, Distt. Ropar({PB).

M/s Electronik India, Jaipur.
M/s Telics Limited, Trivandrum.
Shri L.H. Mulchandani, Calcutta.

L

\

M/s Atlas Radio & Electronic Limited, Ahmedabad.
M/sVarrkala Electro Industries Pvt. Limited, Varkala, Kerala,
Mjs Kidson Electronics, Calicut, Kerala,

M/s Kartiams Electronics, Calcutta.

M/s Masidus Electronics, Ahmedabad.

M/s Calcom Electronics, New Delhi,

M/s Methode Systems Pvt., Limited, New Delhi.

51. M/s Beltek Electronics Pvt. Limited, New Delhi.
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52. M/s Cetus Electronics Pvt. Ltd., Hoogly (W.B.)

53. My/s Electronic Communication Service, Bangalore.

54, M/s Televox Limited, Bhimtal.
53. M/s Ericson India Ltd., Calcutta.
56. M/s Rakul Dhawan, New Delhi.

5%. M/s Radofin Electronics (I) Ltd., New Delhi:

58, M/s Semotron Instruments (P) Lid., Lucknow.

59. M/s VOK Electrotechnique, New Delhi.
6o. Lt Col. J.S. Guleria (Retd.), New Dclhi,
6r. M/s Banga Rhythm Corner, Chandigarh.

62. M/s Electronic Cousortium (P) Ltd., New Dethi.

63. M/s Alcuin Tapes, New Delhi.

64. M/s Eskay Electronics (India) Pvt. Limited, New Delhi.

Recovery of Chinese Arms from Com-
munal riots affected areas

9144. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HOME:
AFFATRS be pieased to state:

(a) whether it is a fact that during
recent communal riots, ag a result of
raids conducted in some cities, Chinese
made armg were recovered;

(b) whether smuggling of arms
across the boruer hag increased re-
cently;

(c) whether it is also a fact that
in Moradabad and Aligarh, Govern-
ment have taken decision to withdraw
all licensed arms from the affected
areas for a period of two years and
strengthen vigil to check smuggling
of armg from across the border to
the Northern border; and

(d) if so, the policy of Government
in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). The required information
is being collected from the State
Governments and will be laid-down
on the Table of the House on receipt.

796 LS—57

Setting up of a Central Secrefariat
Official Language Service

9145. SHRI LAKSHMAN MAL-
LICK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government propose

to establish a Central Secretariat Offi-
cial Language Service in order to
provide adequate promotional oppor-
tunities to employees dealing with
Government business in Hindi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir. In order to bring about
uniformity in pay-scales, service con-
ditions, recruitment procedure, etc.
of Hindi posts in the different Minis-
tries/Departments and their Attached
Offices, as also to provide equal and
appropriate promotion opportunities
to the incumbants of these posts, it
has been decided to constitute a se-
parate service cadre called the “Cen-
tral Secretariat Official Language Ser-
vice”.
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{b) The Serviceg is proposd to have

the following five grades of group ‘A’

‘B’ and ‘C’ posts:

Grade Postand pay-scale Group
I Directors '\
(Rs. 1500-1800) | Ceneal  Qivil
¥ Service,
i Deputy Director Jl Group *A’
(Rs. 1100-1600)
III Asstt. Director Qentral Civil
(Rs. 650-1200) Service
Group ‘B’
v Senior '1‘1'anslatclr]1
(Rs. 550-Boo) Gentral Civil
Serivice
v Junior Translator | Group ‘C’
(Rs. 425-700)

The rules relating to the proposed
Service are being finalised in consul-
tation with the Department of Per-
sonnel and Administrative Reforms
and the Union Public Servce Com-
mission.

Proposals for Modernisation of Cement
Industry

9146, SHRIMATI MADHURI SINGH;
Will the Minister of INDUSTRY be
pleased to state:

(a) whether several cement manu-
facturing units in the country have
submitted the modernisation proposals
to effect increase in production;

(b) if so, the companies which have
submitted the modernisation plans;

(c) the details of the proposals;

(d) whether Government propose
to provide financial aid in the imple-
mentation of modernisation schemes;
and

(e) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (e). Cement Manufacturers Asso-
ciation have indiacted that they have
received modernisation plans from a
number of cement factories and that
they would be forwarding them to
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the Government. These plans have,
however, not yet been received.

(d) and (e). The need for moderni-
sation of cement industry has been
engaging the attention of the Gov-
ernment and details are being worked
out,

Distribution of Cement

9147, 4RI KAMLA  MISHRA
MADHUKAR: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the public is exper-
iencing great difficulty in getting the
permits of cement from the concerned
authorities in time;

(b) whether it iz alsp a fact that
there are complaints in the distribu-
tion of cement all over the country;

(c) whether Government have ta-
ken any note of the difficulty of the
public in getting the cement;

(d) if so, the action taken in the
matter; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (e). There is a generaj shor-
tage of cement ip the country, In
such circumstances, it ig possible that
some inconvenience is experienced by
the public in obtaining their require-
ments of cement. Cement ig a statu-
torily controlled commodity, Powers
have been delegated to the State Go-
vernments who are fully competent
under the Essential Commodities Act
to deal with such complaints. The
State Governmentg have already been
advised of the need to devise effective
scheme for control over public sale
and distribution of cement. Essential

‘featureg of the scheme suggested are

-
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statutory licensing of cement stock-
ists, direct appointment of cement de-
alerg by the State Governments with
consequential de-linking of stockists
from producers, introduction of per-
mit system and creation of necessary
administrative machinery to imple-
ment the scheme., It ig expected that
measures taken on these lines will ef-
fectively curp malpractices in the
distribution of cement.

Gujarat Medicos Agitation

9148. SHRI B. V. DESAI: Will the
Minister of HOME AFFAIRS be ple-
ased to state:

(a) whether any agreement has
been reached between State Govern-
ment and the medical students of
Gujarat who were agitating on the
reservation issue;

(b) if so, the detailg thereof; and

(¢) the extent to which both the
parties are satisfied?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFAIRS
(SHRI YOGENDRA MAKWANA) :

(a) Yes, Sir,

(b) Detaily of the settlement are
given in the attached statement.

(c) Following the settlement, the
Medica) students and the Junior Dgc-
has withdrawp their agitation from
the 13th April, 1981, The gettlement
has been generally welcomed and
consequently the situation in Gujarat
has greatly improved.

Statement
1. The Medieal Colleges and hostels

fect.

2. Orders of termination of services
of Resident Doctors due to unautho-
rised absence will be cancelled.

8. The period of strike will be regu-
larised as follows:—

will be re-openeq with immediate ef-

(a) Fresh admissions/appoint-
ments will be made effective from
the commengcement of the current
termg ang the Deang will pe authe-
rised to make necessary local ad-
justments so that loss of term does
not gccur to Medical students, In-
ternees and Resident Jr. Doctors.

(b) Calculationg of stipend to be
paid during the strike period will
be made ag follows:— !

(i) Acuumulated unutilised
weekly offs;

(ii) admissible unutiliseq casual
leave; and

(iii) Compensatorly leave equal
to unutilised public holidays. In-
terneeg and Jr, Doctors will also
be allowed to count shortage bet-
ween the strike period and the
period of stipend calculated as
above by counting unutilised
weekly offs as well as admissible
unutilised casual Jeave and com-
pensatory leave for unutilised
public holidays during the next
one year.

4. Residency system wil} be made
applicable to the Medical Colieges of
Ahmedabad and Baroda effective
from the current term. The ques-
tion of appointment of Sr. Resident/
Sr. Registrarg wil] be decided by Go-
vernment in consultation with Tea-
chers and students.

5. Gavernment has considered the
request for increase in stipend and

formal ordersg are being issued.

6. The number of seats of Housemen
will pe increased to the extent such
seats are utilised by candidates be«
longing to SC/ST and B.C. otherwise
than on merits, so that students on
open merit get seats of Housemen
equal to the existing strength,

7. The Deans will pe authorised to
make necessary adjustments of teach-
ing schedules so that there is no loss
of term to Medical students, Internees
and Jr. Doctors and the examination
are arrangeq with this objective in
view

LI 4
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8 Regarding M.Sc. (Medical) cour-
ses the guidelines prescribed by the
‘Medical Council of Indig will be fol-
lowed.

9. The Government appreciates the
requirements of extension of Hostel
facilities for Under Graduate Students
(including internees tp the extent of
they are posted at teaching Hospitals)
and Jr. Doctors. A Phaseq program-
me will be undertaken tg meet such
requirments. The need of married
Jr, Doctors will alsg be kept in view.

10. Government will take steps to
fill all the vacant teaching posis,

11. Steps will be taken to improve
Library and Gymkhana facilities.

12. The agitating Medical students
and Jr, Doctors will not be victimi-
sed,

Implementation of Tribal Welfare.
Schemes

9149. SHRI JAI NARAIN ROAT:
Will the Minister of HOME AFFARS
be pleased to state:

(a) whether Government have im-
plemented the tribal welfare schemes
in all States during 1980-81;

(b) if so, the details thereof, State-
wise;

(c) whether more welfare schemes
are proposed to be introduceg during
the Sixth Plan period; and

{d) jif so, the allocation of funds
for these schemeé during Sixth Plan
period, Statewise.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) and (b). The major programme
of tribal welfare is the tribal sub-
plan which is implemented by 19
States/U.Ts yhere sub-plan areas
have been identified on the basis of
tribal concentration. The finance
mainly flows from the State Plan
and the Ministry of Home Affairs

APRI, 29, 1581
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provides a Special Central Assistance
which is sppplemental in nature, The
State-wise Special Central Assistance
releaseg, during 1980-81 ig given in
the attached statement.

(c) and (d). The present prog-
rammes will be continued in the Sixth
Plan with suitable modification
wherever necessary. The Tribal sub-
plans 1980—85 are being discussed
currently in the Planning Commis-
s1om. .

Statement

Special Central Assistance provided
to State/UTS wunder tribal sub-plan

for 1980-81 (including allocations
for tribal pockets and Primitive
Tribes).
-; - Name of State Amonnt-
Ne: ]:Erlg‘ in
lakhs)
t  Andhra Pradesh . . 337.22
2 Asam . . . . 319.01
3 Bihar . . . . 973-08
-4 Gujarat . . . . 568.64
5  Himachal Pradesh . . 81.22
6 Karnataka . . . 17.19
7 Kerala . . . . 57.00
8 Madhya Pradesh 1923. 51
9 Maharashlira . . . 544.16
10 Manipur . . . . 112.05
11 Orissa ' 886.45
12 Rajasthan . . . 516.49
13 S'kkim . . . . 10.00
14 Tamil Nadu . . . 80.87
15 Tripura . . . . 130.58
16 Uttar Pradesh . . . 19.07
17 West Bengal . . . 564.58
18 Andaman and Nicobar . 14.00
19 Goa, Daman & Diu . . 12,81’
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IPBI to Finance Commercial
Afforestation

9150 PROF, P. J. KURIEN: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether he has directed the
1DBI to finance commercial affore-
station;

(b) if so, the full details of sche-
mes wunder consideration; and

(c¢) the steps being taken to en-
sure that large paper mills finance
raising of forests themselves?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

(b) and (¢). A Working Group
has been constituted in February
1981 to explore the possibilities of
raising pulpwood plantations for
meeting the requirements of the
Paper Indusiry and to work outi the
economics of plantations and modali-
ties of financing these plantations.

Sealgy Reserved Appoiniments made
and post dereserved since 1975 in
Eastern Naval Command

9151. SHRI JAGPAL SINGH: Will
the Minister of DEFENCE be pleas-
ed to state:

(a) the number of posts reserved
in the Eastern Naval Command,
Visakhapatnam for Scheduled Caste/
Scheduled Tribe communities since
1975 (Cadre-wise);

(b) the numhber of actual ap-
pointments made against these res-
ervations;

(e) the number of vacancies/res-
arvations dereserved since 1875
(cadre-wise) stating the reasons for
their de-reservation; and :

{d) the number of reserved vac;
ancies for SC/ST carried forward
since 19757

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): The
information in respect of civilian
posts under the Eastern Naval Com-
mand as supplied by the Headquar-
ter is as follows:—

(a) sC STC
GroupC . . 98¢ 499
Group D . . 145 133

(b)

Group G . . 642 85
Group D . . 144 95

(c)

Group C . 204 a0n
Group D 2

Dereservation had to be resorted to
as suitable SC/ST candidates were
not available.

(d)
Group G . . 312 414
Group D . . 1 33

Separale Stale for Nepali Speaking
People

9152, SHRI CHITTA "MAHATA
Will the Minister of HOME AFFAIES
be pleaseq to state:

(a) whether it is a fact that All
India Gorkha League had submitied
a memorandum to the Home Minister
when he visited Darjeeling demand-
ing a separate State for Nepaii
speaking people;

(b) if so, the details thereof; and

(c) the steps {aken by Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
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WANA): (a) and (b). A memoran-
dum was submitted to the Home Min-
ister by the All India Gorkha League
during his recent visit to Darjeeling.
The Memorandum inter ealia con-
tains a demand for grant of state-
hood to Darjeeling region “to ensure
administrative efficiency and conv-
enience and the coordination of eco-
nomic development and welfare ac-
tivities for this region.”

(¢) The Government are of the
view that the removal of imbalances
in economic development in a parti-
cular State is essentially a matter to
be tackled through the mechanism
of planning and that creation of a
separate States is no answer to the
problem,

Gazetted officers posts in Census
Department of Andhra Pradesh

9153. SHRI K. B. 5. MANI: Will
the Minister of HOME AFFAIRS be
pleased to state:

\a) how many pgazetted posts in
Class I and Class II have been san-
ctioned in the Head Office ag well as
Regional Offices of the Census De-
partment of Andhra Pradesh;

(b) how many posts in Clasg I and
Class II are filled in on ad hoc basis
as well as on Regular basis;

(e) how many SC/ST Officers are
among them;

(d) whether any post is vacant if
so, when this will be filled and if
any post have been filled on ad-hoc
basis when the same will be regu-
larised; and

(e) whether there is any back-
log on account of non-observance of
roster for Scheduled Castes/Schedu-
led Tribes and if so, when the back-
log will be filled up?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) 17 in Group A and
none in Group B,
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(b) Out of the 17 posts, 10 posts
posts are filled on regular basis and
7 posts on ad hoc basis.

(c) There is no SC/ST  office
among them,

(d) No, Sir, no post is vacant at
present. OQut of 7 posts filled on
ad-hoc basis, 2 will be filled on re-
gular basis in due course and it is
proposed to continue the other 5 as
ad-hoc as the posts have been creat-
ed for a limited period.

(e) There is no back log as there.
is no reservation for filling of vac-
ancies on basis of deputation or aon
ad-hoc basis.
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Self-sufficiency in TV Transmission
ang Studio Equipment

9155, SHRI RAJESH PILOT: Wil
the PRIME MINISTER be pleased to
state: -

(a) what steps Government are
taking to make India self-sufficient
in TV transmission and studio equip-
ment;

(b) whether these steps include
production and export of Video Tape
Recorders and Close Circuit TVs;
and

(e¢) if not, reason thereof?

TE{E MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE

AND TECHNOLOGY, ELECTRO-""

NICS AND ENVIRONMENT (SHRI
C. P. N, SINGH): (a) Government
is aware of the need for decreasing
dependence on imports of TV studio
equipment and has been encouraging
development and production of
these items in the country jn a suifa-
table manner. A large amount of
work has been done by Bharat Elec-
tronics Litd. (BEL) Bangalore,
Maharashtra Electronics Corporation
Ltd. (MELTRON), Bombay, Space
Applications Centre (SAC), Ahema-
bad and Gujarat Communication and
Electronics Ltd. (GCEL) Baroda in
this direction.

* (b) Efforts are on the way to set
up production of VTRs for domestic
consumptlion and exports,. CCTVs
are already being manufactured in
the country.

(¢) Does not arise.

Taking over of Office of All ndia Loco
Running Staff Association, Delhi by
Police

8156. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS
e pleased to state:

' (a) whether it is a fact that the
Centra] Office of the All India Loco

Running Staff Association (AILRSA)
situated at 40 MN, Bair Mor Sarai,
Delhi has been taken over bty the
Police, including office furniture and
accessories worth about Rs. 50,000;

(b) if so, the circumstances in which
this was done; and

(¢) when Government prepoce to
return the office to the ALL.R.5.A7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The office has not been
taken over by the Police. The Rail~
way authorities obtained the eviction
orders from the Court and got the
premises vacated after preparing an
inventory of articles of furniture, etc.
as this was an unauthorised occupa-
tion. Police help was provided to
avoid any untoward incident.

(¢) The Ministry of Railways have
reported that the AIL.R.S.A werein
unauthoriseq occupation and, there-
fore, the question of return of office
premises to them does not arise.

Development of Small Scale Indusiries
by the Delhi Administration :

9157, SHRI JAGDISH TYTLER:
Will the Minister of INDUSTRY be
pleased 1o state:

(a) the steps under consideration by
the Delhi Administration for he
development of small industries in
rural areas with a view to improving
the economie conditions of Lhe villa-
gers;

(b) whether at present, there are
any constraints on the industrialisa-
tion of villages; and

(c) if so, the measures proposed to
remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
Deihi Administration has taken up the
following plan schemes for the deve-
lopment of small scale industries in
the rural areas of Delhi for the im
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provement of economic condifien of
the villagers;

(i) Development of Narela In-
dustrial Complex at Narela;

(ii) Development of Badli Indus-
frial Estate at Badli.

(iii) Establishment of Block In-
dustries Centre in each of five
development blocks of rural
Delhi;

(iv) Construction of work sheds in
rural areas of Delhi; and

(v) Khadi and Village Industries.

Besides, the skill and the entrepre-
neurship of the rural population is
also being developed through various
Industrial Training Institui2s and
Tool Room and Training Ceantre set
up by Delhi Administration.

(b) There are no constrainis on the
industrialisation of villages. On the
contrary, the intention of the Govern-
ment is to spread out the industrial
activities to rural areas and vilages.

(c) Does not arise.

Permanent Secondment Removing
Commissioned Officers from duties of
Government of Regular Army

9158. SHRI MUKUNDA MANDAL:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Commissioned Ofticers
are removed permanently from duties
of Governance of Regular Army in the
name of permanent Secondment;

(b) whether any provision exisls in
Army Act or Army rule for placing
Commissioneq Officer permanently out
of the Regular Army;

(¢) if not, under what rule and
regulations these officers are employed
permanently outside the regular
army;

(d) whether such an order s vio-
lative of Presidential Direction in
Parchment; and

(e) will Government place that
order gn the Tgble qof the Houge?

APRIL 29, 1981
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THE MINISTER OF STATE IN “HE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (e). All
Commissioned Officers, including those
permanently seconded to other or-
ganisations outside the Army, conli-
nue to remain subject to Army Act
and are liable 1o be called bazk to
active service, till they are duly
retired, discharged, released, removed,
dismissed or cashiered from the ser-
vice, There is no provision in the
Army Act, or Rule either perm:iting
or prohibiting placement of Cemmis-

sioned officers outside the Army. The *~

Regulations for the Army, however,
provide that, subject to approval of
the Ministry of Defence, Chief of ihe
Army Staff, may place the services ol
Army Officers at the disposal of other
Ministries of Central Government and
civil administration.

The Commissioned officers of Army
are granted permanent seconrdment in
organisations like the Directorate
General of Inspection, Defence Re-
search and Development Orginisa‘ion
etc. in accordance with the o ders
issued by Government from time to
time. These orders are not in viola-
tion of the Presidential Directici: in
Parchment. Copies of the relevant
Government orders on the subject cre
laid on the Table of the FHouse.

[Placed in Library, See No. LT-
2469,811.
News ilem Captioned “Government

Admits failmme in Assessing the Mag-
nitare of poverty in the commtiy”

9159. SHRI RAJESH KUMAR
SINGH:

SWAMI INDRAVESH:
SHRI RAM VILAS PASWAN:

Will the Minister of PLANNING be
pleased to state:

(a) whether Governments attention
hag been drawn to the news-item ap-
peared in the Indian Express dated
19th January, 1881
ing “Government admit failure in

under the Head-

L,

\
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assessing the magnitude of poverty in
the country”; and

{(b) if so, the reaction 61 G wern-
ment thereto?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir

(b) The Central Statistical Organi-
sation (CSO) hag recently studied the
conceptual and methodological prob-
lems encountered in the measurement
of poverty in a technical paper pre-
sented in a seminar on the subject.
The concept of poverty followed by
the Government so far for measuring
people below the poverty line has
been in terms of percentage of house-
holds with calorie intake beolw cer-
tain prescribed minimum level, The
estimates of proportion of people
below the poverty line available so far
have been based on this concept. In the
CSO paper adoption of this simplified
concept of poverty has peen consi-
dered not fuly adequate. Some fur-
ther refinements have ben suggestea
in the paper to give a more realistic
picture of incidence of poverty. It
has. for example, been suggested that
(i) daily calorie intake of house¢hoids
needs to be disagregated to tha extent
possible according fo clearly defined
socio-econdmic and occupat.onal
groups as well as geographical areas;
(ii) minimum clothing and other :(va-
sumer requirements need to he laken
into consideration and (iii) move
detailed analysis has to be undertaken
of the distribution of social services
like education, health, water supply
made available by the Government
either free or at subsidised rate. Thus
the conclusions drawn in the news
item are not correct.
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Differential Treaiment in Employment
of War Widows

4161. SHRI R. K. MHALGI: WwWill
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that there
is a system of granting differential
treatment in the matter of employ-
ment, priority jobs, ete. in respect of
“War Widows"” and widows of air
force personnel who die during peace
time while on active flying duty;

(b) if so, the reasons therefor;

(c) whether it is a fact that widows
falling under the above caiegory are

. not entitled to priority treatment for
allotment of dealership of LPG agen-
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cies by the Ministry of Pefroleum,
while “War ‘Widows” are given such
" priority facilities; and

(d) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
No, 8Sir. Upto two dependents of
Defence Services personnel killed or
severelly disabled, whether during
war or peace-time, have been given
Priority-II for the purposes of em-
ployment in Groups ‘C’ and ‘D’ posts
under the Central Government,

(c) 15 per cent of all dealerships/
agencies of Qil Companies has been
reserved by the Department of Petro-
leum for Defence personnel disabled in
war, war widows and other physically
handicapped persons, including blind
persons, Widows of Armed Forces
personne!, including those of Air Frce
personnel, who die in peace-tlme in
discharge of their duties, have 1ot
been included in this category.

(d) The reasons-are being ascer-
tained from the Deparlment of Petro-
leum.

Seminar on Ocean futures held at Goa

9162. SHR] HARINATH MISRA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased Lo state:

(a) whether it is a fact that a
seminar on ‘Ocean Futures’ had re-
cently been held at Goa and some
leading scientists participaled in it;

(b) if so, the names of ‘he leading
scientists and the important recom-
mendations made by them;

(c) the steps which Government
have taken or propose to take to im-
plement these recommendations; and

(d) if not, the justification thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY AND ELECTRUNICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) Yes, Sir. A Workshop
on Ocean Futures was held at Goa in
March, 1981,

APRIL 20, 1981
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(b) A statement giving the impor-
tant recommendations of the Work-
shop and list of scientfists who parti-
cipated in the Workshop is attached.

(e) and (d). Government are con~
scious of the importance of oceano-
graphic research and development and
plans are being implemented for
strengthening the infrastructural faci-
lities. In the implementation of Gov-
ernment’s plans, the recommendations
of the Workshop are being given due
consideration.

Statement

The important recommendatlons
made at the Workshop pertain to:—

1. Extending the limits of terri-
torial waters.

2. Protection of Economic Zone,

3. Development of technology for
desalination, harnessing ocean
energy, mining of polymetal-
lic nodules, forecasting of
natural marine phenomena
and combating oil pollution.

4. Increasing R&D in ocean
science for development of
marine resources, prolection
of coastal zone and me-ling
Defence needs,

5. Ratification of Intergovern-
mental Consultative Organi-
sation’s 1974 Convention re-
lating to Oil Pollution.

6. Creation of infrastructure for
oceanographic research.

7. Development of required ins-

trumentation.
8. Manpower development.

9. Strengthening of Data Manage-
ment base.

10. Formation of central teaching
institute in ocean science and
technology.

11. Effective technology transfer.

12. Formulation of policy in ma.rine
affairs. )
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List of Participants of Workshops on

Ocean Futures

1. SHR] R- M. S. Bhargava
2. Dr. B. N. Desai,

3. Dr. S. N. Dwivedi.

Dr. R. Sen Gupta.

Dr. L. U. Joshi.

Dr. K. N. Kaul

Dr. A. K. Lyall

Dr. Rashmi Mayur.

. Prof. N. Balakrishnan Na:r,
10. Dr. B. U. Nayak.

11. Dr. 8. Z. Qasim.

12. Dr. T. 8. S. Rao.

13. Dr. S. C. Seth.

14. Shri H. N. Siddiquie.
15. Dr. V. V. R. Varadachari.
16. Dr. B. Patel

17. Dr. M. C. Balani.

18. Dr. P. K. Bose,

19. Shri Avinash Chandra.
20. Shri P. R. Chandra,

21. shri S. G. Dalal,

22. Dr. D. C. Goswami.

23. Dr. A, G. Malshe

24. Shri J. 8. Misra.

25. Dr. 1. V. Muralikrishna,
26 SBhri A. Narendra Nath.
27. Dr. R. Natarajan.

28. Dr. A. H. Parulaker.

29, Dr. M. S. Prabhu

¢ @ N o e

30. Shri S. N. Puri.

31. Dr. Ramakrishna Rao.

32. Shri Venkoba Rao.

33. Shri P. V. 8. S. R. Sarma.
84. Shri M, G. A. P, Setty,

35. Dr. R. K. Sharma,
36 Lt Cdr. S. Syal.

37. Shri M. M. Tilak,
88. Dr, A, B. Wagh,

The inaugural session wag presided
over by Shri Maheshwar Dayal and
the inaugral address was dlievered by
Dr. R. Ramanna,
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Suppy of Arms and Ammunition to
Dacoits

9164. SHRI JITENDRA PRASAD:
Wili the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Arms and Ammunition dealers in the
country have been supplying arms and
ammunition fo dacoits and smugglers
both inside and outside the country;

(b) if so, the particulars thereof;
and

(¢) the action taken or proposed to
be taken in the matter.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRi YOGENDRA MAKWANA):
(a) to (c). The requisite irformation
is being collected from the State
Governments and will be laid on the
Table of the House on receipt.
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Negotiation with USA on Reprocessing
of spent Fuel

9165. SHRI M. V. CHANDRA-
SHEKARA MURTHY:
SHRI JAGDISH TYTLER:
SHRI K. P. SINGH DEO:

Will the PRIME MINISTER be
pleased to state: -

(a) whether India has approached
U.S. Government for bringiag into
cperation the Tarapur  reprocessing
plani for spent fuel;

(b) whether this was held up due
to the ditferences regarding applica-
tion of sa‘eguards as proposed in 1963
agreement;

(c¢) whether reprocessing plant at
Tarapur has been lying idel for years
due to lack of U.S. response;

(d) whether any final agreement
with the new Government has been
reached; and

(e) if so, ihe details thereot?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRi1 C. p. N.
SINGH): (a) Yes, Sir.

(b) Despite our request, a2 “Joint
Determination” regarding tne “Safe-
guard ability” of the reprocessing plant
at Tarapur, as envisaged in the 1963
Cooperation Agreement, has not tsken
place. This delay has forced the Gov-
ernment of India to carry out exien-
sive modifications for augmenting the
storage Iacility at avoidable expenses
and effort. On the other hand, the
reprocessing plant at Tarapur has rot
yet been used for the purpose for
which it was built. The Government
of India has impressed on the Guvern-
ment of the United States of A.aerica
to abide by its commitments under the
1963 Cooperafion Agreement.
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Population of Assam

9166. SHRI SONTOSH .MOHAN
DEV:  Will the Minister of HOME
AFFAIRS be pleased to stale: .

(a) the population of Assam in 1951,
1961 and 1971;

(b) the decadal rate of growih of
Assamese speaking and Bengali
speaking persons; and

(¢) percentage of Hindu population
and Muslim population durivg tihe
same period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) The population of Assam a‘ the
1951, 1861 and 1971 Census was
8,028,856 persons, 10,837,324 persons
and 14,625,152 persons respectively.

(b) The decadal rate of growlh of
Assamese speaking population was
37.26 per cent during 1951—61 and
31.78 per cent during 1961—71 and
that of Bengali speaking persons was
19.36 per cent during 1951—§¢1 and
43;47 per cent during 1961—T71.

The proportions of Assamese speak-
ing population to total povulalion in
1951, 1961 and 1971 are 61.32 per cent,
62.36 per cent and 60.89 per cent res-
pectively while the proportions of
Bengali speaking population’ to total
population in 1951, 1961 and 1971 are
20.96 per cent, 1B.54 per cent and
19.71 per cent respectively.

(c) The percentage of Hindu poru-
lation and Muslim population are
given belows—

Census year Hindus Muslims
951 . . . 72.03 24.68
g6t . . . 7138 25.30
971 . . . 72+ 81 24.56

Allocation to Goa for Rural Develop-
ment Programme in the Plan

9167, SHRI EDUARDO FALEIRO:
Will the Minister of PLANNING be
pleased to state:

(a) the total amount allocated to
Goa for the Sixth Five Year Plan for
rural development programmes; and

(b) the rural development schemes
on which this amount will be spent?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The total amount
allocated {0 Goa, Damap & Diu for the
Sixth Five Year Plan for rural deve-
lopment programmes in the State
sector works out to Rs. 8230 lakhs.

(b) The schemes on which this

amount will be spent are as

follows: —

S. Name of the Scheme Alloca-

No. tion
{Rs. in
lakhs)

1. Agriculture & Allicd Scrvices. 2685

2. Cooperation . . . 450

3. Irrigation & Flood Control. 4050
Village & Small Scale }n-

dustries . . . 250

5. Minimum Needs Programme 795

ToTAL 52‘33

In addition to these outlays in the
State Sector, an outlay of Rs. 420
lakhs has been provided in the Sixth
Plan for the Centrally Sponsored
Integrated Rural Development PPro-
gramme.

Metropolitan Status to Kanpur Cily

9168. SHRI ARIF MOHD. KHAN:
Will the Minister of MOME AFFAIRS
be pleased to state:

(a) whether Government aic consi-
dering any proposal to give metropoli-
tan status to Kanpur city; and

(b) if so, when the decision is ex~
pected to be announced?

THE MINISTER OF STATE iN THE
MINISTRY OF . HOME AFFAIRS
(SHR; YOGENDRA MAKWANA):
(a) The Government have not evolved
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any status, such as, metropolitan - city
status, to be conferred on Kanpur or
any other city in India.

(b) The guestion does not arise,

Commissionary Allowance to Delhd
Police

9169. SHRI RASHEED MASOOD:

SHRI RAJESH KUMAR
SINGH:

SHRI K. M. MADHUKAR:
SHRI C. CHINASWAMY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether certain  aadilional
allowance called commissionary allow-
ance is admissible to all ranks of
police personnel including the Com-
missioner of Police in Bombay while
such an allowance is not admissible
to the police personnel in Delhi;

(b) if so, the States where police
personnel are being given commis-
sionary allowance;

(c) details of the allowance admis-
sible to the police personnel in Bom-
bay (rank-wise) stating the reasons
for the non-admissibility of the allow-
ance to the police personnel in Delhi;
and

(d) whether Government propase to
remove the disparity?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Information is being col-
lected and will be laid on the Table
of the House.
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Setting up of industries in Khagaria
. and Naugachharig

9171 . SHRI SATISH PRASAD
SINGH: Will the Minister of INDUS-
TRY be pleased to state;

(a) whether Khagaria in Munger
District and Naugachharia in Bhagal-
pur Districts are industrially most
backward;

(b) whether these districts are po-
tential for setting up a number of
industries; and

(¢) if so, whether it is proposed to
get these districts surveyed by:- a
high level body and action contem-
plated to gset up more industries
there? ‘ol

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT (CHANANA): (a) Mon-
ghyr and Bhagalpur Districts of Bihar
have been identified as industrially
backward eligible for concessional
finance facilities from Al} India Term
Lending Financial Institutions. Bha-
galpur District has been further iden-
tified ag eligible for Central Invest-
ment Subsidy,

(b) and (c). Industrial Potential
Survey of Bhagalpur District has al-
ready been done. Survey of Monghyr
District will be taken up soon. Mean-
while Action Plang for industrial de-
velopment of these districts like otherg
have been prepared by respective
District Industrial Centres. Action
Plans indicate possibility of setting up
of industries of different types par-
ticularly in the small and tiny sectors.
There is little potential for setting up
large size industries in Khagaria ard
Naugachharia area.

Investigation in Shortage of I'menite
at Imdian Rare Earth Factory, !
Chavara

9172. SHRI B. K. NAIR: Will the

PRIME MINISTER be pleased to

state:
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(a) whether it is a fact that shor-
tage of over twenty-fivie thousand
tonnes of Ilmenite has been detested by
the auditors in the Indian Rare Earthsg
Factory in Chavara in 1979-80;

(b) whether the committee consti-
tuted by the management to investi-
gate the shortage has submitted its
reports;

(c) if so, the findings thereof; and

(d) whether Government propose
to order a comprehensive enquiry by
appropriate agencies into.all aspects
of the working of the unit during the
last five years, including particularly
its dealing with the contractors, the
functioning of the workers of Coope-
rative Society in relation to the fac-
tory, conditions of work of those em-
ployed in mining transport and ship-
ping arrangements for export and also
about the real beneficiaries of various
transactions?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N, SINGH): (a) During the
physical verification of ilmenite as on
31-1-1980, a possible cumulative shor-
tage of about 25,000 tonnes of il-
menite was reported by the Com-
pany’s Interna}l Auditor,

(b) No, Sir.
(¢) Does ‘notarise.
(d) No, Sir,

Seiting up of Ready-made Garment
Units in 24 Parganas and Howrah
(West Bengal)

9173. SHRI CHITTA BASU:; Wil
the Minister of INDUSTRY be plea-
sed to state:

(a) whether the D.I.Cs. of 24 Par-
ganag and Howrah of West Bengal
have received a large number of
schemes for setting up ready-made
garment units;

APRI, 20, 1881
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(b) i# so, whether those schemes
have since .been cleared; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY (SHRI
CHARANJIT . CHANANA): (a) to
(c). The implementation of the Cen-
trally sponsored scheme of District
Industries Centres rests with the
State Governments and detailed in-
formation with regard to individual
schemes ig not available. However,
from the Action Plan prepared by
the District Industries Centres of 24
Parganas and survey report of How-
rah it is observed that in 24 Par-
ganas; 705 ready-made garment units
in the small scale sector were already
registered in 1978-79, From the Sur-
vey report of Howrah DIC, it is no-
ted that there is scope of ready-made
garment units.

Use of State Language in Courts

9174. SHRI T. R. SHAMANNA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it has come to hig
notice that there is a great urge that
Courts Language should be in the
language of States; and

(b) whether Central Government
propose taking effective steps to get
translated the law books, law jour-
nals, and judgements of High Courts .
and Supreme Court etc. into the lan-
guage of States or loéal language as
needed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI YOGENDRA MAKWA-
NA): (a) The position with regard to
the language of the Courts at diffe-
rent levels is ag under;:—

Supremd Court:—In’ accordance
with Article 348(1) of the Constitu-
tion all proceedings “in the Supreme
Court shall be in the  English
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Language. Until Parliament by Law
- other-wise provides, the aforsaid posi-
tion will subsist.

High Courts:—In accordance with
Article 348 of the Constitution read
with Section 7 of the Official Lang-
uages Act, 1963, the Governor of a
State may, with the previous consent
of the President, authorise the wuse
of Hindi or the Official Language of
the State, in addition to English, in
proceedings and/or for the purposes
of any judgement, decree or order
passed or made by the High Court
for that State. In accordance with the
above provisions, the Governors of
Bihar, Madhya Pradesh, Rajasthan
and Uttar Pradesh have authorised
the use of the Hindi language in pro-
ceedings and for the purposes of fud-
gements, decrees or orders passed or
made by the High Courts in those
States. B

Lower Courts:—The State Govern-
ments are competent to decide about
the language(s) to be used in Lower
Courts. They can, accordingly, pro-
vide for the use of the regional lsng-
uage(s) in such Courts.

(b) The Vidhi Sahitya Prakashan of
the Ministry of Law, Justice and
Company Affairs is prsuing two sche-
mes for (i) publication of Law jour-
nals in Hindi, and (ii) publication of
Law text-booksin Hindi. Government
have also arranged for the translation
of Central Acts into Hindi and 11
other Indian Languages, Likewise the
Constitution has been published in
Hindi, Gujarati, Kannada, Malayalam,
Marathi, Punjabi and Talugu. Steps
are also being taken to publish it in
other Indian Languages.
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Selection of Represeniatives of
Welfare Associationg

0176. SHRI NIHAL SINGH: Wil
the Minister of HOME AFFAIRS (e
pleased to state;

(a) what is the basis for selecting
tepresentatives of the Welfare As-
sociations (Regd.) on the Advisory
Boards of DTC and CGHS; and

(b) the details of the representa-
tives of Associationg on various Com-
mittees such as DTC and CGHS?

TYE MINISTER OF STATE IN
“THE MINISTRY OF HOME AFFAIRS
(SHRI P . VENKATASUBBAIAH):
¢a) and (b). The DTC Advisory Coun-
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‘cil Rules provide for one representa-
tive of the Central Government Em-
ployees Welfare Association, Present-
ly, the General Secretary of the
‘Central Government Employees Resi-
dents’ Welfare Association, Palam
Colony, New Delhi gtands nominated
ont the DTC Advisory Council. This
namination .wag .made on the basis
that a colony in a far flung area,
where there is problem of transport,
should be representzd on the coun-
cil.

On the CGHS Advisory Committee
ten representative of the Central
Government Employees Residents
Welfare Associations are nominated by
the Ministry of Health and Family
Welfare (Department of Health) giv-
ing due coverage to all the CGHS co-
vered areas in Delhi. The following
10 Welfare Associationg are presently
represented on the CGHS Advisory
Comm:ttee-——

1. Sector IX, R. K. Puram.
2. Lodi Colony.

3. Srinivaspuri.

‘4. Motinagar.

5. Aram Bagh Place.

8. Curzon Road Apartments.
7. Ashok Vihar.

8. Patparganj.

9. 'Tagore Garden,

10. Sarojini Nagar.

- State Planning Bodies

 89177. SHRI GIRIDHAR GOMANGO:
Wdl the Minister of PLANNING be
pleased to state:

. (a) whether is it a faet that the
- Centre has asked the States to re-
- vamp their Planning Bodies by in-
ducting greater number of experts at
#ll levels to achieve the Sixth Plan
- target;

"' @) ig s, whether the States re-
organised the Planning Bodieg after
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the dn'ectlon from the Centre starting
from Block, District, Region to State
level so far;

(c) whether the States having sub-
stantial tribal population and also tri.
bal sub.plan areas nominated the
tribal members of Parliament and
Legislature;

(d) if not, the reasons threfor; and

(e) if so, the criteria adopted for
selection?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
Centre has suggested to the States
to revamp their Planning Bodies by
inducting adequate number of tech-
nical/and administrative personnel
at all levels to achieve the Sixth Plan
targets. The States have generally
agreed to this suggestion.

(c) to (e). The composition of State
Planning Bodies is a matter to be de-
cided by the State Governments.

District/Regional Development
" Authoritieg

9178. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of PLANNING
be pleased to state:

(a) the names of the States and
the districts/Regiong of their Stateg
selected and started the District/Re~
gional Development Authorities for
better financial administration and
good administration of the area par-
ticularly of tribal areas;

(b) the names of the States propase
and considering the District Develop-
ment Authority for tribal districts in-
cluding Orissa; and

(c) if mot, the reasong therefor?

THE MINISTER OF PLANNING
AND LABOUR (8HRI NARAYAN
DATT TIWARI): (a) to (c). Aecord-
ing to available information, Chhota-
nagpur and Santhal Parganas Auto-
nomots Development Authotity was
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created in 1871 to formulate and
p-- execute Plans for the intensive deve-
lopment of North and South Chhota-

nagpur Division and the district of -

Santhal Parganas-of Bhagalpur Divi-
sion because of larger concentration
of “tribal population in these areas.
" Subsequently, the Chhotanagpu, and
Santha] Parganas Autonomous Deve-
lopment Authority was tri-furcated
and 3 different Developmant Autho-
rities werz set up, one each for North
Chhotanagpur Division, South Chho-
tanagpur Division and Santhal Par-

,» gangg district. In Madhya Pradesh
also. Bastar Development Authority
hag recently been constituted for

»* Bastar district. Dandakarnya Deve-

7 lopment Authority covering Koraput
distriet in Orissa and Bastar District
of Madhya Pradesh is a Central Au-
thority constituted for the rehabili-
tation of East Pakistan refugees and
it also looks after the walfare of the
tribals of the region.

« Development of Industria] Complexes
in Tribal Areas .

9178. SHRI GIRDHAR GOMANGO:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision that
development of zones of influence of
. industrial complexes in tribal areas
f‘xshould be prepared as part of the

‘project and approved before_ the pro-
« ject is cleared: "

~,
kY

(b) whether it was also decided
that similar planning exercisz2 may
also be taken up in the existing indus-
trial and mining projects where con-
siderable damage has already been
done to thz tribal economy;

(c) if so, the number of new Public
Sector industries cleared after this
policy decision and the tribal econo-
mic development included as part of

7ﬁm nroject,

(d) the existing industries, which
have taken up the schemes and prog-
rammes of the affecled tribal areas
and also the people so far; and

(e) .the measures taken by his Mi-
nistry and Ministry of Industry and
other related Ministries to solve this
protlem so far?

THE MINISTER OF - STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir,

(h) ‘No, Sir.
(c) Does not arise!
(d) Does not arise, .

(e) Does not arise.

Amendment to Laws of Trade Unions
and Industrial Disputes

9180. SHRI NAWAL KISHORE
SHARMA: Will the Minister of LA-
BOUR be pleased to state:

(a) whether Government intend to
amend the laws of Trade Unions and
Industrial Disputes in persuance of
the recommendations made by the La-
bour Ministers’ Conference in 1980;
and

(b) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir.

(b) The details of the amendments
are vet to be finalised,

Pending Applications of large Indus-
tria] Houses for Expansion

9181. DR. A. U. AZMI: Will the Mi-
nister of INDUSTRY be pleased to
state:

(a) the particulars of the applica-
tiong from the first 5 large industrial
houses regarding expansion of the
existing units or installation of new
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units pending in his Ministry ag on

31st March, 1981; and

(b) what stps are being taken by -

his Ministry and the other agencies
concerned to check against the
furthey growth or concentration of
power in the hands of few indivi-
dual?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY SHRI
CHARANJIT CHANANA): (a) On
31-3-1981; twentysix applications for
the grant of Industrial Licences were
pending from the first five large in-
dustrial houses, that is, Birla, Tata,
Mafatlals J K. Singhanias and Tha-
pars. Details of pending applications
are not divulged till Governmeni has
taken g view thereon.

(b) The basic framework for
Government’s  Industrial Policy
is provided by the Industrial
Policy Resolution, 1956 and the
policy pronouncements from time
to time thereafter. Government's po-
licy is to encourage competent small
and medium entrepreneurs, who are
preferred vis-a-vis larger Industrial
Houseg and foreign majority compa-
nies, in the setting up of new capa-
cities. Licensing Policy also seeks to
promote production of ancillaries,
wherever feasible and appropriate,
in the medium or small scale sector.
Cooperatives and small and medium
entrepreneurs are encouraged to par-
ticipate in the production of mass
consumption goods, with the public
sector also having an increasing role.
The role of MRTP/FERA companies
is restricted to Appendix I industries.
One of the cardinal points of Govern-
ment’'s Industrial Policy ig the curb-

ing of concentration of economic
power.
Ex servicemen in Raigad and Paina-

giri Districts

§182. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are aware
that Raigad and Ratnagiri districtg in
Maharashtra have made substantial
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contribiitions to the Defence Servicas_l"'
in the country and many are" mﬂ :
there in Defence Services;

(b) number of Ex-servicemen in
these {wo districts at present and the
number in acfual service;

(¢) do Government propose to open
a Sainik School at Raigad and Naval
School in Ratnagiri district; and

(d) if not, the reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL): (2) Maha-
rashtra State has been effeclively
contributing to meet the requirements
of the Armed Forces. It would, how- .
ever, be difficult to compare the con-
tribution of two districls with the rest.

(b) According to available informa-
tion, population of ex-servicemen,
their families and the families of
serving soldiers/deceased ex-services
personnel in the area within the
jurisdiction of Zila Sainik Board
Ratnagiri and in the Raigad district
in Maharashira State is approximately
47,000 and 19,000 respectively.

(c) and (d), Sainik Schools are
established on the recommendation of

. the State Government. The Central

Government provides usual assistance
applicable to such schools when ap-
proached by the State Government.

There is no proposal for opening a
Naval School jn the Ratnagiri district,
as there is no naval establishment
there.

Intrusion of Foreign ship in Indian
Territorial] Waters

9183. SHRI S. M. KRISHNA: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether another case of intru-
sion by foreign ships inte Indian
territorial waters off the Andaman
and Nicobar Islandg was reported by
the authorities early this month;

(b) whether any efforts have been
made to identify the two foreign ships -
and the personnel who camt asmwe,t
neay Port Cornwallies; and .
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(c) the effective measures being
. taken jo check such intrusions by
ﬁn‘eizn ships?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL); (a) and (b).
Yes, Sir. Two fishing trawlers be-
longing tu Thailand; with 33 persons
on board; were apprehended by a
Naval ship in the North Andamans
on the 31st March 1981.

(c) The force-level of Naval ships
in Andaman & Nicober Islands is
being further augmented. In addi-
tion some aireraft are also being
stationed in thig area for carrying out
maritime reconnaissance.

Streamlining of Statistical Operations

9184. SHRI S. M, KRISHNA: Wwill
the Minster of PLANNING be pleas-
ed to state:

(a) whether a broad strategy to
strengthen and streamline statistical
operations right from the district and
lower levels to meet the needs of
planning and policy-making was
chalked out at the mecting of State
Ministers and Statistics held in the
capital early this month;

(b) whether a decision was taken
to set up a National Advisory Board
on Statistics (NABS); if so, its likely
composition and functions and when
it is likely to come into being; and

(c) how far this Board will impinge
on the existing functions of the Cen-
tral Statistical Organisation and Na-
tional Sample Survey Organisation?

' THE MINISTER OF PLANNINC
AND LABOUR (SHRI NARAYADNM
DATT TIWARI): (a) Yes, Sir.

(b) Yes, Sir. The Conference re-
commended that the composition and
detaileg working procedure of NABS
should be suggested by a small group
to be constituted for the purpose.
Action to get up NABS can be taken

Tup after the report of the Group

which is yet to be set up, becomes
available,

(¢) Since the National Advisory
Board is yet to be constituted, this
question does not arise at present. It
is not expected that the functioning
of the Board should ordinarily im-
pinge on the existing functions of the
Central Statistical Organisation and
the National Sample Survey Organi-
sation.

Career Planning Committee

9185. SHRI ANWAR AHMAD:
SHRI RAJESH PILOT:

SHRI MOHD. ASRAR
AHMAD:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Career Planning
Committee for civilians in IL.A.F. has
recommended uniformity in the grade
structure; and

(b) whether fair opportunities have
been provided to civilians and time
scale promotions recommended at par
with the combatants (airmen)?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a) and
(b). An inhouse Committee constitu-
teq by Air Headquarters looked into
career prospects of the civiliang in
the I.AF. and have made some re-
commendations to improve their
career prospects. There is no one-to-~
one correspondents between the
ranks of combatants and civilians in
I1AF. and uniformity or comparison
in grade structure between the two
categories has not been attempted.
Time scale promotions for civilians
have not been recommended, '
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.Arrears of Employees’ Provident
Fund eutstanding against Industrial
: Houses

9186, SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of LABOUR
be pleased tp state:

(a) the tota] amount of arrears of
provident fund contributions gtanding
against the large industrial houses in
the country at the end of 1078-79,
1979-80 ang 1980-81;

(b) what proportion these arrears
bear t0 the total amount of arrears of
provident fund contributions at the
saig point of time; gnd

(¢) what steps Government propose
to take to curb the tendency of
accummulation of provident fund
arrears especially on the part of the
large industria} houses?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULAR] SINHA): (a)
to (¢). The information is being
collecteqg and wij] be laid on the Table
of the Sabha,

Setting up of Industries in Scheduled
Caste Constituency

9187, SHRI A. K. ROY: Wil the
Minister of INDUSTRY be pleased to
state.:

(a) whether there jg any programme
for setting up of industries, gnall, big
or medium in the Scheduled Caste
constituency of Chandan Keyari in
Dhanbad District of Bihar in the
Sixth Five Year Plan;

(b) if so, facts in details;

(c) whether there is any scheme
or policy giving special preference of
industrialisation of the Scheduled
Caste ang Scheduled Tribe constitu-
encieg of the country; and

(d) if so, details thereof ang the
steps taken thereon?

APRIL 26, 1981

wﬂuén'Ma ' 173”

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY -
(SHRI-- CHARANJIT CHANANA):
(a) to (d). Locations of Central Public
Sector Projects are primarily based
on techo-.economic - considerations,
Plan Schemeg for developmeni of
cottage and sma]} scale industrieg are
mainly promotional in nature and
these are not formulated Parliamen-
tary Constituency-wise, However,
the persons belonging to Scheduled
Caste and Scheduled Tribe Communi-
tieg are given special incentiveg; and
facilities for the develupment of
entrepreneurship among them irres-
pective of their Parliamentary Consti-
tuencies. The gpecial incentives in-',
cluded in a Special Component Plan
for fu:ithering the cause of SC/ST
entrepreneurs are as under:—

(i) Special Entrepreneurial Deve-
lopment Programme for the
exclusive benefit of BC/8T
entrepreneurs are being orga-
nised by the Small Industries
Service Institfute in different
parts of the country, depend-
ing upon the specific require-
mentg of the area. In addition,
15 per cent of the seals,
subject to availability of
candidates are reserved for
persons belonging to SC/ST
communities in the wvarious
training programmeg organis-
ed by the SISIs,

(ii) In leather industry regular
and ad hoc training pro-'
grammes are being organised
by the Central Footwear
Training Centres at Madras
and Agra, SISIs ang Exten-
sion Centreg for improving -
the skilly of traditional
artisang in that industry.

(iii) Consultancy services are pro-
videq .by the SISIg either
free of cost or gt 50 per cent
concessional rates wherever
such charges are leviable, -

(iv) Small scale units run by SC/
ST entrepreneurs are allowed T
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10 per cent concession in test-
- ing charges,

- (v) Development of Industries
huving concentration of SC/
ST workers like leather, has
been taken up by the SIDO,
to provide nhecessary agsist-
ance required by the persons
engaged in these industries.

(vi) State/Union Territory Gov-
ernments have been request-
ed to give preference to per-
song belonging g SC/ST
communities in disbursement
of loang through District In-
dustrieg Centres, District

{b) and (¢). The need for madernisa..
tion of cement industry has ‘been
engaging the attention of the Govern-
ment and the detuils are being work-
ed out, . T

(d) Availability of cement in the’
country jg less than the demand, As -
against an estimated demand of 27.99
million fonnes of cement in 1980-81,
as assessed by the working Group for -
Cement Industry appointed by the °
Planning Commission, availsbility of *
cement during the year wag of the
order of 2056 million tonnes of
cement including imports. The work- "
ing group has assessed that the avail-

Industries Centres have glso
been advised to give special
-attention for increasing the
participation of SC/ST in the
industria) development while
preparing the Action Plans.

(viiy Under the Seed/Margin
money scheme, the tiny units
run by SC/ST entrepreneurs
are eligible for higher rate of
assistance upto 15 per cent
than the normal rate of 10 per
cent subject {p a maximum
of Rs, 30,000/-.

Capacity Utilization and Modernisa-
tion of Cement Industry

9188, SHRI A. A, RAHIM: Wil the
Minister of INDUSTRY be pleaseq to
state;

(a) what jg the capacity utilisation
in the cement industry;

(b) whether there is any proposal
to -nodernise high cost units;

(c) if so, what is the

involved; ang

" (d) what ig the present deficiency
of cement in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANJIT CHANANA):

" (8) The capacity utilisation in cement
industry during the month of March,
- 1881 wgg about 83 per cent

outlay

ability position of cement js expected
to ease by 1984-85,

Assessment of the ‘Introduction’ of
Joint work Councils

9190. BHR R. L. BHATIA: Will the
Minister 9f LABOUR be pleased to
state; '

(a) whether Government ' have
made any assessment of the introduc-
tion of Joint Work Councils;

(b) if so, whether they have made
any analytical gtudy of the working
of such Councils which were get up
some time back both in the private
and public sectors; anq what are their
findings; and

(c) what measures, statutory and
others, Government propose to take to
improve their working?

THE MINISTER OF STATE IN.
THE MINISTRY OF LABOUR (SHRI-
MAT] RAM DULARI SINHA): (a)
to (¢). Government haj introduced
two voluntary schemes, one in Octo-
ber 1975 for mining and manufactur-
ing industries in the private, publig,.
cooperative and departmental sectors,
and the other in January 1877 for
commercia] ang service organisations
in the publie sector whi¢h provide for
the getting up of shop/unit councils
and plant/joint councils respectively.
No analytieal study has so far been



175  Written Answers

made tg evaluate the working of these
schemes. However, a 2l-member
Committee hgy reviewed the various
schemeg of workers’ participation and
recommendeq the framework of a
comprehensive scheme  providing
perticipation at shop floor, plany and
board/corporate levels with statutory
support. Government js considering
the matter. Meanwhile, Government
has adviseg the State Governments
and the Centra] Public Sector under-
takings to ensure effective ymplemen-
tation of the existing schemes of
workers' participation.

News-Hem-Army Officer Framed,
Sacked and Ruined

9191. SHRI SANAT KUMAR
MANDAL:

SHRI D. M, PUTTE GOWDA:
SHRI K. LAKKAPPA:
SHR1 H. N, GOWDA.

Will the Minister of DEFENCE be
Pleaseq to state:

{a) whether his attention hag been
drawn to the front-page report
captioned ‘For refusing to yield
daughters to Genersy Army Officer
Framed, Sacked, Ruined® appearing
in the Blitz Weekly dated February
28, 1981;

(b) if so, his reaction thereto; and

(c) the steps which he propose to
take to prevent such cases involving
victimisation arising in ‘future to
maintain the morale of the A

Officers? Py

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir. Such a news-item appeared
in the Blitz Weekly dated February
28, 1881,

(b) There ig no material in suppori
of the allegationg made against a
General Officer of the army. It iz a
disciplinayy case in which the officer
was iried by a General Court Martial

APRIL 29,1981

on certain chargeg which were proved
ang ag a result of which, the officer
wag dismisseq from Service, The
officer has fileq a post-confirmation
petition which is under examinatjon
of the Government,

(¢) The Army Act 1950 and the
Army Rules 1054 provide for redressa]
of grievanceg in ceseg arising out of
disciplinary proceedings, The Chief
of the Army Staff and the Central
Government can grant relief to the
aggrieved persons in genuine cases
under the appropriate provisions of
the Act.

Recruitment of Tribaj in Orissa for
sent to Nepa] and Bhutan

9192, PROF. AJIT KUMAR MEHTA:
SHRI B. D. SINGH:

SHR] RAJESH KUMAR
SINGH:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
that tribal people specially in Orissa
State are being recruited by unautho.
rised agencies and are being sent
to work in Nepal, Bhutan and other
places;

(b) if so, the reaction of Govern-
ment thereto;

(¢c) whether Government are also
aware of the large scale prevalance of
bonded labour in Orissa State itself;

(d) if so, the magnitude of the pro-
blem of bonded labouy in Orissa; and

(e) the remedial measures taken by
Government so far to check the ex-
ploitation of tribal people in the
country and the resulis acheived?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
Government have seen reports to this
effect. The Government of Orissa
which is the appropriate Government
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under “THe Inter-State Migrant Work-

men (Regulation of Employment and
‘Conditions of Service) Act, 1979 have
reported that they are alive to this
problem. They have taken necessary
administrative and legislative
measures to enforce the Act and they
are keeping a close contact with other
States as also with the Ministry of
External Affairs, to ensure prompt
remedial action.

{c) and (d), The State Government

have reported 854 bonded labour, all

of whom have been rehabilitated.

(e) Legislation to safeguard the
interests of Bonded and Migrant
Labour Tve been made. The Majori-
ty of this labour are scheduled castes|
scheduled tribes. Besides the Tribal
sub-Plan is taking specia] care of the
tribal areas by minimising exploitation
and promoting the integrated develop-
ment of tribal groups.

Fraudulent withdrawal of Employees’
Provident Fung amount in the
Regional Office, Madrag

$193. SHRI RASABEHAR] BEHRA:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that consi.
derable amount of provident fund had
been withdrawan fraudulently in the
Regional Office Provident Fund in
Madras by his staff during the course
of last five years;

(b) it go, the quantum of amount
fraudulently withdrawn; ang

(c) the action taken. by Government
against the erring officialy and

" officers responsible for such fraudu-

lent M?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR.(SHRIMATI
RAM DULARI SINHA): (a) and (b).
According to the Employees’ Provi-
dent Fund authorities, a total amount
of Rs. 51,0711.50 (Rupeeg Fifty one
thousand and Seventy one ang fifty
paise only) had been fraudulently
withdrwan by two members of the
office of the Regional Provident Fund
Commissioner;~ Madras,

(c) Criminal proceédings were
launched against one of the employees
who was sentenced to undergo rigo-
ous imprisonment for one year and a
fine of Rs, 2000/- was also imposed
on him. He was dismissed from
service from 26-11-1979. Action to
recover the loss by filing a civil suit
is under process,

In the other case, a criminal case
has been apgistered by the C.B.I. The
official has been placed under suspen-
sion from 4.8-1980,

Amount Sanctioneg for Industrial
Units of Backward Districts

9194, SHRI AJOY BISWAS: Will the
Minister of INDUSTRY be pleased to
state the details of the tota] amount
sanctioned to different States by Gov-
ernment as per 10 per cent Central
outright grant or subsidy scheme
1971, for industrial units of backward

districts or areas for the last three
years?

THE MINISTER OF STATE ~IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT QHANANA’) A
Statement is_enclosed, -
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s " Name of State/Uniun Territory 1978-79 ° 197980 198081
1 Andhia Pradesh e 1,32,07,754  1,27,47,565  2,99,98,565
2 Awmam . . . .+ 36,05,029 1363430 2,009,675
g Bihar . . . . . . 86,98,432 . .+ 18,96,693
4 Gujarat . . 1,86,37,008  1,48,66,642 4,07,37,192
5 Haryana e e "43.35,192  8,03,680  55,59,766
6 HimachalPradesh . . . . 23,52,422  44,55,627  16,18,630
7 Jammu & Kashmir . . . . "69,25570  43,34,222  70,81,056
8 Kamatakax . . . . 87,90,195  79,01,410  2,10,37,390
9 Keala . . . . . . 71.61.169 70,16,853 2,05,89,132
10 MahyaPradesh . . . 34,02,579  60,04.638 1,43,67,532
11 Maharashtra . . . 1,44:30,740  91,20,746. :.2,89,20,206
12 Manipur - 598,536 .
13 Meghalaya 18,510 e
14 Nagaland  14,05,621 .
15 Orissa . . . . . . 23,953605 .33,39113ﬁ
t6 Punjab 4547698  94,47,5:18 98,537,748
17 Rajasthan 1,32,89,798  1,31,75,458 4,01,98,754
18 - Sikkim . 3,56,992  2,04,380
19 Tamil Nadu . - 1,08,46,781 1,25,96,844 539,08,00
20 Tripura . . . . . 14,0%,240 520,325
a1 Uttar Pradesh . . . . 37,01,621 .. 70,42,808
22 West Bengal 63,392,021 44,73,096  69,85,529
23 Andaman & Nicobar Iilands 4,471,595 16,193  13,00,008
24 Arunachal Pradesh .- 25,347 - 3,33,965
25 Dadra & Nagar Haveli . 968880  13,79,961 9,79,558
26 Goa, Daman & Diu . h 95,24,979  37T.21,714 1,48,11,667
27 Lakabadweep . .. '\ e
e8 Mizoram. . ..
290 Pondicherry . . . . 24,23,445 . .

- ToraL

13,39,03,143 13,00,00,000
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Inerease in Retention Price of Cement

9195. SHRI AJOY BISWAS: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have
allowed the cement manufacturers to
increase the retention price of cement
to corhpensate for escalation in the
manufacturing cost;

(b) if so, what is the total increase
in per ton of cement; and

(c) what will be the total amount
involveq in the coming year m.}t of
this increase in the retention price?

THE MINISTER OF STATE IN
THE "MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (c). Following acceptance of the
recommendationg of the High Level
Committee on Cement Industry, the
retention prices were reviewed and
refixed with effect from the 3rd May,
1979, It was also decided to have an
annual review of retention prices to
compensate cement producers for
escalations on the manufacturing costs.
Following guch a review an increase
of Rs 13.85 per fonne of cement was
allowed with effect from the 3rd May,
1980, This incidence of increase in
retention price is being made from the
Cement Regulation Aceount. Further
review of retention prices of cement
is in progress, As such it is not pos-
sible to indicate the amount likely to
be involved.

Allotment of Cement against Foreign
Exchange

9196 SHRI AJOY BISWAS: Will the
Minister of INDUSTRY be pleased to

state:

(a) how many persons have got the
benefic of the scheme of allotment of
cemaent on priority basis agajnst re-
mittance of foreign exchange;

(b) tota] quantity ef cement allot-
ted 1o them angq total amount of
foreign exchange received by Govern-
ment in this connection;

(¢) how many persong did not
comply with the terms and conditions
of the aforesaid scheme; and

(d) what stepg. Government have
taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) Release orders fer cement
issued against inward remittance of
foreign exchange, the gquentity involv..
ed and the foreign exchange earned
during the last two years are ag under:

——— = — — - ——

No. of Qty. of  Foreign
Year relcase cen)"lem ex

orders involved ~ earned -

(lakh (Ra.

tonnes)  lakhs)
1978-719 . 3132 o-28  167-93
1979-8o . 13075 1-33 93250

In the year 1980-81, work relating to
release of cement against inward re-
mittance of foreign exchange was
delegated to such of those State Gov-
ernments who are willing to take up
this responsibility. Similay informa-
tion for the year 1980-81 ig therefore
not centrally maintained,

(c) Release orders for allotment of
cement against foreign exchange are
issued to only those applicants who
fulfil the terms and conditions pres-
cribed in the scheme for allotment of
cement agaiast inward remittance of
foreign exchange.

(d) Does not arise,

Supply of Cement to West Bengal

9197, SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleaseq to state:

(a) whether with regard to supply
of cement to West Bengal between
January 1881 to ISth March, 1981,
there is a serious difference between
the allocation to Essential Comraodi-
ties supply Corporation, Government
of West Bengal and despatches for
the same Corporation;

(b) if 50, details thereof;
(c) if so, reasons therefor; and
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(d) what action has been taken in
order to immediately make up the
shortfall?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
No, Sir. An allocation of 2,837,075
tonnes of cement was made to the
West Bengal Essential Commodities
Supply Corporation for the gquarter
January.March, 1981. The pro-rata
allocation upto 15th March, 1881
works out to 1,97,563 tonnes. Against
this pro-rata allocation, 1,92,000 tonneg
of cement wag supplied to the Corpo-
ration from all sources upto 15th
March, 1981.

(b) to (d). Do not arise,

Assent to Tamil Nadu Land Reforms
Bill

9198, SHRI ERA ANBARASU: Will
the Ministey of HOME AFFAIRS be
pleased to state:

(a) whethey the Land Reforms Bill
passed recently by the Government of
Tamil Nadu has received the assent
of the President; ang

(b) if not the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBIAH): (a) No, Sir.

(b) The Tamil Nadu Government
have been requested to further
examine certain legal as well as
policy aspects of the bill. Theiy reply
is awaited,

Racket in Forged Court orders in
Tihar Jall, Delhi

§199. SHRI KRISHNA PRATAP
SINGH: .

SHRI 8. M, KRISHNA:

PROF. MADHU DANDA.-
VATE:.
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Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whethey Government are aware
of the racket in forged court orders
operating inside Tihar Jail of Delhi;

(b) if so, the number of persong got
freed so far on these forged court
orders;

(c) the number of arrests made in

this connection and the particulars
thereof;
(d) what action has so0 far been

taken against the persons arrested in
this connection and whether there is
delay in Jaunching  prosecutions
against them; ang

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(ay to (ey The Delhi Administration
have reported that seven cases of
securing release/attempting to secure
release on the basis of forged court
orders/other documents have come to
their notice since December 1979,
These cases involve 10 persons, Of
these, only 4 persons succeeded in get.
ting released, Attempts of the remain.
ing 6 were foiled by timely direction.
Three of the 4 persons who secured
their release have since been appre-
hended. The fourth persop “as, how-
ever, not been gpprehen . go far.
Particulars of the persons whp got
t_hemselves released on the 'buh of
the forged orders and th stage of
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prosecution against them ' are given below:—

—

Particulars of the case

Name of . *sons

Stage of prosecution

FIR 535 dated 21-5-80 P.S. Sabzi Mandi  Sh. Prcm Shankar Shukla Pending trial in Court.

FIR 667 datcd 3-11-80 P.S. Janakpuri . Sh. Naimullah
FIR 225 dated 24-2-81 P.S. Sabzi Mandi  Sh. Davinder Kumar
FIR 224 dated 24-2-81 P.S. Sabzi Mandi Sh. Shakil

Under Investigation.
Under Investigation.

Under investigation. _'l‘he
_accusedi s still absconding,

The cases against the remaining six
persons whose attempts o secure re-
lease were foiled, are also under in-
vestigation/trial,
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Pbﬂee. ﬂommiaﬂtme; System in Delhi

9201, SHRI M. RAM GOPAL
REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are con-
sidering to do away with police Com-
missioner Syst_em in Delhi; and

(b) it so, the reasons therefor? -

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) There is no proposal as yet,

(b) Does not arise,
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Products manufactured /ma by

M/s, l:.s. htnwlh w ¥y

8205. SHﬂH N. NANJE GOWDA:
SHRI D, M, PUTTE GOWDA:
SHRI K. LAKKAFPPA:

Will the Ministey of INDUSTRY be
pleased to state:

(a) the products manufactured and
marketeg by M/s. E S. Patanwals,
B ;

(b) whether it is a fact that prices
of & number of creams, lotions ete.
are very much on the high side;

(¢) if so, the sale price of each
item;

(d) the reasons for arriving at such
a high price of its products; and

(e) the action Government, propose
to take to bring down the prices of
these products at a reasonable rate?

THE MINISTER OF STATE IN-

THE MINSBSTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
M/s. E. S. Patanwala, Rmmbey have
reported that the products, indicated
in the attached statement, are manu-
factured and marketed by them.

(b) to (e) Government do not ex-
ercise any price control in respect of
non-essential  itemg like creams,
lotions ete.  As such, no watch is
kept on their prices. Furthermore,
Government have no proposal to

exercise control over the prices of
such items, .

Statement
S. No.  Name of the product

1. Afghan Cold Cream.

2. Afghati "Pace Powder, -

3. Afghan Vanishing C;gam.
4. Afghan Cream Caké -

5, Patanwala Packet Powder.
6. Afghan, Toflet Powder. '
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S.No.  Name of the product

7. Afghan Talcum Powder.

8. Lavender Talcum Powder.

9. Mon Ami Talcum Powder.
10. Afghan. Liquig Make-Up.
11, Mon Ami Liquid Make-Up,
12. Atghan Lipstick.

13. Kiss of Fire Lipstick.

14, Afghan Shaving Cream.
15, Patanwala Pomade.

168. Lavender Brillientina.

17. Patanwala Shampoo.
18. Patanwala Hair Oil.

19, Kamvilas Haiy Oil,

20. Pat. Coconut Hair Oily "
21. Afghan Nail Polish. -
22, Afghan Nail Enamel,

23, Afghan Nai Enamel Pearl,
24, Mon Ami Nail Enamel,

25. Mon Amil Ename] Pearl.
26. Afghan Nail Polish Remover.
27, Lavender Water.

28, Afghan Snow,

29, Afghan Anticeptic Cream.
30. Borapat Anticeptic Cream.
31. Asad Pain Balm.

32, Kiran Boot Cream,

33. Durreshewar Soap.

34. Patanwala Shaving Cup Soap.
35, Otto Khus Soap:

36, Otto Rose Soap.

37. Afghan Glycerine Soap.
38. Afghan Carbolic Soap.

39. Patanwala Cubes,

40, EEP. Cube Soap.

41, Patanwala Cube Bar,

42, Pat. Red Bar Soap.

43. Specia] Cube Soap.

44. Horse Cube Soap,

45. Shev Chura,
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. 1 FilghCoat of Belua. Shoce

92&8 Sﬁm H N Nmm‘. GOWDA
SHRI D. M, PUTTE GOWDA!
sm‘u K. L:AK'KKPPA -

Wlll the Mmzster og INDUSTRY
be pleaseg to state: :

(a) whether it is a fact that Baluja
Shoe Company are selling their
varfous shoes at a very high cost
which is beyond the reach of general
public;

(b) if so, the sale price of every
type of shoe separately; and

(c) the action proposed by Govern-
ment to bring the prices at a reason-
able level?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) 'M/s. Baluja Shoe Company are
retailers of footwear and get their
footwear mainly from ' cottage and
small units located in various centres
of manufscture all ‘6ves the country.
The company have reported that the
sale prices of footwéar marketed by
them are not only competitive’ but
also lower than those of other large
manufacturing companies. - '

(b} The sale prices of different
items of shoes, as indicated by . the
company, are as follows:

(i) Chrome Leather Shoes 4 Rs. 63 to

| | Rs 80
(i) CalfjBufi/Cow Softy/ Rs. 80 to
Kd shoes Rs 155

(m) ‘it;éufl;atqnt Lcather o to
¥ Shoes. - i ﬁ‘a '

(c) Minister of thte in the Minis-
tfy of Thdustry had & teeting with
the ‘Pepresentativia® of lelidifg Foat-
wear manufacturers in the organised
sector in September, 1080, as a result
of which cheapér varieties of foot-
wg;ﬁw “hean” - inthediddeg' B’ the
market. The Bharat Leathey Cor-
796LS-—7

Tog

poration, g Government of India Un-
dertaking, are -also:marketing . low-
priced shoes threugh their Emporium
and franchise shops. State . Leather
Development Corporations as well as
the Khadi and Village Industries
Comrriiskion arve also providing- facili-
ties for procurement and: marketing
of footwear through their retail out-
lets :and through approveq refailers
at pre-determineg prices with a view
to making. footwear available: to -the
consumers at reasunable prices,

!Ii:h Cost of Carona Shves

9207. SHRI H. N. NANJE GOWDA:
SHRI D. M. PUTTE GOWDA-
SHRI K. LAKKAPPA; L

Will the Minister of IND’USTRY be
pleased to state:

_ {a) whether it is a fact that Carona
Shoe Company are selling their va-
rious shoes at a very high cost which
‘is beyond the reach of generaj pubhe,

(b) if so, the sale price n.,exe:y
type of shue separately. and

(¢) action proposed by Government
to bring the prices at a reasonable
level?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) M/s.
Carona Sahu Co. Lid. offer large varie-
ties ‘of footwear to'the publie in var-
ious price ranges, The company have
reporied that their prices are compe-
titive with other manufacturets -for
similar items and the publie nlso have
the choice to purchase a numbet of
varieties of IocrtWear at low pﬂces.

(b) The mformatmn is being eounc.
ted and will e Iatd on the Table of
the House. .

(c) Governmerit. - have not impnsed
any statutery contrdl’en the prices
shoes or other items of footwear. Hoﬁ-—
ever, the Minister of State in ﬂle
istiy of Industry had a eel) H'W
Fepresentatives of  leading ™ 200
manufacturerg in the orgamdsector,
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including M/s. Carona Sahu Co. L.,
in September, 1980, as & result of
which the company have gtarted mar-
keting a new variety of low priced
shoes called Anand.

Looting of State Bank of India,
Maharajpur, U.F.

9208. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the steps taken so far for the
arrest of culprits who looted Rs. 6.5
Jakhs from the branch of State Bank
of India at Maharajpur close to the
U.P. border on the 20th January, 1981;
and

(b) whether any person has been
arrested so far and the amount re-
covered?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHERI YOGENDRA MAKWAN-A):
{a) and (b). One Shri Jagtar Singh
alias ‘Major’ has been arrested .nd
Rs. 57,000/~ in cash and goods worth
Rs. 82,000/- purchased out of the
booty were recovered from his posses-
sion. Further investigation is in
Progress,

Report of committee on National
Employment service

9209. SHRI CHITTA BASU:
SHRI CHITTA MAHATA:

Will the Minister of LABOUR be
pleased to state:

(a) whether the Committee on
National Employment Service has
since submitted its report; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMA-
TI RAM DULARI SINHA): (a) Yes
Sir,

(b) The recommendations of the
Mathew Committee were examined

APRIL 29, 1881
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by the Empowered Committee cf the
Government consisting of the repre-
sentatives of the concerned Minigtries/
Departments, The Empowered Com-
mittee has finalised its delebrations.
The entire report of the Mathew
Committee alongwith the views and
the comments of the Empowered
Committee on various recommenda-

tions has now been placed before the
Government for final decision. *

Infiltration from Bangladesh into
Asgam

9210. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that infil-
tration into Assam from Bangladesh
still continues; and

(b) if so, the additional measures
Government propose to take to stop

" this continuing infiltration?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Attempts by Bangladesh Natio-
nalg to enter Assam clandestinely are
continuing.

(b) Vigilance has been further
tightened at the borders. Border
arrangements are constantly kept
under review,

vl & qen dfwdl w1 aedem

9211, &Y WTe QAc THW :
37 GYANT et A FaTX W FA
wor fe:

(w) wr g & ¥ feelt F
Wi & T Ffadt ®r o adaw
g 9T

(i)-wr_w asxaq ¥ wgina
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it wiYe wqgen saadaat & fag
o3 gxrqfa Qa4 ¥ Faar ﬁuh
QxAr T2 a4 f2ar war T ; AL

(v) afz &, o €AF g
IraT fraft v s =m:r€ T
«?

QA AT KA Jar (o Ao
g faar@) : (w) st gt

(@) @ awaq § Kqwdra
grarraAt Wi wagfra  wdat
¥ fqg fady dgzw dyomr g
oSt gardfa Atyar ®) Fo fady
et * wmatrer ¥ gdfua
waEqmy a3 faar-fead fear war)

(7) IR wiesadt # wivad
¢ foqr o @ & AR @ ¥ @
Fdarr faw fand & qur Q7 &
AR wEw g

Learning of Regional Language by
IAS Recruits

9213, SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
Bleased to state:

() whether Governmment have fra-
med rules that IAS recruits are re-
quired to learn the regional language
of the Stctewhich theyomroranot.
ment; . - 3

B N P
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(b) whether this rule is in practice
in all cases;

(¢) if so, what js the State-wise
position; and

(d) what measures Government
propose to take to enforce this rule in
all States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) Yes, Sir.
In accordance with the provisions
contained in the Indian Administra-
tive Service (Probationers Final Exa-
mination) Regulations, 1955, the IAS
probationers while undergoing train-
ing at the Lal Bahadur Shastri Natio-
nal Acadamy of Administration, Mus-
soorie, are required to be examined
in the regional language or one of the
regional languages of the cadre of the
State to which they are allocated.
Where more than one regiona] lan-
guage is prescribed against a State,
the Director of the Acadamy
ascertain whether the probationers
are already familiar with any of
them ang thereafter decides in
consultation with the State Govern-
ment concerned in which one of the
regional languages the probationers
are to be examined,

(b) and (d). Yeg Sir.

(c) The State-wige position is re-
gard to the regional languages pres-
cribed is given in the witacheq State-
ment. . : . . 4
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R'e'gional Languages

State

Andhra Pradesh . . . . . Telgu or Urdu

Aﬂam-l:ﬂ.'cg.ha;aya Lo . . Mahcul, 'B.ex'lga.lli," Khasi or Garo

Blha.r . g « .+ + Hindi |

Gujarat . . . . . . Glljjlara.Fi .

. Haryana. .. e . Hindi and Urdu
HimachalPradesh . . . . Hindi

Jammu & Kashmir . . . . Urdu, Kahmiri or Dogri

| Karnamka I'.‘ . . . Kaa-fn_narfal )
: Kﬁij.a, . o L. ,.. . Malayalam
© Madhya Pradesh . . L0 L Hindi
. - Maharashtra . o . . Ma;atiii )
. Mmpur,f'rnpum Lo Manipuss, Bengali or Hndi
s Nagaland L . . . Ao, Argami Sema or Lotha
Ur.ina - ‘. . . Oriya )
Punjab o .. Purjabi (in Gurumkhi script) or Hirdi
Rewthan . . . . Lmma T
Tamil Nadu . . . . . Tamil e .
UtarPradesh .0 0 .. Hindi o
wfprt il csvei T Dl
wlow '-’Wtit‘iﬂ#nsﬂ: 7oudnld v Cate o . Bemgalior Hindiir mAT 10T o
: sungpest [haninsr ..
v BB o RN
jranse
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SR @Rt ¥ ol enom

ﬁ %uqm "«h«wﬁtﬂ ® ™

9214, 80 ﬁrgm fag : =1
QW W a7 TIH W %i‘:r
fF :

(%) =7 SaMm4iaE] § FH AT
@ #ardr § faefd 3w & fred
fasii & &2 @ g g N
QAT HTH T SV Fa AT ¥

(@) w1 wawemEl w1 f5a
THIT & gOW AnE A fawic g

(1) %ar az& 31 fawe foos
&3 ¥ ITM aww % faw wa
FIIRAT FN TP AAIE TR
F F

oM WA ¥ e wat (s
U WA ) () AN FEW
3 fazra ® SefEqas v
F¥RTT WY & ) NI ATEIT 794
eI 3 FIAWAT W1 QEEAR FEq)
2 a1 wiaga daFAeRs TrAavAl
B nrean & IR ARAAT T g
FHT  aqT A ILAT KT QAT
w?f ™ YA I, gamfagt
% ATT aqr 941 § AFAFEA AAGT
e AR | &R wifaa SRl R

AWrEAT & qE SvAeH aum o

, (‘E‘) aY fa sdal 1 UF
war aq § sﬂr qad NE i sdm
TR T fau Tzdg § ) fag
WTHL wmﬁ % wesds % WO
e frag s A e ma‘TFqu

fwe g & o7 fyar sa Wi gTeT

wEARAHL AT T 0k & R

fogy g ¥ fasfea feq @ A

wRar an& aﬂq} Sgr. W TAAia
w7 ¥ IqAsT QU TRl W A
g7 wrarfed & %« W A A 721
§ 1 o O Ay weqrl favdiy
aggot w7 maA fwar & grr
&7 Saral § agmar ey el
¥ favra 3 fag 1€ fade gamm
Fraffra «& fwar 7ar &1 faq §9
TG F AT @Y Y w4 A FA
qfe, wiw € TN #¥ar frewE
RARA GRAT F TH IIANT & FIHT
daftw e | v fagare & fag fréearfea
frar tar & gE & fred sat ¥
atafa & T §1

() fuse &t w1 fawts @R
% fag &+ awwre  freafafaa
®3@AT g9r gamg W § —

1. fraw Tsragmaar Fea qwar

2. qfTqgd  I(AWIRAT T1RAT

3. ufaer wdla wrafas worg@r
fe@ta @eqAY ¥ famd
frr giamc

4. 7 FFEY framad

5. @Y, ST ATFT AMFE F)
farar @iz

6. aTNE Fammt !ﬁ fag qrr:m.
7. %Y H@ B wmm & faq

frdw gfamd 1
8. WAIT SAE qAATATT Faw
9. wAI (AN H1T A

10. famr zagm %@
11 Sl /@wrd @5
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fosst % wy et fewm fom
¥ foar v ww

9215. st fagre fay
JUN HAY ag wAH A FAr w9
f& :

(%) % T THHT F) T
3 fau sufeal & faeet fas i faome
¥ foadt wife 51 ww faar § st
atHaH! ITT F §,

(') 7ar g7 wafaadl T Ay
s faam  fam &Y wmwo oifw
MY A AT §T7 d FVOU SW
fava & ams AT Arfay g3
far A war ; =AY

(7) afz g, N TH aE@T &
anrgrT & faq fq'ar FAAZ FT 4L
g1 :

IO wAWT A T Wal
(= wewrsfte W) () e 1973~
78 ¥ fast visa wfea  fasig
faaw zrer ag gow wofes o9 &
# faw 63 vafami # 26.20
A Wy fasila ag@ar 12,06
To a1 fomar §OR 9T KW
14. 14 9 &7 F1 e & vk
g1 faslt vma  wifis  fasm
fma greT 386 wafat N 214
ghima # =|W a7 106.41 A
% @mra (wifan)  ganfe
wzR &1 W€ &, fa¥ ad 1982
F W Fg@ fHar QUET

(v) & wufuat
T WU F ufw mEr A f¥u
W F Fw farm w faellg
®fEArgal &1 QHAT F7AT 0¥ @
g # 5  31-3-1981 3% I

(@) e
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5.1 A WY N e § Ty
® ST 9¥r 9T WU E IWTAT
fr agr &% ¥ 1 AKwaww &
WU Q7 qwx FAr A 1 vrfl,
Tg@ ¥ ¥ Ay 697 S FEa
we v o §

qWE Wy wwE

9216. =t fagw Tag : v
IO A ag TN E) AT I
fa :

(%) Tt suv wqw forsh wiv
ghrarmr & foes giw aaf ¥ ~ww
* Naat & wvoqn afg g€ &
7

(w) afa g, a1 S8&% T4 STIO
§ o7 gT&IT § ags w7 wAA F
FH! @ & fag  #ar ¥Ew IT

g1

JuMm WAMT § IR HA
(% wTodiw wwAr: (%) s oAE

(&) s 7 mr ¥

LL.O, Report on working of Mineg in
India ‘

9217. SHR1 DAULAT SINHJI JA-
DEJA: Will the Minister of LABOU‘R

be pleased to state:

(a) whether it is a fact that the
Coal Mines Officers’ ssociation of India
India has urged the Central Govirn-
ment to publish the report of the ex-
perts of International Labour Organi-
sation (1.1.0.) on_ the working of
Mines in India; '

(b) if so, whether it is also fact

that 1.L.0. has recommended certain

Written Answers 204
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changes in India Mines' Act and
regulation, when visited India last;

(c) what are the recommendations
made; and

(d) whether Government are con-
sidering to bring certain changes in
Mines Act accordingly and the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABUR (SHRIMATI
RAM DULARI SINHA): (a) No, Sir.

(b) to (d). At the instance of the
Government of India consultants
under International Programme for
the Improvement of Working Condi-
tions and Environment (PIACT)
engaged by the International Labour
Organisation visited India in Decem-
ber, 1978 to study and advise on
problems relating to mines safty. A
copy of recommendations of the
consultants is laid on the Table of the
House. [Placed in library, See No. LT-
2470/81]. They have recommended
that statutory provision may be made
for appointment of Workmen'’s, Ins-
pector. This recommendation will be
considered alongwith other proposals
for amendment of the Mines Act, 1952.

Special Concessions to Air Officers in
G.O.P. Branch

9218, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of DEF-
ENCE be pleased to state:

(a) whether it is a fact that special
concess.ons are given to officers of Air
Force in G.O.P. branch apart from the
flying bounty which they get;

(b) whether it is a fact that free
‘breakfast facility, additional travel
conoessions, Rs. 75 additional pay in
addition to flylng bounty is glven to
Alr Force Officers in G.O.P. branch
and these facilitles are denied to Alr
Force Officers holding the same ranks

~in engineering supply and other bran-

ches, and if go, the reasons therefor;
and

(c) are Government aware that there
is a great dissatisfaction amongst the
officers in Air Force about this diseri-
mination?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
The officer cadre of Indian Air Force
is broadly divided intp two branches,
namely, General Duties and Ground
Dut.es Branches. The former com-
prises the Pilots and the Navigators.
Owing to the specialised nature cf
their duties, hazards involved and the
opportunilies available on the civil
side, the officers of the General Du-
ties Branch have always enjoyed a
certain differential of pay, in addi-
tion to other allowances and conces-
sions. including flying bounty (now
called flying pay) in relation to offi-
cers of the Ground Dutieg Branch. The
differential of pay in respect of officers
of the flying branch is Rs. 75 for Pilot
Officers, Rs. 80 for Flying Officers and
Rs. 50 for Flight Lts, at the beginning
of the scale only. Thereafter the pay-
scales are identical. Certain Travel
concessiong are admissible to officers
of all the three Services who are en-
gaged on regular flying duties in ac-
cordance with the relevant Travel Re-
gulations for the Defence Services.
Pre-Flight Meals have been authorised
as per the scales recommended by me-
dical authorities to all aircrew officers/
airmen irrespective of their branch
who are engaged in actual flying du-
ties, primarily as a flight safety mea-
sure wh'ch is considered essential,

(c) No Sir. The special/additional
concessions admissible to officers of
the General Duties Branch of the IAF
in relation to officers of other Bran-
ches are based on sound and rational
principles and there is no reason for
officers in the other Branches to feel
discontentment of this account.
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News-Hem “Sirategic Road Link up by
Piadi, China” .

. 9219. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether attention of Govern~
ment has been drawn to the article
Published in ‘Pairiot’ dated 23rd
March 1881, under the heading “Strate.
gie Road link up by Pindi, China”. ang
- (b) whether it is a fact that Haj-
peer, which was. returned to Pakis-
1an after the Tashkent accord js also
linked by newly constructed road up
to the line of control facing Poonch
town via Alibabg Chikri and Kahutr?

. THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL):- (a) Yes, Sir,

(b) The Hajpeer - Alibaba - Chikri
Kahuir road has linked Hajpeer upto
the line of control facing Poonch town.
Th's road is reported to be under im-
Provement,

Conference of Central and States
Statistical Officerg

"9220. SHRI S. B, SIDNAL. Will the
z‘nnister of PLANNING be pleased to
ate:

(2) whether it is a fact {hat the Na-
tional. Sample Survey Organisation
had convened a Conference  in ‘New
Delhi of the Central and State Statis-
tical Officers; ' -

. {b) it so, the subject discussed there-
in :and the conclus'ons arrived there-
at; and . R
(c) what steps have been taken 1o
avoid delgy in proc:egsing of data?
THE MINISTER - .QF PLANNING
AND LABQUR - (BHRI: NARAYAN
DART TIWARI): .(ay-and (b). Yes, Sir.
An:all. India, Training IConference - of
the Central and Stale: Statistical Gffi

©EYs was. held during 6-8 April 1981 at .
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" Naw Delhi -1 fiscuss. the. .methodple-

gical and gpevational  detafls-qf. the
36th Round of the Nat.onal Sample
Survey to' belaunched ‘during July—
December 1981; to collect data on dis-
abled persams. .

(c) Constant efforts are being made
to avoid delay in the processing of
data. The National Sample Survey
Organisation is resorting to computer-
isation on a larger scale and also will
be progressively introducing d'rect
data entry system.

Setting up of Paper Mil in Baripada,
Orissa

“9221. SHR MANMOHAN TUDU:
Will the Minister of INDUSTRY be
pleased to state:

{a) how many private sector and
Government owned paper mills are
tunctioning in Orissa at present;

(b) the places they are located:

(c) whether Government have a pro~
posal to set ‘up a paper m}] in Bari-
pada of Orissa during the Sixth Five
Year Plan; and

(d) if so, the details about the im=
plementation of the above proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b).. At present, there are three paper
mills, all of which are in:the Private
sector, in Orissa.  Their mames and
location are ind'cated below-

L L

Name of the Unit - Location”
1. Orient Paper and

-Indystrieg Lid. - . Brajrajnagar
2. Titaghur Paper A
o Millg Id. " Chowdwas
3. Straw Products - i
o Limited .. .- ... .. Rayageda
et RSN R .

T T S e Lt LR
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- {c) ‘¢hd: (d). There.is no proposal fot
setting 4D bf & Public Sector upit in
Baripith [n Orissa during’ the Sixth
Five Yéir Plan. However, M/s. Konark
Paper Mills, Cuttack have obtained
registration with the Director General
of Technidal Development for setting
up ol’ a paper mill at Baripada for the
manulacture ‘of paper with an annual
capat:lty of GUU{] tonnes, Latest pro-

gress of Jmplementatmn of the scheme
has not been reported.

T3¢ gre Te-dtwar vl a7 ud,

9222. Wt ‘fro Wm W
QEATT : 41 AT HF ag FAUA
N pa AT 5o

(%) ®ar ag37 & f» wigsiw
3@y JTEIE FCTRT TEF 9T VAN
5y #L AW § ; AR

(=) @5 Trrar & A IAN
wfafmr &1 AR Y ZTRT T
k2L as-xr 33y AF F fFar §7
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IR1 T. § NEGL: Wil the
Miniqber ot nmf'ENCE be pleased  to

."f: F- T e

‘{a) whether it is a fact that some of.
the $upermtendents (B&R) Gr. I & II
in M.E.S. have been workuw in. hl.;hk
altitudes for more than three years;

(b) whether it is also a fact that
they are not being transferreit to other
offices gt low altitudes on one reaﬂon
for the other, and

(¢) does the ‘Minister propose g1 ing
directives to. the concerned commands
to transfer these officialg from hill sta-
tions to plains on rotational basis so
that officers working on high altitudes
may get chance to work on the plains
or on the stations of their choice?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SIIRL
SHIVRAJ V. PATIL): (a) and (b),.
The information js .being collected
and will be laid on the Table of the
House.

(¢) Instructions already exist pres-
cribing a specific period of two to
three years service at high altitude
stations in respect of civilian subordi-
nate personnel in the MES and for their
transfer to the plains or to stations of
their choice on completmn of the pres-
cribed tenure of service at high alti-
tude stations.

Eradication of untouchability

9224, SHRI N. E. HORO: Will the
Minister of HOME AFFAIRS hLe plea-
sed to state:

" (a) the Stales in which untouchabi-
lity in any form, has been cradicated;

(M) the details thereof; and

(c) the details regarding the machi-
nery Governthent are employinyg - at
present to etadicate untoutBability
completely in. the - countrv? '

THE MINISTER OF STATE. m 'I‘HE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
(a) 1o (c), Untouchability cannot be
said to have been completely eradica-
ted frum the. States in which it 'hes
been custornanly practxsed ‘In view
of the clear nexus between the eco-
nomic plizht of, the Sched.lgle;l Casfes
apd sonial dJsabhitJ,es to which they
are su’éjected ‘the main emphasls hp:
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been laid on the development, with
focus on the economic development, of
the Scheduled Castes through the ins-
truments of

(1) Special component Pians Ior
the Schedujed Castes for which Spe-
cial Central Assistance is provided
to the State Governments, and

(2) The Scheduled Castes Deve-
lopment Corporations.

Apart from these, one of the Cen-
trally Sponsored Schemes ’s the slreng-
thening of the machinery for the eo-
forcement of Protection of Civil Rights
Act, 1955, for which the Central Go --
ernment provides matching assistance
to the State Governments. Better im-
plementation of this Act is being im-
pressed upon the States/Union Terri-
tories, Under another Centrally Spon-
sored Scheme, aid is provided to volun-
tary organisations, some of which have
programmes directed against untouch-
ability.

Setting up of a biogas plant at
Udaipur

9225. SHRI JANARDHANA POO-
JARY: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state;

(a) whether Government have &
proposal under consideration to sel up
a biogas plant at Udaipur to use
hyacinth in lake as fuel; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) and (b). The Central
Government has no proposal under
consideration to set up a biogas plant
at Udaipur City using water hyscinth
as feed-material. The excessive spread
of water hyacinth of the lake of
Udaipur was causing anxiety to the
citizens of that area and to the State
Government officils; the matter refer-
red to the Department of Science and
Technology. After consulting experts,
the Department of Science and Tech-
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nology have suggested measures for
the removal and control of the weed.
The weed has been removed from the-
lake mechanically with the help of
State Government officials and peo--
ples participation and the measures
suggested will check its further growth/
proliferation. Since the requirements
of the Udaipur lakes from the tourism
and drinking water needs, are for eli-
mination of water hyacinth the seft-
ing up of biogas plant at Udaipur was
not considered because a continuous
supply of water hyacinth could not
be ensured.

Investments in Industries in Karnataka

9226. SHRI K. MALLANNA- Will the
Minister of INDUSTRY be pleased to
state:

(a) what is the number of new in-
dustrial units established in the State
of Karantaka since March, 17881;

(b) what are the Units out of such
units for which the capital invested is
more than Rs. 25 lakhs.

(c) what is the total capital invested
in these industries so far; and

(d) what is the total capital amount
of loans granted by the financial insti-
tutions to these undertakings?

THE MINISTER OF STATE 1IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(d). According to the information
furnished by the Government of
Karnataka, eight new industrial units
in the medium and large scale sectors
with investment gbove Rs. 25 Jakhs)
have been established in that State:
since March 1981. Particulars of
these ynits are given in the attached
statement, As per the information of
Governmgnt of Kamataky these units
have not been granteq graned crora
have no been granteq any loans by
the financial institutions,

Information regarding small scale .
units established since March 1981 is
not available ag such data iz compiled
half yearly.
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~a

-
Particulars of large and medium scals industrial whits established in Kamnataka since Mazch, 1981

NS.;I Name of the unit ( ;mef'u,""ﬁ'}
1t M/s. &S Bushings Ltd., Dhun bulilding, 827, Anna Salai, Madras . . 8o.00 -
2 M/s. 8.N. Agarwal, 11/3, Nardidurg Road, Bangalore . . . . 195.00
3 M/s. HKS. Shastry, Banashankari, IInd Stage, Bangalore ... 140.50 -
4 M/s, 5.K. Soni, Banashankari, IInd stage, Bangalore . . . . 75:50 .
5 M/s. IDL Agro Chemicals Ltd., 18—20, Kasturba Gadhi Mag, New Delhi 175.00% -
6 Mj/s. Sundarsha Parkash, Amritsar . . . . . . 85.00*
7 M]s. Karnataka Oxygen Ltd., Whiteficld Road, Bangalore . . 78.00% -
8 M/s. Venkateswara Iron Inds., Mandya, Near Indl. Estate, Mandya . 72.00

——

*Total proposed investment in land buildings and machinery.

Setting up of DICs’ in Orissa

9227. SHRI K. PRADHANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of district industries
centres Government have decided to
set up in the State of Orissa during
the current financial years; and

(b) the achievements, made by the
district industries centres set up so far
in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANIJIT CHANANA): (a) Alr 13
districts of Orissa have been covered
under the Distriet Industries Centre
Scheme since 1978-79.

(b) The physical achievement made
by the District Industries Centres in
Orissa during the year 1878-79, 1979-
80 & 1980-81 (upto Dec. '80) is given
below>— :

No. of new units established  Credit Addl
Year Total —_ provided employ-
Number  Artisan SSI Total by finan- ment
ofDICs  Based cial gene-
instt. rated
{(Rs.in  (No.
lakhs) Persons)
! 2 3 4 5 6 7
1978-19 .. 13 5974 1372 7346 31422 21658
) L
1979-80 - 13 255354 2020 27574  654.82 59709
1980-81 . 1 11 16686 . 25
(upto Dec. '80) 3 15567 9 77792 33257

o 3
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Industries for Unemployed Adi\;ai‘sill

9228, SHRI K. PRADHANI: Will the
Ministeér-of INDUSTRY be pleased tu
. state:

. (a) w'nethér there are come indus-

tries meant for the unemployed edu-
cated Adivasi Yoeuth also:.
© (b) if so, the details ther=of, EState-

wise as well as the facilities given to
" them for this purpose; and
(c) the details regarding'the steps
- Government are taking fo encovrage
' these people in this regard? '

THE MINISTER OF STATE I THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c).
Without earmarking any specific indus-
tries for unemploved adivasi vouths

- Government administer a variety of
_programmes specially focussed on Adi-
vasi youths taking up industries o!
“thelr choice. Such programme; in-
-clude: :

(1) special entrepreneural develop-
ment programmes for the exclusive
benefit of SC/ST entrepreneurs run
by Small Industriés Service Institu-
tes in different parts of the country
based qn local requitements;

(2) reservation of 15 ﬁe‘r cent of
seats subjects to availabilily ol can-
didates for persons from SC/ST com-
munitiegs in varioug training pro-
grammes grganised by SISIs; -

{3) regular and ad ‘hoc training
programmes - undertaking in some
‘specific sector ‘e.g. leather by Central
Yootwear Training Centres at Mad-
ras and Agra and by other SISIs/
"PTDCs for improving trational skills
in artisans;

(4) consuitancy and tesling =er-
" vices at concessional terms wherever
eharges are levmble

(5) ccmcessmnal terms of ﬂnancmg
- for hire"purchase programrme, and

..(8) stipendary training and other
“assistance in machinery and equip-

-APRIL 29, 1881

‘of rébberies,
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ment supply under the Ru(a! Aru-
«.gems Programme, . . .. . -

(7) Seed/margin money assistance
upto 15 per. cent of their investment
subject to a ceiling of Rs. 30,000.

C.mmjtlee of emineat criminolozists
‘for pelhi

- 9229. ;SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

' (a) whether it is a fact that a Com-
mittee of eminent criminologists, ex-
perts has been constituted witn a view
io sugggest ways and means, o] dealing
effectively with the increasing menance
dacoities and car-brone
crimes in the capital;

(b) if so, the composition and func-
tionis of thie Committee; and

{c¢) whether Government have i(skea
the Committee to submit its report im-
mediately?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). A Committee has keen
sét up in order to study and suggest
ways and meéans of dealing effectively
with the increasing menance of thefts,
robberies, dacpities and pther crimes
in which stolen motor vehicles are
used, The composition and functions
of the Committee are mentioned in
the Delhi Administration’s Notifica-
tion dated 6th April, 1981 a copy of
which is laid on the Table of the
House, [Place in Library. See No.
LT-24117/81),

(¢) The Committee has veen asked
to submit report within a month.

gfwe  wHwf@l W e
gfead W & fog wew 2w *Y.
W nf faeita g
9230. st fira gwx ferg ST
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(%) 1978-79, 1979-80" W
1980-81 ¥ qfw§ sHwiidi i
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Stipulation regarding disposal of spent
Fuel

sl SHRI MADHAVRAO sr‘n\g-
DIA; Will the PRIME MINISTER
pleased {o state:

(a) whether the 1963 treaty mth the
USA regarding thc supbply of enriched
uratiium’ fuel for the Tarapur; Atomic
Power Plant, contemplated any stipu-
lations regarding the dizposal of spent

1980—81 ¥ &Vl I9G  K7H(T Fif oo JHEL

(b) if so. the details thereof; and

(c) the quantum o spent fuel accu-
mulated with the Tarapur _\Atloggc

THE MINISTER OF STATE IN THE

. DEPARTMENTS OF SCIENCE AND-

TECHNOLOGY AND ELECTRONICS

., SINGH): (a) and (b). The Coopera-
“tion Agreement of 1963 contemplates
" reprocessing of the spent fuel in In-
;. dian facilities upon “Joint Deferming-
:“tion” on the ‘Safeguardablhty ol such

i" wl‘e%! P, | 7 e mm( sswwacility, and provides: for -operation of -

b e e ﬁ f%?iﬁld%:# ﬁ' ﬂi [
"wfdu?r i % g %ﬂﬁfr

e
% m[u»r clear material produced by reprocess- -

|r‘“mu' ing of the spent fuel.

the Tarapur reactors on special nu-

tf":;wt IWﬁ:ﬂp’ tmgnn'jﬁfw M$ (lioy i

‘mﬁhﬂnmﬁ'iﬂs’ﬁ? fgs) () 851 spent fuel bundles,
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. Setting up of Indusiries in varrous
States

9232, SHRI MADHAVRAO SCIN-
" DIA; Will the Minister of INDUSTRY
be pleased to state;

(a) whether several areas in UP,
Madhya Pradesh, Bihar, West Bengal,
Punjab and Haryana have been iden-
tified ag industrially backward arees
for purposes of rapid industrialisation
thereof; ang

(b) if so, the details of the areas so
identified and the industria] units to
be set up thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Yes Sir. The detuils of
the areas so identified are given in
Statement -1 & IL

For the development of backward
-areas, the Central Government offer

APRIL 29, 1081

Written Answers 220

the following assistance and facilities
1o entrepreneurs:—
(i) Central Scheme of Investment
Subsidy.
(ii) Trensport Subsidy Scheme.

(iii) Concessional finance facilities
from the A]] India Term
Lending Financia] Institu-
tions,

(iv) Tax contessions,

(v) Hire purchase of Machinery
by small scale industries.

(vi) Consultancy for technical

services.

(vii) Special facilitieg for import of
raw meaterials,

(viii) Rural Industrieg
Programme,

(ix) Ruraj Artisang Programme.
(x) District Industries Centre,

(xi) Seed/Margin Money Assist-
ance, . _

Projech_

Btatement-1

List of Industrially Backward Districts selected to qualify for concessional fin
financial tmi:uﬁmj e finauce Jrem the

Bihar (16) .

. Bhagalpur, . Champaran, Darbhanga, Muzaffarpur,

Saharea, Santhal Parganas, Saran,
Aurangabad, Nawadah, Gaya, Bhoj:mr,

Begusarai and Monghyr.

N m (tﬁ . [ . .
Madhya Pradesh (36)

. Bhiwani, Himar, Jind and Mohindergarh,
. Balaghat, Bastar, Betul, Bilaspur, Bhind, Chhatarpur,

Chindwara, Damoh, Datia, Dhar, Dewas, Guna,

Hoshangabad, Jhabua, Khargone, Mandla

Punjsb () . .

ttar Pradesh (38)

Garhwal, Ghazipur, i . Hardoi
!lllﬂl. Jmﬁ. . Jhansi, inpuri, Mathura,
et bhit, Pithoragarh, b, Rai-
Tebri Garhwal, ' Gty aad Uims

saur, Morena,
Raipur, Rajnandgaon,

Almoca,
Barabanki,
Etah, Etawah, ,

Narsimhapur, Panna, Raigarh
Seon, qu:rggil’ li;'.;’"I?..lm’Sid.tu' s“"!"-fl:
e DTt

. Bhatinda F X ,  Hoshi )
s _mepurGwdupm oshiarpur. and

s Baharaich, i

'Wnl,!ll.mw.'rhd"
Farrukhabad, Fatehpur,

Gonda, Hamirpur, i

Uianpur,
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West Bengal ™. . T, . Bankura, Birbhum, Burdwan, Cooch-Bihar, Dar-
jeeling, Hooghly, Jalpaiguri, Malda, Midnapur,
Munludabad, Nadia, Purulia, and West Dinajpur.
Statement.II

Districts]Areas qualifying for Central Schemes of Investment Subsidy

Bhagalpur, Darbhanga, Champaran, Palamau, Saharasa
and p;:.nthal Parganas districts.

Bihar
Haryana . . . . . Reorgamaed Mohindergarh  district  (comprising
Mohindergarh and Rewari sub-divisions) Bhiwani
district (comprising Bhiwani and Dadri  Sub-
division) and one ‘area’ comprising 8 blocks viz.,
Hissar Block No. I and Barwana Block (of Hissar
Tchsil) Hansi Block No. I (from Hansi Tehsil)
Bahuoa Block (from Fatehabad Tehsil) Tohana Block/
Tehsil (from Tohana Tehsil) from district of Hissar,
{Imd Block and Julana Block (from Jind Tehsil)
fchanJ da Block (Narwana Tehsil) from the district
of Jind.

‘Madhya Pradesh “Six Areas’:—
Area-I: (from Eastern Region) comprising 12 blocks
viz., Korba, Balods Champa, Kota, Masturi and
Bl!ha (Bilaspur) blocks (from Bilaspur dstrict),
Bhatapara, Simga, Tilda, Dharsiwa (Raipur)
Athanpur aod Rajim Biocks (from Raipur district),

. . . . . -

Area-11: (from Western Region) comprising 1o blocks
viz., Dewas and Tonk Khurad Block (from Dewas
district) Gulana, Shujalpur and Shajapur blocks
(from Shajapur district) Panchor (Sa.rmgp )
and Biaora k (from Rajgarh district)
Chachaura, Raghogarh and na blocks (l‘rom
Guna district).

Area-lll : (from  Northern Region) comprising 9
blocks viz. Shivpuri and Karera (from Shivpuri
district) Datia and Seondha (from Datia district)
Bhind, and Gohad (from Bhind district)

and Morena and Jaura (from Morena district).

Area-IV: (from Central Region) comgnalng I blocku
viz., Bina-Itawa, Khunﬁ(anda. e )s
, S Shah Amarmau) (from Sa.gar
gmct)ag'gkmgarh Baldeogarh (from Tikamgarh
district) Vidisha and Gyaraspur ( Vidisha dis-
trict) and Chhatarpur (from Chhatarpur district)..

Area-V : (from Western Region-II) comprising }
blocks viz. Petlawad and Meghnagar (from Jha.bua.
district) Padnawar, Dhar and Naloha (from Dhar
district) Maheswar and Barwana ﬁ Khargone
d:stru:t) Ratlam and Jaura (from Ratlam district)
Mandsaur, Malhargarh and Neemuch (from
Mandwaur dulnct) .

Area-VI ; (from North Eastern Region) com;
11 viz,, Rewa and Raipur (Garh) {from
Rewa district) ' Majhauli, Sidhi, Doosar  and
Waidhan (from Sidhi District), Sonhnt, Baikunthpur,
Surajapur and Ambikapur (from

' ' , Sarguja district).
Pugjeb . . . . . . Hoshiarpur, Sangrur and Bhatinda districts.
Uttar Pradesh o . . e Mmmﬁlhl.m Faizabad, j'hlnuln.d Rae-Barcili

iéwdhil . . . Pumlu,hhdmpmmdNadmdm
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9233. SHRI SATISH AGARWAL:

Will the Minister of INDUSTRY be
pleased to state:

(a) whethey Government of Rajas-
than hag invited the Centre’s attention
to the fact that the Cenfre’s own con-
tribution for the development of
industrial activitieg in the State has
remained rather unsatisfactory . and
has urged that -more Centrally
sponsoreg industriaj unitg be set up
there;

(b) if s6, what has been the Central
assistance to Rajasthan for industria-
l;sation of the State during the Ilast
three Plan periods; and

(c) what Central plans are there
for Rajasthan for new industries?

THE MINISTER OF STATE IN
THE MINISTRY - OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Normally, all the State Govern-
ments approach the Government of
India for setting up of Central Public

Sector Projectg "in their respective

States, But locations of Central
Public Seétor Projects are primarily
based on techno-economie considera-
tions.

(b) Centrg] Assistance for the State

Plang ig given on block grantg and

block loans pasis and not on the basls
of sectors or projects,

(¢) Varioug Central Industria) Pro-
jects included in the Sixth Five Year -

Plan (1980—85) for location in Rajas-
than are listeq below:— _

1. Hindustan Copper Ltd —Khetri
Copper Project

(i). Khetn Co'pper C'omplex
(iiy Replaeement & Benewah-
(iii) Smelter expansion

' (iv) Refinery expansion
(v) Bye produets plant =~ -~

- APBIL. 28,19 -
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* (vi) S&T Prosram Lo BF mae

(vii) Exploratory & pre-feasibility
studies,

2. Hindustan Zing Léd:
(i) Debari Smelter expansion
(ii) Raipm bariba Mine
(ili) Replacements & Renewals
(iv) Zawarmala mines
(v) Maton Phosphatic Mine
(vi) Baroj exploration
(vii) Leach Residue Treatment

plant
(vijii) Agucha-Baroi Mine & Smalter
complex
(ixy Silver, Mercury Recovery

Plents
(x) Pyrites Utilisation Plant
(xi) Feasibility study and explora-

tion
(xiiy S & T Programme »
3. HMT. Ltd:—Machine Tools

-Division, Ajmer,

4. Heavy Water Project, Kota.
5. Pyrites & Phosphates Ltd,
6 Hindustan .Salts Lid.

7. Instrumentation Ltd., Kota.

8. Indian Drugs & Pharmaceuticals
Ltd.—Joint Sector Formulation Unit.,’

BAt duasiy g ® W ww
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fagvaant grar sgaaw s
wfafs w1 Iesus

9237, St AN WL FUN :FTA A
#R ag A A FI1 Fa 5 faeehr
W q:q I 1S /AT A& AIFIIHT
#t gen e ¥ fors &1 =d 1980
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Names of Agents executing tarn Ley
Projects

9238. DR. KRUPASINDHU BHOI:
Will the Minister of INDUSTRY be
%pleased to state:

(a) the number and names of the
turn key projects Government have
undertaken in other countries;

(b) which are the main agents who
are executing such projects; and

(c) the total amount of forzsign ex-
change earned by Government from
such projects during the last (wo
years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) A
statement—I indicating the turn key
projects now being executed Ly the
Public Sector Undertakings under the
Min'stry of Industry is attached.

(b) M/s Engineering Projects (I)
Ltd.; M/s Bharat Heavy Elect. Ltd.;
M/s HMT (International) M/s HMT
and M/s. Triveni Structurals Ltd,
and M/s. Instrumentation Lid,,
are the leading Undertakings ex-
ecuting such projects.

(c¢) A statement—II- is attached.

Statement-I

Sl Name of Executing agency

Name of the Project

1. M/s. Enginecring Projects (I) Limited

1. Ain Baghze Housing Project, Kuwait
2. 35th Brigade Camp Project, Kuwait
3. Sief Palace Area Building, Kuwait

4. Oil Storage Tank, Jeddah, Saudi Arabia
5

. Civil Works for Ruwais Refinery
Abu Dhabi

6. Water Resarch Centre, Baghdad, Traq
7. SAAD-3 project, Iraq

8. Radio and Coloured” TV Pro ject,
Baghdad, Iraq,

9. SAAD-16 Project Consultancy, Iraq
10. Central Grain Silos Lot-4, Iraq
11, Northern Grain Silos Lot 3A, Iraq

a"}l -
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L3

S1, Name of Executing agency Name of the Project

12. Expansion of Silos Lot 3A and Lot-4,
Iraq

13. Council of Ministers Building Project

3 Beehais, Teon ding Project,

14. Supply of Derriks for International
Airport, Kuwait

15. Consultancy for MTGC, Iraq.
16. Feasibility Report for Mini Steel Plant,
Guyana

17, Supply of Lighting Towers to Kuwait.

18. ?upply of Surveying Instruments to - »
raq.

19. Structures for Kuwait International
Airport, Kuwait

20. Supply of Pusher Type Reheating
Furnace to Iraq.

21. Tuna Canning Plant, Maldives

22. Supply of Steel Structurals for Kuwait
International Airport, Kuwait.

23. Increase of Water Supply at Um nr,"
Basrah, Iraq. Q

24. Mechanical Training Centre for SOTI,
Iraq.
25. Supply of Plant and Equipment for
5 Golzl-Ovcn and By-Product  Plant,
Sisak, Yugoslavia
26. Water Treatment Plant, Bangkok.

27, Wadi Gizan Electrification Scheme,
Saudi Arabia

28, Supplies for MTC, SOTI, Irag
. § for Coke-Oven and By-Product -
0 Plant, Sisak v

x

: ‘ tricals Limi , 2x120 MW Thermal Power Station
Mjs. Bharat Heavy Electricals Limited % & Tripoli (Libyan Arab Republic) .

31, Wadi Jizan Electrification Scheme,
Jizan (Saudi Arabia)

M/s. HMT International . e . 82, AIMO Project, Algeria
83. SIDO Project, Tanzania
34. SONELGAZ Project, Algeria
a5. FIIRO Project, Nigeria
86. SAAD/BADER Project, Iraq
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8. No- Name of the Executing Energy

Name of the Project

4 M/s. Hindustan Machine Tools Limited
5. M/s, Triveni Structurals Limited. .

6, M/s. Instrumentation Limited

. s,: M‘cﬁ“ Tml h‘)jwt, Nisﬂia

. 98, 132 KV Bharatpur-POHRA Transmis-
sion Line Project, Nepal.

+ 89. Pari Thermal Power Station, Malaysia

Statement.If

(Foreign Exchange carned during the last 2 yoars)

1. M]s. Engineering Projects (India Limited)
2. M/s. Bharat Heavy Electricals Limited

‘3. M/s. HMT (International) HMT Limited
4 M/s. Triveni Structurals Limited . .
s, M/s. Instrumentation Limited .

e

crores) crores)
* : . . . 531 411
R 1o° 39 595
. . . 6-42 324
« . . . . 00+ 06 00 36
. : . . . 1.2y N.A.
TotAL 23° 55 1366

Arrears of EPF  Amount

9239. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LABOUR
be pleased to state:

{a) whether it is a fact that arrears
of Provident Fund does have risen in
recent year;

(by the total arrears of Provident
Fund as on 31st December, 1880,
State-wise;

{(¢) the reasons for these huge ar-
rears and consequent long delays in
settlement of claims from employees;

(d) whether the Central Board of
Trustees of Employees Provident Fund
has suggested to the States for set-
ting-up separate Courts to deal with
Provident Fund claims and recoveries;
and

(e) what other steps Government
have taken to speed up the revenue
recovery procedure for Provident
Fund of the States?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) A statement is enclosed.

(c) _Accordjng to the Ramanujam
Committee report, the main reasons
for arrears are:

S.ckness of the Industrial Units,
Closure of establishments and liquida-
tion of companies.

(d) The Central Board of Trustees
of the Employees Provident Fund
have endorsed the recommendation of
the EP.F. Review Committee that spe-
cial courts for trial of provident fund
cases may be set up in States where
the volume of work justified this and
that such courts may also deal with
cases under other Soclal Security Acts
like the ES.I. Act, 1948 etc.

(e) Proposals to amend the EPF &
MP Act, 1952 to provide that the ar-
rears including those from the estab-
lishments may be recovered as arrears
of land revenue and not in the same
manner a8 arrears of land revenue; to
treat the arrears of P.F, as first charge
of the defaulting establishment, etc.
are under examination.
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Statement
Amount in default towards Provident Fund
S. No. REGION Contributions ’

UNEXEMPTED EXEMPTED
Comi. Adminis Dunges G

butions  trative butions

charges
(Rupees in Lakhs)

1 Andhra Pradesh . 49 8g o g1 13' 96 8 11
2 Assam (N.E. Region) . . 29- 01 o-88 1155 .
3 Bihar . . . . 135" 10 418 24 01 64 47
4 Delhi . . ) 18- 32 0 40 22 6o .
5 Gujarat . 25° 00 0-93 53° 33 2-94
6 Karnataka . g0 26 o- g1 25- 81 011
7 Kecrala 65°33 1-81 36- 46 52- 66
8 Madhya Pradesh . . < 150799 451 301°92 151- 56
g Maharasthra . 634- 09 21° 49 185- 58 71- 61
10 Orisa . . . 4B- 59 1-30 38- 92 ..
11 Punjab . 243" 77 712 48-g0 e
12 Rajasthan - 24 34 049 80- 93 30-13
13 Tamil Nadu 152° 20 3 58 243 01 013
14 Uttar Pradesh 386- 36 12-86  63-87 25 84
15 Woest Bengal . . 564 95 14 79 176-00 1237 67

Note: These amounts do not include arrears not assessed or which are under process of
assessment as also arrears from certain public sector undertakings in dispute.

9240. SHRI AJOY BISWAS:

Undertrialg in Jafls

will

the Minister of HOME AFFAIRS be
pleased to state:

{a) how many undertrials prisoners
are kept in different jails of the couns
try; State-wise; and

’

(b) the number of prisoners who are
in jall for more than two and five
years separately?

THE -MINISTER OF STATE IN THBE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA):

(a) and’
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(b), Informatio nrecelved 380 far isziven below:—

No. of No. of qn'dem-iz]s

under in jails
Name of State/Union Territory trials in
jails  Formore For more
than than 5
2 years 5 years
1. Tripura . . . . . . 240
2. Andaman & Nicobar Islands . . . 9o
3. Chandigarh . . . . . . . . 6o
4. Dadra & Nagar Havcli . . . 5
5. Delhi . . . . 1926
6. Lakshadweep . . . . . . — No Jails —
9. Pondicherry . . . . . . . . 36 .. .

The information from other Statesand

Experiment in Kolar Gold Mine for
Rare Nucleay Event

9241. SHRI B. V. DESAI: Will the
PRIME MINISTER be pleased to
state:

(a) whether India gnd Japan have
-launched a massive hunt for 5 rare
nuclear event in the unique experi-
ment inside the Kolar Gold Fields;

(b) if so, whether the team of sc'ent-
ists from TATA Institute of Funda-
mental Research and 4 top scientists
from two Japanese universities have
set up experimenis inside the mine
2300 metre below the surface;

(c) if so, to what extent they have
achieved success; and .

(d) the outcome. of the experimenis?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. F. N.
SINGH): (a) to (d). The Tata Institute
of Fundamental Research has been
carry’ng out experiments on cosmic
ray and neufrines utillsing the deep
mines of the Kolar Gold Fields, Since
October 1980, a new experiment to

‘Union Territories is awa:ted,

‘megsure the lifetime of the nucleon
(proton and neutron) has been set up
at a depth of about 2400 metres. This
experiment which is being carried out
‘n collaboration with scientists from
the Japanese universities of Osaka and
Tokyo has to operate for atleast a
‘year - before  definitive information
can be obtained.

SCIST among Grade I and Grade I
Executive and Ministerial Officers
and DAN] Service Officers

9242, SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of Grade 1 and
Grade II Execut've and Ministerial
Officers and DAN] Service Officers in
each department of the Delhi Admin-
istration, separately;

(b) the number of Scheduled Castes
and Scheduled Tribes officers amongst

them in each category, departiment-
wise;
(c) whether quota reserved for

Scheduled Castes and Scheduled
Tribes is complete in all categories of
posts; and



. e - w
239 Written - Anstwers

(d) if not, the Teabofis for the short-
fall and special measures faken or
being taken te complete the lacklog?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (b). Two statements are 1~id on
the Table of the Lok Sabha. [Placed
in: Library. See No. LT-2472/81].

{¢) No, Sir.

(d) A statement laid on the Tsble
of the House. [Placed in Library. See
No. LT-2472/81].

Valve Division of BHEL in Kerala

9243 SHRI A. A. RAHIM: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether any decision has been
taken to locate the proposed Valve Di-
v'sion of the B.H.EL. at Thiruvila in
Alleppy District (Kerala);

(b) i so, when the plant is expect-
ed to start production; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir. i

(b) Does not arise,

(¢y The project has not yet been
approved by Government.

Outlay for Nagaland

9244 SHRI CHINGWANG KON-
YAK: Will the Minister of PLANNING
be pleased to state:

(a) the total Sixth Five Year Plan
Outlay for the State of Nagaland;

(b) the part of the Outlay to be
provided by the Union Government;
and BN T

.
(c) the different -heads of develop-
ment wilh respect've outlavs?
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THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAIN DATT
TIWARI): (a) Rs. 210 crores.

(b) Rs. 209.5 crores.

Head of Development

1. Agriculture & Allied Services 51-75

2. Cooperation . . . 150
3. Power . . . 1525
4. Industry & Mincrals . 12-00
5. Transport & Commum—
cations . . 56- 05
6. Educaion . . . 11- 65
4. Health . . . 8-00
8. Watr Supply . . . 16- 75
9. Housing & Urban De-
velopment . 1565
10. Other Social & Gommu.mty
Services . . 3 40
11. Economic & General
Services . . 18' 00
ToTtaL 210 00

wage Iui fefadx & war

9245 «t aaw fewizc awt:
FT QEW S& A AN W AT
&< fa

(%) ¥ar wagy v fafacs
g aard wagr @i TR, ané
AEAGT, TGENT B 1968 ¥ qRT

N oW ¥ owewm wan
aqg ® wafra fwar war 9r;

(w) afz &, #ar swA F
FIGE " F gEIAN 67
foqm &¥ % srw T8 GRY
F Augd ¥ wAgEy, 1975 ¥
1976 g% gEATA ¥ 9q;
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() afe g, M €@ B N
g3: @AY 3 fag @€ dw ww
sfear 7192 gvare HFAlA QIR
aqr wre@a srag Nar farg e
fyaf faera agrmwr O af;

(w) #ar g W 9w § fw 94
Y1 T4 BA! ¥, IW F FATA
& OFATT 9 AT ®IF ® TET
gar 91 Safs AR I AR ®
IR FFG TF ¥ ¥ ¥§ DR W
¥F 0T X 5 ¥ 9rr gt
q1, Aiv

(¥) ufz &, M tad Farsreor
§, W 3asr qir sy @ar g ?

v Hawew & <log wat (s
(wewaltr wwar: (%) S, &
/A W 1971-72 & gfmai
FETr q€ E

(&) wevdt ¥ A r &
f& sivge 3 sy=srfeat A ggam
Tt B N wtwwE W fadln
w4l afgs aqe FrMT § T &<
faar war ar

() 30-6-1980 ®t &W
grTEry/Tion grare 481 W f{ea
geqral ® F3q gA fao ¥
FA \ATT 24,92 FOT © 97 |

(w) w1z (¥) ad 1975-76
3w aF wage oger fae A
ga wfwe gft  1,229.72 A
®F 41 | ¥ F I¥ 1976-77
% A 200 A T T Afgw
gfr gf 1 va gfv & <awmE
T QTIVAF TWI(T FT HAT
aqr aaz wfe & whga feafw
q0 |

Modernisation of Police Force

9246. SHRI K. P, SINGH DEO.: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 37 on the 18th
February, 1981 regarding modernisa-
tion of police force and state;

(a) whether the views of the State
Governments with regard to their
needs have since been ascertained; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). All the State Governments
have been requested to send to the
Ministry of Home Affairs perspective
plans of action for the ten years pe-
riod 1980—80 under the Scheme for
Modernisation of State Police Forces.
The same has so far been received
from Kerala, Manipur, Sikkim and
Uttar Pradesh. The requirements of
funds are of the ordFr of Rs. 1713.00
lakhs for Kerala, 272.34 lakhs for
S’kkim, Rs. 368.56 tor Manipur and
Rs. 2729.20 lakhs for Uttar Pradesh for
modernising their State Paolice Forces.
Perspective plans are awaited from
other States.

Meeting of Eastern Zonmal Council

9247. sSHR; K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Eastern Zonal Coun-
cil met recently;

(b) if so, the main recommendations
or decision reached at thls meeting;

(c) whether the Council discussed
and decided about special measures to
maintain law and order problem and
also to give a positive boost to the
economic upliftment of the Eastern
States; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS



243 Written Answers

(SHRI YOGENDRA MAKWANA): (a)
A meeting of the Eastern Zonal Coun-
cil was held at Gangtok on 1ith April,
1981,

(b) Formal proceedings of the meet~
ing are yet to be finalised.

(¢) and (d). The Council generally
@iscussed and the need for augroen-
tation and modernisation of police for-
ees for better maintenance of public
order and the need for inter-State co-
operation for economic development.
It was, however, left to the Chairman
of the Council to set up Standing Com-
m'ttees to go into such matters in de-
tail,

BHEL-Siemens Collaboration

-9248. SHRI R. L. BHATIA: Wil
the Minister of INDUSTRY he pleas-
ed to state:

(a) whether the Bharat Heavy Elec-
tricals Ltd. (BHEL) and Siemens of
West Germany have now entered into
four separate collaboration agreemeuts
on a product-by-product basis;

{b) if so, 'the broad outline cf the
agreements entered into and their
value in terms of foreign exchange;

- (c) whether the new product formu-

Ia s likely to cost BHEL dear and
even the system technology has been
totally omitted from the list of colla-
boration; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA). (a) BHEL
has forwarded for the consideration
and approval of the Govt. three pro-
duct-wise collaboation poposals with
Siemens, West Germany and its subsi-~
diary KWU. Thesg are still under con-
sideration of the Government,

(b) Normally, these collaboration
agreements are bilateral agreements
between the respective compan'es, It
would not be in the commerecial inter-
ests to disclose the (financial) details
of such ajgreements.
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{c) and (d). The cost compatison is
presumably with reference to the ear-
lier “broad-based” collaboration’ which
was submitted by BHEL for the cton-
sideration of the Government. The
present proposals differ significantly
in terms of range of products, scope
of know-how transfer, duration etc. It
is mnot possible therefore to make a
cost-wise comparison. These propo-
sals are for specific products and fo
not include systemns technology know-
how. "

More Soviet Crude for India

9249. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PLANNING
be pleased fo state:

{a) whether the attention of Gov-
ernment has been drawn fowards a
news item appearing in the ‘Patriol’
dated 31st Ociober, 1980 under the
caption “More Soviet crude for India
likely”;

(b) if so, the outcome of the discus-
sions which the Planning Minister keld
with Soviet counter-parts with parti-
cular reference to .supply of crude o
India, development of coal and coal
mining, meeting of Indo-Soviet Panel
on etonomic commission, steel, power
irrigation and agricullure;

(c) the names and stalus eof other
Members of the Indian delegat'on
who visited Soviet Union along with
Planning Minister, and outcome of the
discussion held by them; and

(d) the exfent to which supply of
crude ig expected fo be increased to
meet India’s requirements?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) and (c). The d'scussion held
with some of the Soviet Ministers and
leaders related mainly to cooperation
between Planning bodies of Indla and
the USSR. However, some prelimi-
nary discussiong dlso took place on
Indo-Soviet economic cooperation dur-
ing the S'xth Plan. Subsequently,
Agreement on Economic and Technical

a3
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Cooperation between India 'and the
USSR was signed in New Delhi on
10-12-1980 by our Prime Minister and
President Brezhnev. The Soviet
Union have agreed to assist India dur-
ing the Sxth Five Year Plan for vari-
ous projects mainly in power, steel,
coal, and oil exploration sectors. The
names and status of other members of
the Indian delegation are: Shri M.
Satyapal, Adviser, Planning Commis-
sion, Shri P. H, Vaishnav, Joint Secre-
tary, Planning Commission and Shri
P. B. Ghate, Special Assistant to Min-
ister of Planning and Deputy Chair-
man, Planning Commission.

(d) The USSR will supply to India
specified quantities of crude oil and
products each year under the Trade
Plan 1981—85. Discussions for 1n-
creasing the supply of crude to meet
India’s requirements have taken place
and an understanding has been reach-
ed. Details cannot be divulged in
public interest,

Daily Wage Workers working in
‘Central ‘Road Research Institute,
New Delhi

9250. SHRI BHEEKHABHAI: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the number of da'ly wage wor-
kers who have been working in Cen-
tral Road Research Institute, New
Delhi in various categories for the
last 3 1o 6 years and still not made
regular;

(b) it so, the reasons therefor;

(c) whether it is a fact that the ad-
ministration authorities of CRRI are
reluctant to look into the welfare of
the'r Class IV, III and daily wage
workers; and

(d) it so, the steps being taken or
likely to be taken by Government to
safeguard the interest of the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ‘SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHR; C. P. N.

SINGH): (a) and (b). The information
is being collected and will be laid on
the Table .of the House,

(c) and (d), CSIR and all its Labora-
tories consider it their duty to look
after the welfare of all their employees
includ’'ng those in Gr. C and p (Class
IIT and IV). AIl appropriate steps
within the availability of resources
and broad framework of Government
policies are being and will continue
io be taken by CSIR and its ILabora=
tories for the welfare of the em=
ployees,

FATwAT GIET w1 T § WO
W

9251, ot THIRAIT AnA
;r g wal ag ;AT F 5T FT

(%) #|ar ag w9 ® f& w7-
AT wawfval wiv yfaanfea)
N Ry far ™ A fa AT
wH daw @ ¥ W
L0

(=) afz &, -ay vy S
Fuwr wT AT HG § 7

g warww § Toa At (o deve
aearar ) : (%) & fafw-
fese ardw =Y fag wg & | qroAr
FTH I QTATAAE: WQTE wWqaAT
A qIRE A FT FAN FW §

(&) 7w adf Fsar o

Reinstatement of CISF, CRP, Police,
BSF Personnel suspended during
1979 and 1980

9252. SHRI BHOGENDRA JHA : Wil]
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of CISF, CRP,
Police and BSF personnel and jawsus
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who have been transferred :rrested,
suspended or penalised in other ways
during the years 1979 and 1980, res-
pectively for ventilating their grievan-
ces;

(b) whether it is proposed to reins-
tate all those suspended or removed
from service, withdraw the cases
against them particularly the office
bearers of their unions or associations;

(c) if o0, the details thereabout; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Ventilation of grievances
by members of the CISF, CRP and
BSF within the frame work of disci-
pline and rules is neither a misdemea-
nour nor an offence under any law or
Act governing the members of these
forces. As such the question of pe-
nalising any member of the forces on
this aceount does not arise,

FPhoto Film Prodyction

9253. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the country has become
gelf-reliant by now in the matter of
phota flim production and compar-
able in quality to the importer ones:

(b} it so, detalls thereabout:
(¢) if not, reasons therefor;

(d) whether the public sector film
making industry of Ooty, Tamil Nadu,
is not actually producing but only re-
fining the imported films and the qua-
lity of the same is very inferior to
Kodak;

(e) if so, reasons therefor; and

(f) whether the collaborators for
the Ooty firm have been approached
for improved and efficient techaology,
it so, resulis thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (e).
The requirements of the country in
respect of various types of photo films
are, by and large, met by indigencus
production,

Cine Film Positive (B&W), Cine
Sound Negative, Medical X-ray &
Photographic Paper are manufactured
by Hindustan Photo Films Miz, Co.
(HPF) as an integrated production
from basic raw material stage.

Certain other items viz. Cine Colour
Positive, Amateure Roll Film (B&W),
Industrial X-ray and Graphic Arts
Films are presently manufactured by
1[PF by conversion of imporied jura-
1o rolls of these films. This cunver-
tion of jumbo rolls involves high
cegree of technical processing and
killed operations. Every effort is
made by the company to ensure that
the quality of its products is upto ac-
ceptable standards and comparable to
imported products.

(f) The collaboration agreement has
already come to an end. The quality
of the products is upgraded and
brought to the intermational standards
through the Company's own R&D
efforts.

Recognition ot Maithilj Language

9254, SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state..

(a) whether a delegation of the All
India Mithila Sangh submitted a3 me-
morandum on the 23rd February, 1981
demanding under Article 347 of the
constitution of India recognition of
Maithili Language as the official lan-
guage in the Maithili speaking areas
of Bihar; and

(b) if so, the details thereabout and
Government’s reaction thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
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(a) Yes Sir, a Memorandum dated 24-2-
1981 was subinitted by the All India
Mithila Sangh to the President In this
regard.

(b) It is the considered view of the
Government that it would not be ap-
proprate to take recourse fo Article
347 of the Constitution in matters of
this nature. It is, however, the en-
deavour of the Government {o deve=
lop the cultural and literary heritage
of all the languages.
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Report of the Working Group on
" Reguiremeat of Coal

9286, DR. VASANT KUMAR PAN-
DIT: W'l the Minister of PLANNING
be pleased to state:

(a) whether the Working Group of
the Planning Commission has submit-
ted its report on long-term require-
ment of coal at various sectors of in-
dustries in the country;

(by if so, the details and recominen-
dations therein;

(c) whether the Planning Commis-
s'on have formulated a 10 years policy
of coal production transportation, sup-
ply and imports by the department of
coal; and

(d) what plans are afoot to meet the
crisis of depleting coal resources and
increasing demands of coal in various
sectors?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir. As per
one of the terms of reference the
Working Group on Coal and Lignite
set up by Planning Commission for the
Sixth Five-Year Plan made an assess-
ment of coal requirements for the pe-
riod up to 1989-90,

(b) and (c¢). The Working Group as-
sessed coal demand in 1989-90 at 246
million tonnes. The projections have
been re-worked in the Sixth Five-Year
Plan in the light of the ant.cipated
profile of development of the major
consuming sectors. The development
perspective in the Sixth Plan places
the output of coal at 325 million ton-
nes in 1994-95.

The strategy for ralsing ccal pro-
duction based on the recommendations
of the Working Group, is spelt cut in
the Sixth F.ve-Year Plan. The Plan
visualises limited import to the tune
of 2 million tonnes a year of superior

quality prime coking coal in order to
supplement indigenous availabil.ity of
coking ooal for the steel industry.

(d) The recoverable reserves of
coal in tha country are adequale to
meet the requirements for several de-
cades and there is no situation of cri-
sis on this account.

Scheme for Minimum Wage

9257, SHRI AMAR ROYPRADHAN:
Will the Minister of LABOUR be
pleased to state:

(a) whethe; Government have for-
mulated any scheme for minimum
wage for working people; and

(b) if so, the details in this regard
and if not; the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULAR] SINHA): (a)
and (b). The minimum wages for
workers in the Scheduled employ-
ments covered under the Minimum
Wages Act are fixed by the appro-
priate Governments.

The Central Government have so
far fixed/revised minimum wageg in
as many as 30 scheduled employ-
ments, Proposals for addition of
more employments to the schedule of
Minimum Wages Act and fixation/
revision of minimum wages in certain
employments are under consideration
of the Government,

Functioning of Liaison Officers of
Big Business Houseg in Delhi

9258. SHRI RAMVILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

SWAMI INDRAVESH:

Will the Minister of HOME
AFFAIRS be_ pleased to state:
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(a) whether it is a fact that big
Business Houses have their agents in
every Ministry of the Government of
India;

(b) whether it is also a fact t{hat
every secret information is passed on
to the big Business Houses ang also
movement of their fileg is passed on;

(¢) whether Government propose to
keep a close watch on the functioning
of Liaison Officers of big Business
Houses in Delhi; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir. Government do not have
any specific information to this effect.

(b) No, Sir. However, there was
recently a case in the Ministry of
Chemicals & Fertilizers, which is un-
der investigation,

(c) and (d). Departmental Security
Instructions already exist for the
guidance of various Ministries laying
down the modalities of dealing with
secret papers.

AFHQ Clerical ang Officers Service are
Enjoying Greater Promotional Avenue
than Stenographers

9259. SHRI T. S. NEGI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether AFHQ Clerical and
AFHQ Officers’ Services are enjoying
far greater promotional avenues as
compared to the AFHQ Stenographers’
service; ang

(by have any steps been taken to
bring the AFHQ Stenographers’ at
par or & least closer to the above
Services for promotion percentages?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a) and
(b). The cadre structure, mode of
recruitment, service conditions,
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methods of promotion, etc, of AFHQ
Clearical Service and AFHQ Civil
Service are different from those of
AFHQ Stenographers’ Service, Com-
parison of promotional gvenues is not,
therefore, appropriate,

Inadequate Infrastructure Facilitieg
for Industrial Production

9260. SHRIMATI SANYOGITA
RANE:
SHRI R. L, BHATIA:

SHRI MANPHOOL SINGH
CHAUDHURY:

SHRI S. M. KRISHNA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether inadequate infrastruc-
ture facilities like railways and com-
municationg have posed an obstruction
in the speedy industrial development;

() whether it is
develop better coordination and
streamline the arrangement for
achieving optimum industrial produc-
tion; and

proposed to

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c), Government is committed
to optimise industrial production, and
infrastructural constraints, if any are
considered for remedial action under
the standing arrangements that have
been instituted. The importance of a
coordinated approach to the program-
me of infrastructure development has
also been reaffirmed in the recenily
held Conference of State Ministries
of Industry.

Results of the various measures
taken by Government are already
beginning to be apparent, with im-
proved rallway movement and power
availability to industry. The backlog
of negative rate of industrial growth
during 1979-80, which continued in

256

the initial months of the year 1980-81, XN

has been wiped out. The rates of
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growth of industrial production from
September 1980 to January 1981 based
on the index of industrial production

compiled by the Central Statistical
Organisation were:—
Variation
over
preceding
Month
September, 1980 (+)3-2
October, 1980 {(+)51
November, 1980 (+)6-4
) December, 1980 ()13
January, 1981 ()87

Indian Army Short of Quality Officers

9261, SHRI B. V., DESAI: Will ihe
Minister of DEFENCE be pleased to
state:

(a) whether it has been reported

! in the press that Indian Army was

short of large number of quality
officers;

(b) if so, whether it has also been
pointed out that the problem Thas
been there for a long time and it was
more so in the recent past;

(c) what are the main reasons for
thig shortge;

(d) what steps angq proposals Gov-
ernment are considering to remove
this shortage and provide quality
officers to the Army;

~ (e) whether the Army ig still fol-

" lowing the selection on the basis of
British gystem which was started in
1943; and

(f) if so, whether this has not been
suiting the Indian Army?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL): (a) to (c). The

= overall quality of officers of the Indian

796 LS9

Army is high. However, - there 1as
been a general shortage of officers.
This has recently been accentuated
because of increased opportunities of
employment in othey sectors, -

(d) Steps have beeén taken to im-
prove the career prospects of ihe
officers. and with thisendinview 3
number of appointments have been
upgraded at various levels ‘and
selection grade scale has been intro-
duced for cerfain percentage of officers
of the rank of Majm/Lt, Cols, Be-
sides, there hag been improvement in
the pensionary benefits and benefils
of encashment of leave ete. have been
extendeq to them. Publicity drive
has also beenintensified to attract
large number of suitable candidates
for the Army, )

(e) and (f), The system of selection
of officers in the Army, which was
initially instituted in 1943, is being
followed and has been updated to
meet the present requirements of the
Army. This system has been found
to be suitable,
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Setting up of Small Scale Units
without Licence '

9263. SHRI JAGDISH TYTLER:
Will the Minister of INDUSTRY bhe
pleased to state:

(a) whether np large or medium
industrial unit in the public or private
sectors can set up a small scale unit
without obtaining an industrial licence;
and

(by if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) ang (b). No organised séctor unit
may set up or own or -confrol
small-scale sector unit. Thig is in
accordance with the Industrial Po-
licy statement of July, 1880 which
has already been tabled in Parlia-
ment, and also thereafter discussed
in both Houses,

Outlay for States’ Annual Plans

9264, SHRI JYOTIRMOY BOSU: '
Will the Ministey of PLANNING be
pleased to_ gtate:

(a) total outlay for the States’
annual plans, State-wise and year-
wise from 1976-77 to 1081-82 (Provi-
sion);

(b) total Central assistance in the
States’ annual plang (in rupees),
(provision);

(c) share of Centra] assistance in
the States’ annual plans (in pey cent)
State-wise and year-wise from 1976-77
to 1981-82; and !

(d) factorg responsible for the rise,
or fall in the proportion of Central
assistance in the States’ annual plans?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (c). A state-
ment indicating the required informa-
tion from 1976-77 to 198D-Bl i laid
on the Table of the House. [Placed
in Library, See No, LT-2478/81}"
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The required information for 1981-82
will be contained in the Annual Plan
"Document which will be placed on the
Table of the House as soon as possi-
ble.

(d) The major factors responsible
for variation in the proportion of
Central assistance to the States’
Annual Plans are changes in the
States’ own Tesources, availability of
Central assistance, and its distribution
among States on the basis of formula
ag approved by the National Develop-
ment Council for the relevant period.

National Satellite Programme

9265. SHRI B, |V. DESAL
SHRI M. V., CHANDRA-
SHEKARAMURTHY:

Will the PRIME MINISTER be
pleased to state:

(a) whether launching of national
satellite next year would be a com-
munication landmark in the country;

(b) if so, whether the sophisticated
satellite would make way for improve-
ed telecommunication, meteorological
observation and television relay;

(¢) if so, whether by this satellite
we can also see and hear the prog-
rammes of neighburing countries far
more clearly than gome of our owu;
and

(d) if so, to what extent this satel-
lite will also be helpfull to Indian
rural masses?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS AND ENVIRONMENT
(SHRI C, P. N, SINGH): (a) and (b).
The operationalisation of the INSAT-1

~System, currently glated for mid-1982
with the launch of the first INSAT--
1 (INSAT-IA) gatellitein early 1982,
is expected to significantly enhance,
bfﬂh qualitatively ag well gg quantita-
tively the telecommunication, mass

communication and meteorologioﬁ
service capabilities of the country.

(¢) No, Sir, INSAT-1 is a national

-domestic satellite system.

(d) Establishment of telecommuni-
cation links with remote areas of the
country is an important part of the
INSAT-1 System. INSAT-1 System
also has the capability to provide
direct TV broadcast service to aug-
mented community receiverg in rural
areas of the country. Improved
meteorological forecasting especially
for agricultural purposes and advance
warning of cyclones is also of imme-
diate interest o many rural areas and
communities.

Smafl Units in Karnataka on verge of
Collapse

9286. SHRI B. V, DESAIL: Will the
Minisier of INDUSTRY be pleased fo
state:

(a) whether about 80 per cent of the
1200 small units in the Karnataka
State are on the verge of collapse
due to the public sector strike;

(b) if so, whether production loss
to these units is estimated to be Rs.
26 lakhs per day;

(¢) if so, whether Government are
considering 1o provide any help to
these units who have suffered due to
thig strike;

(d) whether any compensation has
been approved by Government to
save them from the collapse;

(e) if so, the details of the same;
and

(fy if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (f). The strike has already been
called off. “Government have receiv-
ed no resperesentation gbout any
serious effects on the small scale
units in Karnataka due to the strike.
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Setting up of Cement Plants in the
North East Region

9267. SHRI CHINGWANG KOYAK:
Wil the Minister of INDUSTRY be
pleased to state:

(ay whether Government are aware
of the shortage of cement in the North
East Region as a consequence where
of many programmes of the North
East Council, the Central Govern-
ment, the State Government and the
Union Territories cannot be com-
pleted;

(b) if so, whether the Government
propose to set up mini cement plants
in the North East Region; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Due to general scarcity of cement
in the country it has not yet been
possible to meet the requirement of
cement of all the regions including
North Eastern Region in full. To this
extent it is possible that some delay
may have taken place in the comple-
_tion of some of the programmes.

(b) and (c). An outlay of Rs, 9
crores hag been provided in the Sixth
Plan of the North Eastern Council for
development of cement industry in the
North Eastern Region. This includes
a provision for 30 tpd plant at Tezu
in Arunachal Pradesh which ig already
under implementation.  Detailed
project reports for other possible
locations in the North Eastern Region
have yet to be prepared and approved,
In addition, subject to further studies
and investigations, provision has been
made in the Sixth Plan of Manipur
for setting up of 100 tpd plant in
Manipuy State,

Policy of Government towards pro-
moting consumery . electronics

9268, SHRI ARJUN SETHI: Will
_ the PRIME MINISTER be pleased to
state:
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(ay whether Government gre aware
that like the telecommunication
giants abroad like RCA and ITI em-
ploy several brilliant Indian engineers,
some of whom might be ready to
return to the country and establish
the same line of manufacture for
which the international giants are now
well known; and

(b) if so, the details regarding the
policy of Government towards pro-
moting a large base for consumer
electronics, upscale the component
industry fo gain economies of scale
and reduce costs and attract invest-
ment and technology in the field?

THE MINISTER OF STATE IN
THE DEPARMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS AND ENVIRONMENT
(SHRI C. P, N, SINGH): (a) Yes, Sir.
Government is aware that a large
number of scientists and engineers
specialised in different areas of elec-
tronics are working in major com-
panies, abroad.

(b) Approvals have been issueq in
the last six months for expanding the
capacity of all TV receiver manu-
facturers in the large scale sector
from 20,000 sets]year to 40,000sets]
year. Similar expansions have also
been approved for the 4 TV picture
Tube manufacturers, so as to improve
the techno-economic viability of their
manufacturing operations, thereby -
reducing costs and prices. As for
electronic components, several indus-
trial licences have been issued for
large projects for the manufacture of
electronic  components  involving
foreign technology, so as to enable the
production of professional quality
components to be produced with
economies of scale and hence at costs
more comparable to international
levels. Such industrial approvals
issued over the last year involve an
investment (by both the entrepre-
neurs and public flnancial institu-
tions) of around Rs. 30 crores.
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Expenditure on Uplift of Tribals in
ITDP Nilgiri, Orissa

9268, SHRI ARJUN SETHI: Wil
the Minister of HOME AFFAIRS be
pleased to state: :

(a) the amount spent during the
last three years in the Integrated
Triba} Development Project, Nilgiri,
Orissa for the upliftment of tribals;

(b) the amount budgeted for the
Sixth Plan; and

(¢) whether Government propose
to exteng its jurisdiction to the con-
tiguous areas under the same sub-
Division where large number of
tribalg are living?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) Rupees thirty five lakhs three
hundred and thirty four has been
spent in integrated triba; develop-
ment Agency, Nilgiri during the years
1877-78, 1978-79 ang 1879-80 for
upliftment of tribalg out of special
Central assistance,

(b) Project report for the ITDA,
Nilgiri has not been finalized pending
details from the ITDA, hence, the
amount {60 be budgeted for the Sixth
Plan has not yet been finalized,

(e¢) There is no proposal to extend
its jurisdiction ty the contiguous areas
under the same sub-division,

Promotion of Assistants to Section
Officers/Desk Officers

9270, DR. VASANT KUMAR
PANDIT: Will the Minister of HOME
AFFAIRS be pleaseg {o state:

(a) whether Assistants recruited
direct]y through the examination con-
ducted by the U.P.S.C, five years back
and posteq by the Department of
Personnel and Administrative - Re-
forms in varioug Ministries have got
promotion to the next higher grade
by now;
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(b) it so, the factg thereof; and .

(c) if not, the date of appointment
of the Assistants who have not been
promoted to the Section Officergs or
Desk Officer’s grade?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) to (c).
The Assistant’s grade of the CSS is
decentralised. Promotiong of Assis~
tants-whether directly recruiteq of
promotees-are made on the basis of
(a) seniority, (b) through Limited
Departmenta] Competitive Examina-
tion and (¢) on the basis of length of
services, in accordance with the pro-
visions of rule 13 of the CSS, Rules,
1962. The grade being decentralised,
the information asked for in parts (a)
ang (c) of the question is not availa-
ble with the Department of Personnel
anqd Administrative Reforms,

Thefts in Central Ordnance Depots,
Ordnance Depots etc, during 1980

9271, SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleaseq to state:

(a) total number of thefts reported
to have been committed in the Cen-
tray Ordnance depots, Ordnance
depots, Field Ordnance and Ammuni-
tion depots during January, 1980 fo
December, 1980;

(b) tota] cost of the stores so stolen;

(c) what js the outcome of court of
chquiries so initiated to investigate
into theft cases; ang

(d) number of officers/other em-
ployees found guilly and punished?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR; SHIVRAJ V, PATIL): (a)
During January 1980 te December
1980, nine theft cases have been
reported, e
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(b) Approximately Rs. 6 jakhs.

- (¢) and (d). Out of nine cases,
proceedings of Court of Inquiry in-
three cases have been finalised.
Disciplinary acion has already been
initiatey against three employees, In
the thirg case, final orders on the
proceedings of Court of Inquiry will
be passed by the concerned authority.
The remaining six cases are a various
stages of finalisation,
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Reperts on Administration of
‘Scheduled Areag

9273, SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are
receiving reports from Stable Govern-
nors regularly in respect of ad-
ministration of Scheduled Areas in
different State, year-wise;

(b) if so, what action has been
taken thereon for the last three years,
State-wise and year-wise; and

(c) if not, what action the Central
Government propose to take against
the defaulting States?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
l(a) The reports are received regular~
Y.

(b) The reports are examined and
appropriate comments are communi-
cated to the State Governments in
asuch cases ag found necessary,

(c) The State Governments are
advised to submit the reports timely
and regularly.
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Security Guard of a Central Minister
Short Dead

. 9275, SHRI CHIRANJI  LAL
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to refer
to the reply given to Starred Question
No. 128 on the 25th February, 1981
regarding Security Guargq of a Central
Minister shot dead and State:

(a) the attempts made in arresting
the culprit who trieq to mssassinate a
Central Minister in New Delhi on the
eve of Republic Day;

(b) the result thereof; ang

(c) the steps taken or proposed to
be taken for gecurity arrangement for
V.IL.P.s?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The investigation of the
case hag been entrusted iy the Crime
Branch of the Delhi Police. Search
parties were detailedq for checking
hotels, guest-houses and other likely
exit-points, Messages were also
flasheq to the neighbouring States to
look out for the criminal. The help of
the experts from the Central Forenisic
Science Laboratory ang the Dog
Squad wags also taken, Ap identikit
picture of the culprit has been given
wide publicity and a reward of
Rs, 20,100 has been announced. Search
partieg have also been gent to neigh-
bouring States. Efforts to apprehend
the culprit are stil] continuing.

‘(¢) Armed guards, consisting of one
Head Constable angd 4 Constables
each, have been posted gt the resi-
dences of al] the Central Ministers,in
addition to the plain clotheg securit
gunmen. .

News itemg captioned ‘“Industries
affected by Raw Material Shortage”

9276. SHRI CHITTA BASU, Will
the Minister of INDUSTRY be pleas-
ed o sfate:

(a) wrhether attention of Govern-
ment hag been drawn to the survey
findingg conducted by the Haryana,
Punjab and Delhi Chamberg of Com-
merce and Industry pointing out acute
shortages of essential raw materials
like steel, coal, oil ang cement as
published in the Statesman (Delhi)
on 25th Mebruary, 1981; -

(b) if so, the reaction of Govern-
ment thereto; and

() aclion taken by Government fo
augment the supplies of each raw,
material?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,

(b) and (c). Government is aware
that shortageg of certain 1AW
materials have affected industrial
units in the country, including those
in Haryana, Punjab and Delhi. These
shortages have occurreq muinly on
account of shortfalls in the anticipated
availabil’ty/production and transport
bottlenecks. Government is commit-
teq to optimise industrial production
and where infrasrucura; bottlengcks
acts ag constraints, these are being
attended to for removal at a very high
level. Standing arrangements have
been instituted to oversee and im-
prove performance of the infrastruc.
ture, Results are already beginning to
be apparent with improved railway
movement and increase in levelg of
supply of power to industry, The
steps’ being taken to increage the
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availability of industria] Taw
materials in ghort supply include the
following: —

(i) Efforts are being made to
increase the indigenous pro-
duction of metals in short
supply of cement, coal and
other inputs.

(ii) Import policy has been libera-
lised for actual wusers ia
respect of industrial raw
materialg in short supply.

(iii) A proposal hag been formu-
lateg to create buffer stocks
of some critica] raw materials
for the gma]] scale sector with
u view fp ensuring a mini-
mum supply to the units
during periods of shortages.

Night shelter for migrant labour

9277. SHR] ARJUN  SETHI: Wil
the Minister of LABOUR be pleased
to state:

(a) whether there was any pro-
posal under consideration or any sug-
gestion was made by the State
Labour Ministers that night shelters
should be built for migrant labour
in cities where such workers are em-
ployed; and

(b) if so, the decision taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) No
such proposal/suggestion was made.

{b) Does not arises.

Cement to Group Housing Societies

9278. PROF. AJIT KUMAR MEHTA:
Will the Ministry of INDUSTRY be
pleased to state:

(a) whether Government are aware
of the facl that there are certain Group
Housing SBocieties who were registred
with the Civil Supplies of Delhi Ad-
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ministration for cement in August/
September, 1980 and later on were
asked in early this year to register
under other than Rate Contract
scheme have not been issued cement {o
them ag yet resuting in the construc-
tion to suffer; and '

(b) whether Government propose
ordering an enquiry into the function-
ing of the Civil Supplies Ofilce
of the Delhi Administration for the
protection of the interest of the
Group Housing Societies in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Delhi
Administration have reported that 4
Group Housing  Societies got them-
selves registered in August/Septem-
ber, 1980 with the Food and Civil
Supplies Department of Delhi Ad-
ministration for  supply of cement.
Group Housing Societies are general-
ly bulk consumers. As per practice
in vogue with Delhi Administration
bulk consumers are registered for
supply of cement as other than Rate
Contract Parties. Three of these so-
cieties were advised by Delhi Admin-
istration to get themselves registered
as other thalt Rate Contract Parties
as their demand for cement was sub-
stantial. Two sociefies have approv-
ed at ‘ORC’ parties have been recom-
mended by Delhi Administration for
supply of cement in the Quarter Ap-
ril—June 1981. The other Society is
reported to have not yet applied as
‘ORC' party. The fourth society whose
demand was small has already been
issued first instalment of cement.

(b)Y As the inferests of Group
Housing Societies are  being looked
after as per procedure laid down by
Delhi Administration no such inquiry
seems necessary. :

Re-starting of Kumardhubi Engineer-
ing Works Lid.

9279. SHR] A. K. ROY: will the
Minister of INDUSTRY be pleased to
state:

(a) whether he is aware of the
Gazette of India Extra-Ordinary dat- .
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ed the 23rd February, 1981 declaring
to constitute a Committee to inves-
tigate the possibility of re-starting
M]|s, Kumardhubi Engineering Works
Ltd. now lying closed, if so, facts in
details;

(b) whelner the stipulation was
kept in the Gazette to submit report
within one monfh but rfo report was
submitted by that time;

(¢) if so, reason thereof, and the
legal conseguences of non-submis-
sion of the report within the specified
time;

(d) whelker the Chief Minister of
Bihar declured that the decision lo
take over the factory by Government
was taken to restart that in Novem-
ber, 1980;

(e) whether there is any plan to
hand over the factory to any monopo-
ly house even after all these com-
mitments; and

(f) reasous for the delay causing
hardship to the thousands of starving
workmen and the expected date for
re-starting the factory?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir. A copy of the (lazette Notifica-
tion dated the 23rd February, 1981 is
laid on the Table of the House. [Pla-
ced in Library See No. LT-24'?4/
81]

(b) and (c). The Commitiee was
given a time of one month for the sub-
mission of report, The Committee
has requested for further extension
of time upto 11th May, 1981. This
has been agreed to by the Govern-
ment of India,

(d) It has been ascertained from
the Government of Bihar that the
Chief Minister had announced that
the management of Kumardhubi
Engineering Works would be taken
over by the Government. No time
limit was indicated.

(e) No specific proposal i at pre-
sent under the consideration of the
Government of India.

(1) The hardship faced by the wor-
kers follows the closure of the unit
which could be attributed mainly to
its  mismanagement. Possibility of
the reopening of Kumardhubi Engi-
neering Works was examined by the
Industrial Development Bank of India
and they had come to the conclusion
that the Company was not viable and
its rehabilitation was not a bankable
proposition.

Tata Exporits at Dewas

9280. SHRI GHUFRAN AZAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Tata  Exports at
Dewas for leather goods is meant for
exports only;

(b) the total loans and subsidies
given to the units since its start;

(¢) the items manufactured, total
production and sale per year (includ-
ing 1980);

(d) foreign exchange earned since
its production started (year-wise); and

(e) whether the unit has any plan
for expansion fo serve indigenous de-
mand {oo?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) As
per the conditions attached to the In-
dustrial Licences granted to M/s. Tata
Exports Limited, the Company is re-
quired to export 60 per cent of its pro-
duction of finished leather, 75 per cent
of its production of leather garments
and 100 per cent less rejections not
exceeding 5 per cent of its production
of leather shoe uppers.

(b) The Company has reported that
it has received a rupee loan of Rs. 1.9
crores from the Madhya Pradesh Aud-
yogik Vikas Nigam, a Sales Tax inte-
rest free 10an of Rs. 3.50 lakhs from the
Government of Madhya Pradesh and
a foreign exchange loan of § 1.27 mil-
lion from ICICI. A Central capital
subsldy of Rs. 15 lakhg has also been

" given to the Company.
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(c) The required information is as follows:—

Written Ansivers

o —

- n————

1976 1977 1878 1979 1980

1. Finished leather from hides, inclu-

ding chrome tanned leather

Quantity (in lakh pieces) 0-24 o- 62 1- 95 151 0-93

Value (in lakh Rupees) 16: 54 83-64 132740 248-28  233-28
2. Finished leather from skins

Quantity (in lakh picces) 2° 74 535 497 14'29 1151

Value (in lakh Rupees) 11486 163 49 285- 29 147-8g  546- 71
3. Leather Garments

Quantity (in lakh numbers) 006 018 0°14 0-04

Value (in lakh Rupees) 29- 69 79" 33 62- 01 26- 21
4. Shoe Uppers

Quantity (in lakh pairs) 0- 97

Value (in lakh Rupees) 89- 91

(d) The company has indicated the
position as under:—

(Rs. in lakhs)

1976-77 27307
1977-78 403" 67
1978-79 634 30
1979-80 . . . . 922° 42
1980-81 854 76

(for 11 month's)

(e) The Company has submitted ap-
plications for Licences under the Indus-
tries (Development and Regulation)
Act, 1951 for substantial expansion of
its shoe upper capacity and for manu-
facture of leather footwear and foot-
wear accessories. It has indicated that
while the entire additional production
of shoe uppers, except for marginal re-
jections, wiil be for export, part of the
production of leather footwear and the
entire production of footwear accesso-
ries will be for domestic sales. No
final decision has been taken by Gov-
ernment on these applications.

Assent to West Bengal. Bills.

9281. SHRI SANAT KUMAR MAN-
DAL: Wil the Minister of HOME AF-
FAIRS be pleased to state:

(a) the particulars of the Bills pas-
sed by the West Bengal Vidhan Sabha
sent up by the State Government for
Presidential assent which are still pen-
ding; and

(b) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b). A
statement is laid on the table of the
House.

Statement

The Trade Union
Amendment) Bill 1969.

(West Bengal

In March, 1977, the then Janta Gov-
ernment decided that the matter should
be kept pending. The State Government
have been asked on  7-3-1981 to send
their present views on the Bill
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" 2. The West Bengal Restoration of
Alienated land Amendment) Bill,
1980,

This Bill was received by the Gov-
ernment of India on 19-7-1980 and was
considered in consultation with various
Adminisfrative Ministries/Departments
concerned. The State Government
have been requested on 14-4-81 to send
draft Amending Ordinance so that the
Bill and Ordinance may issue simulta-
neously. The reply from the State
Government has been received on
21-4-81 and the matfer is under con-
sideration.

3. The City Clvil
ment) Bill, 1980.

This Bill was received from the State
Government on 3-10-80 gnd was con-
sidered in consultation with various
administrative Departments/Ministries
concerned. The views of the Union
Government were conveyed to the State
Government for their comments. The
reply from the State Government has
been recelved on T8-1 1981. Some
points still remain to be settled and the
State Government have been asked to
reconsider them,

Court (Amend-

4. The Indusirial Disputes (West
Bengal Second Amendment) Bill, 1980.

This Bill was received on 25-10-1980
and was conside:pd in consultation with
various administrative Ministries/De-
partments concerned. Since the pro-
visions of the Bill involve policy con-
siderations, the State GOvernment have
been advised that the matter might be
put up in the National Labour Con-
ference likely to be held in May, 1981.

5. The Calcutta Muncipal Corpora-
tion Bill, 1980.

The Biil was received on 15-1-1980
and is under consideration in consulta-
tion with wvarious Administrative
Ministries/Departments concerned.

6. The West Bengal Shops and Estab-
lishment (Amendment) Bill 1981.

The Bill was received on 2-4-1981
and ig under examination in consult-
ation wth various Administrative
Ministries/Departments concerned.

7. The West Bengal Agriculiire Pre-
duce Marketing Regulation (Amend-
ment) Bill, 1981.

The Bill was received oh 3-4-1981 and
is under examination in consultation
with various Ministries/Departments
concerned.

B. The Birla College of Science and
Education (Taking over of Management
(Amendment) Bill, 1981.

This Bill was received on 14-4-1981
and is under examination in consulta-
tion with various Administrative Minis-
tries/Deparments concerned.

9. The Howrah Muncipal Corporation
Bill, 1980.

This Bill was received on 13-4-1981
and is under examination in consulta-
tion with various Administrative Mi~
nistries/Departments concerned.

Coloured T. V. Tubes

9282, SHRI DAULAT SINHJI
JADEJA: Will the PRIME MINISTER
be pleased to state:

(a) the progress made in regard to
manufacture of coloureq T.V. tubes in
the country;

(b) whether any help has been taken
from foreign country in this regard;
and

(e) if so, from whom and what steps
have been taken to bring the coloured
tube technology to the level o! develop-
ed countries?, '

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) No decision has yet been
taken on introducing colour TV trans-
mission in the country, and, therefore,
no licence, is being granted for produc-
tion of colour TV tubes.

(b) and (c). Do not arise,
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Awards for Good Work to Soclal Wel-
fare Associationg and Govermmen
Servants :

9283. SHR1 NIHAL SINGH: Will the
Minister of HOME AFFAIRS be pleas-

ed to state:

(a) how many social workers of the
Welfare Association ~‘{Regd) in the
country and more especially in Delhi/
New Delhi have been honoured by Gov-
ernment for the good work done by
them,

(b) how many Government servants
have been given the awards, and
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(¢) if none, whether Government
propose to consider honouring the so-
cial workers and the Government ger-
vants based on their performances?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c). Presumably the Member has in
mind the Padma Awards. These
awards are conferred for distinguished
service in any field including service
rendered by Government servants.

A statement showihg the awards con-
ferred so far on persons outstanding in
public life and ~sérfice to the nation
ond outstanding Government servants
is enclosed.

Statement

Statemant showing number of awards conferred so far on persons outstanding in public lifz and service to the
Nation and outstanding Civil Servants and Members of the Armed Forces

Padma Padma Pnma
Vibhushan Bhushan;: : Shri

(i) fl’emn:- outstanding in * public life and
service to the Nation . . . .
(ii) Outstanding Government Servants .

. . 31 88 163
. . 26 52 9y

Effect of Massive cutting of Trees in
Delhi

9284. PROF. MADHU DANDAVA-
TE: Wil the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that there
has been indiscriminate and massive
cutting of trees in Delhi without the
consent of the Urban Arts Commission;

(b) if so, whether it will not adver-
sely affect Delhi’s environment; and

(c) what steps are taken to ensure
environmental protection?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH): (a) According to information
furnished by the Delhi Administration
and the Urban Art Commission a
number of trees in various part of
Delhi have been felled in recent months
without consulting the Urban Art Com-
mission. These fellings resulted from
the implementation of a  scheme pre-
pared by the National Traffic Planning

and Automation Centre for ASIAD-82
for construction of fly-overs, widening
of roads and improvement of intersec-
tions, as approved by the Transport
Committee representing experts from
different departments.

(b) and (c) The number of trees fel-
led do not appear to be so large as to
adversely affect Deihi’s environment to
a significant degree, considering that
extensive plantation of trees is also be-
ing carried out continuously in the
Delhi Metropolitan area. The Urban
Art Commission has requested the local
bodies to submit all proposals to them
for cutting trees for consideration so
that the Commission could explore
every possibility for evolving alterna-
tive schemes for saving trees.

Uranium Development work in XKar-
nataka under Sixth Five Year Pian

9285. SHRI JANARDHANA POOJA-
RY: Will the PRIME MINISTER be
pleased to state:

(a) whether Government have moot-
ed any plan for the uranium develop-
ment work in Karnataka during Sixth
Five Year Plan period:
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(b) it so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTs OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
-AND ENVIRONMENT (SHRI C. P. N.
SINGH): (a) No, Sir.

(b) Does not arise.

(c) Survey and prospecting for ura-
nium undertaken in Karnataka have
naot so far indicated any scope for de-
velopmental work.

Deputation of wives of Textile wor-
kers ffom Modi Nagar

9286. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a depu-
tation of the wives of wounded textile
workers from Modi Nagar met the
Prime Minister on the 12th March,
1981 with complaints that they were
being harassed and brutally beaten up
by the Police;

(b) whether it is also a fact that the
Police have denied the charge; and

(¢) it so, the steps Government are
taking to redress thie grievances of the
women and order a judicial inquiry in-
to the matter?,

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(2) Yes, sir,

(b) and (¢). The memorandum pre-
sented by the deputation has been
brought to the notice of the State Gov-
ernment for appropriate action. This
also includes the demand for judicial
inquiry into the matter. -
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" agarnst regional P, F,
Commissioner, Bangalore.

9287. SHRI SATYANARAYAN
JATIYA:

SHRI R. L. P. VERMA:

Will the Minister of LABOUR be
pleaseq to state:

(a) whether it is a fact that cer-
tain allegations of corruption have
been received against the present
Regional Provident Fund Commis-
sioner, Bangalore; and

(b) if so, the findings of the Gov-
ernment on the allegations and the
action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
MATI RAM DULARI SINHA): (a)
Yes, Sir. Certain allegations of cor-
ruption have been received against
the present Regional Provident Fund
Commissioner at Bangalore, Ly

(b) The matter is under investi-
gation in consultation with the ap-
propriate authority,

Increase in number of battalions of
weow - g B-SFQ

9288. SHRI- MOHAMMAD ASRAR
AHMAD: Will the Minister of
HOME AFFAIRS be pleased to lay a
statement showing:

(a) the total number of Border
Security Force Battalions as on 1st
January, 1979, 1st January, 1980 and
1s¢ January, 1981;

(b) the total number of all ranks
of personnel of each rank in the same,
separately; and

(c) whether there is any proposal
to increase the number of battalions
in 1981-827

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
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< (a) Total number of BSF: Batta-
lions ig indicated below:—

As on Ist

As on Ist As on Ist
Jan, 1979  Jan, 19Bo Jan., 1981
77 Bns. 77 Bns, 79 Bns.

(b) Total strength of B.S.F. as on
1st January, 1881 was 87172, 1t is
not in the public interest to disclose
composition of the force, rank-wise.

(c) Certain proposals are under
consideration.

Frequent traffic jam on Rohtak Read
and Shakti Nagar

9289. SHR] RAJESH KUMAR
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are
aware that traffic jams take place
frequently on the Rohtak Road near
Anand Parbat and near the Railway
crossing of Shakti Nagar, New Delhi
resulting in a loss of fuel and time;
and

(b) if so, what steps have been
taken or proposed fo be taken to
avoid traffic jams in the above areas?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) Yes, Sir,

(b) Traffic Police are detailed at
these places to regulate the traffic.
Prosecutions are launched against
workshops and fruit sellers for en-
croachment on the road.

News item “Three MPs seek probe
into D.G 1. Working”

$200. SHRI MUKUNDA MANDAL:
Wil] the Minister of DEFENCE be
pleagsed to state:

(a) whether Government's atten-
tion hes leepn drawn to press report

APRIL 29, 1981

Written Answers 284

which appesred in the Deccan Herald
of the 18th December, 1880 to the
effect that” three Members of Parlia-
ment seek probe into D.G.I. working;

(b) it so, why a Permanently
seconded Army Officer who has no
war liability/military duty is wearing
Army Uniform and governed by
Army Act;

(c) is it true that even 50 per cent
of senior appointments are denied to
civilians; and

(d) what action Government has
taken to rectify the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE °
(SHR] SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) All Commissioned Officers of
the Army, including those perma-
nently seconded to other organisa-
tions outside the Army, continue to
remain subject to Army Act and are
liable to be called back to ‘active
service’, till they are duly retired,
discharged released, removed, dis-
missed or cashiered from the service.
Accordingly, the permanently gecon-
ded Army Officers wear Army uni-
form.

(c) and (d). The civilian officers
in the DGI Organisation, as presently
constituted, have comparatively less
number of posts in the higher grades,
as compared to Service Officers. This
position is being reviewed.

News Item big Racket in Steel
. Unearthed

9291. SHRI R. N. RAKESH:
SHR] SANAT KUMAR
MANDAL:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the Times of
India dated 5th April, 1881 that an
organised racket involving the sale
of large quantities of steel, reportedly
procured fraudulently through the
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Delhi Small Industries Development
Corporation has been exposed follow-
ing the arrest of an agent in March,
1981; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI ., CHARANJIT CHANANA):
(a) and (b). Yes, Sir. According to
a report received from the Delhi
Administration, the Special Cell of
New Delhi District Police has arrest-
ed one Shri Kashmiri Lal outside the
office premises of the Delhi State
Industrial Development Corporation
on 10-3-1981. A criminal case has
been registered vide FIR-247 dated
103-1981 U/s 420/468/471-NPS at
Police Station, Connaught Place. The
case is under investigation.

Allotment of shops in R.K. Puram
New Delhi ‘e

9292. SHRI R. N. RAKESH: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s atten-
tion is drawn to the ‘Hindustan
Times' dated 13th February, 1981 that
numeroug actions of the Delhi Ad-
ministration have proved time and
again that the rulg of the might
rather than the law prevails in the
city;

(b) whether it is a fact that the
latest instance is the allotment of
nearly 600 shops in R. K. Puram,

(¢) whether it is a fact that as per
the law the allotment of shops should
have been paying a tehbazari to the
Municipal Corporation;

(d) whether it is dlso a fact that
nearly 600 people who had been sell-
ing their wareg from the pavement
and paying ‘Tehbazari’ since 1972
have been ignored; and

(e) it go, the details thereof; and
the reasons therefor?

Re. Motion 286
for Adjn, etc.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (e). A gtatement is attached.

Statement

(a) to (e). Government have seen
the news item published in the Hin~
dustan Times dated the 13th Febru-
ary, 1981, The position in this regard
ig that the Commissioner, Municpal
Corporation of Delhi has been em-~
powered under Section 321 of the
DM.C. Act, 1957 t{o grant permission
in the shape of tehbazari to sit or
deposit upon a street/road on pay-
ment of fee. This fee is called teh-
bazari fee. In exercise of powers
conferred under section 821, rules
were framed that all the squatters
who are having proofs of squatting
prioy to 31-12-70 are to be allowed
upon sites measuring 6'x4’ in the
shape of tehbazari, ‘Therefore, the
policy of allotment of tehbzarai was
relaxed by the Tehbazari Committee
in a meeting held on 28-3-1979 and
it was decided that tehbazari; can be
allotted even to those squatters who
are having proof of squatting after
21-12-1970, but this was restricted
subject to availability of sites, In the
instant case i.e. Indira Market where
75 squatters have been rehabilitated,
they are covered py the minutes of
this Tehbazari Committee meeting
and they were allotted tehbazari on
the basis of this decision. The Cor-
poration have reported that while
rehabilitating the 75 squatters on
open regular tehbazari basis, the
cases of other eligible claimants have
not been ignoerd.

———

12,00 hrs,

RE: MOTION FOR ADJOURNMENT
ETC .
* (Interruptions)

PROF. MADHU DANDAVATE:
1 had given notice of an adjourn-
ment motion for failure of the Gov-
ernment to ascertain the facts...

MR. SPEAKER: 1 have disallowed
that; I have not admitted that.

e
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PROF, MADHU DANDAVATE:
Let me make. 3 submission.

MR, SPEAKER: No submission.

PROF, MADHU DANDAVATE:
It is not clear; you are going away
from the practice.

MR. SPEAKER:
practice.

PROF, MADHU DANDAVATE:
Yesterday only you followed the
practice. 71t is a serious matter. When
the Home Minister made a state-
ment about the sabotage, he did not
collect the prima facie case, Today
in the Times of India there is a
write-up by Malik...**

MR SPEAXER; It cannot be taken
up like this. Not allowed.

No, 1 follow the

Y TTHAT wredt (veAr) ¢ &R
0% HM- NEaTy féar . ..

MR. SPEAKER: Not allowed,

st T et v (TS )
A OF A f4a1 @1 | FewA gy A
agt 431 gf §—%u ez # AW @
qEqeq ¥ T wears qra far qr, Afea
AT T GA-yiran# fag, a)-fead-
a7} fagelqada g ...

MHK. SPEAKER: Disallowed; you
are not listening to me.

A1 %7 g0 a7 5 ¥a® qarfes
AT HT IR |

It is coming. The Minister will reply.
I have asked for the information. The
information will be provided and the
Minister will make a statement.

St 7o Wt (fear) @ msasr
A4, 3 FAw ITHT E 4i g, T W
Tf 222 agr R gL T 200 T
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- MR, SPEAKER: He must get the
information.

TWUTIE |
st wArem Wt mrov & E T

w1 nawy 7{f v amr Y, Wura WAl
ot agr AT E ...

SHRI K. LAKKAPPA: )Tumkur):
Mr. Speaker, Sir, a number of times,
this matter has been raised. Bobby
Sands, Member of Parliament elected
from Northern Ireland is on a hunger
strike for sixty days. It hag been
brought to  the notice of the hon,
Prime Minister also. He wants that
he should be treated as g political
prisoner, What is our Minister for
Externa] Affaire doing regarding this

matter? I want a statement on this
issue. -

MR. SPEAKER: Give me some
notice,

(Interruptions)

SHRI K, LAKKAPPA: It hag been
brought to the notice of the Prime
Minister also. I want that the Prime
Minister should make a statement.

PROF. K. K. TEWARY (Buxar):
The Prime Ministey is in the House.
1 would like to know whether during
the recent visit of Mrs. Thatcher, this
matter was broached with her,

(Interruptions) **

MR. SPEAKER: Not allowed, Why
are you making a noise?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): They
have have just raised the question.
Perhaps all of you have heard,

SHRI JOTIRMOY BOSU (Dia-
mond “Marbour): The House should
know what she is going to talk about.

SHRIMATI INDIRA GANDHI: I
am just replying. Because the Spea-
ker said he wants something written.
I saig if he permits I can reply in

**Not reocorded,
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two minutes. That is all. It depends
or the Speaker.

SHR1 JYOTIRMOY BOSU: Al
that we want to know, and the entire
House should know about what is go-
ing to pe said. -

SHRIMATI INDIRA GANDHI:
When ] say it, then you can know
about what is going to be said,

SHRI JYOTIRMOY BOSU: He
who laughs last laughs best,

SHRIMATI INDIRA GANDHI:
No, this is not at all a laughing
matter, This is a very serious
matter.

One young man, in fact I do not
know his age, he may not be young...

AN HON. MEMBER: He is twenty-
seven,

SHRIMATI INDIRA GANDHIL
Twentyseven, he 1is very young,
called Bobby Sands, was arrested in
Northern Ireland for having arms.
After that he has got elected to the
British Parliament, He is on hunger
strike for sixty days. His demand is
merely that he should be regarded
as a polilica) -prisoner.

Now, I have received requesis
from various quarters, including from
Miss Sile de Valera, grand daughter
of the great Irish patriot and leader,
Mr, de Valera, asking me to inter-
vene with Mrs, Thatcher, In fact, the
message I have got is; if I have your
permission to read it, Sir:

‘I humbly beg your good offices
with thy British Prime Minister
for the solution to the hunger
strike in the Maze Prison, Long
Gesh,—] don't know what is the
pronounciation—in Northern Ire-
land, so that the British Prime
Minister may intervene to save the
life of the hunger striker, Bobby
Sands, who is an elected Member ol
tha British Parliament. Most im-
mediate as Sands hag short time te
H.‘B.‘”

796 L8—10,
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When I got this. message, Mis.
Thatcher had already left India. But
I had it conveyed to her through
diplomatic channels.

Now I learn that this matter was
mentioned, even though I had not got
the message, This matter was just
briefly mentioned to Mrs, Thatcher.

Since then I learn that the three
Irish MPs who wished to see Mrs.
Thatcher are reported to have for-
ward the compromise suggestion of
trealing him as a special prisoner.
However, the British Prime Minister
has said that they should use dip-
lomatic channels to send in the sug-
gestion.

So, as it is, we have no later news
then what has appeared in the Press. -

SHRI GEORGE FERNANDES
(Muzaffarpur): May I appeal
through you to the Indian Prime
Minister, Sir,. tg intervene and save
the life of Mr. Nag Bhushan Patnaik,
who is dying in the Al] India Insti-
tute of Medical Sciences? She has
shown such a tremendous concern
for a person who really deserves our
concern, but may I alsg appeal to her
now to show a similar concern in re-
gard to Mr. Nag Bhushan Patnaik,
who has_ completed his ten years’
sentence and who is struggling for
life in the All India Institute of
Medical Sciences?

SHRIMATI INDIRA GANDHI:
A very great difference is there
between the two,

SHRI GEORGE FERNANDES:
I thought, Sir, we were discussing
human lives.

AN HON, MEMBER. Listen to the
reply.

e LR
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_SHRI GEORGE FERNANDES:
I am glad that the Prime Minister is
concerned in regard to life of a the
human-being in Northern Ireland. I
want you to show the same regard to
a human-being of your country,
Madam Prime Minister.

- MR, SPEAKER: Shri A. P. Sharma.

r—————

12.05 hrs.
PAPERS LAID ON THE TABLE

REVIEW ON, ANNUAL REPORT AND AN-
NUAL ACCOUNTS OF INTERNATIONAL
AIRPORTS AUTHORITY OF INDIA FOR
1979-80 AND A STATEMENT FOR DELAY.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR] A. P.
SHARMA): I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of
the International Airports Autho-
rity of India for the year 1979-80,
under sub-section (2) of section 25
of the International Airports
Authority Act, 1971.

(2) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the International Airports
Authority of India for the year
ended 31st March, -1980 together
with Audit Report thereon, under
sub-section (4) of section 24 of
the International Airports Autho-
rity Act, 1971.

(3) A copy of the Review (Hindi
and English versions) of the per-
formance of internationa] Airnports
Authority of India for th - jyear
1979-80.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Annual Report
and Accounts of the International
Airports Authority of India, for the
year 1979-80, mentioned at item
(1) and (2), above.

[Placed in Library. See No. LT-
2437/811.
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REVIEW ON AND ANNUAL REPORT OF
INDIAN STATISTICAL INSTITUTE, CAL-
CUTTA FOR 1979-80,

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN

DATT TIWARI): I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
Indian Statistical Institute, Calcutta,
for the year 1979-80 along with
Audited Accounts,

(2) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Indian Statistical Institute, Calcutta
for the year 1979-80. [Placcd in
Library. See No. LT-2438/81.]

REVIEW On AND ANNUAL REPORT OF
NATIONAL INSTRUMENTS LTD. CALCUTTA
FOR 1979-80 AND HINDUSTAN CABLES
LTp. RUPNARAINPUR DISTT, BURDWAN
(WEST BENGAL) FOR 1979-80, TWO
STATEMENTs FOR DELAY ETC. ETC,

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
A. SANGMA): On behalf of Shri
Charanjit Chanana I beg to lay on the
Table: —

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the National
Instruments Limited, Calcutta, for
the year 1979-80.

(ii) Annual Report of the Natio=-
nal Instruments Limited, Calcutta,
for the year 1979-80 along with the
Audited Accountg and the comments
of the Comptroller and Auditor
General thereon. [Placed in Library.
See No. LT-2439/81] =

" (b) (i) Review by the Govern-
ment on the working of the Hindus=
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tan Cables Limited, Rupnarainpur,
Distriet Burdwan (West Bengal)
for the year 1979-80.

(ii)} Annual Report of the Hindus-
tan Cables Limited, Rupnarainpur,
District Burdwan (West Bengal)
for the year 1879-80 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(2) Two statements (Hindi and
English wversions) showing reasons
for delay in laying the documents
mentiolied at (a) and (b) of item
(1) abouve,

[Placed in Library. See No. LT-

© 2440/81).

[

L

I

(3) (i) A covy of the Annual Re-
port (Hindi and English versions)
of the Cement Research Institute of
India, New Delhi for the year 1979-
80 along with Audited Accounts,

(ii) A copy of the Review (Hindi
and Ernglish versions) by the Gov-
ernment on the working of the
Cement Research Institute of India,
New Delhi, for the year 1979-80.

(4) A statement (Hindi and En-
giish versions) showing reason for
delay in laying the documents men-
tioned at (3) above,

[Flrced in  Library. See No, LT-
24 41/81].

(5). A copy of the Static and Mo-
bile Pressure Vessels (Unfired)
Rules, 1981 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 43(E) in Gazette of India
dated the 4th February, 1981 issued
under sections 5 and 7 of the Indian
Explosives Act, 1884,

[Placed in Library. Seec No. LT-

42442/81].

REVIEW oN AND ANNUAL REPORT OF
PrasTics anp LiNoneums ExprorT PRrO-
MomioNn CouNcin, BOMBAY FOR THE
YEAR ENDING 31ST MARCH, 1980 ANnD
ANNUAL REPORT OF LEATHER EXPORT
;Rommou CounNciL, MADRAS FOR 1978-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): I beg
to lay on the Table:—

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the Plastics and Linoleums Ex-
port Promotion Council, Bombay,
for the year ending 31st March, 1980
along with Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Plastics and Linoleums Export Pro-
motion Council, for the year ending
31st March, 1980,

[Placed in Library. See No. LT-
2443/81).

(2) A copy of the Annual Report
(Hindi @ versions) of the Leather
Export Promotion Council, Madras,
for the year 1978-79 along with
Audited Accounts,

[Piaced in Library. See No, LT-
24/44/81].

BunGET ESTIMATEs OF DAMODAR VAL-
LEY CORPORATION FOR 1081-82, INDIAN
ErecTricrTy (AMENDMENT)  RULES,
1980, REVIEWS ON AND ANNUAL REPORTS
or CoaL Inpia L1p, CaLcuTTA FOR 1976-
77, 1977-78 AND TWO STATEMENTS FOR
DELAY.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): I beg to lay on
the Table:—

(i) A copy of the Budget Esti-
mates (Hindj and English versions)
of Damodar Valley Corporation, for
the year 1881-82, under sub-section
(3) of section 44 of the Damodar
Valley Corporation Act, 1948,

[Placed in Library, See No., LT-
2445/81].

(2) A copy of the Indian Electri-
city (Amendment) Rules, 1880,
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 838
in Gazette of India dated the 9th
August, 1980 together with corri-

@English #ersion of the Report and English and I-Imdi versions of the

Review werg laid on the Table on 27th March, 1981,
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genda theveto published in Notifica-
tion No G.S.R. 1026 in Gazette of

India dated the 4th October, 1980
and G.S.R. 161 in Gazette of India
daled the 14th February, 1881,
under sub-section(3) of section 38
of the Indian Electricity Act, 1916.
[Placed in Library. See No. LT-

‘(18/9%¥2
(3) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section(l) of sec-
_ tion 619A of the Companies Act,
1956:

(i) Review by the Government
on the worKing of the Coal India
Limited, Calcutla for the year 1976-
7 and 1977-78,

(ii) Annual Report of Coal India
Limited, Calcutla, {or the year 1876~
77 along with the Audited Accounts
and the comments of the Complro-
ller and Auditor General thereon.

(iii) Annual Report of the Coal
India Limited, Calcutta, for the year
1977-76 along with the Audited
Accounts and the comments of the

Comptroller and Auditor General
thereon.

(4) A statemeat (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at (3) above,

[Placed in Library, See No. LT-
2447/81}

REVIEWS ON AND ANNUAL REpPORTS OF
Inpian Science CONGREsg ASSOCIATION,
CarLcuTTa FOR 1979-80, CENTRAL ELEC-
TRONICs LTD., NEW DELHI FOR 1979-80,
A BTATEMENT FOR DELAY, REVIEW ON
AND ANNUAL REpPORT OF COUNCIL OF
SCIENTIFIC AND INDUSTRIAL RESEARCH,
NeEw DeLur ror 1978-79 ETc. ETC.

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS AND ENVIRONMENT
(SHRI C. P. N, S8INGH): I beg to

lay pn the Table:—

(1Y (i) A copy of the Annual
Report (Hindi and English versions)
of the Indiam Science Congress

APRIL, 4, 1981
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- Associgtion, Celcutta, for the year
1979-80 alopg with Audited Ac-
counts.

(ii) A statement (Hindi and
English versions (a) re-
garding Review by the
Government on the work-
ing of the Indian Science
Congress Association
Calcutta, for the Yyear
1979-80 and (b) showing
reasons for delay in lay-
ing the Annual Report.

[Placed Yn Library. See No,
LT-2448/81.]

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
G19A of the Companies Act, 1956:—

(i) A statement regarding
Review by the Govern-
ment on the working of
the Central Electronics
Limited, New Delhi, for
the year 1979-80.

(ii) Annual Report of the
Central Electronicg Limi-
ted, New Delhi, for the
year 1079-80 along with
the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon,

(3) A sialement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (2) above,

[Placed in Library, See No. LT-

2449/81].

(4) A copy of the Annual Re-
port (Hindi and English versions)
.of the Council of Scientific and 1n-
dustrial Research, New Delhi, for
the year 1978-79.

(5) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working o! the
Council pf Science and Industrial

Research, New Delhi, for the year
1978-79.

(6) A copy of the Annual Re-
port (Hindi and English versions) .
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of the Council of Science and In-
dustrial Research, New Delhi, for
the year 1979-80.

(7) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Council of Scientific and Industral
Research, New Delhi, for the year
1979-80,

(8) A copy of the Anuual Ac-
counts (Hindi anq English ver-
sions) of the Council of Scientific
and Industrial Research, New Delhi,
for the year 1977-78 and the Aud:t
Report thereon.

(9) A copy ¢of the Annual Ac-
counts (Hindi and English versions)
of the Council of Scientific and
Industrial Research, New Dclhi,

- for the year 1978-79 and the Audit
Report thereon.

(10) Two statements (Hindi and
English versions) showing reasons
for delay in laying the Annual Re-
ports of the Couneil of Scientifiz
and Industrial Research, New Delhi,
for the years 1978-79 and 1979-80
and Audited Accounts for the years
1977-78 and 1978-79.

[Placed in Library.

See No. LT-
© 2450/81.] -

NOTIFICATION UNDENR INDUSTRIAL D‘Ia-
PUTES AcT, 1947

THE MINISTER OF STATE IN THE |

MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): I beg to lay
on the Table a copy of Notification
No. 5.0. 946 (Hindi and English ver-
sions) published in Gazette of India
dated the 21st March, 1981 adding
‘Currency Note Press' to the First
Schedule to the Industrial Disputes
Act, 1847, under sub-section(3) of

VAISAKHA 9, 1008 (SAKA)

MINISTRY OF FINANCE
SAWATL SINGH SISODIA): On behalf
of Shri Maganbhai Barot;
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DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): I beg to lay on the
Table a copy of the following Notifi-
cations (Hindi and English versions)
under sub-section (2) of section 3 of
the All India Services Act, 1951:—

(1) The Indian Administrative
Service (Fixation of Cadre Strength
of Andhra Pradesh) Rules, 1981,
published in Notification No. G.S.R.
282(E} in Gazette of India dated
the 8th April, 1981,

(2) The Indian Administrative
Service (Fixation of Cadre Stre-
ngth) Fourth Amendment Regula-
tions, 1981, published in Notifica-
tion No. G.S.R. 202(E) in Ga:zette
of India dated the 15th April, 1981.

(3) The Indian Administrative
Service (Pay) Fourth Amendment
Rules, 1981, published in Notifica-
tion No. G.S.R. 293(E) in Gauette of
India dated the 15th April, 1981,

(4)°The Indien Administrative
Service (Fixation of Cadre
Strength) Fifth Amoendment Regu-
lations, 1981, published in Notifica-
tion No. G.S.R. 294(E) in Gazelle
of India dated the 15th April, 1981

(5) The Indian Administrative
Service (Pay) Fifth Amendment
Rules, 1981, published in Notifica-
tion No. G.S.R. 295(E) in Gazetite
of India dated the -15th April, 1981.

{Pliced in Library, See. No. LT-2452/

81).

NomiricaTiON UNDPER Customs AcrT,

1962

THE MINISTER OF STATE IN THE -
(SHRI

T beg to lay on the Table a copy of

section 40 of the Industrial Disputes :
Notification No. G.S.R. 301(E) (Hindi

Act, 1947,
: . and English versions) published in
L.:?lced m L‘bfﬂfy See. NO. LT-2451/ Gazett@ Of India datod the 215t Aprﬂ,
’ 1981 together with an explanatory

memorandum regarding revised rate
of exchange for conversion of Russian
Rouble into Indian Currency or vice
versa in supersession of Notification
No. 68—Customs dated the 23rd Marceh,

NOTIFICATIONS. UNDER THE ALL INDIA
Services AcT, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
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1981, under section 159 of the Customs
Act,. 1962,

[Placed in Library. See No, LT-2453/
81]. ‘

12.08 hrs,
PUBLIC ACCOUNTS COMMITTEE

STATEMENT OF ACTION TAKEN

SHRI K. P. TUNNIKRISHNAN
(Badagara): I beg to Jay on the Table
(Hindi and English versions) the
Statement showing action taken by
Government on the recommendations
contained in Chapter I and final rep-
lieg in respect of Chapter V of Fifty-
Sixth Report (Sixth Lok Sabha) on
Customs Receipt.

12.08 hrs.
PUBLIC ACCOUNTS COMMITTEE

FORTY-FIRST, FORTY-THIRD, FORTY-
FIFTH AND FORTY-NINTH REPORTS

SHRI K. P. UNNIKRISHNAN
(Badagara): I beg to present the
following Reports (Hindi and English
versions) of the Public Accounts Com-
mittee: —

(i) Forty-first Report on Expen-
diture on New Service/New Instru-
ment of Service—Ministry of Fin-
ance (Department of Expenditure),

(ii) Forty-third Report on Exe-
cution of a Naval Project and Dis-
posal of alumininum secrap by an
Ordnance Factory (Ministry of
Defence).

(iii) Forty-fifth Report on Wheel
And Axle Plant—Ministry of Rail-
ways (Railway Board).

(iv) Forty-ninth Report on pur-
chase and fabrication of Water bow=
zers (Ministry of Tourism gnd Civil
Aviation).

APRIL 29, 1981

PUC Report and Mtes. 3cu

12.09 hrs. -
ESTIMATES COMMITTEE
THIRTEENTH REPORT AND MINUTES

SHRI S, B, P. PATTABHI RAMA
RAO (Rajahmundri): I beg to pre-
sent the Thirteenth Report (Hindi
and Engilsh versions) of the Estimates
Committee on the Ministry of Energy
(Department of Power)—Power Ge-
neration—Central Electricity Authority
and minutes of the sittings of the
Committee relating thereto.

12.09 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TWENTY-SECOND REPORT AND MINUTES

SHRIMATI GEETA MUKHERJEE
(Panskura): 1 beg to present the
Twenty-second Report (Hindi and
English versions) of the Committee
on Public Undertakings on Food Cor-
poration of India and Minutes of the
sittings of the Committee relating
thereto.

MR. SPEAKER: What is your point
of order, Mr, Bagri?
ot gAITR amEr (fgarv) @ ag
fAaw 377 % AF30a 97 FT HAT
FIT § 1 330 AT |
DR. SUBRAMANIAM SWAMY
(Bombay North East): Is this ‘yaar’
a parliamentary word?

st g Ty
(saxary)

gh o

WERE WENZT | HIT A T AAATHA
FT4 & ?

Do you take objection? Then I will
have to look into it.

(Interruptions)
St ®ARTE qUTEY ;AT enFedr
1 a7/@ ag  fs fagm 377 % weada
AT §A ATT TTHAYT TSI &, RATT RRTTH!
@RI 97 “g8 g7 qifqarde” &
oo (sTENT) .
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of US Govt. to

terminate nuclear fuel supply Agreement (CA)

weTe WEE ATy g ar a1 gEmT
*f¥X | w9 X 377 % waTa
wgat Wit gfeadY &1 w¥3 Serar 91 1

()

MR, SPEAKER: No. You write

them.

st wAIUR wOTE : meam S,
RITH 247 Y NA0 §, MIT FQ A 7,
§ ot Wt T8 $ff a7 Jsarar sy AQ
g F7A1 97 | (Sa%G1A)

wSAR WEAW : § Fga Faal E,

AITHY HFIAUST | (eqqavy)

St AARE AU : Heagy wEEd, UE
15 QA #T FIARTT ATH F7 ..,

WeqN WEIAT ¢ TR Ay WwA
fifsg 1

ot AATW Y : 53F fag g
wadr & oY 97 g3t f’ar, §, @@-Ars
grwfacet € weargg faar g

wEuW WEEA : A1g Arwa ARy |

&t AAC AT : F 79 Q1A B
AFT |7 @I FTTAT § |

12.10 hrs.
[Shri Mani Ram Bagri then left the
House]

MR, SPEAKER; Now Shri Indrajit
Gupta. Calling Attention.

(Interruptions)

MR. SPEAKER: Shri Harish Chan-
dra Singh Rawat.

- 12.11 hrs.

CALLING ATTENTION TO MATTER
O{ URGENT PUBLIC IMPORTANCE

REPORTED DECISION OoF UNITED STATES
GOVERNMENT TO TERMINATE NUCLEAR
FUEL SUPPLY AGREEMENT

SHRI HARISH CHANDRA SINGH
RAWAT (Almora): I call the atten-
tion of the Minister of External Affairs
to the following matter of urgent
public importance and request that he
may make a statement therean:

“The reported decision of the
United States Government to ter-
minate the agreement for nuclear
fuel supply to Tarapore Power Plant
and the reaction of the Government
ithereto.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V., NARASIMHA
RAO): India and the United States
of America entered into a Nuclear
Corporation Agreement in 1963 which
was to remain in effect for 30 years.
Among the basic features of this
agrecment were the following:

(1) that the United States would
supply low enriched uranium for
Tarapur Atomic Power Station
during the period of the Agreement,;

(2) that India would only wuse
enriched uranium supplied by the
United  States for this Power
Station until 1993;

(3) that the United States fuel
would be under suitable safeguards,
(By mutual agreement the imple-~
mentation of these safeguards were
transferred to the Internaional Ato-~
mic Energy Agency in 1871),

2. Deliveries of nuclear fuel for the
Tarapur Atomic Power Station were
originally to be made on demand.
Subsequently, on the basis of the re-
port of two US experts a schedule of
deliveries was agreed upon, in Sep-
tember 1976, Since 1975, the US Gov-
ernment changed its internal proce-
dureg which resulted in some delays
in receipt of the fuel. In 1978, the
United States passed legislation which
inter alia made it necessary for the
purchasers of nuclear fuel supplies
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and components after September 1980
to accept more stringent safeguards
provisions, including the opening up
of all nuclear establishments to inter-
national safeguards. We pointed out to
the United States at that time and
frequently thereafter that such dom-
estic legislation cou’3d not be retro-
act'vely applied 1o an already existing
and currently valid agreement which
has the force of a treaty as both
Governmen's have completed the
necessary constitutional procedures.
Ilowever, since that time delays in
sending fuel supplies became more
protected, Government has register-
ed its protest over these delays on
several occasions, and has also pointed
out that the application of new and
extraneous considerations  was unac-
ceptable. As the House is aware, in
June 1980 President Carter approved
two licences for annual shipments
which were due in 1979 and 1980 by
over-ruling the Nuclear Regulatory
Commission as reguired under the
U.S, law applicable at that time. These
licences were subsequently approved
by Congress. The US administration
gave a commitment to the Congress at
that time that future shipments of
fuel would attract the more stringent
provisions of the 1978 legislation. The
shipment for 1979 has been reccived
but the shipment for 1980 is still to he
sent to us. An application for licence
for fuel made in September 1980 for
subsequent supplies is still to be
acted upon by the US Government,

3. As the delays in fuel supplies

were causing difficulties in the run- _

ning of the power station, we had
formally asked the TUnited States
Government for assurances of unin-
terrupted and timely fuel supplics
during the life-time of the above men-
tioned agreement, While the United
States Government formally intimated
to. us that under the agreement no
assyrances were necessary, we were
given to understand informally tha:
continued supplies would not bhe
easily forthcoming hereafter because

fuel supply Agreement (CA) .

of their- legislation. Subsequently, it
was suggested that we might hold
discussions on this guestion. Aceord-
ingly a delegation led by the Chair-
man of the Atomic Energy Commis-
sion went to the Uniteqd States for
discussions on April 16 and 17. Dur-
ing these discussions the Indian side
indicated that they would like contis
nued implementation of the 1963
agreement provided no extraneous
considerations were permitted to inter-
fere in its performance, The United
States side indicated that they could
not hold out any such hope for furthar
fuel supplics as they were bound by
their existing laws and suggested that
we might consider, as ane passib’lity,
an amicable termination of the agree-
ment, Our delcgation has reporied
on these discussions which are now
under the consideratinn of the Gov~
ernment. Further discussions with the
United States will take place shortly
in India,

4. It will be the endeavour of ihe
Government 1o reach a satisfactory
coinciusion of our discussions with
the United States while at the same
time preserving our national interest.
As I have informed the House on an
earlier occasion, it is our intention to
keep the Tarapur Power Station
functioning normally, no matter what
the oulcome of the discussions may
be. '

SHRI A. K. ROY (Dhanbad): 1
have got a peint of order,

SOME HON. MEMBERS: No point
of order is allowed during thz calling
attention.

(Interruptions)

MR. SPEAKER: I have not allowed
it.

(Interruptions)

MR. SPEAKER: Please git down.
It is something which concerns the
Ministry of External Affairs.

_ (Interruptions)

MR. SPEAKER: All right.

(Interruptions)
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MR. SPEAKER: I have decided
about it. I have not allowed it.

(Interruptions)
MR. SPEAKER: Anything that he
says will not go on record.
(Interruptions)**

&t g0 wox fug waa : A i
qa W ITR Q@R & A R
@qAAT 7T R fHeam § A g wwed
§ fr g U & feal #) gfma @
# 4 quia: gww § | 32 gare fRaar
Fraw a7 €Y g gwmy § v gwed
TR & QTG WY, QT AT FT WrEArsi

SR W ETEATR | ATy o waw
F) AOIET g7 A wIA  F WA
qFra @ IAT g AT A i fawra
B ® ¢ QT FFafrga § | G A ATAGL
% frga d9a #) wofes $a7 g
Fed F1 AT § | T4 93 W 7T A gAY
Tisa® daex w1 fagvm @ Ft Flww
7 § AR g9y afe=sdy WY &, w9 l@r
¥ gy 2 N sy wd FilEa
agdT adt fear | faat ad® & S|
AR faga g & ey wivtlaw S
a0 37 Fr gura wears ehwre fear
a1 W gwrk arg gF s f@ar ;@
I U 196 3 § fFay wgr 97wk A9
I & AT qr | SH FUTH 7@ TS F[
a1 § fe @iw A aw, 1994 3% W

“wadter §aw % qeard w3 & g ae
& 7gt g o Pl ge A A Sa At AT
AFT 1977 FFq@RAAAM NATHA
T 3B T TS I@AT AA0Q A RIE |

‘T g g@Fa sy, FN @ TS
¥¥a a1 § WeFWr 9A dhai w1 W
arfrgd Jar &1 g A W IwtrH
g | N9 Welr TaT I W ¥W dav A
I ge 1978 ¥ wam w0 T
FIRAIRACE | ggrgrov sy

¥ TF THIX & IR fogw swmdw
& g 4z % Ry F | w9 qrave
W wAQET @ @ §7a & oy fus A
R ATAH AT E o7 gw
AR AL

qF TF wEr §ift § W § auwar
g < o7 F aw a1 g1 ) e o
T ARAFT FT WL QT F1aNA W

femrat %< @r §, T Avar § ¥ el

TURT FA7 foygr @ o wad fuw aanf
ST {1 7Y & A TR Sww ares
¥ IAHT TEAT § | FAT & FH TR
TR FATF favra 3 sEdw ;
saur 71 &7 7g) FAT A(gaAT &, SHA
WraTig @ AEY ErwAT FEar g ! ufx
g e g A faqw et v & s
Hrgar § & aar gav N gl dnifee
; ST @RAT § WIX SN HHal 9T
TR U F) favaE § ST IR
@ W AFferF TEw g1 a9 € FaT
7w g fasdg #4 a7 fadi gw Ug
&, fody g fra weg & < g; o
A% FTT A1gAl W, TG RGA A 7
g AT ¥ 19 N Fas fFar § eg -
grwarg fr oF wratiedia df & w-
Fa wrar g 5 forad gw wfaag &, 550
Y aWIR FL ! fF FATKA FA
1A RO a7 & g afgd AW A
ach & gf ¥ A wwaF § waEw
gar frar €, a1 a1 g% 16 T3 Fi A6
gaiedim fE WME LT ¥ giws
WG ATF g7 IA%) 3 FATLES (% frg
Aa0® & wEfET W gELAE AWQ g
1Y AT E 7

sisr & &Y wEd ¥ war g fw o
wvEwr ¥ wfEww ¥ w19 S5 wd
7Y et § o ag oo agh W aw ot

. 2. e e,

< %*Not recorded.
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(= ghw a% fag TT)
ey wafs 3@ wd g 48 T E
IR EIH! 9T & wrofaw gga a1 T
frar Sa% TR OF gaT T[ST & W
varar aRfaw Ay gowr A A,
%tg Wi afeadt saAr iz ® FE
Flew gi $aa W Fram ag T TAr
¢ % FrRY 78 W 4w ¢ 78 RIwTw
3, sz T e g g AR | W
GIW § § SrawT AEATE fF wrea 1w
F37 AT & ¢

st qto gto AARLUR * I TAM-
F0r yEqR FT GG AAT (6 A T
¥ g gF 7R F RN GERAA I
¥ 1963 ¥ gwr AT 1
12.25 hrs. '
[MR. DEpuTY-SPEAKER in the Chair]

N 97 TUL FT 74T Wigsa fav g, 3@
fewar & ar 7 ¥ TEFT GRAT IGA ST
By aren § 1 g8 W aw A farad §
s e ferararadi | grdamag
sttt g & fr fewar  mradl fewar
g afwm garh sarfgw & 1 g foey
wzma ¥ AdY wrAr Aed, #F) fowrag
€ Fear Ay 1 saN g W few-
Fed 7df & | g7 =A@ ¥ fraawd
gy § fF THT Q0 SHT SEFT RANT G
wra, WX 5 |73 aga fawe §, ag 7
WGy FEAT AgaT g | Wi ToaT arfwe
M g N e g §, T wan
W mnn%arhaﬁsnﬁ T

g1

SHRI B. V. DESAI (Raichur): Sir,
I have heard the statement of the
Minister wherein he has mentioned
that there is going to be an amicable
termination of the agreement. When
our representatives were ‘here in
USA, a news item appeared that they
have abrogated unilaterally the treaty
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which we had entered into with them
in 1963. It was for 30 years, Probably
that is their method to inform us
that they intend to abrogate the
treaty. But actually, how best this
agreement i to be terminated, the
External Affairs Minister said that
they are going to discuss, But we are
all agitated now "best our interest
will be safeguarded even after the
termination of this agreemont, be-
cause when an agreement is there
right from the beginning regarding
the supply of uranium and in regard
to so many other matters, there were
more chanceg for the (Government of
India to abrogate the contractual ag-
reement rather than the other side.
I say this becaus: as per article 2,
uranium will be made available in
accordance with the terms, conditions
and delivery schedules. In. the deli-
very schedules, from 20 weeks to
104 weeks is the delay. It is in that
range. Therefore, the contractual ob-
ligation was violated by the United
States. Bacause of the local Act which
they have passed they are not in a
position to supply us the uranium,
which ig required by ug for our peace-
ful atomic reactor. After this abroga-
tion, there are one or two points
which have to be thrashed out and.
amicably settled so that in the pro-
cess the interests our country are
not jeopardised. :

One point ig regarding the spent
fuel. It is very strange ihat after uni-
lateral abrogation of the agreement
they claim the right. for international
inspection as well as for the spent
fuel. In fact, our Government have
already stated that the United States
have no right in that regard, we are
the owners and we have full tifle on
it. T would request the hon. Minister
to specifically mention in this august

" House that we are not going to budge

an inch on that.

The second point is about inter-
national safeguards on the American
fuel already shipped. It is so wvery
strange that umilaterally while the



.09  Rep. decision VAISAKHA 9, 1908 (SAKA)

of US Gout. to 310

terminate nuclear fuel supply Agreement (CA)

super-powers and some other coun-
tries have got the right to make atom
bombs etec. the Non-Proliferation
Treaty has been made applicable to
all other countries, mostly develop-
ing countries, including India. Since
we did not agree to sign it, therefore
this trouble has come, I want a specific
statement from the hon. Minister that
he will not agree to international
safeguards, so far as the othar instal-
lations are concerned.

Thirdly, since we have already got
the technical know-how to run our
reactor, there are two or three slter-
nativeg open to us for fuel after ab-
rogation of the ftreaty. One is, of
course, our own fuel which we have
already 1tested. If there is any delay
in getling it we should get it {rom
some other country. In this connection,
I would submit that, although we are
very friendly with Soviet Russia, we
should get the fuel {from cther coun-
tries also so that our supplies could
be diversified.

SIRI P. V. NARASIMHA RAO: 1
have succinily stated what exactly
happened at the discussions. I shall
not go into the speculation in the
press, both in the Uniled Stales and
here, because there is no point in
doing that. The U.S. side said that,
according to the laws applicable to
them, which all of us know, it will
not be possible for them to cortinue
supplies of fuel. We told them: that
their laws are a maller of thcir con-
cern, but that they cannot have any
retro-active application on the Agree-
ment, which was entered into in 1963.
So, this is the matter which was dis-
cussed,

They suggested as one of the alter-
natives, one of the ways out, a ter-
mination by consent. That has been
reported to the Government by our
delegation, It is under examination,
Therefore, the point is very clear,
that we are examining the pros and
cons of how this suggestion mads by
them could be implemented. There
may be other suggestions; when we

discuss, they may perhaps try to
salvage the agreement; it may or may
not happen. But I am not prepared
to say that this is the only alterna-
tive, and that is where the reports
appearing in the press are not fully
correct. It is not gs though that was
the final thing done by them, and
there is nothing else to consider.
Maybe we have come to a point where
such a termination will become a
reality and we will work out under
what conditions this reality has to
be fully realised. That is a matter
which will be discussed at the mnext
stage,

But, as I said, it is not true that
ithis has been unilaterally abrogated
Ly the US Government and that we
are in a helpless position of not being
able to do anything.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Unilateral with
your permission,

SHRI P. V. NARASIMHA RAO: No,
it is not unilateral with our permis-
sion; it is not unilateral at all. It
cannot be unilateral.

In regard to delays, I have already
said that the delays have been inordi-
nate. In some caseg we have even
pointed out that they have been so
inordinate that they almost amount to
default. This has been happening. But
that is past history. Now the latest
position is, as I have stated, we are
at this stage of termination having
ecome more or less a vpossibility, a
distinct possibility, and we have to
work out the details.

In regard to the spent fuel, 1 have
already stated in my previous state-
ment, and I repeat it now, that the
alternatives available to us are well-
known, they have been tested, there
is no difficulty about that, and we
shall see that even if this supply to
Tarapur from the TU.S. is stopped,
Tarapur will not stop. We have said
this, and the policy of the Govern-
ment of India hag bheen that we shall
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not be a party to the NPT Agreement,
we are not going to sign it. This has
Lz2en the standing policy of the Gov-
ernment and there is no change in
that policy.,

SHRI SAMAR MUKHERJEE (low-
rah): Sir, this stand of the US. Gov-
ernment should not be considered in
isolation of their general policy and
‘tha strategy. When the agrcement
wag signed, tha conditions imposed
were guite clear. Thav wantad to pre-
vent proliferation and production of
atomic bombs, and th- attitude sud-
don'y changed when there was an
explosion in 1974, Everyhody re-
members that. And subsequently the
attitude of the American Government
was to impose mors conditions on
India, as ig clear from their subse-
quent act of 1978, and in the Minister's
statement this has been admitted
also. Th~ procedural changes are
deliberate. The intention is, ‘If not
termination, at least dzlay, nut them
uder pressure fo that we can klack-
mail and mak: them agre~ to the
conditions which they want to im-
pose.” What happensd whan it reach-
ed a stage of a'most deadlock during
Carter's regime? 1 shall read out a
press report published in the Times
of India dated 27th June, 1980, as
follows:—

“The Carter Administration today
implored Congress not to block its
decision to sell enriched uranium
to India, arguing that a supply cut
would set back nuclear non-proli-
feration and U.S, stratogic in-
terests.”

This is to b2 noted because the supply
of uranium to Tarapur is linked with
their strategic interests. What are
their strategic interest? I am not going
to read the details, but some rele-
vant passagzs, wheih I quote below,
will enlighten us: :

“The Deputy S2cretary of State,
Mr. Warren Christopher, told the
House Foreign Affairs Committee

fuel supply Agreement (CA)

in his prepered testimony that the
President’s dicision to sell 40 ton-
nes of fuel for the U.S. built Tara-
pur nuclear power reactor would
not weaken U.S. non-preliferation
policy,

“On the contrary, tha best way
we can advance that policy is to
continue our supply relationship”,
he said, ..

“India which exploded a nuclear
device in 1074, has refused to fores-
wear fulure t-stg or place all of
its nuclear facilities under inter-
natienal safeguards, saying its nu-
clear activities would be for peace-
ful purposes only.”

This hag irritated them. From that
time, their attitude has bzen very
stringent.

Again 1 quote:

“Mr. Christopher said: “If we dis-
approve these shipments, India is
very likelv to comsider itself free
of ils obligations under th. 1963
agreem?nt (fo build Tarapur and
supply the fuel)”.

In that event, India :night repro-
cess the U.S.—origin fuel in India
and use the plutorium in the Tara-
pur reactors, which would be an
unfortunate precedent, he added.”

“The plutonium, wh'ch can be
used in weapons...”

He expressed an apprehonsion. Then
he savs:

“In the light of the turmeil in
Iran and the Soviet intervention in
Afghanistan, “We consider it vital to
bolster our relations with this region,
particularly with those coundries,
such as India, which can promote
gecurity and stability in South
Asia.” » i .

“India hag moved from an uncri-
tical view of events in Afghanistan
to one opposing:- the Soviet interven-
tion and calling for prompy with-
drawal.”
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They welcomed once a slight change
in the Government of India's stand
in regard to Afganistan and they want

to push you fo further change in re-

gard to relationg with Pakistan. India
wag playing a moderate role in the
non-alignment movement, They want
that India should play a moderate
role. What is the main content of
non-alignment? The main content of
non-alignment is anti-imperialism,
anti-colonialism. But if anti-imperijal-
ism is walered down, then they are
free to pursue their game.

Prime Minister had made state-
mants, Government of India also made
statements that the world situation
has reached a stage when any time
war may break out; and American im-
perialism is merely trying to create
that vondition by further strengthen-
ing their bas: in Diego Gareip, des-
pite repzated opposition by UN.O, by
all the non-aligned countries, by all
littoral countries, Despite that, they
are strengthening the basz with fur-
ther nuclear weapons. Why is it? They
want to blackmail. India is one of the
targets of their blackmail.

Secondly, very recently, they have
decided to set up Rapid Dispersal
Command in the Gulf area, You might
have geen that in the newspapers.
They are sending armg to Pakistan.
Why? They want to create a situation
in South East Asia, q gituation of
destabilisation,

In thiz respect, I think our under-
standing is the game. But this is their
strategy. Thyg is their foreign policy.
That is why on the one side they are

ig that they want to ‘terminate
the agreement and YOu are Showing a
weaknegg saying thag you do not want
to iermimate. Your stalement says
that you want to keep the agreement
continuing. So, they will take advan-
tage of this weakness. You will again
go on talking with them for getting
some concessions out of them. ¥You
require a firm stand. But your stete.

ment sayg that you are interested in
continuing that agreement,

DR. FAROOQ ABDULLAH (Sri-
nagar): It ig in the interest of India.
It is for the national interest,

SHRI SAMAR MUKHERJEE: For
the natieng] interest! But what is
their interest?

DR, FAROOQ ABDULLAH: The
same gg Russia’s.

SHRI SAMAR MUKHERJEE: The
same gs Russia’s? No. Some agencies
in India are very active to strengthen
American game here in India, Soviet
Union have stood firmly foy making
the Indian ocean a zone of peace, the
Americans +are developing nuclear
base. Are Soviet Union and America
the game? A person who says that
both are the same, they are indirectly
justifying U.S.A. ...

DR, FAROOQ ABDULLAH: Who
denies that Russian vessels are in
the .... (Interruptions)

SHRI SAMAR MUKHERJEE: This
is where lies the real weakness, You
do not say American imperialists as
imperialist power, as war-mongers,
who are creating situation for leading
the whole worlq to a precipice of war.

About this outlook of parity that
Soviet Union gnd America gre the
samme, this ig what the American
imperialists want. This ig supporting
the American jmperialist game in an
indirect way. This js What is happen-
ing. The Government of India must
be very vigilant agbout this type of
activities ang policies. We do not

want to come out openly against
American imperislism, and their
dangerous game in the world.

American imperialism iz the only
threat to the independence of aj; the
countries of the world. Thig js abso-
lutely clear, Anybody who vacilates
to denounce American imperialism
shoulg be considered gs an indirect
accomplice of the acts of American
imperialism. I openly say this.
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A stage hag come to clearly
demarcate between this policy and
the policy of peace, That is why the
American strategy must be kept in
mind. We want that there should be
a cleay termination of the agreement.
Qulckly‘ you terminate it, You are
absolutely free to move in your own
way and come out of all the gbliga-
tions. It is a goog thing that already
some indigenouyg fue] has been deve-
loped. I read in g newspaper that
some mixed oxide fue] has been deve-
loped. Already ouy scientists have
developed it. Why shall we give way
to this American pressure? We have
shown our weakness that we want to
continue thig agreement and they are
bluntly saying that they want
termination of the agreement, So, our
position is a weak position and their
position js a firm position. We are
on the defensive. Why are you on
the defensive? That is why I want a
reply from the hon, Minister as to
what is the basis of further negotia-
tion, It must be made completely
clear. You should in no way submit
yourself to the blackmail of American
imperialism,

SHRI P. V. NARASIMHA RAO:
Sir, I would request the hon, Mem-
ber to come back tp the subject of the
Calling Attention. We have said, as I
have read out just now:

“During these discussions, the
Indian side indicated that they
would like continued implementa-
tion of the 1963 Agreement provided
no extraneous considerationg were
permitted to interfere in its per-
formance.”

SHRI SAMAR MUKHERJEE: That
they have made clear,

SHRI CHITTA BASU
What are those extraneous considera-
tions?

SHRI P. V. NARASIMHA RAO:
Let me complete,

Extraneous consideration No. 1 is
that they are taking refuge behind the

(Basirhat):
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1978 law which came subsequently
and about which we said, “We are not
boung by it”. If they agree to this,
we agree t0 have the egreement con-~
tinued. If they do not agree {o this,
we have already said, we are not
interesteq in continuing the agree-
ment if it is made subject to the sub-
sequent legislation, Therefore, who is
one the defensive and who is on the
offensive is very clear from this.
Either they have to retrace thejr steps
from the effect of subsequent legisla-
tion ang make our agreement imrmune
from the effect of this legislation in
which case it will continue or, other-
wise, the possibility they have sug-
gested, of termination, js going to be
the scenario.

So, we are not gt all on the defen-
sive. We have said it as it has to be
said, We are negotiating. They say,
“What do you do with the agree-
meni?’ We say, “Okay, we continue
the agreement provided jt continues
ag it continued til] 1978.” That ig all

SHRI SAMAR MUKHERJEE: One
clarification, In your statement you
have made it clear that they want an
amicable terminalion of the agree-
ment. They have already made their
position clear, Why under an illusion?

SHRI P. V. NARASIMHA RAO: I
am not under any illusion. They have
suggesteq something. Our delegation -
has reported it to us. We are consi-
dering it. The next stage wil; be to
discusg with them the modalities of
what they are suggesting. This is
what js going to happen.

SHRI BAPUSAHEE PARULEKAR
(Ratnagiri): Mr. Deputy Speaker, Sir,
I would invite your attention to the
call-attention itself, viz the reported
decision of US Government tp termi-
nate the agreement and the reaction
of the Government thereto. They are
the two main jgsues with which we _
are concerned in thig cell-attention.

In thig particular reply, the Hon.
Minister had only hinted by using the
word ‘indication’ that the United
States Reagan Administration is not
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willing to make further supplies. So,
we do not know whether they have
taken a firm decision or not. How-
ever, our Government is going to
enter into a dialogue with them next
“month.

In my respectful submission this is
a contradiction in jtself and, there-
fore, I would restrict myself to this
part of the statement and to the
motion which is before the House.

The hon. Minister must have read
from the foreign newspaperg that U.S.
administration has taken g decision
to cancel the agreement and the word
, ‘indication’ is g good word which the
" hon. Minister had used, In fact, what
remains to be done is the signing of
the death warrant of the cancellation
of thig particular agreement.

But the hon. Minister in a very
goody-goody way hag seid neither
‘ves’ nor ‘no’ to the question that is
being posed through this call-atten-
tion,

I am going to ask him a particular,
specific and pertinent question whe-
ther the United States Government
has taken a decision {0 cancel this
ugreement and, if so, what is the use
of your further discussions in the
meeting that is to take place in Delh)
in the month of May?

Before the talkg begin, T would like
/ to submit for the information of the
+ hon. Members that it was not on 16th
April when our officers had gone to
U.S. that this decision was taken. The
Reagan Administration claimg that
they were pushed into a corner to
. take thig decision becauge of the poli-
cies of the Carter Government and
because of the 1078 proliferation
treaty and had this not been there,
they would not have taken this parti-
cular decisiop, In fact, this should
have been known to our Government
long back

MR. DEPUTY-SPEAKER: How do
v You kmw that? e ot
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SHRI BAPUSAHEB PARULEKAR:
Please bear with me for 4 moment. I
cannot put the question immediately
because certain factg have to be gzven.
(Interruptions)

This question wag raised six times -
in thig august House during this Ses-
sion and once in the last session. I
would like to give the question
numbers, the dates and some answers
in ghort. The number of the firat
unstarred question was 396 to be
answered on 11-6-1980.

Unstarred Question

Date to be
No, answerej on
1319 . 25-2-81
1338 _ ~do-
3174 11-3-81
5010 25-3-81

When a pertinent question was
asked as to whether it was true or not
that 5 particular Senator had brought
to the notice of the Government of
the United States that thig treaty had
been cancelled, the reply given by our
Government on 8.4-81 was “India
hopes that the Uniteg States would
honour its gbligations”,

According to a statement, the
Reagan Administration conveyed this
decision to our officers 4 or 5 days
before the question wag replied to.

There is no time for me to put forth
all the answers given by the hon. -
Prime Minister to all these questions.
I explaineqg the position when a point
of order was raised.

I would lik to ask the .ion, Minis-
ter for External Affairs through you
whether it is true or not that an un-
signed United States diplomatic com-
munication, known as non-paper, a
device used to assure maximum con-
fidentiality, was handed over to Dr.
Homj Sethna, India’s top nuclear oMi-
cial and Mr, Eric Gonsalves some time
in the week commencing from 13th
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April, 1981, and if so, whether it will
be possible for you to tell this august
House the details and whether it 1is
true or net that, in that particular
‘nen-paper’ it is specifically stated
that the Government of the United
_States js going to cancel this particu-
lay Agreement. This is my specific
question. .. )

SHRI P. V. NARASIMHA RAO
POBC— )

SHRI BAPUSAHEB PARULEKAR:
I have just begun. This is a wvery
important matter...

MR. DEPUTY-SPEAKER: You
must tell him how many questions
You are’ going to ask.

SHRI BAPUSAHEB PARULEKAR.
About five or six.

. AN HON. MEMBER: All pointed
questions.

SHRI BAPUSAHEB PARULEKAR:
If this is true, I would like to know
how is it that Mr. Eric Gonsalves even
now claims—unless the reports are
untrue—that the Reagan Administra-
tion hag not yet taken any decision.
In this background I would like to
know this. Then hon, Minister, in
his last paragraph, Paragraph 4, men-
tions:

“It will be the endeavour of the
- Government to reach a satisfactory
cohclusion of our discussions...”

I am gt g loss to understand this.
When the Reagan Administration has
taken a decision o terminate, we are
hoping that something will come out
of this, particular talk. I would,
therefore, like to know from the hon.
Minister (a) whether this talk will
concern about the future of the 1963
Agreement; (b) whether the talk will
only refer to modalities and how to

1981 'Gouvt, $0 terminate nucleky
* fuel supply Agreement (CAT

effect disengagement with grace, That
is what is expected by the acientists
of this country. MNothing is going to
come out. Only the funeral proces-

sion has to be taken in the meeling.

that is to be held in Delhi in the
next month...

AN HON' MEMBER: In which ce-
metery?

SHRI BAPUSAHEB PARULEKAR:
That is for the M mister to decide.

The last question gn this is whether
the hon. Minister will give a categori-
cal assurance that, in no case, .. the
Government of India will compromise
on the issue of spent fuel. I am com-
ing to this point in getail subsequently.
I would like to have g categorical
assurance on this because much de-
pends upon this particular issue of
spent fuel. I would like to know
whether it jg true or not that the
Reagay Administration is ready to
continue this particular Agreement
and supply usg uranium provided we
agree to0 two conditions. The first
condition is that the United States
wantis to prevent India from repro-
cessing the spent fuel gt Tarapur, I
want to know whether this is a con-
dition precedent. which they have
laig down or not for continuing this
particular Agreement. The second is
that the United States wants Tarapur
to remain ynder internationa] safe-
guards——to which some reference was
made; I would like to add this—on

the Canadian parallel when Indig did

not remove international controls on
Canadian-built reactors even after
Canada stopped supplying the things
it promised to provide. This ig the
second condition which I could find
from certain papers. I would like to
know whether there is any reference
in ihe 1963 Agreement for permission
or prier approval from the United
States with reference to reprocessing
of the spent fuel.

One mone question which I would
like tp ask is this. When such &
matter ig being debateq here and in
the United States and since they

¢

“

know that it will be debated in Par-

i
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liament, the U.S. apologists have be-
‘gun to argue thai we have taken a
decision on a similar ground as Russia
has taken.

13.00 hrs. i

Sir, in that connection, I would like
to know whether it is not a fact that
the Soviet Union demands interna-
tional safeguards only on plants which
uge material related to the Soviet
exports while the Uniteq States are
putting restrictions with reference to
the materials which we are getting
not only from the United States but
from other countries also. There is
one more small thing. Assume for a
© moment that we are going to discon-
tinue th's particular agreement, what
about the consignments which were
sanctioned last year? Whether we
are going to get that or whether, after
the cancellation of this agreement, we
are not going to get those particular
consignments which were sanctioned
in the year 1979 or 1980—I am not
sure about this?

The last two questions which 1
would like to ask now are:

MR. DEPUTY-SPEAKER: How
many questions you will ask?

SHRI BAPUSAHEB PARULEKAR:
I have got seven only. The hon. Min.
ister in hig statement, at the begin-
ning, had given the basic features of
the ggreement. He has mentioned
three. There are many. In the inte-
rests of the country, I would like to
ask one question.

With reference to a clause in that
particular agreement, whether it is
true or not—because we have no au-
thentic information though some peo-
ple say they are there but I want to
have an autheéntic reply—that in the
Original Tarapur Agreement, there is
a clause that India will agree to the
C.I.A, operating in the Himalayas to
‘monjtor Chinege nuclear development
in the Nanda Devi. Nanda Devi is
there, (Interruptions)

796 LS—r11

Lastly, as I promiised, I was surpfi-
sed when the hon, Minister read the
statement, all my hon. colleagues eon
the left thumped the desk and clape
ped. I do not know whether they
were happy about that. I would like
to know whether G.O.I is going to
protest to this dgecision of U.S. and if
so—in what form was your protest?
I would like to know whether our
Government will éall back our Am-
bassador from the Uniteq States to
show our protest. These are the ques-
tions which I would like the hon.
Minister to reply.

MR. DEPUTY-SPEAKER: This
calling attention has now become a
general discussion.

SHRI P. V. NARASIMHA RAO:
Sir, I would like to take the last ques.
tion first. That is about Nanadevi
There is no Nandadevi In the agree«
ment. (Interruptions) One very
important aspect of the 1978 legisla-
tion is that the safeguards would be-
come applicable after September
1980— not before. Although the le-
gislation was passed in 1978, the effect
of the legislation would be applied
to shipments after September, 1980.
That is why the House may recalf
that, after September 1980, the mat-
ter really became urgent and some
improvisation was made as g result
of which, two shipmenis were grant-
ed, were licensed. One of them has
come, the other I am not sure, is go-
ing to come, in view of the changed
circumstances, because the whole
guestion is now in the melting pot.

DR. SUBRAMANIAM SWAMY:
You are not gure it ijs going to come
or you are sure it is not going to
come.

SHRI P, V. NARASIMHA RAO: 1
am not sure it is going to come, I
am not saying I am sure it is not
going to come; I am not sure it is
Boing to come because the whole
question, as I said, is in the melting
pot. So, there was no question of
our being negligent about it or not
taking any steps. In fact in the na-
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tional interest, when the pew legisla-
tion of 1878 became applicable, we
had taken all possible steps. As a re-
sult of that, what I have just said has
happened.

Sir, about this non-paper, there
seems to be a lot of speculation in
the press. I have clearly given what
happened during the discussions. Na-
turally, during discussions, over a pe-
riod of time, over several days for-
mulations are exchanged, notes are
exchanged. They do not form part
of the official documents. They are
not referred to as official but they are,
more or less, exchange of views, ex-
change of formulation, exchange of
notes, and that is why they are refer-
red to as non-papers. Othcrwise,
they would have been referred to as
papers. So, the difference between a
non-paper ang a paber must be appre.-
cialed. That is one thing. About the
contentg of the non-paper I would like
to respectfully submit to the House
that since there was nothing officially
final as a stand taken by their Gov-
ernment or our Government on 3 par-
ticular matter the contents of a non-
paper are in the pature of things
which have no real importance. There
were many other alternatives and
modalities suggested, All of them
have been reported to us and we are
considering them. They will come up
for consideration next month, As
was pointed out, even if jt is a fune-
ral procession, Sir, the burial has
to be decent. We chant ‘mantras’
even at g funeral procession. There-
fore, we have o think of the ‘mantras
ang the modalities of how this is to
be done.

DR. KARAN SINGH (Udhampur):
Will you think of re-incarnation also?

SHRI P. V. NARASIMHA RAO:
That is why I said that it is at the
stage of further discussion. Maybe it
is only the modalities of termination
that will be discussed but I have said
and I have always held the view
after reading all the papers that as
it happened in September 1980 when
no one expecteg that any shipment

fuel supply Agreement (CA)

would be forthcoming, when there
were Call Attentions here, when I was
questioned directly as te why we were
not abrogating it herg and now and
I had said that the time had not come
according to the Government, after
that we diq get sanction for two ship-
ments, we cannot predict things with
certainty.

Now as was pointeg out by Shri
Samar Mukherjee—he read out a long
list of reasons as to why they wanted
not to antagonise India—they may
be politica] reasons. They are poli-
tical reasons. They are not altruistic
reasons. Jt is possible that under a
special set of circumstances the Agree-
ment may be salvaged. I am saying
that we need not rule out the possi-
bility until we come to the final act
of the drama and that is why I have
been careful in making thig state-
ment, I have not been  abso-
lutely calegorical in banging
the doo. We need not bang the
door because we have not violated the
Agreement. We have not vyiolated
any part of the Agreement. The vio-
lation is taking place, for whatever "
reasons, from the other side. So, we
are putting the entire thing on the
other gide. The result will be the
same. This is the approach we have
taken which, jn my view is the cor-
rect approach,

About the spent fuel, I will say
that it belongs to us. There is no
question about that also. It belongs
to us and there is mo question of any
discussion because what would have -
happened after 1993 if the Agreement
had continued till then would happen
now jf the Agreement is terminated
tomorrow. It is as clear as anything
and that has been our stand,

DR. SUBRAMANIAM SWAMY:
So, next month you ill not discuss
about the disposal of the spent fuel

SHRI P. V. NARASIMHA RAO:
This hag been made clear already.

Sir, something was asked about some
conditions having been imposed for
continuing Tarapur safeguards, No such
conditiong were imposed because -
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the whole thing is in the melting pot.
There is no condition which can save
it. Actaually what can save this
Agreement iz an amendment to their
1978 legislation. Nothing less and no-
thing more than that. Ang that is
not on the cards today. And there-
fore no other condition can save the
legislation. So, this is the position.
About the second shipment, I said I
am not sure it is coming, because of
vnrious reasons.

SHRI BAPUSAHEB PARULEKAR;

What gbout the ghipment of the con-
signments?

SHRI P. V. NARASIMHA RAO:
One consignment has come. As for
the second, as I said, I am not sure
we are going to get it because the
whole question is going to be discus-
sed. So, this is the position, Sir.

AN HON. MEMBER: What about
recalling the Ambassador?

SHRI P, V. NARASIMHA RAO:
We have just sent him, Sir.
13.12 hrs,

The Lok Sabhg then adjourned for

lunch till fifeten Minutes past Four-
teen of the clock.

The Lok Sabha re-assembled after
Lunch at fifteen Minutes past Four-
teen of the Clock.

[Mr. DeEpUTY-SPEAKER in the Chair]

PERSONAL EXPLANATION BY
MEMBER

MR. DEPUTY-SPEAKER:
Faroogq Abdullah,

PROF, K. K. TEWARY (Buxar):
Sir, T have a point of order. Dr.
Farooq Abdullah is making a personal
explanation presumably because some
allegations were levelled against him
by an-hon. Member on this side of
the House. We have come across

Dr.
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many statements of Dr. Abdullah on
various occasions..... (Interruptions)

MR. DEPUTY-SPEAKER: What is
your point of Order? There is no
point of order. I have allowed him.
Mr. Specaker has already approved
this.

PROF. K. K. TEWARY: It is re-
ported in the press...(Interruptions)

MR. DEPUTY-SPEAKER: This will
not go on record. You wanted to
raise a point of order. Under what
rule you want to raise jt?

(Interruptions) **

SHRI SATISH AGARWAL (Jai-
pur): Sir, it is on the Agenda Paper.

MR. DEPUTY-SPEAKER: ]If you
do not agree with this, you must write
a letter to me separately. In this
House I find that without taking my
-permission, everybody gets up to speak
Ag a matter of fact, you should have
got my permission before making
your submission. You can rnake your
submission only after I have permit-
ted you to do so. But I have not
permitted you.

(Interruptions)

All of us, including myself, must
abide by the rules otherwise we can-
not conduct the proceedings of the
House in a proper manner,

Now, Dr. Farooq Abdullah.

DR. FAROOQ ABDULLAH (Sri-
nagar): In a statement made on the .
floor of the House on 23rd April, the
Finance Minister referred to the raids
conducted by the Enforcement Dir-
cctorate of his Ministry jn Srinagar on
2Ist ang 22nd April on a number of
firms ostensibly to unearth black
money. During the course of a state-
ment, Finance Minister said that it is
reported “the attack took place after
Dr. Farooq Abdullah visited the pre-
mises which were being searched.” I
would like to state emphatically, it is

**Not recorded.
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totally incorrect and misleading. I
arrived as per my earlier schedule
the day after the raid started. As
M.P. from Srinagar constituency, I
was informed by my constituents of
the high-handed behaviour of the raid-
ing pargies. I visited these places in
the morning and mob fury that was
"unleashed by the people happened in
the evening.

gt

The time of raid was most unfor-
tunate because after nine months of
lean season and winter people get
ready to welcome tourists and had
situation got out of hand, it would be
poor unfortunate who would be starv-
ing for bread.

(Interruptions) **

MR. DEPUTY-SPEAKER: Please do
not interrupt, Mr. Tewary. These
things will not go on record, This is
saig without my permission.

(Interruptions) **

MR. DEPUTY-SPEAKER: No,
please take your seats. Without my
permission if anybody gets up and
speaks, that will not go on record.
You must hear all sides. Why are you
so intolerant?

(Interruptions) **

MR. DEPUTY-SPEAKER: Mr. Ku-
rian , please sit down; Mr. Tewary,
please sit qown, Only the personal ex-
planation by Dr. Farooq Abdullah will
g0 on record.

DR. FAROOQ ABDULLAH; I and
my party are not against unearthing
black money wherever it lies. I sym-
pathise with the Enforcement Direc-
torate people who sustained injury in
mob fury.

(Interruptions) **

SHRI CHINTAMANI PANIGRAHI
(Bhubaneshwar): On a point of order.
I3 it for Government of India, Income

tax Department to decide as to at
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what time of the year, the raids should
be conducted or it is the Member
who has to decide about this?

MR. DEPUTY-SPEAKER: It has
been stated wvery clearly by the Fin-
ance Minister that the Government
has nothing to do with all these raids.
That has already been said.

(Interruptions)

MR, DEPUTY-SPEAKER; The
Finance Minister has already replied
that the Government hag nothing to
do with these raids.

SHRI K. P. UNNIKRISHNAN
(Badagara): (Then, who is conducting,
the raids? {Has the Government noth- *
ing to do with the Enforcement Dir.
ectorate?

MR. DEPUTY-SPEAKER: The
Government do not direct anybody to
carry out these raids; Government is
not a party in that. Some informa-
tion is received by the Income tax
Department and on that they act.
Thig was the reply given by the Gov-
ernment; the Government do not in-
terefere in these things.

14.25 hrs,
BUSINESS ADVISORY COMMITTEE
SIXTEENTH REDORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN- )
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): Sir, with your per-
mission I beg to move the following:

“That this House do agree with
the Sixteenth Report of the Busi-
nesg Advisory Committee presen-
ted to the House on the 28th April,
1981.”

MR. DEPUTY-SPEAKER: Motion
moved: . :

“That this House do agree with
the Sixteenth Report of the Busi~

**Nnt recorded.
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" ness Advisory Committee presented
to the House on the 28th April,
1981."

PROOF. MADHU DANDAVATE
(Rajapur): Under Rule 290 with your
permission, I beg to move:

‘That’ for the original Motion,
the followng be substituted:

“The Sixteenth Report of the
Business Advisory Committee
which wag presented to the House
on April 28, 1981, be referred back
to the Committee, gince the Com-
mittee had not allotted any time
to discuss the inadequate state-
ment made by the Home Minister
in the House on April 27, 1981 on
the serious issue of the alleged
attempt to sabotage the Air India
Boeing by which the Prime Min-
ister was expected to leave on her
foreign tour on May 5, 1981.”

Under Rule 290 I have been per-
mitted to speak and T would like to
make a few observations.

Sir, I had given this notice only
after going carefully through the
newspapers of this morning. In the
Times of India I came aeross a write-
up by Shri K, N. Malik, under the
heading “Puzzling Aspects of Episode”,
in which a number of technical prob-
lems have been raised and as a re-
sult of that, g suspicion has been crea-
ted in the minds of many people that
the Statement that had been made by
the Home Minister regarding the
alleged gabotage had a number of
lacunae, and probably there are cer-
tain motivations that have also been
attributed. '

Sir, firstly the Union Home Minis-
ter's statement completely ignores all
normg of gviation engineering and
safety check procedures. There are
certain check procedures which are
to be gone through. It appears very
much unlikely that a demage to four
control cables in that aircraft would
not have come to light before the
+ Prime Minister's departure on May 5§,

1981. Normally, the aircraft which is
designated for a VIP flight is given a
complete and g thorough check up
three days prior to the flight. In ad-
dition to that even half-an-hour
prior to the flight, again a fresh detec-
tion is made. And therefore, it ap-
pears rather strange that jf the mo-
tivation of the allegeg sabotage is to
cause damage tg the Prime Minister
of this country, which both the sec-
tions of the House do not want at all,
why they should indulge in an exer-
cise sixteen days prior to the depar-
ture of the Prime Minister by that
particular aircraft which is meant
for the VIP.

AN HON. MEMBER: It is known
to the people” who are the saboteurs.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Yyour inter-
nal warfare may be responsible for
this.

PROF. MADHU DANDAVATE: 1
know very well who gre the hijeakers
and who are the peace-lovers, Sir.

Sir, T would like to come back to
you as far as these cables are con-
cerned.

SHRI P. VENKATASUBBAIAH:
Mr. Deputy-Speaker, I am on a point
of order. He has moved a substitute
Motion to refer it back to the Busi-
nesg Advisory Commitee. Sir, as for
the Rule he has quoted, Rule 290, the
Hon. Member should note that not
more than half an hour shall be allot-
ted for discussion of the Motion and.
no Membleer will speak for more than
five minutes on such a Motion.

MR. DEPUTY—SPEAKER:' Profes-
sor knows the time.

PROF. MADHU DANDAVATE: I
have studieq that rule and come
here. )

SHRI P. VENKATASUBBAIAH:
He should be confined to five minutes
and let us not go into the merit of
the whole matter.
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PROF. MADHU DANDAVATE:
S'v, according to Rule 290, the last
part says that even  half-an-hour
discussion can be there and nobody
can speak for more than five minutes
I confirm that and I have not exhaus-
ted five minutes. I require less than
five minutes, I do not even require
five minutes. I was looking at the
v atch, [

MR. DEPUTY-SPEAKER: Time
should not be countedq from now on-
wards. The time when you move
the Motion. Please complete it.

PROF. MADHU DANDAVATE:
According to relativity, vou will al-
ways find that time expards with
velocity. That is why the time...

MR. DEPUTY-SPEAKER: And u»
two watches also agree.

PROF. MADHU DANDAVATE:
Therefore, I want to point out to
you, Sir, that a very important tech-
nical aspect is that on 15th, 16th and
17th of April already the detection
of various control cables had taken
place and it is probable taat those
who had faileq to detect this failure,
might have reconstructed this theory
¢f sabotage and tried to put it for-
ward through the Home Minister. And
therefore, as a result of that, I feel
that it is an entirely inadequate and
unsatisfactory statement, on which a
full-fledged discussion ghould take
place. Therefore, I think that - this
report should be referred back to the
Business Advisory Committee.

MR. Deputy-SPEAKER: No;
MR. DEPUTY-SPEAKER: No; only
the mover.
(Interruptions)

SHRI X. P. TUNNIKRISHNAN
(Badagara): Who says that?

MR. DEPUTY-SPEAKER: No;
there js no general discussion. Only
the mover can make a statement. That
is the rule. No.

SHRI K. P. UNNIKRISHNAN:
Please listen. The substitute motion
is not on the Order Paper. I have
sent a chit that I want to speak on
it. Who is going to stop?
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SHRI P. VENKATASUBBAIAH:
He need not threaten me, Sir. I am
not going to.. (Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Unnikrishnaa, jf you have also moved
the substitute motion, I will allow
you to speak. You have not. No.

(Interruptions)

SHRI K. P. UNNIKRISHNAN:
The motion for consideration means.
for thz consideration of the Iouse. I
am as much entitled as anybody else,
(Interruptions)

MR, DEPUTY-SPEAKER: No; he
is the mover. He has already moved.
Government will reply.

SHRI K. P. UNNIKRISHNAN: I
am entitled as much, as jt is for the
consideration of the House,

MR. DEPUTY-SPEAKER: I will not
allow a discussion. The Minister will
reply.

PROF. MADHU DANDAVATE: On
a point of order, Sir. Please open the
book, rule 290, paragraph 2. It says:

“Provided that an amendment
may be moveq that the report be
referred back to the Committee
e¢ither without limitation or with
reference to any particular matter;

Provided further that not more
than half an hour shall be allotted
for the diszussion on the motion and
ny member shall speak for more
than five minutes on such motion.”

It means five minutes for each Mem-
ber.

SHRI P. VENKATASUBBAIAH:
That should be read with...(Inter-
Tuptions)

SHRI K. P. TUNNIKRISHNAN:
There have been so many occasions.
Let me tell you: you are violating
the precedents. There have been clear
precedents jn this House when sub-
stitute motions have come up for
Businesy Advisory Committee’s re-
commendations, Discussfon hag been
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allowed. Discussion is never preclu-
ded by the Chair; and it means other
Members—those who have given their
names.

MR. DEPUTY-SPEAKER: Al
right; you speak—because you have
quoted some precedents.

DR. SUBRAMANIAM SWAMY:
Sir, I have also quoted.

MR. DEPUTY-SPEAKER: No. Only
he has given notice. I am not allow-
ing. Don't make it a general discus-
sion, He has glready given.

SHRI K. P. UNNIKRISHNAN:
. The point I have mentioned is this:
as a member of the Business Advi-
sory Committee, I have never spoken
in this House on anything that hap-
pened in the Commitiee, to this day.
But since Prof. Madhy Dandavate has
moved the substitute motion, I want
to say that even yesterday in ihe
Committee, I had specifically sSug-
gested that there should be a discus-
sion not only on...

MR. DEPUTY-SPEAKER: What-
ever happens in the BAC, you must
not say it on the floor of the House.

SHRI K. P. UNNIKRISHNAN: I
know. I dm fairly familiar with the
rules, as much as vou are.

MR. DEPUTY-SPEAKER: Come to
the motion proper.

SHRI K. P. UNNIKRISHNAN:
Please...you don't have to tell me
about it. Hon. Speaker had promised
the House earlier that on all Demands
which were guillotined, Members
woulq be given an opportunity, if
time can be found, to express them-
selyes.

This is a very serious matter. We
are g8 much concerned as the rest of
the House belonging to the other side,
viz, the treasury benches, about the
safety not only of the Prime Minister
but of all the Ministers for whom we
have great affection and regard—as
well as for the Members themselves.
Apart from that, the question of air

* safety is very important; the question
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of sabotage is very important. But
here he find from hat statement that
was laid on the Table of the House
the other day—or made by the Home
Minister when some of ug were gb-
sent—that many extraordinary things
have bene stateg in that statemeuwl.
I am not only referring to the news
that has appeared today in the Times
of India. I am sure Mr. Sharma, the
hon, Minister of Civil Aviation and
Tourism who is here, is aware that
all Boeing designs have what they
call ‘Fail Safe Stand-by Method'.
The basie design incorporates whal
is called ‘Fail Safe Stand-by Method.'
Whenever failure of gny kind opccurs,
it is immediately reflected. 1 do not
know—Mr. Rajesh Pilot js not here--
it is immediately on the panel. Now,
every aircraft, you will agree with
me, according tp the Indian Air~raft
Act 1934 and the rules thereunder
and the Aircraft Manual as well as
Manufacturers’ Manual, is subjected
to certain tests. He is aware of tran-
sit ‘a’ check, transit ‘b’ check, 123
hourg check and so on. Now, each
of these checks is based gn the appro-
ved check list. Even the check list
has to be approved which is written
down in the Manual; and it is prega-
red on the recommendation of the
manufacturers. That is how a cexrti-
ficate of air worthiness is given to an
aireraft (a) in general and (b) for its
journey. That is how it is cerlified
by the Federal Aviation Authority in
the United States. The question here
is reparding Boeing 707 Aircraft. Now
the Boeing Aircraft, as I mentioned
earlier, has a design, 5 particular me-
thod whereby there is no fault which
is undetectable. The existence of un-
detectable damage or snag is an anti-
pathy to fail safe design.

MR. NDEPUTY-SPEAKER: You are
coming to the subject.

SHRI K. P. UNN}KRISHNAN: Yes.
Since this is important, that iy why
1 am saying that it must be discus-
sed. (Inf.en'uptiorls) He is here. He
cannot escape. (Interruptions) Only
responsibility will come up. (Inter-
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ruptions) These checks, were they
carried out? :

MR. DEPUTY-SPEAKER: Plzase
come to the questiun_. Your five

minutes are over,
(Interruptions)

MR, DEPUTY-SPEAKER: Only for
five minutes, you can speak.

(Interruptions)

MR. DEPUTY-SPEAKER: No no.
(Interruptions)

SHRI K. P. UNNIKRISHNAN:

The question is that sabotage was in-
tended against a VIP. (Interrup-
tions) Now we are entitled to ask cer-
tain questions. The question is who
examined this aircraft?

MR. DEPUTY-SPEAKER: No, no.
I am sorry you canaot zsk any ques-
tion.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI K. P. UNNIKRISHNAN:
There should be a discussion in the
House. We are suggesting a discus:
sion.

MR. DEPUTY-SPEAKER: You are
supporting the substitue motion. That
is all. Now you can reply.

(Interruptions)

DR. SUBRAMANIAM SWAMY: I3
Mr. Rajiv Gandhi.....

SHRI P. VENKATASUBBAIAH:
Mr. Subramaniam Swamy is always
relevantly jrrelevant. This is not
concerned with Mr, Rajiv Gandhi and
Mr, Subramaniam’s trip abroad. (Inr-
terruptions) I am hot prepared 1o
accept the substitute motion of Prof.
Madhu Dandavate for certain reasons.
The Home Minister had already made
a gtatement here. If gny further facts
are brought to the notice of the Home
Minister in his wisdom wants to make
a statement, he would do it. This
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need not be referred to the Business
Advisory Committee,

MR. DEPUTY-SPEAKER; Tha
question is:

‘That for the original Motion, the
following be substituted—

“The Sixteenth Report of the
Business Advisory Committee
which, was”~ presented to ihe
House on April 28, 1981 be re-
ferred back to the Committee
since the Committee had nct al-
lotted any time to discuss the in-
adequate statement made by the
Home Minister in the House on
April 27, 1981 on the serious
issue of the alleged attempt to sa-
botage the Air India Boeing by
which the Prime Minister was
expecteqd to leave on her foreign
tour on May 5, 1981.”

The motion was negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Sixteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 28th Aprll,
1981."

The motion was adopted.

PROF. K. K. TEWARY (Buxar):
Dr. Subramaniam Swamy mentioned
the name of a person who is not a _
member of this House. :

MR. DEPUTY-SPEAKER: What do
you want?

PROF., K. K, TEWARY: He men-
tioned the name of Mr, Rajiv Gandhi.
It must be deleted. '

MR. DEPUTY-SPEAKER: Don't be
very sensitive,
(Interruptions)

MR, DEPUTY-SPEAKER: It is all
right,

PROF. K. K. TEWARY: He men:"
tioned the pname of a person who i8
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not a member of the Housge, It s
not connected with the House. It
must not go on record.

MR. DEPUTY-SPEAKER: 1 have
already said on some other occasion
that anybody making any remark
while sitting will not go on record.

(Interruptions)

MR. DEPUTY-SPEAKER: 7
already said it,
(Interruptions)
SHR]I P. VENKATASUBBAIAH: e
also did not seek the permission of
the Chair. (Interruptions) May I
make a submission? In your earlier

have

ruling you had said that those mem-
-bers- who have not taken your per-
. mission, if they start speaking,

that
should not go on record.

MR, DEPUTY-SPEAKER: Now
matters under rule 377. Now, any-
body getting up without the permis-
sion of the Speaker, if he speaks, it
will not go on record. It is the yuling
of the Speaker. Now matterg under
rule 377. Shri Harish Chandra Singh
Rawat. That applies to any hon.
member in this House including Mr.
Tewary.

14.40 hrs.

—

Matters under rule 377

(i) DEVELOPMENT OF FOREST AREAS IN
HIMALAYAN REGION,

= g0w 7% fag e (WweHET) ¢
IR AE(y, A (a9 377 F AAA
freafatea wgeaqel avi &Y M7 g
¥ @M WFEa FET AGATE—

“wraAYa TnF A& S FTU ATIR
TR F AT 7 FHT F AZT WA
frar s g1 §, Tamgw fgwiwas faa
® ) F ygATd) wgew F g 7 |
TATYT TEF T AW & qdciq fda¥ &
FAT T AAT-gw wem (FarswErd
TF WITH U ¥ qqTa<w ¥ argea F)
I @R ¥ {7 67 Wfawa  FAST-
fra @ v wify?, &fw are agi o
22 wfirwa garswfea Wrr @ M)
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frafraq T 9T 9%

FA-GET & FH T FFHA K
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74T §, T8 SAL NN AHR F SR
FA5AT & FAT F FSF ORAFT AWINA
wang ¢ | 59 wfafaaw &1 Iedir eam
sAwhT faerm ¥ FEl F Eras F§
SGAYT TN FA & fodt femr srw@r @
¥, waw, q, Taaw =i fator
DFATT 58 WHAAT F FOT g
& o€ & | TgrlE san afe o At
%7 F) 7T FAT F fo¥ wrgd g o
e wigerar ga  wlofwgw s
2R ¥ FT TG T& A(GHT §
FT 1@ § | &g wiafaaw a@ F= N
QAT HT T FT FIC G H G TG0
21 wa: @ sawm wWiefqaw § sedimm
gl F1 R T + WY doem wra-
YT &, FEqT TN SAAT 497 HGLET
% wfa i wfes sl & st 1
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& rfu M T wferw S ¥ giwn-ta,
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wa: 3Iqvea fasgat & Fa fwan
5597 ¥ §7ER 7 7 qAAIG DNIAHE Y
¥ g8 AAAA a3 ¥ Weaw ¥ A7y

F@ATg |
r(ii) NEED FOR ENHANCEMENT OF SALA-
RIES OF STAFF IN INDIAN EMBASSIES.

DR. SUBRAMANIAM  SWAMY:
(Borrbay North East): In my recent
round-the world trip, I came into
contact with the Indian Embassy
employees in many countries. As a
Member of Parliament I considered
it my duty to ask questions about
their welfare and status,

I the employees of the Embassies
are kept happy, then their efficiency
in work would rise. Ag a consequence
India’s prestige and reputatmn would
rise asg well .

Unfortunately the plight of these
employees is not at all good. In many
countries, the cost of living has been
rising at a fast rate, but the Embassy
employees have not got any pay-rise
for several years, ranging from four
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to eight years. This has heapegd in-
dignities on even senior Embassy staft
because they are finding it hard to
make both ends meet at a reasonable
standard of living,

Amongst the category of employees
who have been locally recruited  in
the country in which our Embassy
is situatad the situation is much worse.
These locally recruited employees who
are mostly Indiang are paid salaries
below the poverty line prevailing in
those countries. In the TUSA these
employees do not even receive 'he
legislated miaimum wage paid to
skilleq employees bringing our country
into ridicule. Nor do they receive
even minimum medical benefits and
coverage. '

I urge the Government {fo imme-
diately raise by fiity per cent Lhe
salaries of our Embassy staff, and also
appoint a Pay Commission for these
emplovees for future determination
of pay.

(iii) SHORTAGE OF LIFE SAVING DRUGS
AND sTOPPAGE OF PRODUCTION BY
M/s. DEY-SE-CHEM Ltp., CALCUTTA,

SHR] R, P. DAS (Krishnagar): Sir,
even after drawing atteition of this
house by number of M. Ps. on a num-
ber of occasions that there is acute
shortage of life-saving drugs in the
country and many drug companies are
underclosure and lockout the Gov-
ernment, has dong nothing' in this
matter, -As a result the country. has
to drain out some foreign exchange to
1mport the same life saving drugs.
Thig is the policy of the Ministry of
Petroleum anq Chemicals which does
not encourage indigenous products,
products of the State owned ‘chemical
and pharmaceutical units, The gap
between export and import is bound
to be widened unlesg the Government
lay more stress on the indigenous pro-
ducts. And that is why the Govern-
ment should come forward for re-
sumption of production. I cite here
an example, M/s Dey-Se-Chem Ltd,
Calcutta has been manufacturing
chloramphenical in bulk powder

Rule 377 - 340
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" form. The company is the biggest
chloramphenico] manufacturing unit
in India and supplies to other manu-
facturers also. .Chloramphenicol is
the only life saving antibiotic drug
for the treatment of typhoid and para-
typhoid and is also extensively used
for the treatment of other acute
gastrointestinal infections, The
management of Dey-Se-Chem stopped
production of this life-saving druz
since February, 198] and all manu-
facturing activities of the Company
have also been stopped since then. Ng
closure notice has b=en issued. Stop-
page of production of chlorampheni-
col by Dey-Se-Chem has created
acute stortage of this life-saving drug
in the market. ) .

Since the inceplion of the Company,
the owners stopped produttion of this
life-saving drug several times and earn-
ed concessions from the Government.
The problem is a recurring one.

I, therefore, reguest the Minister of
Petroleum and Chemicals to take steps
for immediate resumption of produc-
tion in Dey-Se-Chem and ensure un-
interrupted production in future. In
this regard, I also request the Minister
to consider the concrete suggestions
made by the Workers’ Unlon.,

(iv) IssuiNe oF VISAS BY PAKISTAN
EMBAsSSY To INDIAN NATIONALS FOR
VISITING THEIR RELATIONS IN PAKIs-
TAN.

SHRI ZAINUL BASHER (Gajinur:
There are very few people in the world
.. who are as closely related with each
other as the people of India and Pakis.
tan. They are bound by tles of
geography, history, culture and blood.
Very close relations of the people of
one country are residing in the other
country. It is because of this close
human relationship that a large num-
ber of persons belonging to both the
countries are always anxious to visit
the other country to meet their rela-
tions. In keeping with its desire of
having good and cordial relationship
with Pakistan, the Government of India
s always taking a very sympathetic
attitude towards the people of Pakistan
who are desirous to visit their relations
In India. The Indian Embassy in
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Pal 'stan grants visas to almost all
applicants in the shortest possible time.
The Pakistani Nationals who are com-
ing to India are always praising the
efficiency and the sympathetic attitude
of the Indian Diplomats in Pakistan.

It is unfortunte that, on the other
hand, the Pakistan Embassy in India
is not taking a sympathetic attitude in
granting visas to the iIndian Nationals
who are desirous to visit their relations
in Pakistan. They always find an ex-
cuse to block the wvisit of Indian
Nationals to their couptry. A large
number of people from different parts
of India are daily arriving in New
Delhi for obtaining visa for going to
Pakistan but they have to wait for a
considerably long time and in vain. A
very large number among them are
forced to return home as' they are
denied visa to enler Pakistan. Even
in the cases when their close relations
in Pakistan are seriously ailing, the
emergency visa is not granted.

The Indian Embassy in Pakistan have
granted Visa to the Pakistani Nationals
about three times more than the num-
ber issued by the Pakistan Embassy in
New Delhi to the people of India. This
is not in keeping with the cordial re~
lations between India and Pakistan as
was envisaged in the Simla Agreement.

1, therefore, urge upon the External
Aflairs Minister to take up the matter
with the Government of Pakistan so
that Indian Nationals desiring to visit
their relations in Pakistan are provid-
ed visa and not harassed as they are
these days.

(v) ALLEGED DETERIORATION IN THE ON-
FLIGHT SERVICES PROVIDED BY AIR
INDIA,

SHRI UTTAM RATHOD (Hingoli): 1
wish to bring to the notice of the House
how the image of Air India is suffer-
ing because of the deterioration in the
on-flight services provided by the stafE
on duty in the flights. -

While Air India is the country’s own
international air service, it is regrett-
able that Indians themselves are
treated with scant respect, especially
by the Air Hostesses, who are not for-
thcoming to serve even water to
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the passengers. The result is that
Indians are more inclined to travel by
the airlines of other countries, when
they go abroad than to go by Air India.

If the services of Air India staff do
not improve, there wiil be further loss
in the traffic revenues of Air India,

which has already been incurring
losses.

The Government should see how
best to improve the services of Air
India, especially when Air India is
facing stiff competition from several
international airways. More tourist
traffic from abroad will help in earning
foreign exchange so badly needed by
the country.

(vi) SHORTAGE oF TExT BOOKS IN THE
COUNTRY.

st aady sgRaawi (=)
ITILHET WE\IF, 3T A FTF FT THT &
FI w1 F FfeR sfga Yaw-
QIRAT F FH( FI AT ATG-GAY T
RATIZI & | FOTT KT T4 F FIT
wAF USAT ¥ AUZA-qEAFT FT FH W
YW F TE R 1 IH FETFG F a0 Ao
fo o o F1 fFT Tu wara I
awear w1 1€ gArgi AgY fawar faaw
qieorrResen fafaw wedt § are
Bral 1 F6A(FAT FT FEAT FLAT G2
W

fagre 949 & ux dur wsy § gl

qBEA-gEFI F AAIT § ANAT 20 T

BT FT AASA AR G W@ g, T
grarara g 1 arAn 4 ¥® 9
FA 9T WY BT F AW aF OF WY
U5 7-gEaT IAweq FgF & | AL FAT
¥ FAAT 7.5 A BIF § | I fag
QIE7-gEaF! F1 syt faqrgw & A M
7€ & | wgw A ¥ 5 51 qrgg-qeast
F qawr aar faazew gmeh sEgaEc
AIFAL AF WY F IPAT AWF FEF G0
gEQ FOT & orat #1 v 5 whiwa
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(vii) NEED TO PROVIDE REGULAR EM-
PLOYMENT AND BASIC AMENITIES TO
SRt LANKA REPATRIATES SETTLED IN
VALPARAT Hirrs, TAMIL NADU.

SHRI C, T. DHANDAPANI (Pol-
lachi): More than 5.000 Sri Lanka
repatriates are settled in Valparai
Hills (Anamalai Hills), Coimbatore
District, Tamil Nadu, with promise of
help by the State Government, but '
they have not been given regular
employment and the basic amenities
jn tea estates. The repatriates are
just put in the leave vacancies of
permanent employees in the tea
gardens. They find difficulty to put
up their hutments, because the State
Government did not mark the areas
where they can live. Neither pro-
tecteq water supply, nor medical care
igs being given to them.

Despite my repeated representa-
tions to the State Government autho-
rities, no proper step is taken, Re-
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‘patriates are unemployed and suffer-
ing for even a square meal.

I therefore, request the hon. Minis-
ter for Labour to intervene in this
matter and provide regular employ-
ment ang the basic amenities like
drinking water tg them in Valparai
Hills.

(viii) RESTORATION OF CANCELLED TRAIN

SERVICES IN KERALA.

PROF, P. KURIEN (Mavelikara):
This is to bring to your kind notice
the crisis in railway traffic in Kerala
due to the cancellation of all local
trains. The reason for the cancella-
tion is the acute shortage of coal.

The Ernakulam-Quilon and the
Ernakulam-Alwaye passenger trains
had already been cancelled, due to the
shortage of coal, The Cannanore-
Shornoor, Shornoor-Calicut, Shornoor-
Erode and Cannanore-Coimbatore
passenger traing have been recently
cancelled.  Practically all the
passenger and local trains in the
Ernakulam-Trivandrum, Ernakulam-
Calicut and Shornoor-Coimbatore lines
stand cancelled. This has created a
very serious situation and the travell-
ing public are put to untold miseries,

It is a pity that in a State where
electricity is abundantly available at
cheap rates, the trains have been can-
celled, due to shortage of power.

I fail to understand why coal should
be transported thousands of kile-
metres from North to Kerala to run
these local trains when they can be
easily run by diese] available from
Cochin refinery.

Under the circumstances, I request
that immediate steps may be taken to
restigre all cancelled trains. Also,
steps may be taken tp replace all
steam engines by diesel engines o
that the cancellation due to the short-
age of coal will not occur again and
coa] will not have to be transported
thousands of kilometres to Southern
end of the country, As a long time
measure I would also request the
Minister to consider seriously the
question of electrification of railway
line in Kerala especially in view of
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the fact that enough power is availa-
ble in Keralg and that Government
of Kerala has offered power at sub-
sidised rate.

(ix) REPORTED ILLEGAL FELLING OF
TREES RY ORGANISED GANGS IN THE
FORESTS OF ORISSA,

SHRI K, P. SINGH DEO (Dhen-
kanal): Organised gangs have been
operating in the forests of Orissa for
quite some time ang felling timber il-
legally. The resulting deforestation
has exposed the coastal backlands to
the risks of cyclonic sterms and
tornadoes more than ever. The
afforestation scheme to provide a
permanent shelter-belt hasg also
suffered a serious get back because of
this indiscriminate felling of ftrees,
The Orissa coast haq already been hit
by two tornadoes, one in 1978 and one
a few days back, apart from cyclones
from time to time,

The organised gangs are Lelieved
to gperate in regions close to the
coastal belt and are in league with the
saw mills owners, The logs stealthi-
Iy sold to the saw mills are converted
into planks before detection of the
illegal operations,

The gangs involved in felling the
trees are stated to be armed with
gung and are employing considerable
muscle power tg ward off interference
with their work.

Last year, a forest guard was
beaten to death in Nayagarh. In
March this year a tehsildar and a
forest range officer were assaulted.

A truck load of timber can fetch
up to Rs, 6000 and the loss of revenue
resulting from smuggling of timber
may be about Rs. one crore a year,
apart from the loss in taxes. Eight
forest divisions where felling is ram-
pant are Dhenkanal, Athgarh, Puri,
Nayagarh, Keonjhar, Ghumsur, Sam-
balpur and Rairakhol.

While the major reason for de-
forestation in Orissa g organised
illegal felling of trees, brisk sale of
firewood by tribals with the help of
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shrewed middiemen also contributes
to the destruction of forests which
form 43.42 per cent of the State’s land

area,

The Government of India should
provide more funds to the State’s
vigilance department to enable them
to intensify their work in the forest
areas and round up the illegal gangs.
The vehicles and the guns used by
the smugglers should be confiscated
and stringent punishment should be
accorded to them,

Destruction of forests not only
causes permanent damage to the
environment, but also hampers the
schemes for protecting the sea coast
from cyclones and tidal waves,

14.58 hrs,
FINANCE BILL, 1981—Contd.

MR. DEPUTY-SPEAKER: We shall
now take up further clause-by-clause
consideration of the Bill.

Clause 36 (Insertion of new Sections
7A to TB)

SHRI G. M. BANATWALLA
(Ponnani): Sir, I beg to move:
Page 21, line 14,—
ater ‘“in advanced” insert—

“where the total chargeable
amount exceeds the amount
prescribed and shall be so
payable”  (11)

Page 25, line 8,—

for “eighty-three and one-
thirq per cent.”

substitute
cent.,” (12)

“seventy-five per

The corporate surcharge hag been
reduced from 7.5 per cent to 2.5 per
cent. We thank the Government,
But I fail to wunderstang why this
corporate surcharge has not been
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totally abolished because thig corpe-
rate surcharge was introduced in the
wake of the Bangladesh war 10 years
ago. I, therefore, hope that in future
this point wil] be borne in mind by
the honourable Finance Minister.

Sir, our tax structure is such that
any reduction in the corporate sur-
charge results in an increase in the
surtax. Further, it has now been pro-
vided that this surtax will be payable
in advance.  Ags a result, the meagce
relief that has been given in reduction
of corporate surcharge has been off-
set, This provision for paying the
surtax in advance will adversely
affect the liquidity of the companies.

15.00 hrs.

It will affect their cash position.
As such, therefore, I have moved
these two amendments in order to
provide that this surtax should not
be made payable in advance. I quite
understand that there is provision for
payment of income tax in advance,
But then this position with respect to
the surtax and income tax is as [
have explained  on different footings.
I, therefore, urge upon the hon.
Minister to extend his gracious ap-
probation to the amendments that I
have moved in the House.

I commend my amendments to the
House and hope that the same will
be accepted.

THE MINISTER OF STATE I[N
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA: In the pre-
sent circumstances, ag mentioned by
Snri Banatwalla, the individual tax
payer is liable to pay the tax in ad-
vance if it exceeds the exemption’
limit, The companies are on a different
footing. But the Government desi-
res to bring them on the same foot-
ing. Therefore, now the companies
will be liable to pay the surtax in
advance. When the indvdualg are
liable to pay in advance, the com-
panies should alse pay the surtax in
advance, The stand which the Gov-
ernment has taken is quite approp-
riate and reasonable.
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‘SHRI SATISH AGARWAL (Jaipur):

Do you want to change because the
two are on different footings?

SHRI SAWAI SINGH SISODIA: We
want them to be on the same footing.

MR. DEPUTY-SPEAKER: I put
amendment Nos, 11 and 12 to clause
38 moved by Shri Banatwalla to the
vote of the House,

Amendments Nos. 11 and 12 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 36 stand part of the
Bill"”

The motion was adopted.
Clause 36 was added to the Bill.

Clause 37 (Insertion of new Section
94)

SHRI G. M. BANATWALLA: 1
beg to move:

Page 27, line 14,—

for “eighty-three
per cent.”

and one-third
substitute “seventy-five per cent”
(13).
Page 28, line 14,—

for “eighty-three
per cent.,”

and one-third

substitute “seventy-five per cent.”
(14)

SHRI SAWA] SINGH SISODIA:
I am sorry these gre not acceptled.
We stick to the stand which has been
proposed in the Bill.

MR. DEPUTY-SPEAKER: 1 put
- amendment Nos. 13 and 14 to Clause
37 to the vote of the House.

Amendments Nos. 13 and 14 were put
and negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 37 gtand part of the
Bil”

The motion was adopted,
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Clause 37 was added to the Bill.

MR, DEPUTY-SPEAKER: There
are no amendments to clauses 38 to
41,

The questign js:

“That clauses 38 to 41 stand part
of the Bill.”

The motion was adopted,
Clauses 38 to 41 were added to the

Bill.
Clause 42— (Insertion of new section
24AA)
SHRI SAWA] SINGH SISODIA:
I beg to move:
Page 30,

for line 1, substitufe—

“(b) foreign companies pro-
viding any services or f{acilities
or supplying any ship, aircraft,
machinery or plant (whether py
way of sale or hire)”. (40)

MR. DEPUTY-SPEAKER: The
question is:
Page 30,
for line 1, substitute—

“(b) foreign companies pro-
viding any services or facilities
or supplying any ship, aircraft,
machinery or plant (whether hy
way of sale or hire)”, (40)

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 42, as
stand part of the BillL”

amended

The motion, was adopted.

Clause 42, as amended, was added
to the Bill.

MR. DEPUTY-SPEAKER: The
question is:

“That clauses 43 to 50 stand part
of the Bill”

The motion, was adopted,
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Clauses 48 to 50 were udded to the

Bill.

Clause 51— (Amendment of Act 40 of
1978)

SHRI G. M. BANATWALLA: ° Sir,
I beg to move:

Page 32, line 16,—

for “fifteen percent” substitute
“twelve per cent”. (15)

We are very grateful to the hon.
Minister for having refrained from
imposing any addition or any increase
in the excise duties. However, the
textile industry has been singlea out
by him for his wrath. The additional
excise duty on textiles has been in-
creased from 10 per cent to 15 per
cent, I had earlier also ralsed this
matter and 1 was given a history of
this additional excise duty, 1 quite
agree with the national objective of
providing cheap cloth for the purpose
of which this additional excise duty
was levied on the textile industry.

MR. DEPUTY-SPEAKER: T think,
the Finance Minister also replied to
that. In gpite of that, you are mov-
ing this amendment. You are not
convinced by his arguments,

SHRI G. M, BANATWALLA: My
submission ig that there cannot be an
unlimited number of increases in this
particular excise duty. It is a
national objective and, in meeting
this national objective, only the tex-
tile industry should not be singled
out to bear this burden. 71t should
then be borne by the general reve-
nues.

There is one particular point which
I wish to place before the House, I
was told by the hon, Finance Minis-
ter day before yesterday that when
I am opposing the increase in the
additional excise duty on textiles,” I
am pleading for something for which
even the textile industry has not
pleaded. Exactly that is the position.
I am not here to represent the in-
terests of textile magnates, My point
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is that the incidence of this additional
excise duty passes on to the consu-
mers. And there in lies the rub of
the whole matter. Let the Govern-
ment increase the additional excise
duty. But let the Government pro-
vide further that the incidence of it
shall not pe passed on to the con-
sumers and I will be one to suport
it. Otherwise, let the general reve-
nues also be made to bear this social
burden of this national objective.
Therefore, though my amendment
only secks to reduce the dquty from
15 per cent to 2 per cent, my appeal
to the Government would be not to
come forward with any increase in
the additional excise duty specially
in these days of cost escalations .
faced even by the textile industry
and the inflation being borne by the
common man.

SHRI SAWAI SINGH SISODIA:
Sir, this point hag been discussed in
detail. But I would like to reply to
a few points which have been raised
by the hon. Member.

1t is our desire, in the public infﬂ b
terest that the production of control-
led cloth should be increased. There-
fore, it is necesasry that for the
subsidy which is given at present, the
Government will require more
amount in fulfilling the requirements
of subsidy which will be enhanced so
that there is more production of con-
trolled cloth. The Government has,
therefore, pruposed to raise the addi-
tional duty from 10 per cent to 15 ]
per cent. I think, the stand taken
by the Government is quite reason—
able, in the public interest, and it
should be aceepted.

MR. DEPUTY-SPEAKER: Now, I
put amendment No. 15 to Clause 51°
moved by Shri G, M. Banatwalla to
the vote of the House,

Amendment No. 15 was put and
negatived.

MR. DEPUTY—SPEAKER The
question is;

“That Clause 51 stand part of the
BilL» by
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The motion was adopted.
Clause 51 was added to the Bill.

MR. DEPUTY-SPEAKER: The
question is;

“That Clauses 52 and
part of the Bill”

53 stand

The motion, was adopted,

Clauses 52 and 53 were added to the
Bill,

First Schedule

SHRI P. K. KODIYAN (Adoor):
I beg to move:

Page 39, line 23—
for “80" substitute “65" (20)

Page 39, line 26,—
for “65” substitute “70" (21)

Page 40, line, 38,—
for "50" substitute “60" (22)

Page 40, line 41,—
for “T0” substitute “75” (23)

Page 52, line 4,—
for “two and a half” substituie
“eight and a half” (24)
MR, DEPUTY-SPEAKER: Which
are the amendments?

SHR] P, K, KODIYAN: Sir, I have
moved amendments 20 to 24. I would
like to speak only on amendment
No. 24, regarding the special sur-
charge payable on income-tax,

Mr. Banatwally has expressed his
happiness over the proposed reduc-
tion of surcharge from 7.5 per cent to
2.6 per cent.

I should express my unhappiness
over this proposed reduction becaus2
I find no justification for extending
this concession which would amount
to a gift of about Rs. 60 crores to the
industrial tycoons of our country,
and it has been done in the name
of creating g proper investment cli-
mate in the private sector. My first
. objection is that there is no guarantee
that industrial tycoons would in-
vest acofetion of Rs, 60 crores to

708 LS—12.

the coffers in investment since there
is no effective control over the rate
of dividend: The tycoons will ‘en-
hance the dividend and the past ex-
perience shows that Indian private
sector industrialists had not resorted
to investment by way of internal
resources which ig the reserve gene-
rated from the industry itself.

Another point which I would like
to bring to the notice of the Govern-
ment and the House is that the .li-
mate of profitability in the industrial
sector, the private sector, does not
warrant such a huge amount of con~
cession to the industrial tycoons.

I find from the latest study
released by the Reserve Bank of
India on 14th April, that the operat-
ing profits of 426 large selected public
limited companies with a paid up
capital of Rs. 1 crore and above rose
by Rs. 203 crores to Rs. 1066 crores
in 1979-80, registering a substantial
growth of 285 per cent. This Study
covers all non-Governmental and
non-financial companies. The wvalue
of production and the sales of these
companies stood at Rs. 14288 crores
and Rs, 14,090 crores respectively in
1979-80 registering an increase of
15,2 per cent and 15.3 per cent respec-
tively. The comparable growth rates in
the preceding year were 12.6 per cent
and 11.6 per cent. The growth rate in
gross profits of these 426 companies
rose from 16 per cent in 1978-78 to
20.6 per cent in the subsequent year.
The gross profits in 1979-80 amounted
to Rs. 1,548 crores, that is, a rise of
Rs. 241 crores. The dividend payment
rose from Rs. 218 crores to Rs. 241
crores. Therefore, there is no justi-
fication for extending this vast amount
of concession to the industrial tycoons
when they are amassing huge profita
and there is no dearth of capital for
investment. The fact js that they do
not invest; instead, they utilise it in
the way of increased dividends, ete.

Therefore, I totally oppose this
proposed reduction. I propose thad
the surcharge should be increased
from the present rate of 7.5 per cen®
to 8.5 per cent, '
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- SHRI. SAWAI SINGH SISODIA:
I do mot want to take more time of
the House. The proposal before the
House is o reduce the surcharge from
74 per cent to 2} per cent. The hon.
Member desires that it must be in-
creased to 8¢ per cent. The rates of
income-tax on companies in India are
considered to be fairly high as com-
pared to the rale of income-tax on
companies in other developed coun-
tries, of the world, The proposal to
reduce the surcharge is intended to
add 1o the internal availability of
funds in the corporate sector and it
is expected that this measure would
improve the socpe for investment
financing from their own resourges.
Therefore, the amendment proposed
by the hon. Member is not accept-
able,

'MR. DEPUTY-SPEAKER: 1 shall
now put Amendments Nos. 20, 21, 22,
23 and 24, moved by Shri Kodiyan,
to the vote of the House,

Amendments Nos. 20, 21, 22, 23 and
24 were put and negatived,

MR. DEPUTY-SPEAKER: The
question is:
The First Schedule was added to the
Bill

The motion was adopted.

The First Schedule was added to the
Bin

The Second Schedule, the Third
Schdule and the Fourth Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
- the Title were added to the Bill.

SHRI SAWAI SINGH SISODIA:
Sir, 1 beg to move:

“That the Bill, as amended, be
pagsed.”

MR DEPUTY-SPEAKER: Motion
tnoved:

*That the Bill, as
pasgéd.”

- 'Theére are nine hon, Members to

speak in the Third Reading. The
time alloited for the Third Reading
is only one hour,

amended be

F{nnm .Blu 1981 85‘

SHRI G M BANATWALLA !‘er
amendments 3 hours were given but
we hardly took that time, ~ -

MR. DEPUTY-SPEAKER: That is
all over.

SHRI RAMAVATAR SHASTRI
(Patna): It was decided that we will
have 4 hours. ..

MR. DEPUTY SPEAKER: Don't
go into details. Details will not be
helpful tp you.

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN
KATASUBBAIAH): For  'Third
Reading one hour has been allotted
and there are 9 speakers. I request
you to see that one hour is not ex-
ceeded because there is another Bill
that has to be taken up. That was
also agreed to yesterday in the
Business Advisory Committee,

SHRI SATISH AGARWAL (Jai-
pur): For that another Bill only one
hour has been allotted, That Bill we
will take up at 5 O'clock and we have
agreed to co-operate with you on that
Bill.

MR. DEPUTY-SPEAKER:
Shrimati Pramila Dandavate...

Shri Motibhai Chaudhary....
Shri Ratansinh Rajda...
Shri Jyotirmoy Bosu...
Now, Shri Satish Agarwal

SHRI RAMAVATAR SHASTRI:
They may come, Sir.

MR. DEPUTY-SPEAKER: When
they are called, they must be pregent
here. Don’t argue on behalt of the
absentees,

Now,

Mr. Satish Agarwal. You will M

" the time allotted to your Party. That

iz 15 minutes.

: snar'um AGARWAL: ;qny-
way that is for you to dedide ‘when
you hear my gpeech,
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SHR1 SATISH AGARWAL (Jaipur):
Now we are at thé Iag end because
we are going to pass all the stages
of the budgelary process. After an
hour or so, the total Budget of the
Government of India will get
through, On this™oceasion, before
making my observations on this im-
portant matter, I would like to sub-
mit before the House that I am s0
sorry that I could not participate in
the general debate on account of my
prolonged illness and I could not
participate at the second stage, that
is the consideration of the Finance
Bill, because I had gone to Cochin
to attend the National Executive
Committee meeting. Therefore, I
requested the hon. Speaker yesterday
to permit me to make a speech now,

To-day I intend not to indulge or
not to go deep into various taxaticn
matters or this measure or that mea-
sure or highlight certain problems
facing the country. I do not want to
go into all that. I would like to
circumscribe my speech to only a
very limited point and that is this—
what is the budgetary process in this
country and whether this Parliament
has got effective powers to gcrutinise
the Budget proposals, what is the
extent of control, what should be the
extent of control, what is the practice
prevalent in other countries and
whether there is a need for a re-
thinking on the total budgetary pro-
cess in this country by hon. Members
of Parliament. The points that I am
going to make I have already dis-
cussed with my esteemed colleague,
the Finance Minister who is un-
fortunately not here and whe has gone
abroad but he seems to be in agree-
ment with many of these points. I
had also occasion to discuss some
of these points with my esteemed
colleagues in the Congress Party also.
With this preface I wish to make my
-observations.

The first Budget of the Govern-
ment of India wag presented to the
Centra] Legislative Assembly on 1st
March, 1921 for a total expenditure
of Ra..120 crores. After 1921, the

e T W

‘economy which wag a colonial eco-

nomy, converted itself into a national
economy after 1947. The skze, the
volume and the dimensions of the
activities have grown so phenomenal-
ly that fo-day we have got an ex-
penditure budget of Rs. 25,000 crores.
Compared with Rs, 129 crores in 1921,
now in 1981 we have got an expendi~
ture of nearly Rs. 25,000 crores. Not
only that, in the year 1923 neariy
half a century ago, the activities of
the Government were very limited.
But at that particular point of time,
there were various Standing Com-
mittees in the country during the
British raj, to scrutinise the financial
proposals, to allocate sums out of the
demands granted and 50 many other
things. But then what happened?
After 1047, particularly with the
beginning of the planning era, gov-
ernmental activities have been in-
creasing day by day in the interest
of the national economy. Now we
have got a huge public sector. We
have got Government companies and
Government corporations, We ar®
giving aid to foreign countries. W2
are receiving aid from foreign coun-
tries. We are having grants, loans,
advances, provision for flood, cala-
mities, drought, so on and so forth.
We have got life insurance corpora-
tion which practically hag a business
of Rs. 20,000 crores as on to-day. So.
this is the position of the increasing
governmeital activities.

Not only that, since 1953-54 we
have got three supplementary hud-
gets, In 1964-65 we had four supple-
mentary budgets and the supplemen-
tary budget is on an average a bud-
get of Rs. 1500 crores which is fen
times the first budget of the Govern-
ment of India. This is supplemen-
tary budget and then that we have
got Excess Demands. These are tne
dimensions, the size and volume of
the governmental activities. 1 do not
want to go into the figures of the
Excess Demands figures which have
reached Rs. 266 crores in one yearl.
That ig practically twice the sum of
our apnual budget of 1821, -
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In this condition, what was the
position in the pre-independence cra.
There were Standing Committees for
verious Departments. T, familiarise
Members with the process of ad-
ministration, record opinions on
policy matters, new schemes involv-
ing expenditure there was a Standing
Committee. There was a Standing
Committee for Finance in 1921, There
were 10 elected members. What was
the scope of that Commitiee? To
scrutinise the proposals for mnew
votable expenditure in all Governmet
department, to sanction allotments
out of the lumpsum grants—that was
their function—and to suggest eco-
nomy and retrenchment and economy
in expenditure and to gssist in cases
referred to by the Finance Ministry.
That was the scope of that particular
committee. Now, what is the posi-
tion? To-day we do not have any
Standing Committees, All those
Standing Committees have been
_abolished. There is no Standing Com.
mittee, '

Now, what is the process for the
formulation of the Budget? Excuse
me, Sir, So far as the present bud-
getary process and the formulation
stage is concerned, it has become one
of whims and fancies of one single
individual—not the whole Cabinet
even. The whole cabinet have got
nothing to do with it. I remember in
1979, the budget wag prepareg twice.
One was prepared by Mr, M. H. Patel
and when Choudhary Charan Singhji
took over on 24th January 1879, the
whole budget was revised and a new
Budget wag prepared. With the change
of one man, not change of the Gov-
ernment, the whole Budget was revi-
ged and twice the Budget was pre-
pared, So, the whole budgetary pro-
cess and the formulation of the Bud-
get naturally depends on the bureau-
cracy, of course, with one particular
Finance Minister who comes into the
picture at the stage when some policy
decisions have to be taken. So I
humbly submit that so much secrecy
js attached to Budget that not even
the Cabinet is taken into confidence.
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The House is not taken into confidence.
The Parliament hag no say in the
whole matter. What allocations have
to be made for what particular ex-
penditure—for rura] development, for
agriculture, etc., there this Houge hag
got no say. We have got only a gene-
ral discussion on the Budget and
we simply ventilate our grievances
whatever-we feel our constituen-
cies. Nothing more can be done to the
Budget. The time for general discus-
sion is very meagre—hardly 75 hours.
The time allotted for Demands is
also very meagre. Many of the De-
mands are passed. Guillotine is ap-
plied. Cut motiong are only a ritual
That does not carry any weight. Ap-
propriation Bill is a five minutes job.
Finance Bill—15 hours. Everything is
disposed of and the total process of
the Budget is over in thig House with-
out any scrutiny by any committee of
Parliament from both sections of the
House. If this is the process, I say,
with the increase in governmental
activities, the House has to think
whether we have to continue this
process of We should have some
change in the entire formulation and
discussion of the Budget and scrutiny
by Memberg of Parliament and what
we should do.

Now, an argument is being given
that we have got the Public Accounts
Committee; we have got the Public
Undertakings Committee and we have
got the Estimates Committee. I do
not want to go much more into the
details, But, I can say that in so far
as the Public Undertakings Com-
mittee is concerned, out of 180 public
undertakings, this Commitiee Was
able tp examine only 68 public
undertakings so fer.

121 public undertakings have been
beyond the reach of examination or
scrutiny of the Public Undertakings
Committee because they cannot do
the job as the job is so tremendous
or so stupendous that one Committee,
on behalf of Parliament, cannot scru-
tinise all the audit reports or all the
audit paras of al} the publi¢ under-
takings, Till this date, the position as
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_on 16-8-1980 is this. 121 public under-
takings have been beyond the reach
of the Public Undertakings Com-
mittee.

So far as the Public Accounts Com-"

mittee ig concerned, there are 10,000
audit objections floated. Out oz 10,000
audit objections, 1,000 are picked up
by the Auditor-General and, out of
1,000, nearly 400 are mentioned only.
And out of 400, hardly 35 are picked
up by the P.AC. for the scrutiny,
What is the position? It is not even
10 per cent of the paras selected by
1ihe Auditor-General. It is only 10
per cent of the total audit objections.
With such a huge budget and with
such a huge expenditure, what is the
serutiny by Parliament? Who seru-
tinises? I think nobody scrutinises.
Otherwise we would have done that.
What is to be done under the cir-
cumstances? Now, the L.I.C. has got
a business of 20,000 crores as on date.
‘Banks have got a business of Rs.
30,000 crores; the G.I.C. has got a
huge business or as on date. But, they
are beyond the purview of the P.A.C,
PU. or EC. There is no Parlimen-
tary control over the L.IC, G.IC,
Banks, Reserve Bank whatsoever,
where thousands and thousands of
croreg of public money is invested,
Has the Parliament thoringt about the
whole question as for how to scruti.
nise and how to increase the effective
rontro} of Parliament over the Eov-
ernmenta] expenditure?

To-day, the governmental expendi-
ture is beyond the control of Parlia-
ment. P.A.C. brings so many matlers
to the notice of Parlimment. 1 shall
give you one classic example. Take
Salal Project. Initially, Rs, 55 crores
had been sanctioned for this project.
Now, the cost of the Salal Project has
gone up to Rs. 600 crores and the
period that is taken is 15 vears...
Who is answerable to this? Who has
to bear this burden? It is the tax-
payers who have to bear the burden,
Parliament is there. The P.A.C. sub-
mits the report to them. It cannot be
discussed in Parliament, Acti noTaken
Reports are not discussed- n Parlia-

ment, The P.A.C. reports are not
discussed; the Estimates Committee's
reporty are not discussed. Then, how
are we going to have effective con-
trol? These are certain matters. Simij-
larly, take for instance Metro Rail-
ways. Initially the cost was Rs, 140
crores. Now the cost has gone up to
Rs, 1,000 crores. The time for com-

. pletion should be 5 or 6 years but

it hag taken 15 years. Which officer
is accountable to Parliament? How
can you have effective control? That
is what I am pleading with this House,

We should devise ways and means
to have more effective control over
governmental activity, over govern-
mental expenditure. Parliameni must
be involveq in this process. I would
like to remind this House as to whal
our Prime Minisler in her speech in
the National Development Council
relevant. I would like to quote her:
This was what

“...that the Five Year Plan is not
just a deseribing national targets
and policy for the realisation. It
represents more outlays and growth
rates. It implies 3 to the objectives
of development., ‘It i that we
periodically give to wvurselves to
the course of our nation’s pro-
gress. It gur hopes angd aspirations,
It symbolises lution to dedicate our-
selves, all our of eneagies, o forge
ahead”.

Now thig is the approach. Now for
anothey five years this country and this
Parliameny js committeed to the Five
Year Plan a copy of which has not
been made available to hon. Members
of thig House,

The Five Year Plan has not ~béen
discussed in Parliament. Copies of
the Plan have not been made availa-
ble to the MPs. No discussion hady
taken place and Membars have mnot
been given opportunity to have some
say in the formulation of the Plan
which is a Charter of action for ano-
ther five years and on the basis of
which our Budget is formulated, Do
we not have any say in the formu-
lation of the Plan? It was discussed
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Jong ago in Parliament, In this parti-
cular connection I would like to quote
none glge but the Finance Minis-
ter himeelf who while participating
and Chairing a particular Committee
had made certain observations and
strongly pleaded that a standing com-
mittee for planning apart from others
should be there, I would like to just
quote four or five lines:

" “Therefore, a discussion by Par-
liament before the Plan ig finalised,
in the draft stage, must iake place
[Shri Satish Agarwal]
to decide whether the resource-
mobilisation contempalted in the
Plan is within the competence of
the country...

Therefore, my suggestion is that
before the Plan is finalised, Parlia-
ment must have a look at the very
important aspects, the broad as-
pects, namely what is to be the size
of the Plan and what is the princi-
ple on which the size of the Plan
must be determined, what are the
resources for the Plan and from
where they can be raised in the
normal course and, thirdly, what is
the allocation as between the vari-
ous sectors—the agricultural sector,
the industrial sector, transportation
and communication sector, social
services sector and other sectors
which are recognised for the Plan,
right from the beginning.”

“Standing Committees must be
revived. If the Government do not
revive the Standing Committees for
all the Departments, at least it must
be revived only for the Planning
Department because this is the De-
partment in which moneys are dis-
tributed over several sectors and
any change in the distribution to
any sector will vitally affect the
total} growth of the economy.”

Now, Sir, in these circumstances my
respectful submission before this hon.
House is that time has come now that
we as responsible representatives of
the poor teeming millions of this
country have to devise ways and
meang as to how to increase the effec-
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five control of Parliament over wari-
oug governmental activities including
LIC, GIC, Reserve Bank, etc. At the
moment except for asking certain .
Questions—twenty-five per cent of
which are replied in the form that:
the information is being collected and
will be laid on the Table of the
House—there is very little control. In
UK, Sir, on whose pattern our sys-
tem was based, they have introduced
in 1979, twelve Committees for ull the
very important Departments, viz.,
Agriculture, Defence, Education,
Science and Art, Employment, Energy,
Environment, Foreign Affairs, Home
Affairs, Industry and Trade, Social
Services, Transport, Treasury and
Civil Service,

PROF. N. G. RANGA (Guntur):
How do they differ in their working
from the working of our Consulta-
tive Committees?

SHRI SATISH AGARWAL: Prof,
Ranga, 1 am prepared to come to
your house and discuss these issues -
in detail with you, I have discussed
this matter at length with the Fin-
ance Minister and he seems to be in
agreement on many of these issues
and aspects. I can give you the exact
number of Members of the Committees
and the quorum required. I have a’
complete Paper. I went on behalf of
the Government of India in a Study
Group to attend a meeting held in
London in 1979, where six countries
participated and on behalf of the
Commonwealth countries a report was
prepared and circulated. On the basis
of that our Parliamentary Secretariat
hag prepared this booklet and in this
booklet all these recommendations are.
contained. In Lusaka in September-
October 1980 this particular subject
“Parliament and Scrutiny of Public
Finances” was discussey and conse-.
quently in UK, Australia and Canada.
these standing committees are exer-
cising effective control over various
governmenta] activities, They are very:
effective and in one country in UK.
one committee iz so powerful that it
can stop the payment if it unautho-
rised, But here in this country even
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'ptﬂed for Wo years the bumtwraey
oan go on spending money without
authorisation from ‘Parliament. The
expenditure on any New Service can-
not be incurred without prior appro-
val of Parliament. The PAC has rei-
terated its views on several occasions
on this important aspect of Parlia-
mentary scrutiny but thig iz of no
consequence to them  whatsoever,
Without taking more time of the
House, may I most humbly suggest
thig? This is something which must
cut across party barriers. We should
make Parliament more effective, Sir,
I am very much pained to see that
even the Sixth Plan Document was
not discussed in Parliament. Before
adoption the NDC it should
have been discusseq in Parlia-
ment but that was not done. It was
not discussed and even copies of the
document were not made available to
Members. This ig showing gross apathy
towards Parliament and Parliamen-
tary functioning. We should all see
to it that Parliament exercises more
effective control over all these things,
Governmental spending has grown
more and more in volume and it is
Rs. 25,0000 crores in 1981-82, There
are cases like GIC, LIC, RBI and
many others which should come with-
in the purview of the financial com-
mittees, More committees should be
formed; more standing committees
should be there. The Informal Consul-
tative Committee system should be
abolished, lbecause they have practi-
cally no role to play. We want more
Standing Committees so as to have
more effective parliamentary control
over Governmental expenditure. Un-
less we do that, all the money will
go down the drain. So, it is in the
interest of the economy of the coun-
try, in the interest of development,
in the interest of Planning, in the
interest of Parliamentary democracy,
that I plead with folded hands to all
sections of the House, to consider my
suggestions in a .dispassionate man-
" pner, Lat there be Standing Commit.
teey for all the Government Depart-
ments, in which all Members of Par-
liament would be associated which

;366
will bring the total involvement of
all the people’s representatives in the
entire planning process. )

MR, DEPUTY-SPEAKER: Do You
oppose or support the Bill?

YHRI SATISH AGARWAL; I have
made my observations in a dispas-
sionate manner.

= TWTEAATT Avedt: JyTerEr o,
F v fug fadus ardracad® &
faimany F oo argur g )

MR. DEPUTY-SPEAKER: Before
I call Shri Ramavatar Shastri to
speak, I may inform the House that
Shri Shastri has intimated to me that
he would be making allegations
against an official of Bihar Govern-
ment and also against a Minister of
that State.

It has been held that it is not right
to refer to Members of other Houses
or raise matters falling within the
jurisdiction of a State Government,
In Bihar, there is a popular Govern-
ment and matters desired {o be raised
by Shri Shastri could more appro-
priately be raised in the State Legis-
lature. I would request Shri Shastri
to extend cooperation and not refer
to these matters.

AN HON. MEMBER: If he wants,
let him go to the Assembly!

(Interruptions)

ST TRIFAIR WEE: wyrewsr oY,
YIGFN AT WOF W@ FATE A
STl At & F wgha #EY g | AA Wi
HGTVC BT 3T FUT | v Faefy w7
Y H =W BY wwar §, s el &
ar % yaae fog awdr §. . ..

MR, DEPUTY-SPEAKER: Mr.

Shastri, on Third Reading you are
speaking now.

st AT AR F S i’r
RNer <@g | 7 wT A a) senfd
¥ QI

Urews Y, AW H AT WICHET
% feafs gair wfim o € | aTR
i feeaife-izw feufa guadd, qar
AT HC @ § 17 T 1F B ey
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[ Trataare medi]
e AT g | mﬁ' weY ot gk gt

!l

faset 2 &F&&——-Fﬂm AN HEU—
ot Fgua wad fag § 1 faeelt § 70
@ <@ & ey A sarEr wR A
qrazgsar 7 | gegear & aweR gai
#, I} g ), W AW, T
HEECIC IR

o Fo ¥o frait (a49¢) : ¥
¥ 7ar gy Qi §, Trc A A § *a0 €\ <@
Rlzan s

ot Traraarc wrelt: & =i aar <
g 1 gRaoo ¥ ar i€ W wag qaw
ifwre | amw ¥Iw ¥ Tyig-sgaear ag
FazacDd 7 @r g
MR. DEPUTY-SPEAKER: During
the Third reading of the Finance Bill
you are speaking about the law and
order situation, I think you want
some more money to be allotted for
meeting this situation. But enough

money has bezen allotted, Please come
to the point.

SHRI RAMAVATAR SHASTRI: Law
and order situation alsp comes under
the Finance Bill. They are connected
with the Finance Bill.

MR. DEPUTY-SPEAKER: Now, you
come to the point and conclude,

"SHRI RAMAVATAR SHASTRI: 1
will finish very soon,

& ag 7g <@ wi T feula aga &

| A ) TEE F OF-2) IT Faw g

JAieqA AV, AT Y qGF FH

{1 ghamT H wed o & e A

TR, At ac & o § 1 T any

¥ q¥o QFo e ¥ WY IwTT Y
AT W AT T F s Gar

A

APRIL 29, lhBl
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SHRI M. RAM GO‘PAL m
(Nizamabad): Sir, he has mentioned
the name of the Sarpanch, That por-
tion should be expunged.

MR. DEPUTY-SPEAKER: In re-
gard to the mentioning of the names -
and all that, I will go through .the
proceedings and consider whether that
will not go on record.

. SHRI RAMAVATAR SHASTRI: You
cannot prevent me quoting from the
newspapers.

MR. DEPUTY-SPEAKER: Let it
be. Even then if it is derogatory or
any allegations made against anybody,
I will not permit it. ;

AN HON. MEMBER: Let it be
established.

SHRI RAMAVATAR SHASTRI:
Who will establishs it? Government
or Police will establish it...?

a0 8T AET 74T, TR €IAT I 747,
fa® ady @ TEA T (9w g} § | aw aw
q T WA AR FACA FLF0 AT

fagse@Warfs wa &
aeqT Y gear F 7 | S A A Wew
" w9 & waard ¥ A iF aifeaqd
¥ qF FERAET 49 AT I FTAF
ATEY | Ky TEAH Ho THo TOAY
geai < &t € WY otf o 2w F Y Fww
AT A I, K GATT FAT FT FeSr-

_ EqO e o §, agi 9¢ 3 fwadi 1 Ml

qdy vk | T IFCFA gH T g AT
HqiE FAW & TRIEAT AHF TAM 9T
14 gifgargdl $tgaarF a H aqi
FC IF )

%8 SH I W F FAT W fafy-
SALEYT T § 1§ HEAGT F
feay @ §, ey dax wi guv, €M@t
gl ) Faw § W ag A & v am
RAaw St A geag wiew i <
g1
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Politicll murders are taking pIaee
daily. T would like to draw your at-

tention to this. E‘""t f‘!*'f ¥ faad
ow “em ¥ N wq gAq #, WA
#§ wewr T W gwF A
5t ¥ o wiow Nfaleas g g §
fadf dqavm Mol @ 36 ATCEY |
qg %19 ®lq wewr § 7 gma Wi
iR faq w1 ¢H-AMA qH(HET B
EEXATA T § 1
S§4RI C. T. DANDAPANI (Pol-
lachi); Sir, in Tamil Nadu, D.MK.

workers were murdered by the Com-
munists.

st vArAAT wredt @ Qgaray
fax % 32 @I ASG T H A

gAC | T W ARG WA FFa AT

qiay st g, @ w3 frai i &
TAZL AFRAEE 1 T § W FwewT
£t agrec T AT SHATE

ECERCE EE LGRS K S &Lk
ge i A wfeadadt fr e acdoag |
T A AT FL QA @ 6 A w0
wa fear o | fagafafaa & s
# wrqd gar i Nag wilzadagdt
#icfear mar§ 1 FgA winawa ag §
M A AT splaa AR ACE

BT F( QF WEAT FT F (A4 By
QAT § 1 AT REX g NfFEeFa vy
AR (AT F AT TR FAIZWA I
4 1 3gfaa wegiaes o ¥ Jar, 952
frgz ¥ drromTcinarga nageaiqag
¥ dRzh § | 999 a7 sedged ¥ @ar
7w afi T wfzan

MR, DEPUTY-SPEAKER: Please
<conclude now. I have to give chance
to other Members also, There are 5.6
other Members who want to speak.

SHRI RAMAVATAR SHASTRI:
How much time have you given to
others?

MR. DEPUTY-SPEAKER: Please
do not question me,

SHRI RAMAVATAR SHASTRI: 1
will not question you, buf let me
speak,

MR. DEPUTY-SPEAKER: FPlease
conclude now.

SHRI RAMAVATAR SHASTRI: In
that case it is better that I do not
speak in protest.

MR. DEPUTY-SPEAKER: Al} right,
I will call the next speaker.
ot TrRTRATT AR F g |E
fv ag wdd a0 g
I protest...**

MR. DEPUTY-SPEAKER: Asper-
sions on the Chair will not go on re-
cord. This will not go on record.

Shri Mool Chand Daga.
SHRI MOOL CHAND DAGA (Pali):
Mr. Deputy-Speaker, Sir...

At IETERT wEAl  ag F0E A
gE? AdudmawgTg 1A AR E,
Qs RS F1 MU A @ § AR
Fgaasdfia @

I am very much agitated.

MR. DEPUTY-SPEAKER: You are
my good friend,

ot TETEATT wresl (A T
%ig Adf FCATE | A Fi {hid & ger
g, r~‘na.q g F1E 410 gé'? i (T
wgT gy M iF-NT F 4R 7 W
WEART OmT i AgT T @ E
SHRI MOOL CHAND DAGA: You
must abide by the chair, I want your
protection, Mr, Deputy-Speaker, Sir,

**Not recorded.

\
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SHRI RAMAVATAR SHASTRI:
He will never give you protection,
(Interruptions)

MR. DEPUTY-SPEAKER:. Why
do'nt you laugh or smile?

SHRI RAMAVATAR SHASTRI: I
cannot laugh.
LR T o

You try to belittle the Members,

What is this?

MR. DEPUTY-SPEAKER: I have to
do justice to all,

SHRI RAMAVATAR SHASTRI:
How did you give 20 minutes to other
speakers?

MR. DEPUTY-SPEAKER: T have
called Mr. Daga now.

ot qR 5T W G4iseA HEIE,
afqer ¥ gr dhe Futard &
yg feran & .

“We, the people of India, having
solemnly resolved to constitute
India into a Sovereign Socialist Se-
cular Democratic Republic and to
secure to all its citizens, justice,
social, economic and political...”

w wrcgR S A g
wifw femrrar =&Y @0 A @@ s
wra fam #7 s€m o A stror
fegmm & o @\ 8w o’k TRa
wt foret frmr ® E W e & g
W& 917 § | W siaw fuswar wEy
T & AT < IR T GH Y
Py sty o1 w3 F qwwar § fw
¥ U aga I iR FHFIE TN
BT 1 WY ag wifva s s sy
WIfgX TG ST BT 90 T E
g wrar ar 8 d9n s S W
Fe §, ford o o var § gww
wq favar s 1+ 7y A T 9T
-, Wfiew ST AT F aTE f WY
wiawriat # frgardt qufed ur v

feardiz Y wrofwfudstrenfivd wommr
W ERar glaray, S rde il
BT TN 1 A WX WA 14 TS
ot i geer dvg e Ay FawEm
§ okt wofaiTed ¥ fea w@h
%1 ag o Gar afvw o e dw ¥
WIS 65 To wHwy A« W §, SA¥ WY
# gy el @ avew § | Qe womar
RN AR AT E 4T
w-forg At & fiell, go swerfafafeal
W 478 g frafaat & feld wi el
wAf & ferd d @ A aste T
& 1 agr g gra g ¢ ) A R
# <t et whE wrEd g W F ALH
%1% @ «gY 307 | ¥Q FCW K| T
FHAT § 4 e 9w SR A @ |
Wiy &7 Fadr F0 wrst qF TAAATES
A& o | fams Fege €, ST A
ST A A § Fa o & faed 10
W & s fl w ot S § A
frar ? st e wrorffaw M TE-
72 g9 9di we § ar @ § w0 I
F stqAy et am fediiow fa
sra fas Diferfearer qret v & fa oo
I | TF HalY qar §, SieT a1 U
TYFT JraT &, Afar ouy g oy Fraetar
& o & gy ST Wy qET T A KT
&1 & ? e & vir A W@ ) AN
# ? g oorihw A F v el
#t SyguT FIW § % WA ¥ AT X WA
8% T T FCH DA F W
e ff FuTlr goEE FE0 AR
& 1 &% urer g g R AT fa-
feyr ) % Fyr a7 f 1@ 9 W) Fax
wfgk & gHg HAWT | WSF AT AR
aay § iy § aic wwde wew
Wk &, T LT g &, A P %
facrs  ®YE wrferde ot €l | s
¥ e 2o, e o 2o ot
T E? 300 %o g dz o fuewrrk,
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4ooaoqzﬁfwﬁrm I W
Rdr iRy § | AR A g,
AT §, W1 WIH FATY ) W
daquae gaw fHa w7 Fora dfeur A
AT WqA W § DT QA Fifoid )
fra wufeat svaw 9 B AT
F ¥ fod qaay wff arfe 4% &
gur< frar sad, wfew 1947 § W@
T H T FE-TT Ao AT I9H 0
guT< g} AT | TR ST FAN OF
st L A e % 9 T da
AR HCEY U a i fsar% HEATHT AT
Fo g grar | frah Srai Y T @
2 & e gqd qrqi FT I A |
ﬁﬁm S AT HE F AT 4G AN
(A, ¢
WA Fidiy GOT qAGHT A 0T
WA T I FE T g g ).
(swEeTT)
MR. DEPUTY-SPEAKER: I have
a clock here, Pleasz do not question

my patience,
(Interruptions) **
MR. DEPUTY-SPEAKER: How
much you have spoken. You ccmplete
it.
(Interruptions) **
MR, DEPUTY-SPEAKER:
do not record.

16.00 hrs.

(Interruptiong) **

MR. DEPUTY-SPEAKER: "Mr,
Ehastri, I know that you don't care
for the decorum of the House. All
~this should not go on record.

(Interruptions) **

Please

MR. DEPUTY-SPEAKER: I am not
brepared to argue with you.
(Interruptions)**

MR, DEPUTY-SPEAKER: Mr,
Daga, you complete it.

SHRI MOOL, CHAND DAGA What:
is he doing, Sir?

MR. DEPUTY-SPEAKER: Mr,
Daga, you should take ohly five
minutes, You have already taken five
minutes. I will have to call the next.

speaker.

SHRI MOOL CQHAND DAGA: The
resourceg required on account of sub-
sidy alone to cover 82 million small
and marginal agricultural labour
householdg will be Rs. 2460 crores,
The corresponding requirement for
credit will be Rs. 5280 crores.

MR. DEPUTY-SPEAKER: Please
complete it, Mr. Daga. The rule is
very clear at this stage, the debate
is confined to arguments either in
support, or in rejection of it. You
have already talked; you have com-
pleted. Thig is the final stage; Third
Reading.

SHRI MOOL CHAND DAGA: I am
only saying...

MR, DEPUTY-SPEAKER: It is all
right. You have completed, Now Dr,
Farooq Abdullah. He will take only-
five minutes,

DR. FAROOQ ABDULLAH (Sri-
nagar): rose.

SHRI MOOL CHAND DAGA: One
point, Sir.

MR. DEPUTY-SPEAKER: I am
not allowing. I wil] not allow even
half a point,

T, EIEH Wagemt (=fvmre ) : focdy
sfF agw, SrEare faw ¥ qa
qaar fawrers v Sifew & < fraen
¥ faR §90 |r=y o Wy A
TWTXT AT A1 § 10 A agfwan

_**Not 'recorded.
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[810 wreF wegw]

qgr 5w T ¥ Er § WK S awerd
w o fegrwai g, agaga FA§ 1 =i
NA#zg § A& gk qgf OF Tga W
Taardt i NAFE 7ga A7 ¥ I &
WFF AT, vani gwaaz g e
it T 7 awHT § 5 1090 % Fhaw
g AT B WX s ag § v ag
20 FUT Fi GT AT I TATT 300
FAT & W FICS W

ag adY, alew TF A e
NAFe & &7 fawa F gama 7 a8
FIWT AT, TFATE T HY TAAT W IAD
fax & (x AFL AT @ § & agi at ag
TiFsz wE F fgai 7 1 340 dmq
7 97 a0 § M1 IqH fAY N i

wifgd, ag qale & ssida Q) JAq,
I AT AF IFEY T4 AT & K 02N
Ll

qradr if'ﬂl&ﬁ g v sta @93 qisan
Ffardyz@ oy, Az frama s
Ta% W qg¥ 9970 FAT A 4T | I
qgt 9T HfAT FAywT F IaF qR |
feerwa gar @ 92 800 ¥ AT 7K
foe dfa@rr #33 ¥ 22 900 FAT
T qET 770 |

# T wri¥eq fairesT ¥ oF qw-
Lo & fF fraad aga faedt &, g
T ZAR( AT, IF-FAAR & 5§
TAE § T T AW F A DT Ay
aff g ANATF T W Wiy
#§ srg qar §, 7 9T 9% 7 &,
E sag @< ) §, Feedafat adf
g1 %q0 € dgatFlar fs Sad fay
at gy ar dar fgar s@v? 53t 9¢
Q& gard W §, wgt A F gAGHA
FEHEE § QI IAT § | ¥ BrEATR
Fatree & wrifem & fe sa< vy gaa
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wYs fadr fewely ®y wiwal € S &7
¥ 9 AT T WX 3G {5 agi g DY
gea & W gretra ¥ § 7 :

q O A5 WT KiqT FGAT Agar
gfeqad gggiva ¥ aff ar av 39
9 A o%® e A 0% ff )
#7 9 #a< F T4 § 1 R TE AR
9T ¥Q 3T H TFH CHo qyo F Hg oY
a8 78 & | 9T TG TEF WaqFA( A
AT FINSTF T H ol 7gi fr g
daaw w8 § 1 I ® wdw daEq
AEFQTANA Tgei TigaTE I+ A Aga g .
Fdswcarfiai 7 Faat D1 R Hidl
H|er« g1ar | ag 8\ fgrqeamm & wg-
w4, 9 QT Foit F AR 1 a3
frey aw@ ¥ AgH AT 9

ag W owgr At g fF qF
Tl F U F AR A 3@
g8 | N uF frgram ur, sud
T O M g W gw g &
wif =q A F waw @ ag §
AT Y WTE TFT @ § 9% Wi ug
¥ g fasmw & fag sorar =g €
T ¥ 9ea § 5 wme W anase
dgoe v wifgy, afs & @w
WIS A% 1 €% WAl g% v
g frw @ty # wgfraa &0 arfgm 1\

o

# wa TEAlrd o & fw o
7, @ wafae w @y oA |
yffsarr-ware g, afe zafan #gr .
f& & Truta-TaTd § 1 BIC WY F%
aw g, faad ae ar ggv ael
§ ) ze Ow g §F £ ww
%, 30 & T § 1w W g
ar w47 fady &Y &8 A wE A
& WY 7z oud whw diar sy £
nF T wTE F 9 Tq a‘raﬂ‘v‘
TR 5 oag e ¥ oy WG, g
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o ¥ g ST, weee & R
wRIC oW, sk & 0 eeid
s ER ueeiE & gygweETe
TE¥ | ATTRAT F W wAr @ ©
O ®gA aq af § 1 gATeRw
AW & FTEET T@ HEN TR
¥ Ram ¥ sdany & G fe
-~ a7 & wifas & | gwA A wf
qarer 4fY frar ) F @Y o WRE AT
A § A7 WE w¥ Iy §
g S Wi TH AHATIH TTH
%4 T § WI oW WANSAT @
& & fodl Y wrdy o e FwrAr
wET IRY ¥ 1 IR AR 9w §
fo & amor oy | 79 qwnfor
ot fF 9@ garfe daw ¥ wmeeEc
99 W ¥ W7 oo gwy § &
ERIX o1 Wrsmar g% | TEQ qany
amEr AW ) g z@ AW W
srgwT 8, fagw) & a7 s awY
% (wwar)

SHRI P. NAMGYAL (Ladakh):
This is 8 very vital point involving
the question of line of actual control

MR. DEPUTY-SPEAKER: 1 have

not permitted you.

SHRI P, NAMGYAL: Thisisa very
vital and sensitive point. Thig in-
volves the international border which

"4is a line of actual control,

MR. DEPUTY-SPEAKFER: You plea-
se git down. If there is anything we
will go through the proceedings. For
_anything you cannot get up.

¥lo QIE® WIGENT : fgrgema 48
AaT § fe ag W ww w9w R
a1 W WM QAW R & )
M gw W &, s fgww ET
s fgemr & sl @) o agh &t
wh amr 8, wg fegerdr &

T 0% Aty g A wifge fe
TS gew ¥ wim § g @w
fegeardt € shegw qa # frgam
¥ fag drear =iy, o fag g
HraT J1fge |

MR. DEPUTY-SPEAKER: Don't gee:

‘towards Mr, Namgyal. You see to-.

wards me and address me. You
please look towards the Chairman..
Therefore, he is getting up every now
and then.

DR. FAROOQ ABDULLAH: I am-
looking towards the Chair. I am.
not looking towards Mr, Namgyal

st
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MR. DEPUTY-SPEAKER: Mr. AK.
Roy.

SHRI P, NAMGYAL: rose—

MR. DEPUTY-SPEAKER: I amr
not permitting you. You have not
given your name. Mr A. K. Roy.

(Interruptions)**

MR. DEPUTY-SPEAKER: Anything.
that he says will not go on record,
{Interruptions)**

MR. DEPUTY SPEAKER: Please-
take your seat. Yoy must help me.
Mr. A. K. Roy.

(Interruptions)

** Not recorded.
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MR DEPUTY-SPEAKER: You
know the rules. = This will not gec on
record. )
' (Interruptions)**
MR, DEPUTY-SPEAKER: Mr. Faro-
oq Abdullah, please sit down. Mr.

Namgyal, please sit down.
(Interruptions)

MR. DEPUTY-SPEAKER: What-
-ever they say will not go on record.
(Interruptions) **

MR, DEPUTY-SPEAKER: Mr.

Namgyal, please sit down.
(Interruptionsg)*®

MR. DEPUTY-SPEAKER: Mr. Fa-

rooq. please .take your seat,
(Interruptions)*

MR, DEPUTY-SPEAKER: Please sit
Gown. This. is not proper. Mr.
Namgyal, please take your seat.

(Interruptions) *

Mr. DEPUTY-SPEAKER: This js
not on record. Nothing without my
permission will go on record. This is
all without my permission,

(Interruptions)*

MR. DEPUTY-SPEAKER: 1 dp not
permit yoy to say anything.

(Interruptions)*

MR. DEPUTY-SPEAKER; Mr. Te-
wary, this is not correct,

(Interruptions) *

MR. DEPUTY-SPEAKER; Mr. Fa-
rooq, Abdullah, you must address the
Chair,

(Interruptions) *

MR. DEPUTY-SPEAKER: I am
controlling now. Everybody, I am
conirolling. I am controlling.

(Interruptions) *
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MR. DEPUTY-SPEAKER: Mr, -RoV,

you can speak now. Mr. A, K. "Roy.

. (Interruptions)® .~

MR, DEPUTY-SPEAKER: Mr, Lak-
kappa, thig is not correct. Please sit
down. Mr. Roy, you can come stlll
closer.

(Interruptions) *

MR. DEPUTY-SPEAKER: This s
not the proper way to solve prob-
lems.

SHR; A. K. ROY (Dhanbad): The
Finance Bill is only meant to legi-
timise certain economic proposals that
were given in the Budget. When the
Budget is'passed. we can presume that
this Bill alsp will be passed. Bui this.
gives us an opportunity to make some '
observations on the general charac-
ter of the Budget, the character of
the economy, and the policy that the
present Government is pursuing. I
will not go into the details and invite
your bell I want {g say that and 1
want to emphasise that mixed econo-
my cannot be a fixed policy. You will
have to move. This is just a transi-
tional stage, You can stay thereiora
few minutes. But yoy cannot make
it a fixed policy or 3 permanent po-
licy. We inherited a colonial eco-
LAwowoda  TBIuofod 51 jeypy  Awrop
Colonial economy essentially means &
drain economy-—draining of the eco-
nomic resources. The surplus value
generated in the country has to be
utilisid in one direction. That is the
most important thing. And now, we
want to convert it into national eco-
nomy, National economy meang noth-
ing but a self generating, re-circulat-
ing economy which will ye-vitalige all
the economic points of the country, For
that reason, yoy must take the natio-
nal economy forward, to a socialist -
structure, g soclalist economy to ac-
hieve a socialist goal. I want to know
whether your Budget proposals take
us even an jnch forward towards the
socialist goal, whether yoy are gurb-

** Not recorded.
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ap!faliﬁt netwity, or you are op-
‘them, whether: your policy.is
for associating  capifalists, whether
your policy is to expect money where
it §s there or to exempt where it is
‘not there. I am sorry to say it s
in the opposite direction. I am- op-
posing this Bill not because it is un-
able to give us breaq, butter and em
ployment not because it is unable to
have coatrol over the uncontrollable
LIC or banks, etc. I am not going
into those details. I am opposing
thig Biil because it hag failed to en-
. sure the direction in which the {inan-
cial economy of our counltry should
march.

‘1 will give one or itwo examples.
‘Self-reliance is one of the basic poinls
©of any national economy. One by
one in every industry we are reirac-
ing our steps from self-reliance, whe-
ther if js coal, steel or fertiliser.
Nothing could be discussed i this
House because all those were guillo-
tined. In my constituency, all these
three vital public sector industries
are situated. I could see very close-
ly step by step we are stepping back
from self-reliance, Take fertiliser
industry. Previously we used to
make fertiliser plants with hardly
20 per cent depenaence on foreign im-
ports. After that, we were gradually
retracing. In Sindri, we have auc-
tioneq the first public sector industry
based on coal, You would be :ur-
prised that in Sindri-Dhanbad Cnal-
belt, they have installed an oil-
based fertiliser plant, which will
always for ever depend on oil-
producing countries. This is the
economy they are developing, We
were ®elf-reliant. In Ramagundam
and Talcher, we have got expertise to
construct coal-based fertiliser plants.
In today’s paper we fing that the Cen-
tral Fuel Research Institute have dev-
eloped 5 better method for producing

r from coal ‘But Govern-
ment’ are paying mno attention to it,
Théy @o net 100k to the nation. They
look abroud. They want to import
everything ‘The Planning & Develop-
Mént ‘Dlvistew o2 Fertlliser Corpore-
tion of Indin was established to make
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us self reliant in estabhslung fertili-
ser factories, But now they are dis-
integrating it devaluing its and
selling it. For establishing steel
plants, they are importing technology.
We imported technology from Russia
for Bhilai, from West Germany and
from UK for Durgapur. We have im-
ported fochno.ogy sgawa from Russia
for Bokaro. How long will go on im-
rorting? Can we not malke a lzteral
transfer of techiiclogy from one plant
to another., Japan, even in a capi-
talist way imnorts one machine but
they complelel.: dismantle if. study it
anq start their own. Why cant we
do it? They are going to establish
steel plants in Andhra Pradesh and
Orissa, hut again  the Ministers are
flying abroad, Instead of fiying ab-
road, we should Jocok to our own soil
and consueit our own indigenoys tech-
nology and move towards that direce
tion.

Now, what are they doing? This is
a matter for concern. Just now I
have had a tallkk with the steel ministry
people. Theyr are going to retrench
7000 miners in Delhi Rajasthan in MP.
who are adivasis of  Chhatisgarh,
because they have imported machine
from abroad. The sameg thing js hap-
pening in the collieries. They are im~
porting machines from gabroad. The
profit is going to  the manufacturer
abroad. but our poor people, the miners,
the adivasis, Harijans, the tillers and
toilers are losing their job. This is the
economy you have hrought. This is
the economy you want to bring through
this Finance Bill. That is why I
oppose the Finance Bill lock, stock
and barrel, as 1 consider that it will -
take our nation not towards a natio-
nal economv but towards a naked
stark, commprador economy,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy-Speaker, Sir,
I am taking this opportunity to high-
light one of the projects in my consti-
tuency. For the last four years I
have been trying to do it. I have given
about 76 questions. Unfortunately all
of them became unstarred. That is all
about the unfortunate aluminimum
project at Ratnagirl. In the last gses-
sion I made a mention under 377.
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{Shri Bapu saheb Parulekar]
Even in this session I made a mention
aboyt it. But, unfortunately, upto
this day, the hon. Minister probably
did not find time to reply to that. This
project was sanctioned in the year
1966 with Rs. 80 crores. This was to
be commissioned along with the alumi-
nium project at Korba, The Korba
project is on stream. But there is
nothing as far as Ratnagiri aluminium
project is concerned. Hundreds of
acres of agricultural land had been
acquired. But out of this hundreds of
acres, only one dilapidated building
stands on same policy. You will be
surprised to know that two officers
drawing a salary of Rs. 3000 each have
been stationed there. They are doing
the work of selling grass and mango
fruits from the land acquired for the
project. That js all that they are
doing, We are paying Rs. 3000 to each
of them just to show that the alumi-
nium project is there. I have re-
peatedly been told that due to financial
congtraints, this project could not be
taken up. But I do not know from
where the Government got the money
for the new aluminium project in
Orissa. Of course, it is with French
- collaboration, Retnagiri project was
to be with Hungarian collaboration. I
asked the question to this effect also.
But answer that I got was that due to
financial constraints nothing could be
done, Initially when the project was
sanctioned, the original schedule of
expenditure was Rs. 7 crores in 1978-77,
Rs. 16 crores in  1977-78, Rs. 24.90
crores in 1978-79. Out of all this, so
far only Rs. 20 lakhs have been spent.
You will be surprised to know that on
2nd of October, 1974 we were given
..invitiation cards of laying the founda-
tion stone of this project at the hands
of the hon. Prime Minister when Mr.
Vasantdada Patil was the Chief Minis-
ter, 1 do not know  what hap~
pened to that. The Prime Mi-
nistep did not find time
to come. And the project is practical-
ly dead. I would therefore, request
the hon. Minister to let me know as to
why even this year you have not madt
provision ot more than a few thousand
rupees and that too for paying salaries
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to thoaetwo oﬁcerswho mdotnsthe,
work of gelling grass and mango fruits
¢rom the land. If you are not going fo
start this particular project, I would
request the Government to give back
hundreds of acres of land to those
agriculturists who have neither been
given money nor jobs. They are all
jobless. So you are not building the
industry and you are only grabing the
land of the poor agriculturists.

My second point is about the Minis-
try of Law and Justice. That Minis-
try was not debated. I find in the
report that in the Supreme Court there
are 36,000 matters, in High Courts six
lakhs, in Sessions’ courts four lakhs
and in Magistrate's courts 53 lakh
matters pending. If we read the report
with reference to the number of jud-
ges, we find that with these judges we
wil} require at least 15 years to dis-
pose of these cases which are pending
on this particular day.

SHRI M, RAM GOPAL REDDY:
What about fresh cases?

SHRI BAPUSAHEB PARULEKAR:
1 am not taking if to  consideration
fresh cases. I would like to know as
to what provision the Government in-
tends to do. No provision has been
made in the Budget of the Ministry. L
would, therefore, request the Govern-
ment to take this Info consideration
because these are initial stages. 72,000
sessions cases are to be disposed of by
2000 sessions judges and if one case
goes on at least for 10 days, you can
imagine what would be the plight of
the people who are charged under 302
LP.C. which is non-bailable offence and
the persons charged are in jails for
more than 10 years, The period of
punishment is five years for some of
the offences. This is what the Supre-
me Court has observed. This is a
crude joke on the under-irialg who are
rotting in jails. I would like to know
what the Government intends to do.

We have trying with this Govern-
ment to get income tax relief {o seaf-
areas under Section 80 RRA of Income
Tax Act. But the Government iz mot
taking any cognizance, In other coun-
tries it is granted. REspeclally in res-
pect of overseas ;lhwm
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service abroad allowanee food supp-
lied on board, the provision of Section
80 RRA should be made applicable. To
that extent, exemption ghould be grant-
ed Lecause this is the demand which
has been repeatedly made.

With these words, I also support the
submissions made by my esteemed col-
league, Shri Saflsh Agarwal. That is
absolutely necessary especially when
we are not in a position to discuss so
many Ministries every year.

SHRI M. RAM GOPAL REDDY: Sir,
‘the speech made by Shri Satish Agar-
wal is really a patriotic one. He has
risen about party consideration and
made very constructive suggestions.
If the opposition leaders are really
interested to the wilfare of this coun-
try, they should emulate his exam-
ple,

Every word of what he said is cor-
rect. Out of the money that we are
spending, we are getting benefit only
to the extent of 40 per cent; the rest is
going down the drain. I do not know
how the Minister is going to control
spending. If Parliament and the State
Legislatures vote the demands and give
money to the bureaucracy, if it is not
properly spent. if it is spent in some
other way, the country will remain
poor. So, some effectiVe steps should
be taken to ensure that the sanctioned
money is properly spent.

This is happening in the field of edu-
cation, PWD and other areas. Ag Shri
Agarwal has stated, no project is com-
pleted within the "‘ﬂ'fancial or time
schedule. But when Shri Bansi Lal
was the Chief Minister of Haryana, all
the projects were completed within the
time and budgetary allocation. If
Shri Bansi Lal could do it in one State,

" why not the other Chief Minister in
other States do it? When he Govern-
ment of India is liberally giving money
to the States, it should be ensured that
the money is properly spent.

~ .In my own State so many big pro-
. Jects are coming up and they are tak-
- ing a lot of time. I want the Govern-
“ment of India to take up big projects
like Nagarjunasagar and Srisailam.
We are already self-sufficient in electri-
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city. 80, if we produce more, we can
supply it o the other adjoining States.

_Recently; we had droughts in Tamil
Nadu, Andhts Pradesh and parts of
Karnataka. It is now becoming a re-
curring featuré because we have des-
troyed trees ard not replanted them.
In Gujarat they have a very big pro-
gramme to plant trees all along the sea
coast. The other States should follow
that. Uinless and until we grow trees
we wi]] not get sufficient rains.

In Rajasthan and other places the
sand is advancing. Though the Cen~
tra] and @State Government do not
admit it, the people say that it is eat-
ing away fertile lands of the country.
In order to arrest the advance of the
desert, there should be planting of
trees in a large scale for which the
State Government should be liberally
assisted. The Rajasthan Canal is a
must for containing the sand,

The Minister’s reply is sho'rt. sweel
and to the point. I wish him well
With these words, I  support the Bill

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South); Sir I
rise. ...

SHRI M. RAM GOPAL REDDY: 1
want him to follow Shri Satish Agar-
wal; he should not talk politics, _

MR. DEPUTY-SPEAKER: He is pro-
fessor; he knows what to talk,

SHRI SATYASADHAN CHAKRA-
BORTY: I represent a party and we
are politicians. If we do not talk poli-
tics, we are betraying our electorate.

I rise to oppose this Bill. Sir, at
the very outset, I would like to draw
you attention to the fact that you
allowed one Member from Raiganj to
utilize this this opportunity of speaking
on the Finance Bill o malign the State
Government of West Bengal He
spoke virulently against the State
Government and demanded the
toppling of the Government. I
do rnot” know how you permitfed.
When we speak such things, ‘you
say—*nothing will go on record”.
I draw your attention to this fact,
I- do mot want to utilise thig .. op-
portunity to give him a rebuff,
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To declare a war against a constitu-
tionally elected Government is not pro-
per. People should not come here and
shout. People who organige violence
should not come here and shout, In-
terruptions). It is for the people of

. West Bengal to decide. Hon, Members
from thé Treasury benches should not
try to malign the State Government.

When this Budget was presented, I
saw that most of the Members from
. the treasury benches shouted and we

Were given to Dbelieve that
a new economic era was
dawning undey the very dyno-

mic leadership of Shrimati Indira Gan-
dhi and only yesterday our hon. Minis-
ted told that the Budget received sup-
port from all sections of the people.
This is wrong. The whole Budget is
an exercise in deception. The people
are being deceived. You have increas-
ed the prices. You have increased the
taxes. You have given relief to the
big industries and big landlords. More
burden has been imposed on the peo-
ple.

Whatever Shri A. K. Roy said I think,
there is no difference of opinion in re-
gard to that. We should have a strong
economy, a self-reliant economy. We

~ must produce things which we required.
We should not depend on any country
economically. All these things we
know, I presume. But what is hap-
. pening? Recently, even our Sixth Plan
had to be sumbitted to Mr. Mc. Nama~
_ra for the approval of the World Bank.

SHRI M. RAM GOPAL REDDY: It is
not correct .

SHRI SATYASADHAN CHAKRA-
BORTY: It is the Wold Bank which is
dictating how to shape our policies
because of our dependence on World
Bank, because of pur dependence on
these imperialist countries and we
accept whatever they dictate, This is
a very dangerous trend. Even in 19848
and in 1956 ‘whatever policy was adopt-
®#d by the Congress Government has
been watered down. Wow in the name
.of technical know how, the multi-
national cvompanies are being invited,
Whatever Shri A. K. Roy told is 100
per cent true. We have got our own
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technical knowhow. We have our X~

pertise. But we refuse to utilise those. .
After so many years of planning, after .
so many yeares of economic develop-

ment, why is it that we are becoming

more and more dependent on foreign

countries, particularly the impeyrialist

countries? Why is it that we haveto

submit our Plan to the World Bank?

We have to get approval from the world

Bank because we have to get money.

Professor Ranga was telling and you
also said that we must rise above party
politics. I would like to ask the Gov=
ernment to rise above party politics
and think of the natfion. How these
imperialist countries are robbing us,
how we are becoming more and more
dependent on them is very well known.
It is history which tells that a country
which becomes economically dependent
on others, becomes dependent for food,
for shelter, for clothing, that country
cannot remain politically independent
for a preity long period. Their inde-
pendence also gets eroded. I request
the hon. Minister t¢ kindly let us
know what they are proposing to
do.

My last point is that we are emphas-
ising on export, export base industries.
It is not a suggestion of the World
Bank? Why are you doing it? We are
exporting our essential commodities
and then we are importing. But we
are not trying to stop conspicuous con-
sumption. We are not trying to stop
ostentatioug living. In such a poor
country, it will be appalling to know
how people squander away money and
show their wealth. Then, we go to
foreign countries and say, “Give us
help“ and we squander our scarce re
sources. Can any developing country
have this luxury of ostentatious living,
of allowing people to amass money and
spend like this?

_ Who are actually bearing the bur-
den? More and more burden is on the
people . You go to the market and gee
the galloping prices; the skyrocketing
prices, particularly of essential com-
modities, What is happening? What

ig the rate of inflation? I am sure, it

is not 15 per cent. It {s 20 per cemt.
Taking the consumer price index of

~ essential commodities, I would like the
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'-m wnllter to realise the difﬂculths
of the common pebple. More and more
burden is being imposed on the com-
mon people and you are giving tax
relief to the rich people in the name of
production. Why? It is the general
maxim of economics, public finance,
that the ‘heaviest burden should be on

* the--broadest shoulders. But you are
not imposing the burden on the broa-

. dest shoulders. You are putting the
burden on the common people.

You revise your economic policies.
The policies that you have been pursu-
ing have landed you to economic dis-
aster. You are now in economic guag-
mire, There is no way out, The only
way out is to change the economic
policies, make them pro-people, to fight
the monopolists, to fight the landlords,
to fight the exploiters and have a real
people’s plan whereby you can assure
livelihood to common people.

PROF. N. G. RANGA (Guntur):
Mr. Deputy-Speaker, Sir, I have very
few things to say. I am glad Shri
Satish Agarwal has  highlighted a
very important need of our couniry
and our financial system and I would
like the hon, Finance Minister as
well as the Cabinet as g whole to pay
special attention to the suggestions
wade and also, not only the Treasury
Benches but also the leaders of the
Opposition parties, then have an occa-
sion when they can all meet each
other and thrash out some solution to
this very important problem of how
to control, energise, inspire and en-
courage our bureaucracy Wwhich is
absolutely essential, but, gt the same
time, which is becoming unmanage-
able even for itself. So big it is. Tt has
got to grow but, at the same time, it
hag got to be controlled. How to do
it? They have to think of it.

Secondly, we have now passed the
Budget, Money is there with the
Government. What would they do
with this money? My hon. friend,
Sri Ram Gopal Reddy, has made in
bis own quite way some very con-
structive suggestions that whatever
money you sanction for any particu-
lar thing to be done, see to it that it
is done, that it ig achieved within

the period in which it has been san-
ctioned. Now, that is exactly where,
till now, not only now, hefore free-
dom, gas well as after freedom,
our Governments have been re-
miss, ‘There was a Committee on
Expenditure. They dissloved it.
It would be a good thing to have a
Committee like that.

1 have one amendment to suggest to
what Mr. Satish Agarwal has said.
He wanted the Public Accounts Com-
mittee, the Estimates Committee and
so on also to be discussed here. That
is not the idea at all because they ar®
themselves the Parliament in minia-
ture, Once they come to a conclu-
sion, it is accepted as a conclusion of
the Parliament and it has got to be
implemented. There would be re-
portg from time to time to Parlia-
ment from the Committees concern=
ed to state how their recommenda-
tions are being implemented by the
administration and where they could
not be accepted, the reasons there-
for and so on.

Similar Committees have got o be
organised and established. How they
are going to be distinguished from the
functions of the present Consultative
Committees has got to be studied
also. We cannot very well have
both the sets of Committees. If we
have these Standing Committees,
then there would be no need for
Consultative Committees, Once we
have Standing Committees, we must
ensure that they would not obstruct
the administration; they would not
obstruct the control exercised by the
Cabinet over the administration, but
on the other hand, they would be
an additional arm, a weapon, in the
hands of Ministers concerned in con-
trolling the administration, in en-
couraging and inspiring administra-
tion.

One good suggestion was made yes=
terday by Mrs. Vidya - regarding
financing. ‘- She made it clear that
many concessions are given in the
face of rising prices, She, there»

fore, suggested that exemption Iimit
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for gift taxes should’ simﬂariy be
raised from Rs. 5000 to 10,000 or
Rs, 15,000 whatever it may be and
whatever is considered suitable for
the time-being by the Government.
But that involves a principle, a heal-

thy principle and it has to be given
effect to. I do not know how they
can do it whether by an executive
order or by amendment of the Gift
Tax laws.

We have so many projects under
execution. All these projects have
to be fulfilled. We have to utilise
our money towards this end. As
Mr. Reddi has put it, we are getling
40 per cent of the results. Can we
not try and see whether we cannot
raise this percentage to at least 60?
That means economy and better use
of time and money also. That is
exactly where the British Parliament
had succeeded. Today, Parliament’s
control over the administration is not
so effective. Indeed, the control
that the Ministers are able to ex-
ercise over the administration is it-
seli not so very effective. Now we
have devised ways and means by
which we can possibly strengthen the
hands of the Cabinet and the Min-
istry as a whole and also the functions
and activities of our Parliament.

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Sir, 1 am very thankful to all the
Hon, Members who have participated

in the Third Reading of the Finance
Bill.

As you have very rightly pointed
out in the beginning, the scope of
the discussion at this stage is very
limited and, therefore, I will not
deal with these points which are bey-
ond the scope of discussion at this
stage.

Mr, Satish Agarwal is an experien-
ced parliamentarian (Interruptions).
He has got the experience for a limit-
ed period of the working of the Fin-
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ance - Minisuy und he h&l veq
nghtly ‘given . his valuable " sugges-.
tions regarding effective control by

Parliament of .budgetary pmvmom
and expenditure . and various Gov-

ernmental activities. They —are -
very vital points and they - deserve
deep study and sonsideration at.

length. I can only say at this gtage
that the valuable suggestions made

by my friend Shri Satish Agarwal

and very well supported by our lea-

rned and esteemed colleague Shri
Rangaji and by my friend Shri Red-

diji will be taken into consideration

by the Government at the appropriate

time.

My friend Shri Mool Chand Daga
has very effectively drawn the at-
tention of the House to the economie
conditions of our country and he
wanted to have several years' figur-
es in regard to the prosecution of the
tax evaders. I do not know whe-
ther he is present here now or not.
But it is my duty to place the in-
formation before the House.

During the financial year 19875-76
and for the subsequent years, the

number of cases of conviction iz as
follows:

——— ey

Year, No, of cases

of conviction.
1975-76 ' 15
1976-77 13
1977-78 13
1978-79 17
1979-80 ) 29
1980-81 til1 date. 18

He wanted to know regarding the

acquisition proceedings in cases of
transfer of immovable property which
is under-valued. The number of
acquisitions of property made wup
till now is 16. He was under the
impression that no conviction had
been made, no prosecution haj been
launched; the cases, under the new
provision of acquisition of property,
of property where mdar-valmﬁmi’

~ suspected have not bheen gone mtq,
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‘has not been implemented. I want to

* correct the record and say, for his
informaion and for the information of
the House, that this is not the position;

- the position is gtherwise; and the
figures are put for consideration
before the House.

‘Hon. Member, Shri Rainavatar
Shastri raisedq the law ang order
situation, gpecially in eonnection with
Bihar. Thig is not the subject which
ig relevant at this stage ang should
not have been raised. I do iot want
to take more time of the House on
this, This ig 5 State subject. Also the
law and order situation has been very
often Jiscussed in Budget discussions
and other Resolutions ang discussions
under different Rules.

Dr. Faroog Abdullah wanted to say
that there must be some specia]l pro-
vision for the backwarg mreas of his
State and some other parts of the
country. I can point out ut this stage
that, in framing the Sixth Five-Year
Plan, gpecial care has been taken to
allot special provisiong for backward
areas of our couniry—not only of
Kashmir but also all the backward
areag of the country. There is a
general principle for allotment in the
Sixth Five-Year Plan; keeping in
view the backwardness of some parts
of our country, special gmounts and
special consideration have been given,
and J can ggsure him that not only
about Ladakh or any other part of
that area but about all the parts of
ouy country which are backward,
Government is very much concerned
ang ig careful; special gttention has
‘been given.

"He wanted to know something
Tegarding one project which he men-
‘tioned. I can only say that, from my
‘Ministry, hig suggestion wil} be for-
warded to the concerned administra-

tive Ministry.

Shri A. K. Roy and Shri Bapusaheb
Parulekar have mentioneg about
aluminium project gt Ratnagiri, Here
also I can only say that I can forward
this suggestion to the concerned
administrative Ministry for early
inplementation gnd necessary action.

Prof, Ranga has mentioneq about
some suggestions made by Mrs. Vidya

MR. DEPUTY-SPEAKER: Their
intention, when they mention these
things, is to get some money sanc-
tioned by your Ministry.

SHR] SAWAI SINGH SISODIA:
Respected Prof. Ranga has made

some observations regarding Mrs.
Vidya’s suggestion...in connection
with. ..

SHRI A. K. ROY: I requested for

a coal-based fertiliser factory in the
coal-belt of Dhanbad,

SHRI SAWAIJI SINGH SISODIA:...
the wealth tax and gift tax. This is
also a very sound suggestion. At this
stage I can only say that it will
receive Government’s consideration
at the appropriate gtage.

1 am happy to note that the budget
proposals this year have been 7eTy
well received...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF  PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-

- TASUBBAIAH): You have forgotien

Mr. Ram Gopal Reddy.

SHRI SAWAI SINGH SISODIA: I
have not. How can I forget him? He
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_ [Shri Sawai Singh Sisodia]

has mentioned something about me
also—that. I am sweet and short. I do
not know whether T am sweet, pbut I
will try to be short.

The budget proposals this year have
been very well received by the people,
at large, of our country. There have
been no doubt certain criticisms but
these proposals are in line with our
Party’'s basic philosophy,

There is a mixed economy in our
couniry where both the public and the
private sectors have a role to play.
Both these sectors have, therefore, to
contribute to the production and em-
ployment generation of the country.

Within its framework the private
sector will be allowed to play its legi-
timate role. Incentives and conces-
sions provided in the Budget are strict-
ly within this framework and justi-
fied according to our philosophy, These
are meant to encourage production
which would enable us to check the
inflationary pressures. These are also
expected to boost savings and invest-
ment in this sector.

We are proud that our country is
self-sufficient and I do not agree with
the hon. Member who says that we
depend upon foreign nations. This is
absolutely wrong. We do not depend
upon any country, not even on the
World Bank aid or assistance. I can
say with all emphasis and I am sure
the country will march forward to
achieve the economic goal under the
dynamic leadership of our Prime Min-
ister, Shrimati Indira Gandhi.

MR. DEPUTY-SPEAKER: The
question Is:

“That the Bill, as
passed.”

amended, be

The motion was adopled.

16.52 hrs.

STATEMENT RE. RUNNING OF A
SPECIAL TRAIN FROM AHMED-
ABAD TO DELHI ON 26-481

MR. DEPUTY-SPEAKER: Now,
the Railway Minister, Mr. Kedar
Panday will rhake a statement.

st wAow aw o (few)
ITqY HEEY, 9% [ Wi 9}
wer 3 W E a2 sHaardfa

WMIE WhRAE G g WY TEE
WY 9L = @ § 7

St RATOW qUTEY ¢ W av
ug e § frer #

MR. DEPUTY-SPEAKER:
announced this morning
making a statement.

SHR] MANI RAM BAGRI: Omn a
point of order. There is a notice of
privilege given under Rule 222 Ly Mr,
Paswan and myself.

MR. DEPUTY-SPEAKER: This
morhing this was raised ky Mr,
Paswan. '

Speaker
that he is

SHRI MANI RAM BAGRI: This
was raised by Mr. Paswan and me, on
a point of privilege.

MR. DEPUTY-SPEAKER: Speaker
said that the Railway Minister is
going to make a statement,

SHRI MANI RAM BAGRI: On
what point?

MR. DEPUTY-SPEAKER: Speaker
said that he is going to make a state-
ment..

SHR1 MANI RAM BAGRI: On what
ground?
fufastar s oy g AT @y

MR. DEPUTY-SPEAKER: Now, Mz
Kedar Pandey. -
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-!'think only with his permission
awbodymmke a statement!

-"'THE MINISTER OF "RAILWAYS
(SHRI KEDAR PANDAY): Special
tra'ns are arranged at Railways’ con-
venience to clear special crowd ex-
pected on public congregations or dur-
ing holidays or other occasions like
summer rush, Durga Puja, Kumkth
Melg etc. Special trains are also ar«
ranged on request from an individual
or a party without differentiation obn
payment of full tariff rate for the spe-
cial trains for the exclusive use of the
concerned individual/party. The rules
for full tariff rate prescribe that the
special train should be of a minimum
number of 10 coaches and for a mi-
nimum distance of 500 Km.

On 20th April, Western Railway re-
ce.ved a request from Akhil Bharatiya
Shoshit Karamchari Sangh for run=-
ning a metre gauge special train from
Ahmedabad to Delhi on payment of
full tariff rates. As the prescribed con-
ditions were satisfled and coaching
stock was available, the special train
was permitted on payment of full
tariff rates. The special train with 10
all second class coaches, left Ahmed-
abad on 26th April at 22.30 hours and
reached Delhi on 28th April at 09.30
hours. About 840 persons are report-
ed to have travelled by this train.

A sum of Rs. 27,602/- has been col-
lected for running the special train.
(Interruptions)

oft wirow womdt @ W T
W AT SN AT SIS A
TR A A faelt graT AR, &
wor I W dww Fa & oot
(werererrr)

MR. DEPUTY-SPEAKER: You can-
not ask for clarifications on the state-
ment. Rules are very clear. You go
and speak to the Minister.

oft o firerrer qreew (grofvae) |
27 wrle & sfem oRlw ¥

Ahmcdabad to Dethi (Statt.}

St /AW TV TAw Y @
qr (*=end)

ot ¥TIT Q¥ ¢ gisw A OSr
Weaaa @ gAT §, SOl g9 99
FE FW § WIC AU T v §
fogame # 9 s feomwr &
a1 fvame § | SR AU AHEATE-
IUAT T AW @l Afger WAy
ufie sHard 9w | oy ¥ feEww
& gar | W F T T AwER
STRT o T A (wEEw)

ot T fawie  TwEw  an
Tt FET g S wArdr ?

St ¥ T TEF AR A g
TET IFT AN F WT IAHT A
Frd O g1 @& )

st wAw AR wEEd wY
e T, FT Al WERT A maﬁrﬂ'
4 T ﬂ‘gf?

qﬁiﬂtﬁ:aﬁ:m@t@,-

@ g T WA | R

train from. 398 -
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ﬁiwmmﬂ'air-ﬂ'lm wﬁ
gy AeE ar & fewdo e &
d--ag faaduw  wiew wmﬁw
mifer wFaTd qFAw e ¢
(swaum). g= WA e G A4 LT
WAST § @ AT B AW FT
ot weae &, dar 4 e dreadd
£ sam @@ go R e W S
Fusar | AfFs FegFax it feaawr &
Fu e faorwm g 1 w7 @AY
gey F AE ¥ us FAfwe
fetgar & @ va¥ faams 97 &
fgera foast {7 A af @ swar
g

TR fatrg qraam AT oot
T 9 ¥ W AR ¥ wEa @
qr, @t fer fufezy, 0dq, =N
qfewsrfT, ¥ wgr. 9 8 gw
fefawr o #1ee & g a¢ feey
! T A F 9/ § | AR "
A wdfr g e o § 1 sE A
T w71 q9r 7 Wa fadt
ffaas & wmare. @ fax ad
FT grn § % 7 |/¥FaT
#Y 37 feq Wt v @1 B WK
=i o SidgET wt 9q0T &
faq feest sd, &1 wr IF WY
AT g7 Q m&aﬁ '

st AR mﬂ L OEd 3t
| qAFAT w7 AR ¥ {77 WG,
A 37 Aaa g & wldr ?

THE DEPUTY MINISTER IN THE
_ MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): I did mention in this
august House in response to the hon.
Member who raised the matter. What
I told the House was that the railways

MM le m
toDelM (Mi

donozoonﬂm:heputy«mﬁvaﬂ-f-
liations, Our duties are in the inter-

" est of the nation, Special traing -are -

being provided irrespective of caste,
creed or religion or any political party.

1658 hrs.
[SuR: GULSHER AEMED in the Chairl.

Y W fawrw qwww ;¥
qEzT A% wrET g1 st "@@
arks 7 wgr fx ag fradwa
wqq v gy faear @ § W
71§ Tar ®M IaF LT AgY fwar
g, W Fadwa & fERrs 0 0
fecx fafreer, taaa wgq9 & fa
¥ wREe fafady & wiv @ fag
% <ad wree, Wz wv  frfasT
#1 fagre off s€m 1 A o
FITTIZANT FT qoIF * AU WY,
AME FHA TS FT H TR @A
% fag am, =g ax # ag ghwr
<7 1 & wgar § 5 WA Far -
WA Eedta o 3R | (wqwam)

SHRI MALLIKARJUN: It is my
bounden duty to honour the unanim-
ous resolution adopted by this august
House.

st afte wtad - T D ang
% FIA T E | D qEm
AFAT WiT Frar § | 9F €E w@r
7 fs GElfrodway i @@ W
7% & ar I ag gam ot &
w ? (%7 ag sgq § v a8 srAwa
q9T § | waT w7 WA gaeamy
ar gfad w w1 & fag, ar
THAR THEY 77 F ﬁ!‘{, fawmelt
g, A " oI wwa A arc}vg
N ghaar § wgH ? :

Wt wferenir © e -ﬁi-
W WAl ag TqT § fv ¥ we-
AR IMTA FE, @ g o T
wft & 1 wr N qeawm ar
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17.00 hrs,

‘OIL AND NATURAL GAS COMMIS-
SION (AMENDMENT) BILL

MR, CHAIRMAN: Now the House
will take up Item No. 19 on the
Agenda. Shri P. C. Sethi.

THE MINISTER OF PETROLEUM,
‘CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): Sir, I beg to
amove:

“That the Bill further to amend
the Oil and Natural Gas Commis-
.sion Act, 1959, be taken into con-
sideration”,

MR. CHAIRMAN: Mction moved:
“That the Bill further to amend
the Oil 'and Natural Gas Commis-
sion Act, 1959, be taken into con-
sideration”.
Would you, Mr. Sethi, like to speak?
SHRI P C. SETHI: Not at this stage,

SHRI RATANSINH RAJDA (Bom-
bay ‘South): Sir, as far as the State-
ment of objects and Reasons that

(Amdt.) Bill -

hag been given to us here is concern-
ed it appears that under Section §

of the ONGC Act the Central Gov-

ernment could.terminatg the gppoiat-
ment of any Member before the ex-
piry of term of his office only after
giving him reasonable opportunity of
showing cause against the same. Now,
the Government seeks to amend this
Act. They want to terminate i* with-
out giving any reason. Prime facie
I would say that this is against the
rules of natural justice and violates the.
basic norms. The object of the Gov-
ernment would be suspected becasuz
it woulq amount to this that Govern-
ment would only like those officers
to be appointed and put in service as
far as ONGC is concerned who can
toe the line of the Government and
who can be yesmen, flatterers and.
If that is the objective then, I think,
that would be verv wrong. Apart
from that the very purpose goes
against the basic rules of natural jus
tice. From this viewpoint I am op-
posing this amendment which is
sought to be introduced by the Gov-~
ernment.

SHRI Y. S. MAHAJAN (Jalgaon):
Sir, petroleum is the most sensitive
commodity in the world market to-
day. Politically it has become most
explosive. It has been used as i&d
proved to be a very powerful politital
weapon against the developing coun-
tries and in using it as a weapon in
this way it has moved the terms of
trade against India and other develop-
ing countries, The sky rocketing price
of this commodity has landed us in
a situation where we cannot pay fcr
our imports without the help of ILM.F.
and other countries, aid. Today 80
per cent of our exports pay for the
import of one commodity only, viz,
0il. We can, therefore, imagine the
constraints it has created on the deve.
lopment of our industry and agricul-
ture. In these conditions the ONGC
is a very important organisation. It
is our pricipal agency for explora-
tion and development ot our petro- :
deum resources. :
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- Sir, this organisation came into ex-
isterice 25 years ago. First it was a
division in the Geological Survey of
Indig for exploration of oil resour-
ces, Within a year it became g statu-
tory Commission and in the last 28
years this Organisation has achieved
very remarkable resulfs. We owe our
gratitude to the engineers, technolo.
gists and skilled men who risked their
lives in search of il both on-shore
and off-shore. Qur technologists and
scientists have developed this indus-
try to a remarkable extent in the
last 26 years. In the year 1961 our
production was 10,000 tonneg of crude
but now it has increased upto 12 mil-
lion tonnes, That means that the his-
tory of the ONGC has been a story of
success, a saga of great achievement
and endeavour and great tenacity and
patriotism on the part of the people
who worked for thjs organisations.

This Bill makes some minor chan-
ges in the Act. Petroleum is g com-
modity which has go; great interna-
tional repercussions. And if we want
want to remove a Member of the Bogr,
we cannot follow the usual method of
giving him g show-cause notice. Na-
tural justice says that if we want to
remove a person, he shoulg be given
a show-causg notice; then, there
shomld be an inquiry and so on.
But in the case of Petroleum this is
l#kely to have internattonal reper-
cussions, and so, the .Bill
gives power to the Gov-
ernmnt to remove a member with
3 months notice or 3 months salary,
in liey thereof. If he is a part-time
member he can be removed with no-
tice which is to be prescribed under
the regulations. And if the Member
happens to be a.government servant
he can be removed without notice.
This Bill is not of much importance.

As regards Petroleum, Sir, the bon,

Minister is on record that we want

to become ‘self-sufficient in petroleum.
Our policy should be so directeg as
to achieve that objective.

Comm. (Amdt) BIll . |

There is one aspect of thil matter
which needs our attention. These are
days of pollution and Delhi people. .
know what pollution is, because only
yesterday- -the Rajasthnn dust came
heavily on us; Sir, the underground
water gets contaminated and jt has
to be cleansed so as to remove the
oil ang see that the oil content is not
above the limits permissible for con-
sumption. I am glad that the Depart-
ment is developing techniques of
cleansing water so as to make it fit.
for consumption. To achieve self-
sufficiency in oil you have to reactivise
the wells which were discarded in the
past. The O.N.G.C. is developing tech-
nigques for this purpose, but we have
to get help from abroad.

These things require a tremendous
amount of resources. We should take
all steps in regard to prospecting, ex-
ploration and development of hydro-
carbons jn our country. The Minister
has assured us that while entering
into agreement with foreign com-
panies for exploration and devélop-
ment of oil resources, there will be
no compromise made as regards the
interest of the country. There will be
no sharing of oil resources with any
country unless we become self-suffi-
cient, Our gupplies are limited and
our demands are indefinitely expansi-
ble. Only after we become self-suffi-
cient in oil can we allow any other
country to share our oil. We can'§
become self-sufficient in oil unless we
develop our refining capacity. We can
refine now only 31 million tonnes.
Even after completion of the Mathura
refinery, the capacity will increase
only upto 37 million tonnes. There-
fore, a large progmmme has to be
undertaken to increase our refining
capacity.

In developed countries they can
store 90 days of their requirements
of oll {o feed their refineries. Here
in our country we have got storage
capacity only for 80 days. I hope
efforts will be made to increase the
storage caqmty as iz in the forrlsn
countries,
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I recommend the Bill for the accep-
I have spoken.

tance of the House.
on it because the ONGC is the most
important organisation today which
.can help us in getting over the most
difficult constraints on our economic
development and progress at this junz.
ture.

ot Aarow At (frare)
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SHRI M. S, SANJEEVI RAO
(Kakinada): Mr. Chairman, Sir, I
support this O.N.G.C, Bill because, as.
you know, thig is one of the most
important Bills for the future of our
country., You are all aware that last
year, we had imported nearly 16
million tonneg of crude af an estimgt
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~ed cost of Rs. 5400 crores. You are also
~aware that the entire exports of our
couniry come to ground Rs. 7100
-erores, That means, nearly 2/3rds of
-the entire exports goes tg the import
-0f thig crude, Sir, the entire world
politicg pin round the oil and petra-
lgum products. Keeping that in view,
‘we have to make every effort to see
*that the country achieveg self-suffi-
ciency in this respect. But unfortun.
ately, as you know, ag it stands, we
are able t{p produce only about 10 1o
12 million tonnes. On the other hand,
“we are importing to the tune of 18
‘million tonnes. Fortunately, there is
“hope that there is enough crude in our
"Bombay High, thanks to the imagina-
tion of gur petroleun Minister, He
hag been able to increase the produe-
tion from 8 million tonnes. He is
‘hoping to increase the production to
‘nearly 17 million tonnes by 1985-86.
"Thig js quite good on the west Coast.

But unfortunately on the East Coast,
‘it is8 g tricky job. Fortunately, we
found @il on Narsapur High, But
‘there is no continenta) shelf g in the
case of West Coast. Even though the
Bombay High is 70 miles away from
‘the West Coast, the depth there is not
that much. But on the other hand,
though the Narsapur High is about 20
‘to 30 miles qway from the East Coast,
‘the depth there js about 300 meters.
“On top of it, there are g lot of wave
‘motions. Tg go into all this subject,
more advanced technology is needed.
"Even the advanceqg countries are find~
ing it dgifficult to go into deep drilling
in the deep sea water, There are only
two instances where they have found
this type of difficult terrain, one in the
Gulf of Mexico gynd the other in the
-offshore of California. This ig where
the internationa) companies, the
multinationaly are spending a lot of
#noney in deep well drilling. The hon.
Minister jg s knowledgeable person in
the subject of petroleum. 71 appealto
him to see that quite a few of our
- techniciang go over to the Gulf of

Mexico end offshore of - Califoinia
where this type of grilling is goingen;’

_8ir, the Arabian Sea iz exposed to’
a}) sorts of problems. The entire
Russian fleet, the entire 7th fleet of
America are all there, Apart from
these, there are French and British
ships there, It hag become the most
complicateg sea; there iz fighting all
aroung the Saudj Arabian coast. On
the other hand, we are fortunate in
having the Bay of Bengal where we
have got a chain of the Andaman and
Nicobar islands. It ig a closely guard-
eg sea exclusively for India. I appeal
to the hon. Minister to bestow a little
more sttention on the Bay of Bengal
As 1 see it, nothing much hag been
done in the Narsapur High; we are
only promising that we are looking
into this, that we are getting aid from
the World Bank and all sortg of
things. But the entire future of our
country gepends on getting more oil
in the Bay of Bengal., I am sure that
there is g Jot of oil there. If you look
to South-East Asia, where do you find
0il? It is there in Indonesia, it is
there in Malaysia, which are - very
near ty this. Apart from this, you
find 3 lot of cil in Burma. If you
analyse thig further, in the Andaman
and Nicobar Islands, and the offshore
of Bengal whether it is near West
Bengal Orissa, Andhra Pradesh or
Tami) Nadu, I am sure, you will find
a lot of il

Here, I would like tp make an
appea] tp the hon. Minister, Taking
all these things in view, I feel that the
remuneration that you give tg your
Chairman, Directors ang the technical
personnel is very very meagre. If
you look into the pay structure that
companieg like Esso Shell etc. give to
their personnel, you will fingd that
these are fantastic. That is the reasem
why a lot of our youngmen, who are
competent are going awey, drifting
away, to other countries. Apari from
this, T see that there ig a provision of
a meagre galary of Re. 2500 per month
for a Director in this Bill. When they
are about 0 get ten thousand @lohnn
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a month, wh.’f shﬁlﬂd they stick tosrou
for this smal] sum? Thig j5 “where
you have to loock into the matter, You
have to pay a reasonable amount if
you have to attract proper people to
ONGC.

_ According to the newspapers today,
we are fortunate to have found oil in
Silchar in Assam. Ag I understand,
apart from a litile oil in Gujarat in
the on-shore, it is only in Assam and
in the north-eastern region where we
can hope to get some oil. This is the
place where you have to concentrate.
I appeal to the hon. Minister that he
should see that more drilling rigs are
employed here, On the top of it, he
must alsp see that more refineries are
located. There is a heart-burning in
Assam, because you are taking three
million tonnes of crude oil to Barauni.
They feel that they produce the oil,
but they are not allowed to have these
petroleum products in their State and
create employment potential. So, I
appea] to the Minister not only to in-
crease the tempo of oil production in
Assam, but to see that gne or two re-
fineries are located there. I also appeal
to the Minister that he should see that
a big Petro-Chemical complex is locat-
ed in Assam. This is a very important
field. Al the time we talk about
Petroleum products, but Petro.Chemi-
eal complexes are much more im-
portant for the national growth, The
Ministey knows very well that the
Petro-Chemical complex in QGujarat
is doing exceedingly well. They have
an investmevit of Rs, 200 crores, They
are able to generate enough funds to
have gdme more innovations, The
other day 7 met the Director and he
said that the future of the country
depends on the Petro-chemical com-
plex,

The ONGC can do a great deal
“How?",you may ask, Thig is the only
country which is respected in the
Middle East because, we give the
technology in such a way that we
not only design, fabricate instal, but
also train the loca] talent to such a
degree that they can come on their
own in' four . .or five  years. Other

Bill

countries, particularly the Western:
couniries, whethey it is France
Englang or America, noae of them.
parts with its technology freely..
That is the reason why people in the-
third countries respect the Indian
technology; and it suits their tempara..
ment alsp, So this is a field for the-
ONGC and I want that you see that
more manpower iz created there so.
that our technology is takea tp the:
Middle East, where they look forward.
to it particularly in pipe-line, instru--
mentation and systems analysis, So,.
do not think of the role of ONGC only-
for our won country, but to see that
its role is spread over. We have done-
well in, civil engineering, we have-
done well in airport constructions,.
we have done well in constructing.
electronic power generators in Libya,.
but our ONGC has not gone into the-
Middle East properly. So I appeal
to the Minister mnot to look to the-
ONGC only for India. We have
enough talent; we have enough
capability so that this can be spread:.
over all over the third world.

SHRI B. K. NAIR (Quilon): Sir,
speaking the other day in the discus--
sion on the Demands of the Ministry
of Labour, I had occasion to mention:
that the eatire countrys hopes are-
pineed on the Ministry of Petroleum
and Chemicals. The reason js that
entire crisiz that we are facing in this
country on the economic front is due
to our need te go in for a large.scale-
import of oil anq that balance of pay-
ments positiong is adverse. This can
be improved and corrected only if
our porition in regard to oil import
improves. That is the productoin of"
our own resources takes a big leap:
forward. I woulg sav on thig occa-
sion, Sir_basing on the trends that it-
may not be very long when we strike
a big amount of oil because of our
big-scale investigation ang explora-
tion work. T am hopeful that in .
two years’ time we will strike
big find of oil that our economy will
takeoff,

The other day I had an occasion to-
visit some of the off-shore establish-
ments of the ONGC in Bombay. T
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found that we have an éxcellent team
.of employees there. I talked to them
ang found that they are very enthusia.
stic and happy about the responsibi-
lity entrusted to them. They are also
. satisfied with the conditions in general,
But there was an expression of com-
plaints also—in certain respects.
The main complaint which they made
“was that there was still a large turn-
.over in the establishment, Many
senior people were leaving its service=
ie in large numbers, because of the
very much beiter prospects available
abroad. There are only a handful of
people who have this expertise in our
-country; and they can expect a very
high price in the foreign markets.
They dp have a sense of patriotism
and service; but we cannot expect too
much from them, and think that they
will be satisfiedq with the meagre
salary and remuneration we are pay-
ing them. Looking tg the importance
of the industry, I still hope that lhe
Ministry will go in for making a liberal
increase and improvement in their
emoluments and conditions of service.

Ours is a country where a Class I1I
- employee of LIC gets over Rs. 3,000/~
and the Leftisht parties are still not
satisfied with it. Should we not give
more to these highly skilled people who
stay in the sea and work? These
people are employed on 14-day shifts.
They are employed off-shore for 14
days, and come back to the shore for
14 days. But many of them don't have
their accommeodation in Bombay.
Having come back to the shore, they
have to go to piaces like West Bengal,
Punjab or Kerala, spending a lot of
time in journey. So, these 14 days on
-shore do not mean much to them,

I don't say that the period o: 14 days
-on shore should be extended, It may

not be practicable. But the position

should be improved by giving them
facilities of accommodation in Bombay.
*ONGC cannot complain of lack of faci

lities or of capacity on its part to pro- .

vide these small facilities to its staff

Oal undNutumi Gas April ”’ W
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and make arrangements for 1mpmv!.nl
their warkmg conditians.

Another complaint wh.h:h I bearﬂ.
was about lack of incentives for cer
tain sections of the people.

Certain categories are enabled te
earn a higher emolument and better
reward, for giving a more than normal
output. But there are certain other
sections which, in spite of their giving
a better than normal output, are not
being adequately rewarded; i.e. no such
incentive scheme is applicable to
them. That complaint was very mucn
widespread. It has given rise to a
sense of frustration. 1 think the
Ministry will be able to take a liberal
view, of these staff complaints.

In spite of these complaints, 1 found
that on the whole; they were happy.
But we should not take their heing
happy, for granted. We are in a posi-
tion to reward them with something
better. I think the Ministry wili take
a more liberal view, and will re-
examine their conditions of employ-
ment; and that soon, the staff will have
better conditions of service.

F «it o faara qrwam (Feige)

gamfs wgigw, ¥ & i dwEe
T QT 1@ TH §, TANYW Tge
dmigT wr & falim Fwar g1 sl
¥ a9t ga @ qmw éfEfes g
wiewEg aqIF F A F, s@w fow
g7 ot X Y fagie & fav @@,
afeq I 9T Fgy wwdr wpifa g
AT gEU g . F wANew g
gwign &1 faig Fxar g felw
mmwwa? oyt & zTow
qA@ A w97 W @ W 9,
wH Iy gAE WE-SE f’srt
foar mar § 5 .

¥ wRk wgfes fx oFm
wisfemsr, 1059 &Y aro 5 &
WETT A s fed e

e
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& 'mwﬁr TR g Y oF @

' :mqﬁ fagfrs, 33 sev fasg
¥ar =i w w1 Sfae wawx
W] & 9T, AW FT GHAr L |
AT F FRAT AT HedEy
wfaPFaT 1A § w1t ggar g9
qer arat A & o W fay
& fe weaw wgaaqel § « wraA
¥ FEAF A qg WA gAT
fe  fedl gaer o fagfa =,
I 3T IfWa F FT g
fag faar @@ &7 &7 Tiwfeq
¥ HravEFaT 97 FHFAT O |
I TA ST FT FHIGT FIAFT
¥ g fogd f5 F29 a@r
fedr o8 quisfas s3zg
frgfem =1, o Ffea sww
FT A4F 7, SU FW FEW
AT A FT GgIAT ] F qvI
JT I FIX ¥ IE, THF A
qE # wIfy & Fg4 o7 WAl
F IUECE F AT T OF
TS GH FT §H | g ITAH
FO W WY weTH & fF fedr
sugfas waed wr fAafe a6,
1 GEHIT FT 43F 787 g, I¥
FaAr wally F AT ] F 9w=w
N fraqt gro fafgs =1 W,
g fwar st g% war e
T waew a1 fAqfem &0 o G
® AFF §, e o gaq @@
Pear @t g

Twh gaofas 9ge WY a3 w7
wiawre ar fir g fedt o sHIQ
w1 ¥ ¥ ;e w7 g & Afww
QAT ®TX ¥ O IH! WO GHE
B w7 IPwT wawT. 3T WrTEE 91
U o 9 AP EwET v R & e
P wrowr o ww g wg 9 f

ﬁmfﬁaﬁnmawmfm
¥ ag w0 g, swfwy gw wmoasy
dar w1 gatew F W@ & & wwwwr
g f& =g 1 w39 § ag wowaifaw
wEW g | e FE qTEE 9%
TgyE 1 qFT & 1 fEEY MG W
arq fagfe 7@ g @1 fafe &
9FETE AATHT FO T T Fiewwgidt
g 7 wif FAAQ wEAE F@ g,
T FE FE@T g, TOOT T@TE
q T W oF  fr osEeR AW H
T Y, 3w feEES FO WIT o
A9 IEF! WSS AT AT F7 A
g st sgy w1 ad § &
qEIF FH F7 QL | /Y qF
T ag o 77 w5q € f5 0 afafaw
g 7 wfags @AY fed | T W
ag ot @it ¢ 5 oS omed fgg ®
weeT § 1 9€ Aidied & Wl H9ST
g srger wie o e fgg ¥ @9
& o€ wfger § o @ g wmgan
T TR q A9 gAr w4 7 gmE
w7 W & guN ww faduwww &y
AN WTGT & | TF WY AHH & @
& grag FE F 9z N @R wW
# wwT § WIS aga I wiwT
& IUST W FHTT F | A WS
FW &1 ¢ I foq wgt moew
&1 fagrs & agifaar Aifew fag
gq W fawr w1 F ITED GYHT
feT g W19 QST F T q1 ASSTZT
WITH 91 STUFEE § 7 fow g7 &
FH FT @ IR W T TS
& 1 w7 w1 IuF fag eAwifAde
g Sud fag & #wgay fv s fex
¥ fagg & W+ T@ar Q1 4 fenfy
# AT ofer et gowr fadim w3m
w7 Fgar i qwawg § fedy gawrd
®T W AT GIC A XEF gW TR
7E & 93 § |
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- v % famre qrea]

T IGF A 25005 ¥ wiww
qaw ot arw &, fore) wiaw Ao
¢ e frem w9 #w wAT W)
wE g Nt g o ¥
¥fer swrfel & oy N aeafas
sforrgat § o0 Wt @ T
IqH WA A Jqr wEgmE @
wFdr § a1 gadr sfewrwwt g wwar
T A oY Fow faw @y @
wfw g wow @ @@ SR
¥ rgw fralg ®<@r Trgd § e
AT g AT g} § | defy feqfiy
FAgME AT THEAME A ug
weqTH T 1 gAErR Sar wr
N wgm fF sy § woEr oE AR
9 FT FTHAFY /Y wiuw § wiyw
aqr F wav af @ sy
AN BE § B FHEr § g
oY FH U FH TEF gATT AT & |
T AT T gk w< q ar arg
IR FT &, ) FIA1 § FT 7 )
W gEA Aqw ag § A oA
Faa ey %1 fa9 @1 § 359 Wy
= %7 2 o) fafras w7 & & wmrg
FE fF T AT TG L) GEY 9
T Araw aqF § Araw faalg s
w1 oHET & 1 dd feqfa ¥ =w
AATIY 17 FTal W& FT I )
WA FTH AT W 9 FL@T S
afFr @@ IgH g gAT BT
faa sroarit 98 w3 5 98 =@
ofraw fralg #T @war § 1 gER
gWET & AT T §6 qAE AT HgAT
78 & & sdarfeat &7 wravasar,
Jaar glaamel &1 a7 W W9w
0 RAT s o - -

wgt a% A IJuww wT g
¥, vaa g fadty sreerdy Y § Wik

ve 7T ¥ ¥® wgar T W g
dfer W O FdAw § ww b
WY ST T A e W) T W,
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Bill

Ay A ag & @ av
I will go through it and if necessary
I will expunge it

§
:
5
4

qET | A o9g A W fvo 9w
NETW Sl F WA IT 0, ey
#t @er $¢ faar war ot g 2w #
gaT o 90§ FT & W W}
T@R wT W@ ¥ | ag faAr A=
e W) gd @S @ oa § T
T A wT & wEr W 92l ¥
FATEAT |

__?'.’B_lpmgea ag ordered by the Chair.

8 LS—14.
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SHRI MUKUNDA MANDAL
(Mathurapur): Sir, I rise to oppose
this amending Bill. This Bill has got
an ill motive behind it, namely, to
harass the honest employees, the
obedient employees, the employees who
work for the interests of the country.
1 oppose this Bill because the employe-
es will be deprived of their democratic
right of uniting themselves for estab-
lishing their rights, We are interested
in more production of crude oil. The
Minister some days back told us that
with intention to produce more crude
oil in the country, the Government of
India has gntered into agreements with
other foreign compaines. We are also
interested in more crude oil produc-

tion. But where malpractices are go-

‘1501 Comm. (Amde) Bill. . 40

ing on, the Government of India is net
at all interested to take proper action

In West Bengal, the foreign colla-
borators are telling the Gov '
that West Bengsa]l is a promising area
where oil can be explored. On that
basis, some places are selected in the
on-shore area of Bay of Bengal. I cil
recall the names of some of places—
Bakultala, Canning and the latest is
Diamond Harbour. What happened to
Bakultala ang Canning? The drilling
operations did not iake place according
to the recommendation of the experts
of the foreign collaborators. I do not
know where is the conspiracy, whether
Government is taking action against
those people and whether Government
is aware of all these things. Bakultaia
has been abandoned. Thereafter Can~
ning has been abandoned, Now perhaps
Diamond Harbour is going to be aban-
doned. When you neglect your own
areas where there is possibillty of eet-
ting oil, how can we produce more oil?
In West Bengal, in oil exploration,
thousands of casual workers are worke
ing.

They have been deprived of usual
benefits. You are not giving those
benefits to the casuals workers. In
stead of that, what are you doing?
You are saying that in the interest
of the couniry their democratic rights
should be wiped off. You are saying
that at any time you can terminate
the service of any employee. Section
5 of the ONGC Aet says:

“Provided that the Central Gov=
ernment may, if it thinks fit, ter-
minate the appointment of any
member before the expiry of his
term of office after giving reason-
able opportunity of showing the
cause against the same.”

This ‘Showing the case’ was the right
thing. But now you are terminating
the gervices of the members without
giving notice. Is it a fact that you
are going to terminate the services of
those people who are against the
agreemeént that wyou have reached .
with some multi-nationals? Ig it did .



to.dis-agreement of these officials and
raembers with the Government that
you are Tevenge against these
-employees? According to the recent
agreement that you have entered into
with 33 multi-nationals, nearly 25 to
Mmmtafourc:ﬂa-uﬂwm:f
outside this country. Is it in the in
terest of the country that you are
going to give away 25 to 30 per cent
of crude oil when we are suffeting
Irom crude oil crisis. Will the hon,
Minister kindly enlighten us whether
he is going to refrain from taking
revenge against these employees? Is
he actually interested in more crude
©il production? If so, in what way?
Is it by punishing the employees and
‘workers that you are trying to pro-
duce more crude oil? Ig this the way
-of functioning,

With these words, I oppose the Bill.

MR, CHAIRMAN: Now, Mr,
Minister.

d'rummmm'}(q-m):
Tt &l AT
& W Wt @ifae

MR. CHAIRMAN: One hour has
Peen allotted for this Bill and that
1s over, Your Party hag not given
any name. In the beginning if your
name could have been there, I would
have ea!'led you.

&Y TwvraTe wredt : gEw fe
N e fafwe a8 ¢ 5 %9
TN WfgY | wN SR qma wifee
¥ g

“MR. CHAIRMAN: This is a very
small” Bill. We have to pass it by
€ o'clock, :

__dt TN AN gaar
*q arlt dag 1 ag ga earew ol
b vafmr ol ® fog age @
ANy, (ogawwm) .., -

wwrfs w9 l“e‘_ftﬂi-ﬁf';-:i
T sifamar ¢ : Sk

_SHRI P. C, SETHI: Sir, this Bill is
a very simple Bill which seeks to
amend sections 5, 14 and 32 of the Qil
and Natural Gas Commission Act,
1059, With regard to each of these
three sections the position briefly is
ag follows,

So far as the amendment to section
§ is concerned, somg of the %on.
Members seem to be under a mis-
apprehension that this is going to
effect the employees of the ONGC. [
may clarify at the very outset that
this amendment is with regard to the
member of the ONGC, and not with
regard to the employees of the
ONGC,

Ag far as the members are zon-
cerned, we are only having a recis
procal arrangement with regard to
their service conditions, Every per-
son, who is appointed as a member
of the Commission, is free to give
three months’ notice to the company
and go away. Similarly, we are tak-
ing this power in the hands of the
Government so that, if the Govern-
ment so feels, they can also do it. it
is not a way of penalising or punish-
ing anybody. So, the question of
giving show-cause notice ete, does
not arise, It is only a reciprocal
arrangement in the sense that just
as a member has the option to give
three months’ notice, in the same
way, if the ONGC or the Govern-
ment feels that it is in the interest
o¢ the organisation fo give thres
months' salary or three months’ notice,
then we can terminate the appoint.
ment of the member, Therefore, therd

is nothing new in it.

T would also like o point out that
these precedents are available in
other Central Acts also, which ema
power the Central Government ta
terminate the term of a member of &
statutory authorily eg. the Inter
national Airport Authority Act, 1971,
the Stste Bank of India Act, 1985,
the Industrial Finance Corporation
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Act, 1848, the Regional Ruzal Blnk
Act, 19‘?& etc, Therefore, there is
nothing' new so far as this provision
is concerned, 1 would, therefore,
urge the " hon. Members that they
should remove from theiy minds ‘he
misapprehension that it would be
made applicable to the employees of
the ONGC. This is applicable only
to members.

Then, with regard tfo section 15,
the Commission have been given
power for the creation of any post,
the maximum pay scale of which does
not exceed Rs. 2,750 per month and
appoint any person thereof without
obtaining the prior approval of the
Central Government, As far as those
persons who are above the age of
$8 yearg are concerned, this is being
revised. The salary limit is also
revised to Rs. 2,500. Any appoint-
ment made by the Commission of a
person over the age of 58, of with
a salary of over Rs. 2,500 will have
to be done only after the permission
of the Government. So, the second
one i a very simple amendment,

Coming to the amendment of sec-
tion 32, this ig for the benefit of the
ONGC employees. Under the exist-
ing section, the orders issued by the
Government of India regarding the
terms and conditions, pay scales etc.
became applicable to the ONGC em-
ployees only from the date of pub-
lication of the relevant ONGC Regu-
lation in the officia] Gazette, and not
from the date of issue of the Govern-
ment orders. Since the service eon~
ditions of the ONGC employees are,
to a large extent, based on the rules
and regulations of the Central Gov-
ernment employees, this is an ynin-
tended disadvantage to; these em-
;Lc‘anyees. Therefore, this section s

g amended to give retrospective
effect to this. At tgie same time, we
have taken care to see that thig re-
frospective effect, with regard to this
particular getion, does not give effect
%o any guch conditions, where the em-
dluments of any person to whom such

m:o :m ‘ﬁ‘bmmnm.)m m
regulations thsy be spplicable by any

other act or action of the ‘Govern-
ment, is reduced. Thig is anly to
ameliorate their conditions and I

~ think all the employees of the ONGC

would be benefited by thig amend-
ment. Thereiore, the Bill is very
simple,

The subject matter of the legisla-
tion is clearly relatdble to entry 53 of
the Union List in the Seventh Sche-
dule of the Constitution and there is
nothing further which I have to
mention.

Varioug suggestiong have come
forth from many Members. So many
Memberg have spoken. Shri Rajda
has said in regard to retirement.
S/Shri Paswan and Mukunda Mandal
have said the same thing. I have
clarifiey the position with regard to
this. I am very grateful to Shri
Mahajan. Shri Mani Ram Bagri, Shri
Sanjeev Rao, Shri Nair and Acharya
Bhagwan Dev for gupporting this Bill
and giving useful suggestions with
regard to Oil and Natura] Gas Com-
mission and with regard to augmen-
tation of the oil supplies,

1 would also like to clarify to Shri
Mukunda Mandal that this authority
which we are seeking for the removal
of the Members of the Oil and Natural
Gag Commission ig not with a view
to take vengiance it is not with a view
to apply any correctives because they
are not in agreement with regard to
our exploration policy. Qur explora-
tion policy has been decided by the
Government of India in consultation
with ONGC. ONGC people have been
taken into confidence. Most of the
parts of the country have been allocat-
ed to them for exploration. As a mat-
ter of fact most of the forelgn oil com-
panies are saying that the best parts
of the oil reserves have been reserved
for oil India and ONGC and very un=
substantial parts are being’ offered for
exploration. This is the position. '
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With regard to the other sugges~
tions given by the hon. Members, 1
would like to point out that whether
it is West Bengal or Assam, we are
trying to explore oil wherever we
can find it. Our effort is to increase
oil production to the best possible
extent and to find new locations, And,
therefore, West Bengal or the Bay of
Bengal, whatever has been suggested
is not going to pe neglected. In view
of our resources, we are carrying out
all this work,

Similarly, the refining capacity is
also going to be expanded. We are
taking every care to expand the exist-
ing refining capacity,

As far as Assam is concerned, it is

"'not correct to say that Assam has
been neglected in the matter of setting
up of refineries. Assam has got
Digboi Refinery, Gauhati Refinery and
Bongaigaon Refinery. These meet the
Jocal demand sufficiently. Not only
that, apart from crude oil which flows
from Assam to Barauni, some petro-
leum products have to be exported
out of Assam. Therefore, the position
is that we are taking care of Assam,
With regard to the development of
Assam in regarg to cil, we are very
fortunate that in the recent days
ONGC and OQil India people have
struck oil in Arunachal Pradesh, in
some parts of Assam and also in some
parts of Gujarat. We are hopeful
that the work in offshore Andhra
Pradesh will be taken up more seri-
pusly,

. We have encountered difficulties in
the initial stages. We shall try to
overcome them and we shal] try to
find gut oil in Mahanadi and Godavari
basin, - -

MR. CHAIRMAN: The question is:

' “That the Bill further to amend
the Oil anq Natural Gas Commis-
. sion Act, 1959, be takea into con-
- aidmuonn‘ .
The motion was adapted.

'm 'CHAIRMAN: Now 1t i

t0 check population (HAH)

8 OClock, We may teke up EIH-
An-Hour discussion.

EB.z0 hrs.
HALF-AN-HOUR DISCUSSION

INCENTIVEs AND DISINCENTIVES TO
CHECE POPULATION

MR. CHAIRMAN: We now take up
Half-An-Hour Discussion,

Dr. Krupasindhu Bhoi,

DR. KRUPASINDHU BHOI (Sam-
balpur): Mr. Chairman, Sir, I am sure, -
you are convinced that the answer to
Starred Question No, 640, given - on
2nd April, 1981 regarding incentives
and disincentives to check popula-
tion was incomplete. So, it iz neces-
sary that there should be a general
consensus of Members of Parliament,
MLAs, MLCs and the people in gene-
ral as a whole on this matter and
that there should be a decision taken
in this regard.

The radiation hazard created by
nuclear explosion has no resemblance
to population explosion at all because
in the case of nuclear explosion, ounly
a few areas or a few people will die
of radiation sickness or radiation
hazard. But in the case of poulation
explosion which the country is facing
it has got a greater impact on socio-
economic conditions of the people, We
are not going to discuss the world
phenomena in developed countries
which can sustain such a population
explosion. There is automatically a
decline in the birth rate of developed
countries. But in India the popula-
tion explosion is alarming, If you
analyse the birth rate, if you analyse
the population explosion, from 1851 to
1981, according to the latest census
figures, there is hundred per cent in-
crease in the population,: In 1951, the
population was 360 million and now,
in 1981, it has shot up to 684 ‘mlllion.

According to the demographic study
made by the Economic and Social Com-
mission for Asia and Pacific, in which
they have analysed different population
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statmiel those areas, the explosion
of population in those areas is 1.9 per
gent per year whereas in India, the lat-
est census shows that it is more than
2.68 per cent per yeat, If you compare
the measureg undertaken by the Gov-
- ernment in 1976 and before 1876 also,
the family planning programme which
was then envisaged had been curtailed,
sabotaged and mis-propagated during
the regime of Janata Party so that it
had a great set-back to the population
control pregramme. So,.we must have
2 new look at it. A separate Depart-
ment of Population control should be
established and a separate Cabinet
Minister should be put in charge of
thig population contrel .programme.

"Now, 1 weuld like to give the date
as to how the population explosion
has affected the Indien economy, The
GNP growth rate increased during
the period from 1951 to 1981 by 50
per cent whereas the population has
increased by hundred per cent. It has
doubled. If the population increases
at this rate in India, then by 2000
AD, it will reach to more than 100
crores. As regardg the density of
population also, it is said that each
person will not get an area of more
than 56 feet for his burial.

Yn this context, I would say that it
js time that we should have a fresh
jook at this problem, 1 would say
one thing—somebody may take an
offence—that in India, there is po-
verty in the midst of prosperity and
ladiés are more fertile than land.

Let us take China for comparison.
It is an economically backward coun-
try. It is still in a geveloping stage.
But they have achieved their goal If
we go through the statisties, we %an
find that no country in South-East
Asia has attained a growth-rate of 11
per thousdnd. Vs

But we have still to achieve ourl
goal. ' |

Bmgldnh hag anneunced  zero

mth-nte.ﬂmdtllumttolm
én reducing - b&&-m .

rate has declined.

Even Arabian countries are adoyt-
fng this population tontrol method.

No country has yet framed any
legislation to “curb the mhhm
growth, But in developing countries,
population control is a must. It bas
to be adopted according to one’s status
and position,

India’s economy and ;ocw-ecvnomic
conditions and customs are different
from China. Incentiveg are given im
China. More than 20 million peopie
are benefited. Each family has one
child only. They are getting iiicentives
such as free land, free house and
employment. 10 million people regi-
stered their nameg pledging to have
only one child.

I would, therefore, urge upon the
Minister to take concrete steps to
achieve our goal.

The Sixth Plan envisages an expen-
diture of only Rs. 1,400 crores on this
account. But, if you want to bring
about family planning through per-
suasion, as explained by Mrs, Gandhi
in her interview to Doordarshan,
that will not materialise.

Thizs present organisation, the pre-
sent syst¢ém of administration which
is ‘set up for population control will
not gerve the purpose. It is bnly just
like pelting a stone over a mountain,
It is a drop in the ocean. For pro-
per monitoring and allocation of suffi--
cient funds, the Health Ministry
should urge the Finance Ministry. The
leaders of our country should be im-
pressed that if the growth-rate of 1
per cent iz t0 be achieved, then the
necessary funds should be provided'
for motivation, incentive and fer re--
Search programmes.

My suggestion is that there should
be 1o restriction Tor edoption of abor-
fioh th our ‘Gountry as is the practice
in Japan. A statute sho#id be Mid
for married and. wvomerried Jadies, 'We:
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We bhave to bring about gxeazer
awareness through flms among the
people of the benefits of & Even
8 million metre filmg can be ghown in
each village depicting the advantages
of abortion. The people will be edu.
cated. They wil come to know of the
evacuator, It is a very simple pro-
cess. 12 weeks of pregnancy can be
terminated within 2 to 3 minutes. It
the pregnancy is more prolonged, it
can be terminated within 10 minutes.
1t is not a problem. The cost of eva-
cuator is Rs, 800 or Rs. 1,000/-. It
can be supplied to all the sub-centres
of the country. The process of abor-
tion is no longer a hazard for the
health or life ot mother.

In Japan, the programme of family
planning is implemented without tak-
ing any sterner measures,

The second point is regarding mar-
riage. In 1876, some important fea-
tures of the national population policy
were laid down. They were not adher-
ed to by the Janata Government with
the result that the defects in the
implementation of the programme
are not 7removed and
are continuing even today.
The age of marriage has been raised
from 15 to 18 for girls and from 18
to 21 for boys, It should be revised
again: 18 years should be revised 1o
\31; and 21 years shoulg be revised to
24. .The objective was spacing of
children, reducing the population
growth, - But, it has shot up causing
concern to everybody. So, the age
©of marringe ghould be revised.

Each district headquarter hoepital
should have three to four mobile vaas
fo tske gpot doolsl,om and o conduct
spot_operations in - Bkerilisa~
tion of females sh.ou].d be done. Tubec.

Aemy is vary. pogisdar in Orissa, Tamil
Sinfhe and_ Kemala. Why ctn't 3t-be
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popularised throughout the country? .

I was hearing the Mipister of iate
the othér day. He was
in Punjab, U.P. and other plaeu. this
operation took more than 20 tp 80
m.inutei lama doctor; I was pracs
tising; I was a medical officer; 1 was
conducting the ‘operation within fve
to seven minutes. It is not g big thing.
We have the latest developments:

laparoscope has been invented; lapae
rocloudy has been i.nvanted, by that
process, the time consumption is wery
much less. The doctors should move
inty the villages and conduct the ope-
rations. Within a day 40 to 50 opera-
tions can be done. This should be
popularised throughout the country.-

Though family planning is in the
Concurrent List—it has been teken
by the Government of India in 1977—
no measures have been taken at the
Central level for monitoring in differ-
ent States. For that, the States which
are nearer to Delhi are at fault. Why
not the Chief Ministerg of those States
take up this particular programme in
their hands? They ghould monitor

and they should achieve the goal of

increase of only eleven per cent in
decadal growth. That should be our
aim.

For motivation purposes, I would
suggest to the Ministey that more fe-
males should be educated, so that they
can convince the females by going
door to door; they can have the ste-
rilisation operation done in no time.

We have recently passed in the
Lok Sabha a Resolution for continu-
ance of reservation for Scheduled

_ Castes and Scheduleq Tribes, Tt is a

welcome thing. Why not in this Ses-
sion pass a Resclution on national
consensus for ‘population check? Ir-
respective of caste or religion of creed,
we should have a genéeral consensus
because fio couniry outside India Is
adverse to population confrol. 'We can
adopt any method. In the next Ses-
gion of Parliament, a siringent Jegls-
Jation should . be brought forward- to
check the population. ‘Unless and un.

\

disincentives fo *' 430

¥

‘that



__433 . Incentives ﬁd

[Dr. 'muinm-suou

'tﬂthatbdone.ldnnotthinkeur
soclo-economic condition will improve,
1t is said that, if people are poor, they

‘are avers¢ to it. But in Orissa no-
bedy is averse to it; gverybody iz com.

“ing forward. Motivation was less
and financial assistan¢ecwas less. If
the population increases tp 100 crores
by 2,000 AD,, then the GNP will not
increase at that level. I must request
the Minister to think about this mat-
ter and have a legislation..

SHRI G. M. BANATWALLA (Pon-
nani): There should be no legislation;
you cannot legislate on this issue.

DR. KRUPASINDHU BHOI: Don't
worry. In India...

MR. CHAIRMAN: Please conclude
now.

DR. KRUPASINDHU BHOI: 1In
this Jegislation, particularly, there
must be g provisipn; if some body is
a barrier in the implementation of
small family norm, he should be
taken to task. Because no country
in the world is averse to population
control. Among the developing coun.
tries India cannot afford to do so.
Indja is one country which up till now
has not achieved the goal. It is more
than 24.68 per cent in a decade.

The last point that I wish to make
is that a separate Department of
Population Control and Family Pian-
ning should be set up under the
chairmanship of a Cabinet Minister ak
the headquarters, that is, at Delhi
ang also in the . States s separate
- Ministry should be there. Hundred
per cent incentive should be given.
The State Governments should also
come forward to add to the incentives,

Another measure by the State can
be that the Reserve Bank of India
should be asked to ban ewerdrafts to
.States which are not coming under
the parameters ot the Central guida-
lines.

S0 many thingg are there but you
gre’ not giving me tlme and you are
.ringing the bell, - .

'SHANKARANAND): Mr.
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‘nsation. How can we bring down this

zi.eapercentotd&cadalgwwth ta
11 per cent? The family -planning
programme é&visaged in the Sixth Plan
aims.tasrowthrateotmpormt
crude birth rate per thousand _and
the crude death rate will be reduced
to 9. Unless and until some stringent
measures are taken, we cannot achieve

" this goal. The stringent measures I
- have told, the Ministry should :look
" into.

- .

Lastly 1 will urge upon the Minister
that in the Government a criteria
should be fixed that MLAs and MPs,
as we are the lawmakers, should not
break the law and one child per fa-
mily should be the ideal. This is the
international dialogue of the day and

" in all the developing nations there is

s0 much concern. So many seminars
are being conducted. Why not the
MLAs, MPs and members of the Gram

- Panchayats also follow these guide-

lines? More money should be given
to the States which are very much
realising the population explosion and .
achieve 1.1 per cent rate per year. It
should not be more than that. It

. should be 1.1 per cent increase and

the death rate ghould be 0.5 per cent
per year, '

SHRI G. M. BANATWALLA:
Please reject the demanq for legisla-
tion. Please do that so that the nation
may come to know. This demand is
going to create tension,

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
Chair-
man.,... )

SHRI KAMALAPATI TRIPATHI

(Varanasi): There are only 10 minutes
lefy for you

SHRI R. P. YADAV (Mndhepura).

-And other members arf also there. '

SHRI B. SHANKARANAND. I em

“really’ thankfuj’ to” the hon. Member-
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who hn rmad -thig qwasﬂon v.nd

given gn opportunity to the House to
" discuss the very important issue of
popuhtion. The House has seized the
opportunity and I am happy that
many members gre present here. This
shows the earnestnesy of the House on

a very gerious question facing the

. nation, ...

~ SHRI RAMAVATAR SHASTRI
(Patna): Very few are here,

SHRI B. SHANKARANAND: Very
few on that side. .

Sir, the hon. Member hag made
many jmportant and valuable sugges-
tiong which deserve the gttention of
the Government and the House also.
“He hag suggesteg a separate, jndepen-
dent, ministiy for population control.
He has suggested many long-term and
short-term measures including legisla-
tion, registration of unemployed,
registration of the people who are
willing to have only one child, Sir,
. al] these suggestions, I have taken
note of. (Interruptions)

AN HON. MEMBER: Are ‘you con-
<cluding?

SHRI B. SHANKARANAND: I have
not finished. Do you think I am going
‘to conclude? I am going tg respond.

Sir, the present Government are
fully aware of the consequences to
“thig country from burgeoning popula-
dion growth., We are committed to
providing better quality of life for
the people, particularly to the weaker
gectiong and the minorities. We are
“fully conscioug that our efforts will
not succeed if uncheckeg population
growth continues to erode into our
investments for socio-economic deve-
'lopment. We are also conscioug that
“there can be no meaningful improve-
ment in the quality of life of the
vulnerable sections consisting of
women and children in qur society,
unlegs botp receive proper care and
attention in elf respects. For motherg
‘to' look after themselveg and tg- look
‘after thelr children they should have
e knowledge that they can choose

1903 (SAKA)

.society as a whole.

.can be no
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the time of arrival and number of
their children.~ The women should

choose that and it shouly be their.
right, And they shoulg have the right

_in the matter which genuinely pertain
. not only to their health but also to the

health of the children and, ultimately,
to the healthy life of the family itself.
They should also be educated on all
methods and be provided the means
to adopt such methods ag each couple
desires. The choice shoulg be theirs.
We are convinced that unless our
women gre liberated from the tyranny
of repeated and unregulated child-
bearing ang child-rearing, the entife
family will suffer. Family planning,
therefore, is relevant not only from
the overall nationa] perspective but
much more so from the point of view
of each family itself, Ag gtated by
our Prime Minister, our people, especi-
ally, our women folk, do want family
planning and we have to give them
guidance and information and ap-

_proach them with humility. Unlessa

sense of respectability ig created in
the matter of family plenning and
unless thig concept ig accepted to the
society, we will not succeed in the
matter of family planning whatever
amount we are going to spend in this
Plan or in any future plans. It is to
be totally acceptable to the society
as m whole. There is a very important:
element of voluntary acceptance by
the people, by the women and by the
Therefore, we
cannot afforg to have any compulsion
or coercion. Thig is a social pro-
gramme involving etfitudina] and

.behavioural chanfes, Ag I said

earlier, these changes should be em-
beddeq in the way of life of our peo-
ple, For such long-term results, there
short-term legislative
answers. The Government is, there-
fore, totally opposed to gny form of
coercion or compulsion. The Govern- .
ment will relentlessly pursue the pro-
vision for providing - information,

-education, motivation as we]] a8 ex-
-pansion of services and supply availa.
bility to promote voluntary acceptance
.of the programme. This I am mlking
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more Clear to the House because in the

.yecent past this fernily planning pro-
gramme was distorted for political
motive which has done greatest
damage to the country. So, Govern-
Tnent has to be very cautioug in the
matter. Oup censug of 1978 hag shown
that in some Stateg like Kerala, Tamil
Nadu ang Orissa population growth
hag been dramatically checked, The
hon. Member hailg from that State
and, ug such, has every reason to be
proud of hig State. Orissa hag proved
that poverty does not come in the
way of family planning. Orissa hes
been doing it gilently, cautiously and
regularly and that is why the Tesults
are so encouraging as far as Orissa is
concerned,

But Sir, there are some States
which have made very wilg stridesin
the field of gconomic development but
bhave not been able t; keep pace with
progresg in the family planning pro-
gramme. I wish these States also to
follow the course shown by the three
States about which I have slready
mentioned,

Sir, I aceept the suggestion made by
the hon. Member that the Chief
Ministers should t{ake interest in the
matter. I have myself written to the
Chief Ministerg of all the States about
the interest that each State Govern-
ment should take in the family plan-
ning programme, Sir, the Prime
Minister has alsg written to the Chief
Ministers that they should take
interest in this very important pro-
gramme Wwhich wil] make or mar the
future of this country,

Sir, the decade 1980 has thrown a
very serioug challenge to the nation.
The very survival of the nation and
its future depends on what we do in
this gecade, 1f We Iai] then no amount
of financial provision that we '‘may
make in the Sixth or Seventh ¥ive
Year Plan will help us. We will be
almply probing in the dark. The hon.

‘Member hag warneg that the popule~

APRIL 29, 1981

disincentives to 436
check population (HAH) )

tion explosion is yawning at us. But,
Sir, I am not pessimistic because T do
seek the cooperation of the whole
House, cooperation of all the political
parties and sectiong of the people and
the nation ag m whole to make this
8 nationa) programme and a national
movement, '

The House is aware that compense.
tion at specifled rateg is given under
the Netiona]l Femily Planning Pro-
grammeg tp persons who undergo
sterilisation oy IUD insertions, The
compensation is given to off-set the
loss of earning by the individual
acceptors on account of the time
spent by them in undergoing gterilisa-
tion/IUD insertion procedures and
subsequent convalescence before
return to active work. Some States
have added iy these rates from their
own funds. Cerfain monetary incen.
tives have also been introduced by the
Centra) Government for its employees.
A number of State Governments have
also adoptey them, The Government
woulg give the utmost consideration
to all the suggestions made by hon.
Members in this regard, and will in-
corporate them in the Family Plan-
gin_g Programme t0 the extent possi-

le,

The Census has also shown that our
earlier effortg have on 5 nationa] scale
brought down marginally the growth
rate during 1971—81 decade, While
this js cause for some satisfaction we
are more concerned about the size of
the huge problem which we still have
to tackle,

I would like to inform the House
that during the period 1980-81, the
performance leve] in variouy methods
-of Family Planning in the country
has significantly gone up. Efforts wil)
be made to further improve the per-
formance, Our Prime Minigter bas
glready given a call to ell the .Chief
Ministers to take persone) interest in
the programme, We ghall keep on
following the leaq given to ug in this
regard, I can only assure the. hon.
Member; cnee again that we share
their concern cecvplelely and .we
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week thejr cooperation, both inside
angd outside the House to make this
programmeg a national programme to
be adopted by all sections of the
society in which every citizen should
add his ghare in educating the others.
Thank you.

MR, CHAIRMAN: Shri Eduardo

Faleiro. Please be brief.

SHR] EDUARDO FALEIRO (Mor-
mugao): Mr, Chairman, I gm agree
that we must be brief. Already half-
?n..hour is almost over. Let me say
his,

After hearing the emphasig of the
Minister on the voluntary acceptance
by the people of this programme and
lack of coercion, I woulg only fer-
vently plead with him that since
Dooms Day ig fast epproaching, this
emphasis on voluntary acceptance by
the people should not be gn excuse to
inaction by the Government. During
the emergency, certain family plan=
ning programmes were called excesseg
of emergency; this wag wrongly and

. unfairly calley as excesses of emer-
gency of which hardly any proof came
by, in spite of &l the investigations
done during the three years of the
Janata rule. In view of this, Govern-
ment, once bitten hag become twice
shy. And it has been said that Gov-
ernment has taken g nervous attitude,
an attitude of one who s
willing to strike but afraig to wound.
But this attitude should not be there,
'The greatest calamity happeneg to
Family Planning programme when
Mr, Raj Naraip wag in charge of this
Ministry for a couple of years since
1977. Now we have the present hon.
Minister anq this is a refreshing
change and 1 do hope that he will
bring this back on the rails, During
the regime of Raj Narain, the rock-
bottom was reacheq in the matter of
non-implementetion of the Family
planning programme, What I wish fo
point out is shis...Let me say this...

MR, CHAIRMAN: Please don’t go
into files. Please ask a qusetion.

. SHRI EDUARDO FALEIRO:; Let

. me emphasise this. 1 am not here to

] disincentives to
check population (HAH)

take a partisan attitude, This I8 a
nationa] question. And if it is a
nationa] question, we must be inde-
pendent and not partisan, Since 1930
to 1980, decade by decade, our popu-
lation has been growing. The percen..
tage growth in 1930 wag 11 per ceat.
In 1940, 1433 per cent; in 1950, 18.31
per cent; in 1960, 21 per cent and odd; .
in 1970, 245 per cent and in 1980,
2475 per cent, Now, Sir, the point
which I am making ig this; We have
not had weany opportunity to discuss
this most fundamental question in
our country. We have not had time-
to discuss this in this House, You
know that from the First Plan upto:
the Sixth Plan, the actual expenditure
hag always been less in every single
plan than the allocation for Family"
Planning. In every single
plan it has been kept
less. 1 would like to ask the hon.
Minister a few pointed questions, a
few pointed queries. Since it is not
a partisan issue, since we are striving
to arrive at national consensus, will’
the hon. Minister call for a meeting
of the leaders of all the political par-
ties and evolve a consensus and agree-
ment? Secondly, since this great task
cannot be done by the Government
alone, will the Government consider
involving in thig programme volun-
tary organisations also and if so, to-
what extent? Because, it is not a pro-
gramme which can be done by the -
Government alone. It has been prov-
ed over the decades, Thirdly, is it not
a fact that it is not correct that the
minorities are opposed to it? It is not
correct, You look at Kerala State and
Goa where there are a large number-
of Christian population. In Assam
State, there is a good percentage of
Muslim population and you will see
that the rate of growih in those States
is less than the average rate of growth
o population of the whole nation..
What steps will the Government take
to educate the people, not merely to-
have short filmg but also involving
the vilage people through folk media,.
Kirtan Kars, etc.? The hon. Mimister
has written letters to the Chief Minfs--
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ters of the States, What is their res-
ponse? What has been the result?
‘Have you been able to have an evalu-
"ation of this programme at the State
level? 1 would lika the hon. Minister
“to reply to these questiong and I thank

-you, Sir, for permitting me to speak.

Ut xmifaae qredt (gRige) -

garafa w@im, aft qada gEedr
7 gEaed frac @ § afea
# gmwn § fr faad W gam fem
M g ¥ M F FIW 15 qWEC
amEws o an @3 ¢ frgem
#r ot g5 sfyag wAar &, v 0w
am ¥ faa® WA ¥ gg wiaAr §@
g€ 3 fF ogart & as§ & an
15 ¥=8 21, § WA & 9 §
ol faft & @t AEd T F oar
TE-Ag FOFC T draw faafg
FC &G LI IART F0AT fae g,
qF AF gL I fAan  fosy
FLqT qE FEAT E, AT qF IV
urfas gz § 99 g a9ar JEr
g w7 aF H 3z wig A @1
T U & UFHIA ¥ gAsr WY fgear
gWI, ¥ IF AW U3 AR TG
grT fr o oTd @ e gl &
IAF e frem, @7 @F @@
R qG FZ, 4 AW §B TG GAET
g GI7 TEIU F1 Fgr &
GHfFEr eqiiAn & ;I H O STATE
FU AT Tadent 1 F FIA; AFAL
fex sy ww § g, ghoa 9
F M, IEE! HIAY AYEd =AY
& ofwm g g f o 0w
E Fr e @ ug afew
ot s Sfesd o g oweR
Fmd w®  dr & fgmgeA
¥ ot qig § @A A AR wiafedi §
W@ aw am g 9% fewr
qar fegr arx 1 oo W feeR
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s oqzAr Wi wgd ¥ wd §
T 7@ ¥ aw Y & ¥ ¥R
% fou wodt & ® awgEg ?

q9Y WY YEAw W\ AT 85
sfowx ar & & faad arew

AW WME ¥ ¥ 4G W g |

L a@ s AW § fm faed

Fawar R wEm wfy wgld #

@ § fagg qv g wifx

-5 g1d 3 1 99 9% g@R
qir § w@d ay wfafmm &t
fafer #& =#oft, wfes gfe &
T gud qAE qvigAY, IR Q9-
I A af AR, 97 9
A 9% A #F ) mfeg
F@EX T qFF qzr gy ag § %
a7 AT WHET T R O 7EET

w, ufew 58 W 3 fp ag e

= ek gem ad g oaEr g

oY aTeFT FT AT 8, o § Y
F BrE & FrEew F AW PR
g1, ag Ay wF v 40 #H f7iq-
W gerAw § IEE war v
TqT S ®G A7 FogwEEn w99-
I F owdr anad 1 qE @
IRAY meg & af 1 S EAT g
qg wmr § @Ag AT AT 9
WY 4T | qZ STA TFT HEIW
# wqr, wgt f& @ syEedr &
afsr sgmr wdf A fear war W
TRIGT wer@rw W@ frar A,
AT R & & sa jg QA T
WY SA™T WHATR dw AR A

g & gear §

W TR T e @,
wRA N Fo T FwmAw g afx
gk w8 97 fraw s, &
T G & TN | FAfAT FOET A
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W oA & AR § maf § QN
g iR TR M seEFNw &
&y, wfer sk aderd,
WX @R FE L FA ® 9467
FON A AW &7 q% QY g

ot (WA wret : gl
qgEg, § yget ata @ ag S
gt § 6 feRr s fur @m
£ WAL, ... .

SHRI ANANDA GCPAL MUKHO-
PADHYAY (Asansol): Before you
start your speech, you must ask all
the Members to declara how many
childien they have got.

SERI RAMAVATAR SHASTRI: I
am going to ask that.

# ag w1 wmga § B g
g g4t @S FW § @R
friwa X @R F 39 fRar &w
fipqr s 39 &7 afvors Far fasarn?
gae w1 (%) W 9@ )

A MA—H T A A e
& war 6 e & T wfew a9
g oA F T A AW S §
s & ff wwmr g1 A F ag
wgAl WAl §, wdw A wel A
(Tge & | wiw &t@ Wq § + 9T
(W wEy ¥ & wwmw # fead
wiat ¥ am # gfEre FEwa s
aw emEd @ owm § fae
s fear aar @ afs T AW
fmuawrwra._lmqﬂts

fmd am wa & ag g
Mg §.. .

wanfa S
o T g ?

fimd T
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st tHTETnTERY ¢ 7@ Ad,
SN A A T A

TR ag oF TgEw & fe—
g Fa1 &1 WW IW | UG q4TA
T ® W wwar wifge ol g@
afsd wwgz 97 qfF wFA &
wim & ag swar aSrEr §
®|Tome F ufad,  giwdl 6
fagrasY & av & o @y S
frar & f5& om & @fv & ofr 3
AT FT W E 1 oI9 A oWAT H
am # famr ¥ w1 adaEr W<
® a1 7 w9 ww 9w ¥ fans
v ¥ fafdg s57 f AF Dwar
qAAT AEA & ar aff arfs I &
ag AT T 1| AWE A wd |l
F fem 753 &

ot Mo QAo FATAATAT ¢ 77 A1 A
B ¥ ag & o

S TATAAR A : 1717 Mg
A St G A IA & AY e
¥4 FAT aF HIT RN Y Frew
¥ oag 5 sk 79 am@ &

AT AT—IT F A% @
Fg frmgd § & aw 3o ST
3 & Afsw nel ¥ go  Sangn
A% & wEl ¥ dywgs aF &
wEd &1 Ay Al A i &
fau swaEa 33 # A AFAT WX
o ®ear wgT § ?

SHRI B, SHANKARANAND: My
friend, Shri iduardo Faleirg has tried
to paint the picture of family plann.
ing programme drafted by the Gov-
ernment in a very different way, T
was little vained to hear from him
that the Government is willing to-
strike but afraid to wound, That is-
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not the approach of the Government;
there is no question of the Govern-
ment being wiliiag o strike and af-
raid to wound. The House will appre-
ciate that. Tha entire family planning
programme ig not to be lovked from
‘the point of view of just willing to
.strike and afraid t» wound, Taat is
not the aporoaca and aititude of the
Government 15 this problem. That
:should not be; it will not succeed,
We do not want to wound or sirike
.anybody.

SHRI EDJARDO FAT.ETRQ: Thet
is not the meaning; the meaning is
that the Government ig undecided.

SHRI B. SUANKARANAND: We
are very much decided. I am gald
“that the hon, Member referred to the
Janata regima and ths way the things
got distorted in those 3 years. There
was a serious attack on the entire
Family Planning at the cost of the
nation’s future. But [ would not ac-
cept what he says thay the Govern-
ment ig nervous and we are nervous
in playing a very dynamic role 1
the field of Family Flanning. No, we
.are very positive. We are conscious.
‘We have aims and objectives very
clear in ¢ur minds. And we ara going
ahead completely in this direction.

He has asked about the Plan pro-
visions of the Five Year Plansz, Sir,
the first Five-Year Plan ic, 1951--56,
had only a provision of Rs. 65 lakhs
for the entire period and only Rs
14,50 lakhs were spent. In the Second
Five-Year Plan je. from 1956—61,
“there was a provision of Rs. 4 crores
97 lakhs, but the amount spent was
less than 50 per cent i.e. about Rs. 2
croreg and 15 lakhs, Thereafter, there
were three Annual Plans—1966-67,
1967-68 and 1968-69. The total amount
-that wag spent during these three
-periods—I need not go into the de.
“tailg of each year—wag Rs, 70 crores
48 lakhs, whereas the provision was
Rs. 82 crores 93 lakhs. Then from
1969—74 i.e. in the Fourth Five Year
Plan, the total Plan provision wasg
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Rs. 285 crores and 75 lakhs while the
amount spent wag Rs, 284 crores, be-
cause at that time the entire big
gamut of infrastructure of the Family
Planning Programme was built up.
That ig the reason why such a huge
money wag provided and it was spent
also, During the Fifth Five-Year Plan
the provision was Rs. 285 crores €5
lakhs and the money spent was Rs.
408 crores and 98 lakhs,

And during the rolling Plan period
of the Janata regime, Plan rolled and
the Family Planning was also rolled
like a hold-ail of a traveller.

Now the present Sixth Fixe-Year of
1980—85. The provision made for
1980-81 is Rs. 140 crores and for™
1981-82, we have provided about
Rs, 155 crores for this purpose.

The hon. Member has asked wheth-
er we are willing to have a meeting of
the leaders of the political parties. Sir,
I have already appealed to all sections
of the House to cooperate with us. 1t
is not as though it is the responsibility
of the Government aione. It is the
nation’s responsibility. If the nation 4
accepts this responsibility, then we
shall survive. It is for the better
future of the nation that we have io
act together and in a unison. The role
of the Voluntary organisations also
is very important, as he has said. We
appreciate and 1 am really happy that
the voluntary organisations are also
coming forward to assist and supple-
ment the efforts made by the Govern-
ment. ‘

With reference to the observatious
made by the Hon. Member, Shri Ram
Vilas Paswan, it is a fact. Why does
the poor man want to have more
children? If his life is not secure, if
he has no necessary social security in
life, and if he has the psychology that
more children means more hands to
work and more provisions to fall back
upon, if he has a fear in mind that
children are going to die, he will pro-
duce more children. Unless we re-
move this fear from his mind, I think
we will not succeed in Family Plan-
ning.
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Family Planning cannot be seen
through sterilization. We do not have
that approach. We are approaching
the problem of growth of population
through an integrated way of develop-
ment of the society.

We have to. Otherwise, as I said
<arlier, more of population will have a
‘telling effect on the solutions that we
are trying to find for housing, hospitals,
medicine, clothing and other problems.
‘So, the poor man has {o be told: “Look;
smaller the family, better is your life.”
He should gain the confidence that
even if he loses children, there will be
something to fall back upon, and his
future life, either in old age or in
sickness, will be secure.

I agree with Mr, Paswan that the
poor man should be taken into con-
fidence, as far as his future and his
family’s future are concerned, Mr.
Paswan hag also said that the social
attitude to the poor should also
change. I agree with him. We have
1o change, The values have to change.
‘The social values are changing, and
they must change, in the interests of
the nation’s future.

Mr. Ramavatar Shastri is a very
senior Member, He has asked about
the Plan provisions. [ have already
given the figures; but he has said that
the leaders should lead, and set an ex-
ample. That is what he wanted. He
quoted the number of children born to
people, when there was no family
planning at all.

SHRI RAMAVATAR SHASTRI: No;
it was there.

SHRI B. SHANKARANAND: Per-
haps he is a shastri; and perhaps he is
very conversant with Hindu philoso-
phy. There were days when not only
were marriages made in Heaven: bhut
the couple were blessed by elders say-
ing: “Ashta putri sowbhagyavati
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bhava”. That was the slogan in those
days. The eligible couples were fol-
lowing the advice given by the then
elders.

Now the slogan has changed. Now
the slogan is: “We are two; and we
have two.” I make this request to the
elders of the society: whenever they
bless married copules, they should mt
say “Astha putri sowbhagyavati
bhava”, but should say: “You should
have ouly two, and no more.” That
should be the slogan and blessing to be
given by elders—including Ramavatar
Shastri.

SHRI RAMAVATAR SHASTRIL: I
have got only one.

SHRI B. SHANKARANAND: I am
requesting him to follow this, He is
now an elder. I don't think he is in
the age group of producing any
children, He should have this ap-
proach. [ am requesting the elders of
the society to bless the couples in this
manner.

MR. CHAIRMAN: Don't question the
potentiulity of Mr. Shastri.

SHR]1 B. SHANKARANAND: I am
not. I don’'t mean that. So, I appeal
to the House: ‘Let this issue not he
taken in a light manner. We cannot
afford to treat this matter in a light
manner. We have to treat it very
seriously, and approach it very serious-
ly.” We have to put our heart and soul
together into this. Our effort should
be to channelize our resources in such
a way that the country’s future be-
comes bright. Thank you very much.

MR. CHAIRMAN: The House now
stands adjourned, to meet tomorrow at
11 a.m.

18.54 hrs.

Lok Sabhy then adjourned till Elcven
of the Clock on Thursday, April 30,
1981/ Vaisakha 10, 1903 (Saka),
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